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CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVR) 
Thu'M?(lY. 1st Aprd, 1948 

The Assembly met ill t.he Assembly Chamber of the Council House at 
Quarter to Eleven of the Clock, Mr. ~ l  (The Honourable Mr. G. V. 
Mavahlnkar) iu the Chair. 

STARRED QUESTIONS AND ANSWERS 

(a) ORAL ANSWERS 

DISPOS.ilo ABTJCLES WITH GOVlIiBtQMIINT 

1119 .• !n. R. X. Sidhva: (n) Will the Houourable Minister of ~  ac.d 

Supply be pleased to ~ tbe t'Jtal value of articles still lying as " i ~ l " 

but not yot. disposed of? 

(b) Are any articles ~~ l for Governmental purposes? 

(c) What steps k.ve Government taken to ~  that the.se articlea are di .. 
l'osed of l'rom!ltly? 

(d) How many of them are (i) service;lble, (ii) condemned as scraps, (iii) 
abwlutely new and (iv) partially used? 

(e) Are there still ~ l  motor {-:orr, and other motor vehicles for sale? 
Ii w. what is their number and why are they not disposed of? 

(f) Has a proper inventory been made of all these article,,? 
(g) Ts it " fact that some of the artides are being stolen from time to ioime' 
(h) What are the places in India where these articlell are lying for disposal? 

Tlle Honourable Dr. Syama Pruad IlcokeZ1ee: (a) The hook value of ~  
surplus stores awaiting disposal at the ep.d of February, 1948 was about 
11 $, 165 ClQre{i. 
(b) Yes, Hir. 
(c) Th,> ~i  of present disposals policy is Cll makillg the bellt U8e of 

t.he surpluses available rather than aD speedy disposal. GoverumeJl!;' have 
appointed a Committee t() advise t,hem regarding the best use to be made of 
surplus stores which are suitable for use in industry, . laboratories or techllical 
ie.rtmeuts. 

(d) It ~ l  require enonnous labour to collect information uuder the heads 
~  by the Honourable Member in respect of all surplus stores. If the 
Honourable, Member is interested in any particular categ<>ries of simes. I would 
be glad tJ collect the necellsary informatioll.· 

(e) Yes, Hir. A statement showing the quantities is tabled. The l'ea<lon for 
the large quantities of these items not dispoo!ed of is t,hat sa:ee have been SUII-
pead"d while the Defence Services review their requirements, and while the 
possibility of the use of these stores for refugees i" 111vestigated. It is probsbie 
that considerable quantities of these it.lm.s will be withdrawn by the Defeuce 
Services. •  . 
(f) Yes, Sir. 
(g) Yes Sir. A statement will be placed tin the tsble Ihowing ~ of 

thefts ~  and action ~  

(11) The Honourable ·Member'. aitenUoD il invitedio the Itat.lment plaeed 
un the t.&hle¢ t.Ilf' House itt ~ io a1oarre4 q_tion No. 1«, _tel by tM 
Bonoul\able Dr. P. S, De$hmukh_ theo:.6th Februlll1_ . 

~  .'. 
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JIr. 11.. Jr. Sid!lva: May I know what was the ,book value ~  when thellll 
articles were taken over originally from t,he prevlOus authont.e107 

The Honourable Dr. Syama Prasad Mookerjee: r cannot recollect the exact 
ngut",., It may be somewhere  between 300 crores and 3 5 ~ c.rores. 

Ill". 11.. X. Sidhva: May I know the nallJle of the comnlltke that thc Homm1'-
able i ~  said he ha.s appointed? 
The Honourable l)!',Syama Prasad J(ookerjee: The i ~ l  Enquiry ~  

mit.tee. 
Itr. ~  Sidhva: Does it eonsist of officials ou:S' 

ThO! Honourable Dr. Syama Pruad Kcokerjee: :!'''. It f:onsists bf DOl'· 

~ i l  also. T have induded Mr. Thadn.ni as Chairman; I have incll1decl a 
~  from the Bungulore i ~ find one engineer, and "ne or two 

o:fieia1s ~  be ~ i  with ~  

Seth C'T()vindda.s: Have the Government altogether stopped disposing "If theile' 
"rtides for the present or is disposal ~ ill going on? 

The Honourable Dr. Syama Prasad Jlookerjee: We. a.re selling subj.:>ct to 
any i ~ i l  which we may get from th<.< Defence Mmlstry and Rehef :000 
Rehabilitation Ministr;v. . 

Seth Govinddall: Are Government aware that, in spite of the appointmcnt ot: 
;" ,'ommitke. vee) valuable articles are ev<en now being dispos('d -of at very low 
prk'es:' . 

The Honourable Dr. Syama Prasad ll00kerjee: I do not tliink that is c"l"reet. 
If I ~  a.n;y de fin ite infonnntion, I shall certainly enquire. 

Shri Xhllriohed Lal: May I know if it is a fact that about lat't September, a" 
~ l  ",as sold for Rs. 2,5007 . 

1'h:e Honourable Dr. ~ Prasad ~ l ~ ~  a flyable one. If I get 
a specIfic 'nstanc .. ,  I can cerlamly look mt-> It: wlien th;s C.O!le was ~  we 
have enquired ido it. . , 

Shri Xhllrllhed LIIl: Has it lOot ~  to the Honourable Minister' noiine 
that the same aeroplane which was purchased for Rs. 2,500 has been flying iD 
October, November and Deeember? 

'!'he Honourable Dr. Syama Pruad llooterl8e: I cannot say which parti('ulor 
plane drew petrol from where. Certain planes were so:d before the ordf'r flM-
i i ~ their sale was issued. but no aeroplane bas been sold ,.fter the oriJeT 
",as issued by the Government prohibiting their sale. 

Sbri Xhurshed Lal: Is it a fact t,hat a plane was sold fo1' }ls. ~  ~  !lnp. 
~  E,ebad? 

Ill. Speaker: The aame questiol\ i~ bBiug repea£e<I in a ilift'erent form. 

Jlr. 11.. X. Sldhva: The ~ l  Micister said in Wlswer to part (d) thli* 
he ill not in a position to give tile information because it will be too lengthy, 
but that if I am interested, he will be able to sUPllly it. Pe1'llOnaily I nUl not 
interested at all, but the public are interested, and I want to Immv :rom the 
Honourable Ministf:'r what is the book value of the eondemned or scrap articlea. 
and 1-wn'lt to know ~ as separated from the saleable and useful articJes_ 

'The Honourable Dr. Syama Praaad Xoobtlee: It is very difficult to ,lis· 
i~  between those which are absolutely condemnable and those ~  1lr'! 

;(tleable.. Certain things which are partiaUy condemned have also been sold. 
We have not been able to i~i  ~  entirelv. What I said waG ~  1I.t'j 
information regarding particular catt'gories of stores will be readily given ff t,l.,. 

l~ Member 00 desires. 

1ft. 11.. It. Sidhva: Have they not yet sepamted the eonderuned and ~~ l  

!ltticlea to avoid loss of revenue to the State? 
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The Honoulabie Dr. Syama PraNd lloo •• rjee: \Ve have separated ~ "  

but then tbings which are reg,l,rded as u<lsouleable hAve also i ~ a UJarket 
IIIld tben we sell them. 

Pandit, Balkrishn& Sharma: ;I.'lay I Imow if the Honourabla Minister is !lware 
of tbe ~  that the particular [.eroplane .',bout which my Honourable friend Mr. 
Khut8hed Lal"". talldug ~ sold to that partJculnr gentleman ns II special 
ca..c and that it was sold afh,r t he ~ by thl' Govel'lIment ",,,re passed 
fl"eeo;iu aU the dispose)ls goods? . 

!he Honourable Dr. Syama PrllBlid Mookerjee: It was not sow. after the 
order WfII>; pOtssed. 

.. Pandit BaUuiahna Sharma: May .L know when the orders for freezing were 
pasijcd '!' ',' 

The Honourable Dr. Syam& Prasad lIlookerjee: 'rhat wus some time early in 
Od;ober, ()r en.1 of September. I believe. I do not remember lhe d"te exactl/. 

Pandit Balkl'ishna Sharma: b it a fact tbat some time in the end of October, 
'lUch ordJrs' were \~  

"!'lIe Honourable Dr. ~ Prasad Mookerjee: :::". Jl the Honm,ml,]e 
Mcml.ef gives det-ails, 1 shnll again look into the matter 

Seth Go'Vinddas; Is it oot 3 fact tbat eVl'n tbose llrticles which were ona. 
')OI',,,id\it .. d to be scrap latciy proved to be not .so, und wiJ.I the Govemmcnt d., 
sometLiug in this respE:ct so that real articles which are scrap are in tbat list 
~  not others? 

Thll HOlIDurabie Dr. Syama Pl'Uad lIookerjee: That is cxao:tl.,· one of ~ 

pOrpoaes fl), wbich I have appoigted the committee . 

• r. B. K. Si!lhva: M,>y 1 Imow wh,.t is the booJ, yalue of the :>tt\¢l"s n'bieh 
lnVtJ hoon ~~  !IS co'ndemnable? 

IIr. Spe3ker: He ill"~ u.:ked the question l ~  

IIr ·R. X. Sidhva: No, S;r. The l~ Minister stated, i,hev nte 
~  I ",an t to Imow what is the value of tbe separate things. • 

The Honourable Dr. Syama Praaad IlDOIkerjee: That depend. on the various 
caMgorie. Qf goods. I cannot give the 1I01!-QUrabie Member the 6lltire totahum. 

Shrl T T. Krisb.aamaehari: Arising OIlt of the answers k> parts (d) lind (fl. 
'l'Ila.v I a;,k Uti) Honourable Minister wbat steps are taken to keep these ~ \ l  

·articles un ~ pr{1per care and !llaintenance b".!;is? 

The Honourable Dr. Syama Prallid -¥OOkerj&t: They are being guarded. 
There me ~  ru,lny officers and other persons appointed to look aher them. I.ut 
the pOijition ~  it: that the rMpCtJ8ihiHy for guarding the' Deport" except 
Itle An "'riCail ~ reatE; on the DefeI'lce Ministry. The DispOsals organi:.:IlI'tion 
under tbe Industry ~  Supply Ministry deals OIll" wit,h the question of sale. 
Whaliever th!' )}efence Department .sa.ys that particular goods ean be i ~  

of i ~ .. the.V are not required for their own purposes. our officers go ami sell 
t.hem, buo tho: resi of the ~ i ili  rests wit,h t,he Defence Ministr:v. 

IIr. R. X. 'StlDLya: In answer to part (f) of the question ~  \l l~ 
1I(iniAt;:r Baid that a 'proper inventory hall been made of at thest' articlM. Tb(' 
·il\ventll!;ir. iB kelt in D('lhi bv the .Government of Indi(> ~  at various places 
Where ~ !\ore written. May I know whe,ther any Honourable Member can 
.,,,!'. i ~ "  of tbE;se. inventory lisa at vlU'ious plaNlB? 

Tlae ~ Dr. Sy&1D& PrIII4 Koobriee: We have copies here anel., 
;QPpies ai various depot". Any Honourable Member ~ bV8c inspeeti9n ~ the 
i ~  .. 
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P1I:lIMANENT WAY AND SiGNAL ANI)·J:NTJl:IILOCIUNG INSPsc'POBS OJiJt B. AND C. I 
RAiLWAY. 

1120. ·111. R. It .. Sidhva: (e) Will the Ronournble Minister of R..ilways bE' 
pieased to state whether it is abct that the Puy Commission hal; 're('OnnlJE'll 
ded only two grades for Permanent \V, .. y lind Signal Imd lllteriod<jng 

~ ~ "  ,  - . 

(b) It so, is;t a fact that the B.B. & C.l. Hailway have split the !:,rad .. ~ 
into mon thuD txo ? ]f Su, why? 

(c.) Is it " ('Let that in ~ of .pl'Ol.tlotioll tu i~ (',,,Ire, ~ lli  i~ .,,,t 
It,ailltuir.edhy the B.B. &C.r. Railway mlthorities? 
(d) ~ there heen any represen\atioJ\ from lhis class of staft t<l .he· 

officials? 

te) H", ~ one of them preferred 5'1 Ilppeal to the Railway Board,. • 

(f) lrl it " fact that under the rules, i~ lie to the Railway Board? if. 
so, why do the authorities withhold such appeals? 

'!be Honourable Dr. lOOn MaUhai: (a) No. The Pay OommiSilion recoin" 
lIlf'nded lour scales of pay for Permanent Way InspectQt8 and Signal and Intel'-
IQcking 1usjw,etors see page 187 o! their report. -

(b) Does n<it arise. 

(c) " ~ PORts are se:ectiJl!] P09tS (lnd promotions are mad,,· on t ~ ~ li  

of selecti. 11 hy %IEl{'tioil Bonrds oonstituted in' aC{1ordanoo with the poced\lr<l 
wid dowll. . 

(d) Gov"rumellt are ill \~  that uo representatiOD hag heen receiv"d from, 
the l'el'mnnent Way Inspectors but that·,. representation has been re",;ivBd frolll' 
the l l ~"  Way lll~  which is under ~ l i  by the .&ilwa,' 
Adlllinistr(, tiOli. • 

"-

(e) No. 

(£) Under the rules, an appeal .t.c. the Railway Board lies only on original 
l ~ passed b, the General Mtmager. The latter part does not arise i" vie,,. 

of. the reply to llart (e). 

Mr. B. K. Sidhva: A171sing bul 01 the I'ep!y to part (b), have there be"n aUy 
i ~i  'II this respect and haVe juniors been appointed a8 engineers? 

The Honourable Dr. John lIIatUlai: I t.oke it the p;"tir-ular P08tS that trw 
,Honourable ?-1emher has in mind are selection, POI>ts,. Selection posts neces-
sarily imply selPction which to a large ~il  sew ,aside consideratiolls of 
s,miority. .  . . 

Xl. B .• X. Sldh."a: May I know the oomp08ition of the &lection Bonnl? 

~ HonoUrable Dr. lohn lIl&tt.h3i: The Select1m Board cont>ist" of three-
oinc IN of the ruilway i i~ i  coneemt.i and it is set up by the {h,"erat 
;Manager 

Shri K. Anantbaaayanam Ayyugv: May I know iJ the President (,f the 
. Regioiml Pllhlic Services Commission will be associated with the l ~ i  

B(,ard? 

J'be m:iDOlU'able Dr, l ~  lIaUhal.: This is a msHer entitely of promotion· 
and not of initial recru;tment. I perilonall:v rather doubt the i ili~  ot 

l i ~ n rilt'mlrer of t.he i ~  C{1mmissfon. Since it is ent.i:re.iy a question 
of " ~i l  If it wpre ~  II oueslion of direct recruitment from outside to 
these I,art:cuhr posts. then I could undershlld the justification ~ appointing 
a tnfHnher of the CommissioD, . ., 
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~ li II. AnuUlaflajlUllWl .aYlangar: ls there any agency to il ~  if the 
ErolIJvtrvu ~ Il/;ltlUl8te auu proper and to interlere m <lases "'lieIe Llar(h;h,p ~ 

QU(:.urred I 

'l.'.ae lioJlOUl"&Ole Dr. Jolin Ma.th&l: Did tile 1101l0urable M,ellll>er say 
• ~ ll l " ~ 

SIlIi Ill. Anantbuayanam Ayyangar: Promotion by tilis Selection Board. )1 
th,lll'<l lilly "G"nc.y tc inliervene in cases of hardslnp wnerever haldsll,p nils ul.>CurC<.ld 
in the U1atter 01 select.on? 

. Tae Honotllabie Dr. lobn lIaWiai!. The procedure is that IIDybody who ~~  

that Ilis claims h<lve be!'n Ignored by the SelectIOn Hoard has th" nght of <'l'peal 
tQ th. ~l l Manager. Where the aJlpointment is wade by the Genera; 
Manag'.lr illl~ l  then there is a right of appeal to the Hailway Hoaro, Ther .. 
is only ll~ right of appeal ill each caSe, 
. ~ i II. Anantbuayanam Ayyangar: Does the Government exerc:se "ny right 
of revision'! In slL casea wherever injustice occurs and the depllrtmentlll ollj· 
(;erS do not ~  to the removal of injustice. d.oes the Government int"rvelle 
in the last r..sort, . 

!'he Honourable Dr. John MatUlai: A1l 1 told the House dUlinJl; the Hai:way 
Budget di<bate. I am making a'-pradice of scrlltinising the ~ l i  mad", from 
l ~ to tiwe "" satisfy U1yself that the ~ l  .Hailway Admini;;tratioll is 
eX,fJcisiug it" right in a fair mahile!. 

Silri Harihar Bath Shastri: In reply to part (b), t.he Honourable \{inister 
hOlS l!tated that there are certain watters that are under scrutiny. In view of 
t.be cons taut cowplaints made on the Boor of this House during the last twenty 
J.ea<'$ regllrding favouritism and an utter disrllKBl'd--of seniorit.r in ml!.tlers of 
prolItotion, mlly I know what active steps do Governwent propose to take to 
reguTllte proUiotions on just and proper lines? 

The HonotUable Dr. John Mattbal: "1'he ouestion raised hy the Ho.,,,.lI·a,9le 
Member is a question which raises a very difficult issue from the po'nt of view 
of administration. 1 will tell the House what the problem is. There hM been 
a great deal of criticism over a period of yearn about the standard ot ,.flj,·iency 
which has been attained by the Railwavs. Now, if we are to maintain" vro!ler 
II tiJ.ndard of f'fficilIDcy, we have, in the ..,1.ge of thFlRe GPecial VO$t.;. to ~~  PRide 
mere i i~  of seniority nnd appoint people who are really qualified ~  

theJ:n, In th" ca$e of selections mRde on that basis. for ever ... one man "'ho is 
appuiut'e(l, ten weD are .disappointed and these ten men ate bOllDd to rnmplain 
to peopl('. So. I have got to waintain a balance bet,we<>n these two ",nsider .. · 
i ~  which i8 II difficult thing to do. 

Sbri Barihar Bath Shastri: So. is the Honourable Minister satisfied thlit nil 
complalllts in ~ ~ i  with favouritism are l\~ l  or without foundation? 

Tbe Honourable Dr. Jobn Mattbal: I would not go so far as tJuit. I !uve 
c6.ltainly COm(l ncross cases wherll the ri,!tht of selerJion has been e1<ercised in a 
som<o.wh[,t i"indic'ous and unfair ~  

Shrt Mohan Lal Saksena: Ma'y I know, Sir, whether the Honourabl., 
i i~  is nware that 'f,he in('fficienc:,/ referred to hy him is due mostly because 
of the aPI.ointments D1!Ide on personal cOllsiderations? 

~ HODlJurable Dr. JOhn lIfa.tthai: I do not l ~ with that ~i  . 

• lb. R, It. Sidhva: Mav I know, whether in the "~  of ~  Ot i i~  of 
the n. n. and Col, who were entitled to mAke an ~ l i ~  the il i~i l of 
the ~  ~lll  the apTleflls have been sent over to the Railwav Boarn or 
tbe.\' wer'_' ~  to be sent? . 

~  Honourable Dr. John Matthai: Tt has not come to U1y l ~  hut 
I will ~ lli  hllv<l thRt looked into. 
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Au.Ql'IlBIn' 01' P .&IOlUTr SJU.T>:J 'IQ P"OvIXO.S IN AluIol'L£JiBS. 

U21. ·lIr. K. It. Sidhva: (a) Will the Honourable Uinister of Commuuieu 
tions be pleased to state the number ilf priority seata per eaoh aerupilUle allot· 
ted to each Provincial GOl"ernment? 

(b) Is it a fact that the Government of Bombay have refused ro make ueo 
of all ~  allotted to them alth\lugh Ilemand for priority is made to lIuem uy 

~  entitled to such i i~  

(C) If so, what Piers do Government. propose to take in the maHer? 

fte BonOUJable Kr. Ba!I Ahmlll1 xtdwa!: (a) Two priority seata per day on 
the Bombay-Delhi air service operated by Air India I.inlited hBl"e been ullotted 
to the Bomhay Govemment and two seats on the Calcmtt.a-Delhi ~i  

op"rated b;' Indian National Airways, to thp. Government of Bengal. No prIority 
seats are held by any other Provincial Government. 

(b) and (0). The arrangement so far as the Government of Bomhay il COn· 
oeroe·j Qame inw etJect oqly on the 1st March, 1948. The Government of India 
is not ~ of My caee where the Government of Bombay ~  to allot the 
priority seats phced at their disposal. I might point out, however, thll.t the 
mere fact thst the Government of Bomhay hold two priority seats dotls not 
make it obligatory on them to use them on ever.V OCOIIIIion. They wiJI aUot 
them onl. in cases where the grant of priority is justified. 

IIr, K, E:. Sldhva: In view of two seata being a:lotted for the Bombay uov· 
ernment for priority, and sa they only utilise one, may I uk the Hoofurable 
Ministl,r whether Government wOUld be prepared to take away one or !08k the 
Bombav Gl1'Ierument to utilise all the t.wo seats in order to avoid any kind of 
iDoonvenience to p8llsengers? 
The ~ l  lit. Ba!I Ahmed E:idwal: When the Honourable member 

himself ~ that t.he Bombay Government iB not misusing that 'Iutbori\y, 
whv shouid there he any e8lle of withdrawal? 

Slid E, V. Jta.maUa: Sir, IIU the"" different grades or kinda of prioritY-b 
example :ow rriority, high priority, ordilBry priority and red hot p,-iority, IIDCl 
thiTogs of that sort? 

fte BonOllratlle IIr. Ba!I Ahmed Ktdwal: No. Sir. 

IIr. BUSBain Imam: May I know if there is any seat rescrved for fbi 
Bomba.v-Delhi service and if so bv whom? Who holds the priority for 11te 
Bomba.,,-Delhi wrvice? 
The Bonolllal)Je .,. Ba!I Ahmed Jed.,&!!' The Bombay GOVemllleDt is 

authoris",l to l~~  two priority tickets . 

• ,. K. It. Sidhva: Sir. I did not follow the answer to my IBift question. My 
questio'1 ~ th:;,t when the Bomhay'Government does not exerciae the use of 
t.he two seato;, what i~ the intention of the Government in having it? 

The HononrAle Kr. :2a!l Ahmed Bldw&l: bu •. me ~  O(Jl9Bmnoent hit 
the right to ~" ~ i  that authorih whpnever they tbink it 1I_IIl'Y. The 
qupstil'ln of wHhdrawal WOUld have i~"  onl.V if' a comp:aint hed i~  that 
that lll l ~ is misusing that authority. . 

SCIlINTIJ'IC AND IlfDuSTRUL RJIlisUlIC!I IJ;STITU'l1II. 

1122 .• JIr; B. It. Sidhva: (a) Wi!! 1be Honourable Minister of Industry a'ld 
SuppJy he pleased to state the annual reeulring and non· recurring expenditura 
incurred in maintaining the Scientific and Industrial Research Institute? 
(b) Was any donation reoeived last year from the .publ'e? If 80. what are 

the details of the amount of contr:ibution and the purpolI6 for which thev were 
~~ ~ . 
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(c) What were the definite recomlD"ndations made by the Institut" h,;t 
,ear and how many of tbem have been implemented? 

The BOilourabie Dr. S¥1ma Pruacl l(Dokerjee: (a) 

Recurring 

RR. Roo. 

IOU43 8,'19.28' , 
1"'3··" lS,S'.ON 

~ i2,'3,689 '/1,496 

1946-48 1'1,53,'14 ~  '02 

~  U./lV.6S6 2,0'1,210 

19('7...:..'8 32,36,'100 20, SI,OO() 
(Eotlmll *ed) 

(b) Yes. A &lIm of Ra. 33,333 Willi received l&$t yeaz i.e., 194647 from Mj5 
Indian SteeJ and Wire products Ltd., in connection with the establisbm(.I,t of 
a ~ i li l Metallurgical Laboratory. Other donat-ions totalling toO ,.ver 3( 
lakh!; of rupees have been promised. . . 
(c) The Honourable Member has presumably " ~  schemes in mina, A. 

list, c.f the schemes considered and implemented by C. S. I. R. in ~  
is placed on thg table. 

.,.-::-:--- -

Lillt. 

Bcheme Equipment eo"t1ngosnel'" '8WJ Tota! IV.,., 

1. Scheme on chromiium piloting ot 800 1.800 1,800 

81-. ",oed and other non·me. 
t.nle mllteri.l_Dr. B. C. }tan, 
Dacca. 

t. P.-oduet ion at f ....... ~ l  ~  4.'18 a,ooo 
from PCl1Iii ... r a!eoho!_D •. 8. K. 
K. ,1atk .... l ~ i  Ir",tltute 
ot 8c ienoe, RangaJor<>. • 

S. hoduction or-,..-on • 1Dtg8 
OMle in the milling'" 1..."Jr:;,,,,g. 

1,690 'oUt Lilborato,y. 1l.oH '780 ., phvaica! ,. -chemica! ... rveyor 
I"dian CQe!a-Dr. ~  Lahri. 
F.R. B. ',DoG 

';<;;1, Inl't .. r .... ~  .. tion rom ~  

~  .... Dr. L. A. Ramdal, 
1,6'11 ),n3 1'"""". 



STARRED QUESTIONS &ND .\NSWBIlI 

Scheme EqUIpment 

-.. lnveatiga.a..n of meCha.nlsm of 
production of KeIiOD & ~ i  

~ i  With the help 
of wilson cloud chamber-Dr. 
R. L. Sen Gupta, Calcutta 

7. Studies in Dielectric cou8tants 

of liquids and solids-Dr. 
~ ~ 

.. X-r;'y studies of metal. and 
alloys-Dr. K. Banereje, . 
C.lolcutta 

9. lbn ufacture of phenol from 
ehlorobenaene-Dr. ~  Kane, 
Bombay 

10. Production of phenol by the 
BeMene Bulphonic acid proc_ 
emploYing ottomans' technique 
-Dr. P. C. Guha, I. I. S., 

~  

II. l ~  of sodium chlonde 
for Industrial use-Dr. Illata 
Praoiad, Bombay 

Ill. ~ i  furlli&!le treatment·.of 
coal rich In l ~  J. C. 
Ghosh , 

13. ·Jlltnufiacture of methanol· llr'<>m --
. :o ..... bon: monoxide and hydrogen 
-Dr. J. C. Ghosh. .'. 

14. Establishment of a wathel' ·re· 
search Institute lIIsdras Uni-
versity 

6. Tata Institute Of fundamental 
research 

~ Establishment of a betatron 
Tata Instiwte of fundamental 
...... arch. 

1'1. Ooamic raya-Dr. Bbaba, 
Bombay 

11. Co-relation of coamic ray In ten-
sity with atmospheric va.iAbles 
-Dr. P. C. Gill, Lahore 

19. Carboliydrate JQatabol;sm in 
~~~  with specia.l refer-

ence to citriC and oxalic acid 
formation-Dr. Damodt"an 

10. 'Rubber lined equipment for 
ohemioal i ~  Ghosh 

21. lbnufacture of Direct cotton 
colours-Xadras 

n. Iono"Pberic Investigatioll-Dr. 
S. K. Mitra, Calcutt.. . 

2,500 

1,000 

1,000 

2,iOO 

1,500 

1,000 

Contingencies Staff Tahl W·a.nt 

600 

1,500 

1,000 

1,600 

-.,. 

:r,Ul! 

8,6011 

3,000 

1,500 

1,800 

2,000 
\ 

3,'180 

ello 5,268 

3,395 

1,000 8,952 

500 6,591 

61.12 

5,000 

'7,100 

2,000 

3,600 

2,000 

8,000 

2,000 

60,000. 

• 
'75,000 

32,400 

10,000 

6,880 

'1,268 

4,895 

1,0952 

'1,('91 
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Scheme Eq11ipment Contingenoies 

23. I '.ve<q <ratio', on .teriods-Dr. 
11[ C. Nath 

lI4. Directional mea.urementa of 
at'1lHph8rico-Prof. S. K. 
Mi::.ra .• 

25. P'uificatlOil of graphite or8S-
Dr. :j.-'osh 

16. M''lufacture of gland product. 
do .. d. commercial utlllzation of 
s!",rk wa.te 

.. 2 'I. Prepa.ra.tion of Novocaine-Dr. 
P. C. Guha 

28. Extr.>ctio" of sulphur Com· 
pounds . from coal-Dr. Ghoih 

211. Pilot nla'lt experiment on 
ma.nufacture of sodium and 
mdglle3ium metal9--Dr. Ghosh 

30. i ~ of predigested and 
~  food products 

{rom e-lible scsd oakee-Prof. 
V. Subramanyan. 

31. Vegetable milk. from oil seed • 
• and rebted materials-Prof .. 
V. S li ~" li l  Bangalore. 

32. ~ "  of chemical por· 
celain -Prof. H. N. Roy 

33 •. Production of Butyl alcohol 
8cetoae, acids etc. from mol .. 
U.s-Dr. B. N. Ghosh 

M. S tUlly of cO'lditlons f;'vouring 
the i:1crease of aloehol concan-
tr8:tio:l in distillery wa3tes 

35. IlV".tigations on jasmina-
Mr. B. N. Bal, C"lcutta, 

86. Sug", canes-Prof H. N. Roy •• 

37. ExtractiO:l. of eSgential oil from 
bitter l ~  B. K. 

l ~\  Lucknow 

38. National oollectiOn of type cuUu. 

1,000 

1,500 

I,COO 

750 

1,000 

1,04,0 

res.-Mr. M. Sreenlv •• ya. . 1,000 

39. Pl"lt·3iui Ill! prote.8368-
Dr. ~ l l  

40. ~"  'gen&.tics ryf yeast and fungi 
-Dr. SrCEUli\·asya .. 

iR '.-0 Indu<trial <>nzlme. - Mr. Sree-
'-" i ~  1000 

{ 
L 

1100 

2,500 

1.000 

1,100 

$00 

1,000 

5,000 

500 

4.,1150 

1,1100 

1,Il00 

1,000 
916 
500 

500 

5041 

{ 300 
656 

000 

Sta.ff Total grant 

5,316 

4,29) 

9,124 

2,256 

2,3\17 

1I',IlIS 

2,530 

2,994 

3,240 
2,543 
3,900 

3,000 

7,893 

8.1130 

4,236 
U;96 

3,140 

6,8111 

1,500 

1I.!I99 

ll,6U 

3.756 

3,3\17 

24.,128 

3,780 . 

f 6,493 
'\.+4,3118 

3,4114 

6,7110 

4,240 ... 
4,500 
4,400 

.3,500 

'IO,89li 

8,710 

4,736 
2,252 

4,1160 

42. Uilu:Htion of lamon grass 011 aa 
disihft'8lant-Prof. V. Subramanyan I ,oat 5,589 l ~~ 

~~ ~ 



STARRED ~ l l  A.!lD ~ ~ 

Equipment Contlflgendes 

~  Dealgn of moving iron ammetera 
.... d voltmet ..... -Dr. p. C. 
Mahant. 

44. Ppepara+ion of aromatic cbemica.1 
- Dr. P. C. Guha •. 

45. ReDi.t&nce alloys --Mysore iron' 
and _I Work •• Bhadravati ..• 

"e. Claa.'fylng & cataloguing <if !lCi. 
entifio I,terature - Sir J.  J. 
Ghandy. 

'41. Munufacture of beryllium -
Dr. J. C. ~  

(8. M!\l\ufactnre of gorboae from 00. 
rbitol --Dr. Damod .. ran .. 

~  Synthetic dve. & modified ahad· 
es frOIll eutah - Dr. K. Venn· 
ta-ramaR. 

<'10. III ~  of hydrogen peroz· 
ide-Dr. Gh08h.. ~ . 

61. COIlstitutioll of cOlllIP-ereial dy"".-
l ~ ltl Ve.akl.taraman.. . 

iiI. Exl-..,.ction rare earths from mo· 
l ~ "" .. tl.--'Dr.P.B. Sarkv. 2,000 

53. P..,luctlo" of. ll ~i  methaDol-
l>r .GhoDI,. .  .  •  . 12,000 

> 4. Pi-eparatlon of Butadlene--Dr. 
Ghosh. 

1i6. Preparatilon of vat d,.-e_Dr$,Ven. 
lu,taraman. 

66. Treatment ,··f utlll.ation of jnduatrlal 

1,000 

.. ~  V.S lbram .... y .. n. 1,000 

67. Veget.eble ranoot-Prof, Subramall' 
Y"" . 

68. ~ ... cuI tlvatlon B'Jt.lllcal a.pect 
-Dr. Bls .... a •• C.lcutta. 

6 ose l ~  (C lem;cal aspoct) 
-Dr. H. K. Sen and Dr. Bi ..... S. 

40. Spectro,col,} oC fuel. & thei .. 
~~ i  .. W. 11. Vaidyr. 

.1. De .• l i~i  of coal-Dr. J .. 
:. Oho .... dhry, Decca Unhersity 

G!. De velopmeDt of air deh'ell nltra 
centrifug ...... Mr. P. C. Bhatlacha· 
riya. 

1010'" temp.'ratul'e· carbonizatinn 
of eoal-Dr. • Ghoah 

W.eh .. bili,y o( Indian coal-Dr. 
C'. Forre""'r. ~ll  . 

800 

2,000 

2,800 

,000 
.3,050 

1,000 

800 

2,000 

!l00 

400 

2,OO{' 

1,:00 

1,000 

1,6Of' 

4,000 

1,'00 

1.000 

~~ 
400 

1,000 

500 

600 

1.20.0' 

5,000 

288.5 

Sta.ft' Total grant 

3,280 

2,397 

600 

4,200 

3,468 

5,124 

488 

•• 000 

~l  

7,66n 

2,000 

6,8111 

5.286 

3,3M1 

2,800 

·4,(21 

3,43>' 

);,211 

~  

4,563 

12.189 
2.510 

4,280 

3,1117 

600 

4,200 

5.6'" 

888 

~  

5,op 

10.660 

18,500 

6,383 

10.819 

7,!86 

4,369 

2,800 ' 

5,320 

4,i32 

7,771 

t,1I61 

5,75:1 

2,10119 
6.5GO 
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Scheme Equipment Contingencies 

65. Neem oil a. denaturant of alcohol 
- Dr. N.  N. Godbola. 

>66 1'1 \lluf .. ~  of .agger. ... other 
kiln furnit.nre, . 
UniV<l""ity .tatr R8. 6210 - Dr. 
M. G. -Bbagat. .  .  .  . 

'67 •• Manufacture of photographic de-
velopers-Dr. B. B. Dey. 

'68. Manufa<lture of permanent ofma-

1100 

12,1100 

1,500 

gnet-Mr. B. B. Bhomik. 3,300 

<69. 1bnufacture of va.euum pump. 
and. retrigeration m.a.chineries 
-Prof. M. N. Saha . 4,000 

'70. Tbecretical inVestigation on upper 
"tmosphere-Prof. M. N. Saba 

'71. Me"sl1l't'ment'-oflGeologic time 
in India. 

'72_ JI!aouf,aoture of CS, f.om Coal 
aud Sulphur-Dr. N. N_ God. 
hole 

... 
'13. (Joal blending and coking, Tata 

Iron and 'Steel Co_ 

'74. Alkali and water .oluble collulose 
-Dr_C. S. P";tel. 

'75. pol". crystal. dis'Olvod in glass 
va .... ls ~  S. K.lllazumdar 

16 ,Ceramic gla.sxes and colours-Dr. 
O<>pala Rao '. 

77. Penicillin and other anti-biotic. 
" -Proi. V.Sllbramanyan 

78. Xo.nufuctur<' of di6mond tool. 
-.. Dr, P. K. Kichlu 

79. Setti(l.g up a powerful ultrasonic 
gonerator-Dr. D. M. Bose 

SO. Setting' up a ""'diiun voltage 
positive ray apparatus 

81. Inveatiga.uon on absorption" of 
oxygen their oompeund and 
other gl\S69 and vapours--Dr. 

82. 

Kichlu. • 

l\I,.nufacture 
Prirlclpal, 
l.ahore. 

of fi&.h !&.mp, , 
Govt: Colle&<>. 

81V61l'Dvestigstion on electrical pi'o-
perties of allcys in the liqUid 
'I!ItBt6.-Dr. Krishnan. 

3,000 

1,500 

3,000 

1,000 

000 

l,lIoo 

800 

600 

500 

300 

~ 

250 

300 

1100 

2,000 

1,000 

200 

250 

800 

700 

700 

Staff Total grant 

21,076 

10,210 

1,968 

3;840 

11,722 

6,168 

4,413 

2,460 

9,614 

1642 

2;400 

9,157 

i,640 

4,272 

2,nl 

2820 

1440 

I1uio 

2,4710 

4,968 

7,9«1 

16,;122 

6,168 

7,913 

2,760 

26,000 

1,892 

l),70ll 

2,280 

~  

5,640 

4,472 

3,362 

362() 

2,140 



RTARRED ~ "  AlI"D i\ i ~  

Schemes Equipment 

8'. Investigation on thermonlc 
work-function of metal. and 
aUoys.-Dr. K. S. Krishnan. 

85. lIlanU£acture of radio vah'eo 
in .India-Prof. S. K. ~  .... 

86. Order &; disorder alloys. 

8'7. 

88. 

Manufacture of photographic 
developers under Dr. Mat .. 
Pra ... d. 

Lead acid battteries-Mr. 
V. V. L. Rao, Madras. 
Electric condensers--Kr. Rao 
above. 

89. Cosmic ray lInder Prof. K. No 
Saha. 

90. Atmospheric ozone radiation 
equilibrium in atmosphere. 

111. Float B"d Sink machine-Dr. 
Ir"OITaster. 

92. Manufacture of graphite cruci· 
blea-Mr. S. h. Mukherjee. 

83. Grain Blze control Controller 0 f 
Ins poction, Tatanagar. 

~  Investigationon manufacture of 
duplicating ink. 

96. ~ i  of metals-Prof. Frank 
adcock. • 

96. Preparation of optically active 
and racemic forms of com-
poundS-Dr. l3awa ~ 
Singh 

9'1. The above scheme under Dr. 
B. Mukherjee also. . 

88. Survey of cellulose hearing 
materiels-Dr.D. L. Sen. 

U. Senthyses of antirachitic Bub .. 
.... ~  B. V. Bhlde. 

100. Aluminium Titanium alloy. 
_Dr. Daya Bamp. 

lO!. I(.muracture of i ~  

P. C. Ouha. . 
HIS. .Micro.paleo botanical inv.ati· 

gation'-Prof. Birbal Sabani. 

103. Industrial utilization ofroain-

2836r 

3000 

1000 

1500 

1'000 

500 

2l1li0 

"0 
lOOQ 

Dr. N •. B. Dhar.. 4AIOO. 

lQi. Transl1ra.uc elements. on ~ "  
lear i lii i~  b ...... y .elementa 
with a wilson ehan>ber .... d on 
the abaorption cross iMlCSionof 
..... tron..-Dr. D. II. 1IcI8.. . .1'. 

101. ~  of Ballzit.-Dr. 
•• Co liIMh. liIoepllr. 

1&.. ~~ " 

~  

". ~ 

750 

2000 

1i00 

1000 

1000 

50 

800 

'500 

500 

-
IO' 

2887 

Stalf Total grant 

2358 

3339 

2968 
3667 

2256 

USO 

6580 

2180 

2110 

25" 

172 

too 
3110 

I'" 

.. 

3108 

,'3700 

2968 
364i7 

39U, 

ti3" J 
5756 

6l13G 

. 
l5CIG 

-lOTO 

81110 

50 

18()()O 

~  

172 

1500 

3610 

8110 

I .... 

,I*'!t ...... , 



2888 CONS'flTUENT ASSEMBLY OJ' INDIA (LEGISLATIVE) [1ST APRIL 1948 

Departmental Schemes Equipment Contg. 
1946·47. 

Staff 
Total grant 

1. Producer Ga.s Test, Plant -
Dr. L. C. Verman. 2000 13160 16160 

2. Po..-der Mato.llurgy. -Dr. 
Verm"n. 3500 3840 1340 

3. Investigation·' on antima.larial 
drugR.---Dr. S. Siddiqui. 6828 6828 

4. Carhon electrodes r for arc pur· 
poses-Dr. V(rman. 4540 4540 

2364 2.164 
5. Invo.3tigation on ebonite !:1;ubsti· 
tuteR and allied products-Dr. 
S. Siddiqui. 3264 3264 

6. Neem Oil do. 8682 8682 

7. . Pl .. ,tics in genecal-Dr. Karlm-
uUah & Dr. Yerman. 9200 9200 

S. Pyrethrum and pyrethrum sub-
stitutos-Dr. S. Siddiqui. 49H 4944 

9. S\lrpentina alk.loids and r.Irchi 
bark-Dr. S. Siddiqui. 106« ~ 

10. Sommi syothetic tanning 
m .tertals-Dr. S. Siddiqui. 7414 '1414 

n. Poly:'y<lrtc alco'1ols-Dr. Ver-
man & Dr. Karimullah. 2921 ~  

12. PreparatIon of potent strains of 
yeast.-Dr. B .. shir Ahmad. 1000 44(0 9«0 

13. Industrial utiliBatton of resins 
obtain -d from lattes of eupho· 6761  6761 
rbiacea, 

U. Survey of ra.w mAterials for 
fermontationJindustriea:-Llr. 1%9% 1292 
Bashir Ahmad 

{5. ~ i l application of ultra-
.onio. 1000 1320 lI320 

16. Testing of oamples of 8&"h, 
anoys, brok.en maohines etc. 
brought from" Hiroshima by 
Dr. B. Partha ... rthy. (50 , 450 

Ilr. B_ X. Sidhn: Arising out of (a), within a period of six years the recurring 
expenditure ha.s increased from Ra. 6 lakhs to Re. 32 lakhs. May I know the 
reason for the six times increaSe in expenditure? 

ft, Honourable Dr. SyAIDa Prasad Kookerjee: That represents the inorellSe 
of work which hal< taken place. 
JIr. R. X. 'S1dhn: But. six times? 
The Honourable Dr. Sy&ma Pruad J[ookerjee: More, than IIix times. It 
~  measured in money valua. 



, 
Sl'AltllEll QU"HTJONS Alii) ANS WKRS 

Dr. B. 1'attabhi SI\aramayya: May not half of it be accounted for U) intiatioll? 

The Bonow'able Dr. Syama Prasad Mookerjee: It is a matter of Opilliop. 

Shri M. Ans.nthasayanam Ayyanga;r: May. I ask the Honouraule .'.linister, 
if with ~  to certam cases of grants for research where large sums had been 
applied for-I know of certain instances in Madrail--sny steps have been t.aken 
to ascertain wJ.ether the money·was spent on research and whether the persons 
concerneci are there in reality end if no action has been taken, why not? 
The Honourable DT. Syama Prasad Mookerjee: So far as Madras is ~ ll l  

I believe we have given Hs. 60,000 per year for encouragement of research in 
leather. If the Honourable Member's information is that the people who have 
beeu entrusted with the work are not doing their work, I shall be glad to have 
some detaibl iufomlation, but my information i~ to the contrary. 

Shri M. Ananthasayanam Ayyangar: What is the agency, if any, set up by 
the Government to find out from year to year how far progress has bean made 
in thE: ~ 01 research and whether the money is·really. we;] spent or not and 
wheLher it is warih while to continue this research? 

The Honourable Dr. Syama Praaad Moo-kerlee: We get periodical reports 
which are considered by the Board and the Governing BOIly, and "the Director 
llunselE tours the different centres; in fact, the Director was in Madras only a 
fortrligl:!t ago. 

Shri M. Ananthasayanam Ayyangar: Would the Honourable Minister con-
sider the advi,;ability of having thes9 researches and the progress made with them 
sc.rutinised frum time to time by independent persons-say a group of scientists 
or an ai ho, committee appointed from time to t\me? 
The Bonourabl" Dr. Syama Praaad Moo,kerjee: We have appointed 11 Special 

Committel' l~  the Chairmanship of Sir Ardeshtr Dalal to make a review of 
the work which the Council has done during the last five years and that ~ i 

is nearing completion. 
Prof. N. G. Ra.nga: What has happened to the Government's programme of 

starting a number of these research institutions in different parts of the country? 
The Honourable Dr. Syama Prasad Itookerjee: At present, we .re going 

ahea.d with the following schemes: National Physical Laboratory in Delhi, 
National Chemical Laboratory at Poona, National Mo4allurgical Laboratory Rt 
Jamshedpul', Euel Research Institute at Dhanbad, Central Glass and Ceramic 
R'3search ~ i  at Calcutta, and Radio Research Institute at Delhi. 

I have just approved of the proposal to ).lave two more Instinitioll3: The' 
Central Drug Hesearch Institute, and The Food Technology IIllItitute. 
I havd also) just, decided to locate two institutions at Madras: The I:ledro-

Chemical Institute, and Leather Research Institute. , 

Prof. N. G. RaDga: In view of the fact that the Honourable the Prime 
i i ~ himsetf stated that as far as poBsiD1e the Departments of the Govern-
ment of Indi" would see to it that the various scientific institutions lire not 
located in Delhi, would Government reconsider their decision to stal'"t I.hese two 
Institutes at Delhi? 

The ~ l  DT. Syama Prasad JIookerjee: Up till now, out of 10 Insti-
tutes we have located only 2 in Delhi. I suppose the Honourable Member will 
not grudg'3 that bonour to the capital city of India. 

EXPORT OJ!' CLOTH AID })ABl'[ l'UEIJHAlIml BY INDIA.N SU1'I'LY MISSION FROM 
. JAPAN 

1123. "lIr. :It. E. Sldhva: (a) Will the Honourable Minister of Inrlll'try fnd 
~ l  be pleased to refer to the answ,er given to my Burred Question No. 201 
asked on 10th. February 1948 regarding cloth and yarn purchased by India·R 
Supply Mission from Japan, and state bow much of the cloth imported h'om 
Japan baa been actually exported 80 far? 
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(b) What is the total value of such exported cloth for which money has 
actually been realised by Government? 

(c) What quantity still remains to be re-exported and when is it likely to 
toR re-exported? 

(dJ What is the reuson-for the delay in re-export? 

le) While re-exporting, have Government taken into consideration aU expen-
l><" llJ ': dl'l ,i in the import of this cloth ~ well as the actnal cost of the goods? 

{f) 1>0 .',,,,ernment propose to Jay on the table of the House a statement 
showlllg the cleuit aud debit sides of this transaction? 

The Honourable Dr. Sya.ma Prasad Kookerjee: (a) So far only 5'7 !'liilion 
yardti hav, bc"u sold for export . 

. (b) Ik 44,48,788. 

(c) 74)J millio:l yards stm remain, and it is expected that they will be ex-
ported witbiu. tbp next few months. 

(d) Government's original intention was to sell the cloth only to established 
exporters. !\.S the response from them has been poor, Government now propose 
to sell the cloth to all comers. 

(e)' Yes, Sir. 

(f) Yes, Sir, when the transaction is ~ l  

Hr. R. K. Sidhva: May I know, B.ir, whether the price at which' this cloth 
is sold is lower than the price at which we imported or it is the actual price 
we are paying, and are Gove!;llment at a loss or at a profit or equal? 

The Honourable Dr. Syama Prasad Kooierjee: We are selling at landed cost 
plui. 10 per cent. We are certainly not selling at a lower priee. 

Kr. R. K. Sidhva: I Ihid 74 million ;yards have yet to be disposed of and 
only 5 mil;ioll yards have been sold. The lIonoW'able Minister while rGplying 
io my question stated laBt time that three-foJ.ll'th of the ,quantity was "xported 
and only oue-fourth remained and that the one-fourth 'will be exported wit.hin 
one month. Muy I know which information is correct? 

The HonourablE, DT. S,ama Prasad KookeI1ee: 23·6 million yards h&ve 
arrived in Illdia. Of this, 1'.7 million yards have been sold to exporters. The 
balance i, sti:l in Japan.What'we have now decided is that we shall try to 
sell the stock from Japan 'itself as far as possible, instead of bringing it to India 
and selliug it from here. \Ve are trying to negotiate so that we can tiell from 
Japan. # 

lIfl', R. K. Sidhva: What is the quantity sold? Is it 7 million yard,; or 1:'7 
mir:ion yards? 

The HonourablE; Dr: Syama Prasad J[lOOkerjee: In India 23'6 million yards 
have actually arrived of which 1·7 million yards have been sold. 

lllr. Hussain Imam; May I know wh:lt is the a.-erage cost per yard of thiR 
cloth which· hM reMhed India and what is the average cost of the one which is 
still lying in Japan? '" 

The lIonOurllble Dr. Syam& PRIIad lIDabr1ee: The price will be aOf)Ut threll 
to four tim"s higher than tile controlJed price obtaining in .India. It deptlllds 
on the ,'ariouR varieties. :  '  . ,. 

Shri B. A.mlimji: Is the eustoms duty included in the landed cost? 
'!'he Honourable DT. Syam& Prasad ~  Yes. 
9mi JIihlr La.J. Ohattapadhyay: What portion of thie impOrts isSl1k1 

~  ''!'he I[onoan.ble Dr. Syama Prasad Xookerjee: This is all cotton. 
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Prof. N. G. Ranga: Why is ill that only so little has been sold in this countrJ( 
:r. it because of higher prices? 
The Honourable Dr. Syama Prasad MookerJee: There was no demand. One 

of the reasons was obviously that the prices were higher, and the qua.lity whidt 
came wai not of much use in India. 

Mr. R. K. Sidva.: When the order WaS placed was not this point considered, 
namely, whether the cloth could be used in India. or not and t.he qualit.y wee 
the ona required:} 

The Honourable Dr. Syama Prasad Mookerjee: I find, Sir. that a\ cQJJe lIt",e . 
when Government realised that this transactIOn might not have gone ~  

they Httempted to cancel it but then it was too late. However. I can assure 
the Honourable Members that we are not going to incur any loss on this trans-
action, and whatever is il~ exported I have included in the total ovpr at 
quota that is to be exported from India. ao we shall not sufier in any way." 

Mr. R. K. Sidhva: I find a balance of 90 per cent. stin unso]{l. May I 
;!: imow within what period Government expect to dispose of this quantity? 

The Honoarabl& Dr. Syama Prasad Jlookerjee: We ilhall try to firlish the 
whole lot in the course of the year. 

Mr. Hussafn Imam: May I know from the Government whether they are 
taking steps to find out wh:v thiH mistake croppec1 lip? T>id the !!'entleman wh. 
was responsible for negotiating this deal have full facts or have the tact. 
supplied to him been incorrect or have some new elements cropped up whicla 
make this transaction a loss for us? 

The Honowable Dr. Syama Prasad MookerJee: I do not think, Sir, anyone 
behaved mala fide. Apparently, the intention was that we should get a8 muc" 
cloth as possible from Japan in order to relieve the cloth scarcity in India. Any 
way, we are not losing by the transaction in the long run, 118 I have explained. 

Shrt Ramnarayan Singh: What is the principle underlying this proeesl dI 
getting cloth from Japan and sfllling it to some other countries? 

Mr. Speaker: The Honourable Member has not followed the whoJe trend oi 
ans·.vers and qUPi\tions that hu,ve been going on. 

Dr. P. S. Deshmukh: When was this cloth purchased? 

The Ronomablp Dr. Sya.ma Prasad Mookerjee: In the first period of 194' .. 
I believe. 

lhsTRITlONS ON TRAVELLING BELOW 100 MnFS BY MAIL OR EXJPESS TRA.l.· 

ON O. 1. P. RAILWAY. 

1124. *Seth Govinddas: Will the Honourable M:inister of Railways bB 
pleased to state 

(a) whether it is a fact that there h; restriction on trayelling below IOc} 
miles by mail or express trains in the Great Indian Peninsula Railway; snd 

(b) if so, whether Government prop')se, in view of the increased railway 
fares, to remove such restrictions in the immediate future? 

The Honourable Dr. John Matthai: (a) Yes. ~  l~i ~ distanee 
less than 100 milA!' are not. nermiHed to tra, 1 bv Mnil Rnd Ji1XTWPfl!,1 i ~ pxeppl 
in tb ~  and Allahabad Expresses, and the Mail and Expre •• train. be-
tween Romba:v find Poona. 

(b) No. The Mail and Express trains are still too overemwded to permi6 .. 
the rer,friction being withdrawn. 
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~ ~l i i ~~ ~~ ~ GF<T<f W ~ ~ ~ 
~ ~  i~~ 7 

SIIr1 GOkulbhai DaUl&tram Bha\\: Does this "itriCtiOJJ, ~ l  1IQ i ~ &p.i 
second class both? . 

The Honourable Dr • .John lI&\thal: I1 i. for all elasmea • 

. ~ ~~~ ~~ ~  <tm ~ futf. ~  arno q'To ;fi ~ 

~~ l ~~~ ~ if <IT? 
• Shri GOkulbhai Daulatram Bha\\: Does it apply to Q.I.P. onll or ifio otbw 
,;railwaJs IIlso? . 

'l'he Bonourable Dr . .1oiu1 Ila\\bal: n applies to all Railway •. 
~ i ~ ~ li ~ ._ em mo  mo ~ mo arno ~ ij'T lllw ~ 

(r i ~  ~ ~ ~  lflw ~ r I 
Shri Gokulbhal Daulatram Bha": Is t/he ~ i i  on ~  and C.I, fgr 

journeys below ulJl' hundred or below fifty miles? 

'l'he Honourable Dr. John lIattha1: As far B8 I know, it applies to 1111 Rllil· 
ways except in certain special casel! such as those mentioned in oolUleotiOn, with 
~ G.I.P. 
PandI.\ Lalrahml Kania lIaltra: Do I understand the Honourable Minister to 

"'1 that this reetriction appaes to all 'classes-First. and Second? 
!'he HonOUrable Dr. John l ~ l  Yea. 

_,..ft 'ill'{'S+lrt ct1{'Sel(l¥I ~  l ~ ~ 'fiT ~ ~ f.t; 
'Rrn, ~ ;fi ~ l i~ ~  ~ ~ ~ m ~ iR"rn ~ ~~ g 

Cfi\: GIT ~l i ~ ?  ' 
8hri GOkulbbal Daulatram Bhatt: ::-s the Honourable. Minister aware of the 

fact that passengers wishing to travel for less than fifty mile. have to pay first 
.lI\8S fare? 

'l'he Bonourable Dr . .John Ilatt.ha1: This is a general rule applicable to .all 
Railwavs. As I said; there are departures on account of 'special consideration 
on certain Railways. Whether .there is a departure on that account on the B.B!, 
and·C.l. or not is a matter which I will have to look into and am not in • 
,osition to lmswel'straightaway. 

Shr!' X. Santhanam: Mav I know, whether the Minister is IJ;ware that tM. 
restriction of only 100 miles· is not enough lor very long distance trains, :111m: 
iIl.stimce. th03 Grand Trunk ,Express, which is still very overcrowded? 

'l'he Honourable Dr. John llattbal.: Is the Honourable ;Member suggestillg 
iihnt the limit ~ l  be raised? 

8hrI X. Santhanam: Yes. 
Dr. B. Pattabhl Sttarama)'J&: May I know whether a. passenger who bas 

purohased a ticket for a 100 mile d;stance can alight at an earlier st9:tion. 
'l'he Honourabls Dr • .JolIn llatt.bal: Yes. 

Dr. B. Pattabhl S1\aramayya: But that is not a convenient method of gefltmg 
~i l 

Setb Govtn6dal: Is it not a·fact that on the B.B. and C.I. and certain otber 
Bailw.1'\"s higher clUB tickets can be purchased even for distanees leas than 1(8 
1I1ilaa? . 

. ' 
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TIle llonOurable Dr . .John llattllal.: I have already admitted thl!.t there are 
special considerations on the blll!iB of w.hich on vanoUi railway. ~  ue 
:ll1ade. 
Seth Govlnddas: Ddis the Honoura.ble Minister know that on those lines 

:where this rule is imposed. and partieulsrly as far ,)8 the G.LP. i!; concerned, 
there are very few trains and people who want to travel lesser distances are put 
io great inconvenience? 

'!'he Honourable Dr • .John llattbai: 1 quite admit that We reaul" In urWil 
~  in' inconvenience, but one has to decide a matter of this kind on the buil 
of various considerations. I feel this is the lesser of the two evils. 

1Ir. It. X. Sidhva: Is it not a fact., Sir, that according to the information 
«Jntained in the Railway guides these restrictions' appJy only j;o Third Cla. q4 
J nter-Class passengers? 

Pandit Balkrlrhna Sharma.: May I know, Sir, if it is permissible for passeD-
,era ir> go in for tickets for stations more than one hundred miles IIDd &light ali 
stations less than hundred mile8? 

The BODourabie Dr • .John lla.tthai: rYou mean to ask whether they CIID break 
their journey. Well, as far as breaking journey is concerned-I am speaking 011 
the book-J think the limit is 250 miles. 

PIIldit. BalkrisilDa Sha.nna: Not exactly breaking the journey. Suppose I 
want to travel l ~  than 100 miles and the railways ask me to buy Ii ticket; cf 
100 or more'miles. Can I do so and get down on the wa.y? 

1'Ile ~ Dr . .JOhn .althal: There is nothing to prevent, a pal8eupzo 
40ing so. 

OOOUPATION OF SERVANTS' CoMPARTMENTS BY MILITARY PlIiRSONN.IIJL 4ND OTlIBa 

THIRD CUSS PASSENGERS. 

1l25. *Setb Govinddas: (a) Will t,he Honoumble Minister of Railways be 
pleased to state whether Government Ilre' aware that the servants' compart-
ments are generall;v occupied eithAr by the military '01' by ordinary third clae. 
;tic:ket-holders? ' 

(b) Are Government aware that oona fiae sen'ants are not allowed to enter 
thf' compartments by the military personnel occupying the compartment? ' 

(c) If so, what steps do Government yropose to take to ensure that only 
persons holding servants tickets are allowed to travel in servants' compartu\ent .. ? 

ft& Bonourable Dr • .Jolm .atthal: (a) It is oilly on occasions that persons 
other than bona fid, servants occupy Servants' Compartments. 
(b) Government have received complaints of this nature. 
(c) Railway Staff have standing instructions that servantS are to be accom-

modated in Servants' Compartments, IIDd Upper Class passengers can alWllo,a 
call upon the Guard or Checking Staff for assistance when the servants cannot 
secure a('commodat.ion because compartments reserved for servants Ilre G",cupied 
. by passellgers not entitled to tra.vel therein. Althougll' reports from railwa.YI 
indicate that there is now much less cause for complaint, Government propose 
t<l' ~i l  the,;e instructions and, follow them up with suitable action. 

Seth Govinddsa: It is not a matter of such things happening occasio=lly; 
but i.t i. a general complaint on almost aJ.l lines throughout India. 

fte BODDUlable Dr. .John Jlatt,hai: When I got notice of the HonourBb,1e 
Member's question I made a special enquiry into that and the genera.! impression 
that I gathered from the reports I received was that although there were com-
plaints, the ma.tter was not quite 80 Widespread as the Honourable Member'a 
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quel;tbo would indicate. What I propoee to do now, in view of such oomplain • 
. 1 h,.ve received is tv institute a special cheek on represeotative sectious over a 
certain period in order to determine how far this practice is prevalent. 

Shri KuladhlU Obaliba: Are Goveroment aware ~ on the Assam ll<lilwa,.. 
ibe l ~  compbrtments ere usually occupied by military pe1i!Onuel? 

The ~ l~ Dr. Jobn )[attbal: I will have that looked into acd isave 
suitable i ~ i"  to the Railway conceroed. 

Dr. B. V. ~  Does not the Honourab:e Minister think that the time 11» 
eo,m" to d 1 aWllY with the servants' l~  altogether? , 

Mr. Speaker: Tha.t IS a matter of opinion. 

l l\ ~ ~  l'OR ~ \ l  IN 111 (lH HOlD ~ ~ \  F'l[. 

1126. ·Seth Govinddas: Will the Honourable Minister of RailwayI' be. 
pleased to state: 

(a) the total number of claims made to the railways for the shortage ill 
articles booked at Railway risk during tht:ee years before snd three yea..,. ufter 
1942; 
(b) the number of such claims decided by t.he Railway Board in the respeo· 

tive years; 

'(c) the number of claims for whio,h ~ i  had to be ~ in courts of law; ~  

(d) the rensons for incrense, if any, a.fter the yea.r 1942 in the num :,er olf 
cases for which the suits had to be tile1? 

'111e Honourable Dr. Joon )[attbal: (a) and (b). Statistics showing the total 
Dumber of claims receive,i and 6£tt led in respect of 6hortag6 in articlea .oooke41 
at RR 118 i~ i" ~ i  from all bookings are not maintaillO,d. ~i  are 
clooided by railway administrations concerned and not by the Railway RouM. 

(c) The total ,",umber of ~ i  on (;lovemment Railways for which lui" 
were filed in court,:; was as follows: 
In the three years before 1942-1,604. 
In th" three years after 1942-15,786. 

(d) The heavy increase in the number of claims cases taken to court ia due 
primarilv to th:l tpmporary inability of railwa,Vs to dispose with ~ i i  

prOl.llptitud" of the very large number of claims preferred. The distwh>lnce9 
an:1 (!ifficulti<;,s i~i  out of partition have resuTted in an increase in Court 
eaSpR. In resppd of inter-Dominion i~ claimants appear to be appreheUsi1'\J 
of their i ~ ~ i  by default and. they lose no opportunity to tile suits in 
ord(;r til i~  their right In payment. 
Seth Govinddas: h the Hunntlrnhle Mini,t .. r " ~  thnt (n j,p.,tni ... ~~ ~ 

tbe i ~ linds stones instead of tbe i l ~ booked by the consignor. Whd 
is the procedure in such instances to make claims on rrulwaye? 
IIr. Slleaker: 1 do not think it is a rell!'Vant quest'on. 
Sbri 1Ilhit I.aJ. Obattopadhyay: Wbati is th" value of the total number-of 

claims? 

Tbe Honourable Dr. Jobn llattbai: I am afmid I callnot ~i  An ~  06· 
hand. But it the Honourable Member 8(J desires, I shall furn'sb him the infar. 
lnlltion later 'In. 
Shri X. Stntbpam: Mav T know. Sir. the approximate loss suifered by the 

railw"vs on \ ~l"  of tbe ;nereASp in the number of "nits? 
The Honourable Dr. 1010n Matthal: Dol'S the Honourable Memba- meall 
~  i~ the tr.,tRI value of the increased .. umber of claims. 

Sbri X. Santbal'am: No. flir. 1 mPRn the costs awarded by the eourt9. 

'111a ButlOarable Dr. Jolin )[attbal: I should like to enquire into the moder. 
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1l2'1. ·Shri B. V. Xamath: Will ~  Honourable Minister of Transport be 
'Pleased to state: . 

(a) the controlled prices in Delhi on 1st January, 1948 aDd 1st July, 1!)47 .»1 
a Fore: V-B Huper de luxe Fordor Sedan, a Chevrolet Fleetmaster Tourer Sedan • 
.and a Studebaker de luxe Fordor Sedan; 

(b) the ex-factory prices of the same in America; and 
(c) who are the importers into India of Ford; Chevrolet and Studebaker Can 

Rspectively? 

The Honourable Dr . .John Matthal: (a\ There are no controlled prices I'lf cars 
in Delhi as no control is exercised over prices of motor vehicles in that Proviuce. 
A statement is, however, laid on the table showing the approximate retsil prices 
iu Delhi of the car.s 'referred to by the· Honourable Member. 
(b) A statement giving the required information is laid on the table of tiIII 
~  

(c) The importers of the CatS in question respectively  are: 

(i) MIs, For,} Motor Co, of India Ltd., Bombay. 
(ii) Mjs. General Motors India Ltd., Bombay. 

(iii) MIs, Hindustan Motors Ltd" Calcutta. 

Btatement Bhowing appTllzimatB T8tal1 prices of the OaTB in Delhi 

a .... ial Approxim ate r,etail price. 

No. 
Description. ofesrs 

in lJelhi. 

-1 2 3 4 

·7·47 1·1·48 

- R •. R •. 
1. Ford V -8 Super de luxe Fordor 9,990 10,380 

Sedan. 

2. Ohevrolet Fl .... t Master Sedan 9,160 9,1196 

3, Studebaker ChampIon deluxe Sedan 10.850 1,.,900 

, 

Slatement showing the ez-,factorll prices oj the OarB in America 

S. No. Description Factory Ii.t prieea of osre. 

1 2 3 4 

}·7-41 ~ 

I. Ford V-S Soper deluxe • • Fordor 
Sedan. 1"113'37 179 

.! Ohevorlet Fiest Master Sedan. 1194,00 12111-./)0 

". IItIidebaker Champion de luxe Sedan. 1011'85 • 118"36 
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Shrj, ll. V. Xamatb: Sir, though the Ford and the ~ cosb almOllt' 
the same ill ~  there is ~ wid" disp!lrity of about ~  in regard to 
liIIeir retail prices in India, 

'l'be ]Jonoonble Dr . .John Xa,U1ai: fu the statement that I am placing on 
the t!l ble of tho' Bouse, I have given the figures. The ex-factory price In 
America of Ford Y·8 Super de luxe For(lor Sedan i, $I.79j;99. Th€, ~ il price 
of the Ford in India is Rs. 10,390. 

ShrIll, V. Xamatb: ADd of the Studebo.ker? 

'l'!lt Honourable Dr . .John Jlatthal: The ex· factory price of Studebaker 
Champ'on de I.uxe Sedan in America is $1,133-35 and ,the retail price here is 
RB, 12,900. 

Smi ll. V. Xamath: Owing to the i ~ disparity in these uneoutroll.,..I I.-etail 
prices of Ford and Studebaker in India, pt'rliaps due to unholy profiteedng some· 
where, do Government propose to reimpose <'Ontro! on i ~ in the public 
interest? 

'l'!le llonourable Dr . .John Jlatthal.: lo;oould have thought that the feeling 
of th", Hooo" was alrogelloer against retaining CQntrol even _ on essential 
eommoditie8. ' 

Sbri ll. V. Xamatb: Do Government propose to reimpose conirol; my' 
igut'stion has not been 8Ilswered. 

Xr. Speaker: 'l'he question hilS ~  Hnswered indiredly; ~ do not 
propose b l'eimpose control. 

Shrl ltamnath Goenita: What is the ex.factory price in America Bud the 
reba price ill Illdia of the Chevrolet Car? 

The llonourahl!! Dr . .John Jfa.t.tba.l.: Thl> ex.factory price ie $1,255 in ~~~ i  ... 
and the approximate retail price hert', is Rs. 9,595. 

Shrt X. S.a1Ithanam: May I know if import conlrol on ~ hus llE!pn given 
up altogether? 
'!'he 1l0'J10urabie Dr . .John Xatthai: l'hf· Honourable Member jl,eans licl.'nces 

for import of cars, That i~ ,a matter for the Commerce-Minister. • 

Shri X.' Santhanam: M!Oy I ask the Honourable the Transport Minister f.:t 
.uggest 10 his colleague that this matter may be looked into before i ~ of 
imporl licence? 

Xr. It.. X. Sldhva: May I know, Sir, -whether the Chevrolei which ia prioecJ 
at Hs. 9,150 is sold ior Be. 9.595 or evec more? 
'!'he Honourable Dr.: .John Jlatthal: Since there is no control. Sir,' as fH as 

.... e are concerned it is impossible for me to answer that question. 

lIr. It.. X. Sidhva: Ma.,\, I knaw whether I,hey show the higher pril:e Of I,he 
~ price in t,he Income·tax returns? 

IIr. ~  The Honourable Member is putting questions which 010 not 
lllrise. 
Shri ll. V. X!l.matb: Though the Government do uot intend-to impoee price 

control, will they consider the advisability of bringing pressure to bear OIl the 
importers tl)'bring down the price of the molior cars to a dooent level? 

•. Speaker: Order, order. 

RftRBlI'cmo:NT o:r OP7lCBRS AND SA.'VllIG CONSJlQUlIoNT ON ABOldTlOll' 
SALT DUTY 

11111. ·Shli ll. V. Xamatll: Will the Honourable Ministilr of Industn' anol 
,.;,;;§.upply be pleast'd 00 st!lte:· • 
~ (a) the lotal number of officers.reUecched as a result of the abolition of U1e 
~ l  Duty, classified in the various grades; and 
Plvf. 11'. G. aania: That is .now it ll~ happened. He was obli!;«d to ro to-
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TIle BODourable Dr. Syama Prasad Mookerjee: (a) The abolition of the Bal' 
duty has not ~  been accompanied by any retrenchment of staff employed ia 
,connection with Salt and Central Excise' work. The one exoeption is .W 
employed solely for salt preventive work whIch is not ~i  entertained this 
year. 

Apart from the, fact that a combined staff performed duties in connection 
wil;h both Central Excises and Salt, staff engaged mainly on salt work have 
~  continued in connection with the manufacture of Salt by Government and 
on supervision of manufacture by private licensees under Government control 
and of distributinn of salt to various markets, Staff required by the i ~l  orga-
nisation under the Ministry of Industry and Supply and by the Central Excises 
Departmet,t are being worked out with a view incidentally to assessing 'retrench, 
ment ill the present com bined staff that can be eff(·ch·d. 

(b) Details of actual savings on account of the preventive staff referred M 
in (a) abov, are being obtained from the Collpct.ors of Centml Excise concerned. 

Shrl J(. Ananthasayanam Ayyangar: May I know if the Honourable Minist-er 
is evolving any scheme for state manufacture of BaIt. so as to do away with the 
shortage that is prevailmg ill the market? 

The Honourable Dr. Syama Prasad J(ookerjee: A scheme is now under 
preparation. Afte-r a few days, we hope to ~ able to announce our policy. 

Shri B.. V. Kamath: May I ask if the Government intend to promote tho 
salt indust.ry on a cottage industry basis as subsidiary. to agriculture? 

'l'he Honourable Dr. Syama Prasad KOOkerjee: That it one Qf the plans which 
u. being con·sidered. 

Prof. N. G, Ranga: In view of representations from the peas!UI ts on th& 
coast.a.l areas -for frill" manufacture of BaIt for their domestic use and also for 
local sale. will they be effectively safeguarded even under the new scheme th •• 
t·he Govemment of India are thinking of evolving? 

The Honourable Dr. Syama Prasa4 lI00kerjee: I will bear that in mind. 

'Bhrt J(. Ananthasaysnam Ariangar: May I know if there is any reasonalil& 
chance of absorbing the present personnel in the future scheme when the Stnte 
takes over the direct manufacture of salt? 

The Honourable Dr. Syama PrUM Ilookerj, " do not think so. lletreneJa-
ment may be necessary. 

Shrt Biswanath Dill: May I know whether Gov(;rnment-have come to Yo 

decision regardin!! the contin'u8nc6 Of.' otherwise -of 'ibe monopolistic system of 
Bah manufacture that is now going on? 

The Honourable Dr. Syama Prasad Xookerjee: W-e shall see than monopol:r 
ceases to exist. We shall encourage production on smaller scale throughouil 
the countrv ~\  possible. 

Shrl Kihir Lal Chattopadhyay: If it is the policy of the Government to 
effect retrenchment· in the Salt Department then how is it that appointment., 
are being made of persons who have opted for i~  and I know that there ' 
has been an appointment like that? 

'!'he Honourable Dr. Syama ~ Kookerjee: As I said, we are now 
drawing from the c:>mmon pool. We have at present in fact only 4 or fl Ga",cttcl 
OBioers and 40 non-gazetted stafl' .. The rest all belong to the 'Finance Ministry 
lind the questicm of distribution of staff is now under consideratIon. 
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RAW HIDIilS AND SKINS SITUATION. 

1129. *Pandit Thakur Das Bhargava: (a) Will the Honourable Minister of 
bJdustry and Supply· be pleased 1lo stat" whether GoverullIent are aware thll.lJ 
certain clsHses of people who were previously engaged in skinning carcll8Sea oli 
follimals have given up OT are glving up their business regarding the sar"e 'IS 

involving social degradaLion? 

(b) If the reply to part (a) above be in the affirmative, have Government 
. -taken any steps to meet the situation? • 

(c) Have Government taken nny action to see that the leather resourees of 
thE, country are fully exploited and the manufacturing processf's nre, as far as 
possible, performed in th:s country and exports of raw hides and bkins lire dis-
."Il.uraged? . 

(d) Do Government propose to consider the advisability of opening Govern-
ment tanneries in every province with a view to encourage this industry? 

The Honourable Dr. Syama PraSad Kookerjee: (a) Government have 
infomia ti(1!! to this effect. 

, (b) Does not arise. 

(c) Government ~  giving all necessary assistance to the industr;v. A stat&-
lllent showing the measures taken in this direction is placed on the table of the 
House. 

(d) Government do not consider that this is necessary. 

SIQ{,ement 

Export of I'&W hides, both cow and buffalo. i. restricted. ExpOl t i. ;>ermiUed 01111 
"" heavy hides of a weight which is not generally used by tanners in India, plul amaIl 
token exporb of other weighta, which are pelmitted in order to maintain contact with. 
.. verseu markets. There is a]so prohibition on the export of raw sheep skins, with the 
exception of heavy weight Amritaar Papras, which are IlOt normally u.ed by the Indiow 
lanning industry. The 'induotry were consulted before export of Papra. was permitted. 
Government recently &ponlored .. delegation of South Indian tanners to visit the U .K., 
'U.B. A., France, Holland and Belgium with .. view to improving existing markets aud 
·opening up new markets for the sale of East India Tanned Kids and East India Tanned 
Goat Skins and Sheep Skins. Government aBBist the induotry in. the movement of ra ... 
_WiaIa .... d in the import of machinery. 

P!Of. :N. G. RaDII!.: Are Government doing an;vthing to encourage the co-
.. perative tRnning roncems? 

., 

The Honourable Dr. Syama Plua4 JIDOkerJee: If any B\lch request comes, 
.ertllinly wa shall ccnsider. 

BAND PARTY JlADiTAINED BY 13. N. RAILWAY ADMINISTRATION AND EUBOPKAN 
AND INDIAN INSTITUTIil AT KllARAGI'UB. 

" 1130. '"Sbri ~ i  Sahn: (a) Will ttte Honourable Minister of 
Jlailways be pleased to state whether Government are aware of a band party 
·ltPing maintainJd by the Bengal-Nagpur Railway Administration at ~l  

(b) If BO, what is the cost of its maintenance and what is its utility? 

(0) Is it a fact that two separate institutes called "European InstiJute"' 8IIfl 
·"l:ndian Instityte" are still in existence? 

~  Is it a fact that more facilities are provided in the Institutss mew' b 
~  and Anglo-Indians? . 



STAIUtl'D qUB8'l'IONS Alll> AK8WHR8 ssw 
(e) 11 eo, do Govermilent propose now to amalgamate the ~  _;u v"hw .::t. tbe,. 

Ganged circumstances? ' 

The Honourable Dr. John Matthai: (a) Government are informed that there 
ia at present a Pipe Band attached to t.ile Wateh Bud Ward Department of ~ 
.Beugal-Nagpur Raiiw$J .. 

(b) The details of e05t are being obtained irom_-the railway. It is useful in 
providing entertail:ment and recreation to all glades of staff in the Station. 

(c) Yes. 

(d) No. Goverr,ment are infOl'med that, the facilities l i ~ at individual 
Inst.itutes whether European or Indian, are 5ubject to tbe nnancial re50urces of 
the individual ~ i \  and the policy 1)f ~ manalPng committeed elected 
annually by the membel's of eacb InsUtute. 

(e) At some stations Joint Institutes already been establisbed and where 
leparate I!:st;\utu; sti:! el<'ist, the question of eliminating communal or racial 
lli i i ~ is under. consideration. 
Prof, N. G, Ranga: Does Government make any gl'unts to this Institute? 

The Honourable Dr. John Matthai: Tbere is no direct grant made, but tber. 
is a grant made in respect of all Railway Administrations to what, they call the 
"taff Flener;;; Fund which can be used for such purposes and.out of which C'ertam 
t'ontri/:>utions are mnde. 

Prof. N. G. Ranga: Will Government see to it tliat it will not be l·"ft merely 
~  the "oodwiJ: of these people to bave a combined institute. but they would-'.e 
aske.} definitely to have a combined institute and otherwise these grant, w.ill 
riot be made t>o them? 
Thc Honourable Dr. 101m J[atthal: That is precisely what I propose '0 

oonsider. 

PLANS FOB EcONOMIC! DEVBLOPMBN'l'. 

1131. ·Shl'1 LaJcMmlnarayau Sahu: (a) wm\ the Honourable Minister .f 
Industry and Supply be pleased in state wbat sbort term plans for economic 
development the Government of Jnrlin bave decided to carry out in tbe il"lme-
dialie futur'e? . 

(b) Have any of these proposals been taken on hand now? 

(c) When are tbey expected to be carried out? 

(d) What would be the approl.imate mm-ease in production whllll lheIe ..... 
1Ite put into operation? 

(e) What is the amount allotted for these schemes? 

The Honourable Dr. 9yama Prasad J[ookerjee: (a) Ilo (e). I l ~  On tM 
lli&ble of the House a tshort.term plan fC1r increased production in 4i .elected 
industries, the more important ones being: (1) Alcohol. (2) Automobile ... 
(a) i ~  (4) Bicycl .. s. !51 Caustic Soda. (6) Cement. (7) Oeramica, 
(S) DieGel Bng;"e8, (9) Drugs. (10) Electric Motors. (11) GlaM, (12) MlIChine 
Tooli. (IS) Matches, (14) Metals. (15) Paper. (Itl) l ~ i  (17) l'lvwood. 
(18) Rayon. (19) Refractories, (20) Rubber. (21) Shipbuilding, (22) Silk, (23) 
~ li  A.sh. and (24) Superphospbates. Amongst other important lohem ... 
under uonsideration are tbose relating to the increWied production of iron and 
steel. i ~  salt, and 5ynthetic oil. 

Encouragement is being given to private par'ies intereel.e4 in the mdwltriae 
~  by the short.urm plan by allowing them to raise nBaellB'll)' capiiRI IIDAI 
imp!)<rt plant and machinery. In somo cases. equipmen>t has already arrived 
in the country 8tld is under installation. Technioa) advice and aBIIistance iD 

tPrlnted .. App .... di:r to the day'. Deht<>. _.Ii!d. 0/ D. 
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obtaining ,uw materiuls ace i"~ proY'i<l.-d to til., ~ "  e»isting circUJns$ancl!8 
I'('rmit. .Provided l ~ eXJlectatiulIS are li ~  the sho,n·term plaul ahouW 
bear fruit, within th.; Ilext 3 to ~ J"ar,;. 
seth Goviaddaa: Iu view of tb .. ~  tl'Ht tbe Government is going to .hllv6 

more ~ l *lId irolJ productioll, ~  bas lu.ppened to tbe scheme-c,f the Cell. 
tral Province., l~ l  submitted to the Lentral Governmeot with zegW 
to a facto,), to be opeoed in the Ceotral Provinces? 

I'1'J&e Bonourable Dr. Syama Prasad KDokerjee: 'rbat is still under i ~ 

toion. We bave ~ i ~  whe"e ~ stpl'l fRctorv is to be located. We shall 
)e guided by expert advice. • 

Se'Ja CJi7vinddas: Doe. the Honourable ~ i i  remember while I pu. a 
aupplemeotar)' in tbis rpsptlet last time. be promis<)d that he will be able to 
make BOme statement with respt,ut to this fa,· tory b,.fote tbe end of the ~ i  

TJae BOllolU'able Dr. Syama Prasad Kookerjee: AR I expllllned. tbe procedure 
tbat we prOp086 to follow is this: We have prepared our plana. Wp are I!fIIuI 
to oonBult eJl;perts who will be asked to go round the 'counllY and conliider b 
requesta which bave COlue {rem ill " ~"  proviuces and then submit a r"poril 
to ue. We shall the,., make our final decision. 
'Seth Govlnddu: By wbat. t,ime do \ ~ ~  exppct t.hat thii mA-Uer wilt 

be tiualized? " 

'1'h&!lonoarable Dr. Syama Pr .. ad Kookerj,e: Well. I SUppOIl6 it will tllke 
8 ()J' 4 ~ uJOrp. 

P,roJ. N. G. Ran,a: \Vi!! i~ prol'o>"'ll Dew stl'el plant be etate·ollVned and 
manl<ged? 

... ne Bonomable Dr. Syama PraAd IIooIlvlae: Yes. 

Shri II. \ ~  Ayyangar: Mlly I ask the Honourable Millisb!r if 
any agcll\,y li~  b"en uppoinh'd t,) wat-ch t,he pmgress of this five year plan 8' 
10 bow fltr it i. Iwing ~ i  frQm time to t·ime lind l~  ~  have 
been taken in i~ diredion? 
The Boncarable Dr. Syama Prasad lI.ooll:erlee: As soon .. Ol.tr I:tdu •• iaL 

policy i~ Il1Ifloun(,td. i t i~ lJ!"('lJOt;(·o tn "PJloint an Advisor.v Council and I .. leo 
expect t.hat tbat,  will be linkpd with the octivities (If t.be Prm-inces and tben tha 
agenc), will automll.ticHlly come int() existencp. 

Plot .•. G. RaDt;. ... ~  \" ~ secured tbp necessary macbinery for 
'he instulh,tion 01 the lie two st.-el mRnllfRcturi.,g concemG? 

. 'file !lonourable Dr. Syama Prasad lIDOllerJee: We have ~  some oll>!rl flam 
foreign experts and. we Rfe ~ i i  with them as regards the suitabilit:o of 
tenns. 

Prot. 11". G :aanla: Ar,,' '" .. i l i ~ nn." ~ from abroad or I.voe we 
got our ow," 111diall experts? 

'file !loDomable Dr. Syarna Pruad lIoolr:arje-.: We are ll~ l i  Indi'ID 
eXPl'rts and we are ~  baviog foreign experts' adviee. 
Slut Bbwmath Du: Hae auv site been &elected? 
'fte BOllomable Dr. Syama ·Pruad Kooker18e: -'I'he i~ l  a .. d C.p. plan. 

are before \ ~  

8hl'l Jot. AllanUaasaylllll!ll Ayyan,ar: Mo\" T'lmow wbere will these factoll .. 
Ill' located? 
'file Baao1D'ab!e Dr. Syama Prasad Kookerlee:-We have jZot requl!sfll fJom 

West ~ l  RihllZ', OrisM and C.P. 
Bbrl Jot, ADanthuavJD&m .... yyanpr: h there any proliosRI from Madrall' 
SblI !tamnaraya. Smeh: Will !·be Housl' bp, consulted ~ f."e IndlUl-

trial polin, of the country? 
'f!t6 lIDn<nD"&bIe Dr. Syama Prasad Koanrtee: T Iwlieve the a.'e h .. ~ 

fixed II>; 7t-.h (If ~ il  when ~  m"U ... r will be i~ lll  
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~ l l  Og lloIp)I:IITAr, l ll ~ l  RI!iSEAIWH [NSTITlTTJi. 

1132. "Shri LaksluDiDarayaD Sahu: i~  Will tbe Honollrrlhle ~ i i  ..,f 
Agricultun-'"' pleas .. d't" stat" t.ne ~i" of tbe ~ i i  (11 tb., Imperial 
Agricultural Rcsearch Institute? 

(b) Wbat 'Ore the qualifications ~ i l  fOt' Associat>'shil':' 
(c) Wbat i~ tbe numb,.r of reuipi,,"ts up.to.c!nt.,? 

ld) Are tb" graduate workers in tbe Illdiau Council of Agriculto.r'll uestal-lh 
BebemeB ill <lilferent ~i  aud: I)tllte., eligible for ti,e ill "ll i ~  

(e) Do Gowrument contemplate granting it tu tbe staff of tbe lnciiau \l ~ il 

of Agricultural Researcb ¥clwmes JJrod<lod they ore science l ~  

(f) Did tbe Department of i l~  send any questionnaire to tbe diBerent 
.War SlId D"f .. n<:e ~  between ~  and 1945 for information of staff 
witb qua:i6e"tions in Agriculture or wbo were Graduates in Science employed 
bS t.llem? 

(g) If the rmswer t" ~  (fl :thov .. hp ill the Uffil'1j",t,iYe, \" ~  wao the p'lrpO);e 
of. sending tI,e questionnaire? 

'lhe J!oDoUlable Shri Jairamdu Doulatzam; ta) 1'b;· training of selecteJ ~ 

graduate students in IlgriculturRI researcb wns started at the Indian Agriculf.ural 
Researcb Institute ir: 1923 in-pursuanC8 of tbe recommendations of ~  Royal 
Commission (n tbe Public Services in b,dia. and tbe \~ were giv'lu a 

i i ~  after tbe two ~ l trwning. ' 

In 19:n tb':'l Go..-dnment of India accept .. d tbe ren(Jlnmendation .of tbe Royal 
Commission on Agriculture to' make' tbe P'16a Institute a centte for pod-
graduate training and in 1936 it '\\'as decided to award a Diploma of ABeooiailB-
ship of ~ Tnstitute (As60ciat .. sbip Indien Agricultural Re!Warcb ~ i ~ 
inll-ten,} of tbe certificate grnnt;ed previously. Definit,e l ~ regarding tb .. RwlU'.1 
of tbe Diploma bave also b!'en apPl'!'IV,td by Govemment. 

(b) Tbe Diploma of Associatesbip is nwarded to tbe 'atudent wbo succe&dully 
completes tbe two.ytar courae. passes tbe prel!cribed examinationfl, 3nd ~ i  

to tbe \ i~ i  of tbe ~ i " COlltlcil a tbesia on II; reaeBl'llb problem. 
aesigned to bim. 

(c) 207, besid{,s {1 issued to fhe staff aI tbe Institute os mentioned nnder (el 
btl ow. 

(d) No. 

(e) The award of tbe diploma was restricted ~  to those wbo complete,f 
the two-year po!'t-graduate training, at tbe Institute. In 1947 graduate worke ... 
all tbe IJlstitute ",,-bo bave been associated wftli researnb' work were made eligibl8 
fooT tbe Diploma subject to tbeir i i ~ the Jnatitute Couucil 11'1 to the 
standard of tbeir resesreb work. 'I'h .. qut'8tion of elltendin$l; tb.> i~  of li~i l i  
for t be AssociRtef.hip to ~  .. work..", in tbr Indian (1ouncil of . .'igrieulturai 
Researcb 's ~  subject to certain condit.ions will be ('oflsi,I(,red. 

(f) al"<1 (g). Tbe ~  is being ~ i  into. 

Sbrl J[, AD&Dtbull.ym&m Ayyang&r! Wben tlie Imperial Council oJ ~ 
~ l l Researcb bes been transformed into "Yndian Council" wbv i~ the Tnstitute 
still ('alled "Imperial", a& in clnu!<e (a) of tbe question 7. . 

'!'he Honourable Sbri 3alramdal DouIattam: ~  word i~ u6rd in t.lie 
~ i  T did not accept it iii tbe answ .. r. 

Slni J[, IonaDtl!aaayanam AYYIDgIIr: ~ i$ ~  to Ilm.'IIllnmate tbtle 
b'o i ~ into cne-" I 
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The Honourable Shri Jairamdas Doulatram: It is one body. 

Shri Biswanath Das: Is it a fact that in this InstItute ,the ,first priority is 
!i'oen to research work and little attent,on is paid to the .traiuing of people !"ho 
are sent from the provinces? I  ' 

The Honourable Shri Jairamdaa Doulatram: That may be a fact, 

Prof. N. 'G. Banga: Are any efforts being made by Government to increase 
the total number of research aAsistants ,.who will be traillt".d there? 
The Hono:urable Shri JairamdllS Doulatram: Government intend to ~ l  

to the maximum the potentialities of this Institute for training purposes. 
Shri Biswanath Das: Along with other developments may I ~  Govern-

ment to see that ort!iilary conditiona of life are' impressed on the trainees and 
bigh livinf, is not inculcated? 

Kr. Speaker: Order, order; that is a request. 

STEPS TO PREVENT Loss OJ!' RICE DUE TO IMPROPER STORAGE AND MAKING OF 
WHITE RIDE. 

1133. ·Shri Lakshminarayan Sahu: Will thl' Honourable Minister of Agri-
eulture be pleased to state: 

(a) whether it is a fact that due to improper stqrl1ge, India iR losing 1'.5 ~  

eent. of the annual crop of rice during storage; 

(b) if so, what steps Government propose to take to save this loss of 1'5 per 
oent; and" 

(c) in view of the fact that well-polished white rice loses ill storage ITl)re 
· nutritive factOl's. et>pecially thiamine of "itamins B.,andE, whether Govern-
ment propose to take steps to stop making of white rice in India to combat 
llherebyfood shortage to some extent? 

'!'he Honourable Shri Jairamdaa Doulatram: (al Yes, i~ some places the 
extent of damage is even higher. " 

(h) l ~ Government is taking steps to minimise this damage by advocRting 
improved metbods of storage of rlce and paddy in dry and ra.t, proof receptacles 
and controlling the infestation., if any. by fumigation. The Govemment has 
set up an organisation at the' centre in the Directorate of Plant Protection, 
· Quarantine and ~  t,o look after the Central Government stocks and for 

i i ~ ~ Provincial .Governments in taking .aaequate measures to prevent 
1088es, ~ ~ orr under preplIJ'Btion 'for setting up local organisations flo 
propagate the meUll,ds of safe ~  to the trade and the cultivators. 
(c) Government have alreRdy taken steps t.o populal'ise under-milled rice. 

· SODle Provincial Governments have enforced unmiUing of rice, In the Cf'ntral 
Provinces thi, ,'ear paddy is onlv dehusken l ~ no milling is done, Dehusked 
'rice. without any ~i  is however wrongly looked npon as coarse and the 
publirl i~ only slowly accustoming itself to it.· 
8hri B.P. Jhunjhunwala: With referE'nce to part. (b), hav.ll Govel'1lment 

made Any scheme 'which has been put into pract.ice'r If so, what is the ~ l  

The Honourable Shri Jalramdas Doulatram: All th .. se methods are placed at 
Ule disposal of the nrovincial GovemmE'nts and naturally it is they.who mID deal 
best. wit!, IMBI areAS and local difficulties. 
Shri B. P. Jhanihunwa}a.: So tll .. , Central l ~ " " does not know whe'they 

't.nem hOB bepn Bny Rllving in the damage to foodcrops? . 

'!'he Honoura.ble Sbri la.lramdas DOulatram: Government are npt aware, 

'';ji Se\h Govtnddas: A.re periodical report.s coming to the ~ ll Goyemment 
"frdm th .. "p1'nv;ntlial Governments about this? Is tbere Rnv machinery for sub-
~ i~ i  of such report.s? '1;," 
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Ti1e, Bonourable Sbri Jauamdaa Daulatr&m: Government will call for the 
.reports" 

Prof. IT. G. Ranga: Is any effort being made to study the possibilities ot 
startmg grain elevators in the couutry suited to our weather CQud,t,ow.? 

'the Honourable Silli Jairamdas Doulatram: Not at prei!lmt. 

Prot. Ii. G. Ranga: Will any eliort·s be made at all? 

Th" lionuurahls Shri ,Jairamdall Doulatram: GovernmeDt will go into tbill, 
question. ; 

Sbri II. Ailanthasayanam Anangar: h there any proposal ~  the. Central 
~i ll l  1;.1 build a number of granades in several parts of the dlwltJy? 

The Honourab:e Shri ,Jalramdas Doulatram: I am not awalc of that. 

PRODUCTION OF SALT O:N CO'M'AOE INDUSTIlY BASIS. 

11S4. ·Shri Basanta Kumar Das: Will the Honourable Minister of r.,duiltry 
IIno Suppl.Y be pleased to refer to his mswet to my starred l~~  ,No. !lUo 
aehd III the 8th December. 1947 regarding the manufacture oJ: salt as a cottage 
industry and state: 

(a) whether the Government of West BengaJ have finished surveying the 
~  areas f)f the Midnnpur district v/ith a view to increasing produ.ction d 

sa:t and have submitted their report; , 

(b) if the ailswer to part (a) above he in the affirmative.i what recomn,enda. 
tlOnsJ,ave been made by them aud what stepsoave been taken to give dIed to 
tLese ~ i  

(c) whether any steps have been taken to give effect to the scheme of intro· 
ducing solar ('vaporation methods in the existing s,Ystem und if so, what thoiB 
steps are; and . 

(d) whether Government have examined the possib'lit.y of making up the 
~  deficit of salt in the country by stcpp:ng up the production of salt on ~ 

industry bnsis and if not. whether Government propose to i ~  the desir· 
:.Liiity of doing so? 

The Bonoulablt Dr. 87ama Prasad llookerjee: (a) Government of Wes' 
BenguJ hnvo; ~  thM preJimin!>ry SllrVeV of the ~  l~ has bef',u 
complet;1>d. ~~ ~ i  ~i  btlts iI, thp MidM!lore District. with 11." are" 
of aboOit 8.0C() naes appear't.o be su.table for :arge scale l ~ "f "alt 
by solar ~ i"  

(bl " l~ \  of WeRt ~ l hnvp h .. ~  ~  to forward their ~ il  
ed rccommcndntiuns for scrutiny b.y the Expert Techni('al Con,mittee to be ~ ~ 

up sh",,·t1.v. 

(c) Gowm'''''llt bllve i ~  to exnlllill and ll ~ i~  the solar manu111c· 
ture method ill " ~ l hv l~ i " it ~  t.he Exhibition nOw ~  held at 
C,.!puttH. It ill ~  i ~  that R ~  or nffir,l'r of the ('ent,-a: i~ ~ D,·"nrt. 

~  will "ive ~ wlk on ~ l  in Beneali to nwelten puhlic i " "~  ;'1 " ~~i ili i .. ~ 
of-~ l  ~ \  hoth on mcb" ... an" r.'Jl ~ l  Males in that "" ~ l  'I he 
~ll  "-hi,,h it i~ " ~ .. ,i to renr'nt in n"nJrnli "nil l i l ~ ~ " WOll/<! 
es:plain the Rolar eval)orAtjon mptho,", nne irs !leonomic,,1 oombi""tjon w,th 
pr..!p:k)nt l ~  mpth(\(i,., in ~~ " ~ mllnufacture, 

(<"II n"",nrntne,,1 ~ thnt it i. holh n,..,nt.i,'Ah' .. ~ l ~ "" " to "llr>"'';"v"t 
fs('to!'v pro.luc·!ion hv manllfncturf!l 0" R: p,.,t+.RIee il ~  r-;r.ofp '!')nrr -jUV9 tr.ken 
adion ~ ~il  in ~  to part ("I of fh" ~ "  N'n. nas h h .. put ~ " 

Prof N n" l "~ ~  

Ptnltlt La1oiJ1ml Kanta 1I(a1tra: lr,.vp (In .. ,,mm..nt I!ot Rnv i,I"'1 ~  tb& 
qcantun. of ~  tbnt i~ IikAlv to hp p,.oilllp.,," from thepe 8.000 aetH)? 
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The Honourable Dr. Syama Prasad llookerjee: The figure is at ~ noi 
quite accurat,e or del'end",ble. Bu t· it is slJggested that ~  00 to \!O per ceilt. 
of Wesl Bellgars rtlqu;reillents rna)' be met by this aITnngellleut . 

• 8hri B88&11\& Kumar Daa: Is this :,icld el>peded from factms productiou? 

The Hono1llable Dr. S1ama Praalld ItDOkeriee: It is el'pected that 00 to 00 
_ per cent. of thcir requirements will be met by the arrUllgement 1 liave described. 

PRJU'lIIlllNOll TO PoLITIOAL SUFFE:RBRS"llI GRANTING LEASES FOR IIlANlJPA(JTgBi: 

OF SALT. 

llB5. I'Prof. li". G. Rang a: Will t.i1e Houourable \ i ~  of Industry and 
Supply be piell.sed to state: 

J a) whether 'my preferenct. will ~ shown t.n politicnl sulrere." in granting 
leases for the manufacture of salt, ~ i ll  when theil' families have had 
experience oj' .producing salt; 

(b) whether any political ~ " ~  have l1tiplied {or such licenses or leases; 
and 

(c) if so, in how mUIlY cases " l lll~l  huv{, Iwljlt'd them? 

Tho HODourable Dr. Syama Prasad llookeriee: (a) Government's polk." is 
to grant lenses {or manufact.ure of salt. on a very liberal basis 80 aB. to inareaa& 
prvduction quickly. Applications from politiCal sufferers specially when wade 
ona co.operat.ive, basis, wi!! be given sYll'pathetic cODsideration if otherwite 
found suitable. -

(b) and (c) .. Fh-e su(;h applications huve been received so fur and the grllllt 
of licence in th .. se ~  is under consideration ou the basis of the princil1e. ill ~ 

...ted at (a), 

(b) WRITTEN ANSWERS 
ENOOU:RAGlalBNT POB PBODUCTiON OP MORE SALT. 

1186. "Prof. If. G. :rr...nga: Will the Honourable Minister of Industr;y :1Ild 
Supply be pleased to stn te: 

(a) whRt ~  if icilY, flYIt ~i  taken, fot' tbe mauufacture and extension 
of salt industry in India; 

(b) l ~  it i~ the,obj"ct of Government to make India seJf.sufficieot in 
salt and it so. in how-many years; and ' 

(c) wIHt.l.er " ~"  are heillg nwde t.o eucourage salt industry as suhsi-
,iary to agriculture on tbe coastal ureas? 

-The Honourable Dr. 8yama PraBad llDakeriee: (a) Under tbeir shOl-t-term 
plan Govprnment are nllowing '1.tIB. small-scale. manufacturer full freedofD. to 
produce s$,lt; large scale manufacturers also wil be given permillsion 
on a generous Ile!tle to produce sal t. Under their long-term plan 
Government 9.r" <ll'poinj,iug ,,:ithin th(· n""t few <i1.:v,s an Expf>,rt i ~  to 
make recommendations inUr'ul.ia about "~  methods of manufacture and 
installation of big fnctories to produce snIt economically in lRrge li i ~  As 
Il000 aa th" recowmendatioDs of the CommiU<>,e or" rpceived "" ~ .... ·ill be 
tskeu to increase quantity and improve quality of salt all over the country. 

(b) Yes. On present conswnption standards India Bhould be aelf-euflicient" 
in salt in " t" 5 ~  time; on the basis of potential requirements in ~  8 
~  timt'. 

'(c) ~ l i~  wishing to tollEl up the manufacturf' of Bait in a smal'l way 
~ i i ~  to their wain oocupalion will he I<iven full freedom. (),·..operatlve 
Bocieties of agri(lultutistoS wishing to talc" up m H.nufa('ture on a large Beal. will 
be given all possible encouragement and technical guidance, 
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VIOLATION' OF [.IOENCE CONDITIONS BY AVU:TION CoIU'ANUIS 

113'1. "Prof. B. G. Bang&: Will t.he Honourable Minister of Communica-
tionll be pleased to state: 

~  what steps are being taken to prewnt the violation of Ii"cnse conditions 
·by Aviation Companies; 

(b) whether any periodical ingpection is being cOlIducted by Government; 

(c) whether Government reviews, from time to time, the fares fixed by the 
Aviation Companies for different routes; and 

. (d) whether any steps are being taken to see that at the landing places" recep-
tion, food, adequate sanitary and other conveniences are provided? 

!'he Honourable Kr. RaIl Ahmeci' Eidwai: (8.) and (b). There ara constant, 
continuous checks and inspections by officers of the Civil Aviation Department, 
'peciaily in regard to those conditions in licences which are designed to ensure 
safety in flying; and, ill addition, various periodical statements 8l'cobtained 
from licence-holders, in respect of their operations, .by that Department as well 
as by the Air Transport Licensing Board. . 
(c) Scheduled operators are pennithed to charge' only such fares AI! have 

been approved by tl" Air Transport LicElPsillg Board, which also reviews them 
whenever neCeS881·J. -

(d) Sanitary and other conveniences at aerodromes are provided by tlte Gov. 
ernment of India or t·he State concerned, who also authorize and supervise the 
caterers there. Licences of Air Transport operators include a condition that the 
Itandards of a('comrnndation and comfort they provide in the aircraft and along 
tbe route, shall be to the satisfaction of the Air Transport Licensing Board. 

LOADED WAGONS STRANDED AT WAYSIDE STATIONS 

1138. "Seth Govinddas: (a) Will the Honournhle Minister of Railways 
be pleased to state whether it is a fact that loaded ~ are allowed to remain 
at wayside stations for da;rl's together, before the,;\, reach th" destination? 

(b) If so, do, Government propose to take immediate steps in the matter? 

'!'he Honourable Dr. John K&ttha.i: ~  Loaded Wflq-on8 in transTh are not 
normally allowed to remain at way-side stations for days together. Occaeional 
cases, however, arise wheN'-loaded wagons suffer detention for i l~ 

operating reasons. 

(h) i~ i~ p,ut of ~  general problem of tunl'·round of wagons which is 
LOW being actively pursued. . 

_ R. M. S. DIVISION IN ORISSA -

1139. ·Shri Laklihminarayan Saha: (a) Wir the Honourable Minister of Com-
munications be pleased to state whether GOI-ernment propose to open an RM.S. 
Divis'on in Orissa? ' 

(b) Are Government aware that Ollt of over Hurty candidates who have lieen 
admitted for RM,S. training only one is nn Oriya? . 

(c) Is it a f"et thM there is a sed-ion No. 5 Head office at the Cuttaclr. 
station? 

(d) Is it. a fact· t.h(lt that section also has been or will soon be removed to 
Calcutta? 

(e) Is it. a fact ~  this has been done without the knowledge of the Addi-
tionalPost Master General of Orissa? ~  

fte Hcmcnlra1lle JIr. :Raft Ahmad Kidwai: (a) No, There i. already one 
It.1I.B. Division which serv.ea Orisaa. 
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(b) Out of 37 trainees, 4 are Or'yas. One more Oriya was offered employ-
lDent, but he did not join, and 2 more Oriyas were invited for interview oui; 
they did not sI'pear. 
(c) Yes. 

(d) No. It will remain at Cuttack. 

(6) Does not brise in view of reply to (d). 

INADEQUATE FACILlTIESFOR TRANSI'ORTOF Gur ON O.T.RAlLWAT 

1140. *Shri Damoder Swarup Seth: Will the Honourable Minister, of Rail-
ways be pleased to state: 
(a) whether it is a fact that the stocks of possessed by individual trade 

centres, as entered in the Government -record registers, showed that Bisalp'lf 
lDistr.ct Pilibhit, Oudh and 1'irhut RaLway) trade centre held the highest in the 
who e of Bareilly region served by the Izatnagar District of Oudh aud Tirhul 
Railway; 

(b) whether it is a fact that the facilities existing in this district (Tzatnagar) 
are not provided to the individual trade centres according to their just .share and 
.:aeeessary requirements; 

(c) whether it is also a fact that on the mAtter being tal{en up hv the Incal 
M.L.A. of the United Provinces, the Railway authoritillli ooncemed fixed only. 
few sttltions to load GUT and promised a thorough enquiry into the ~  

(d) whether it is a fact that Bissalpur GUT merchants were not 'llIowed to be 
the consignors in their own names when after a long time facilities of ~ 

.upplies were made at Bareilly city, Shahamatganj and other centres of trade 
within Izu tnagar district; . 

(e) whether Government are aware of that a huge quantity of GUT is being 
carried by motor trucks from Bisalpur to Bareil"y and other places; and 
(f) the reasons for allotment of wagons to Pauta and Bhoplltpura stations 

luning no GUT markets in preference to Bisalpur with heavy demands? 

The Honoura.ble Dr. John Matthat: (a) The Central Government have no 
iaforlIlatioH about these recorda., 

(b) The sUPI,ly of wagons. to stations is regulated by numerous factors iuclud-
ing availability of wagon.;, priority of traffic awaiting ~  quotas, date of 
re.pstratio.1 of good!>, etc, ,. etC'" the object being to ensure fair distril>ution. 

(c) 0" rerreHelltations from various sources regarding the i ~  of 
bcilit'es tor the movement of GUT, the O,T. Railway, after investigation, fixed 
qnot'ls I,lr cE'nain stntions, includinl<; Bisalpur, 

(d) In thtl intere,gta of the establisbed local merchants, instrucHons were 
:H;su"d hv the O.'f. Rai:way not to accol,t offered by merchants !lot l.elong-
iug ta the locality. 
(e) Yes, 

rn Tt ig not con'ect thnt GUT wa" alJowpd to be loaded from Panta and 
Bh'JpalJ,ur,l f'inh1D8 , except one wagon from Pauta, which was loaded with. • 
.local'y produced GUT. 

WAGONS FOR TRANSPORT OF Gur FROM BlfALP]JR 

1141. ""Shri Damodar Swamp Seth: Will the Hono,urable Minister of llail-
'lVR," be rlf'ased to gtate: 
In) wh,'+her it ig tl fact that. the Station Mastp,r, HiRalTJ1lT, in the be!!infling of 

Fpl-;\'"rv l~  !rave ~  to the Gu!' mer"hllnt" of B:s'llpur, thAt they 
'would be nllowed one wa!s0n daily. '.lver and ahm'(' all trAffic, for loa{\ing trade. 
AS t heir quota; 
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(b) the reason for allotting only seven wagons for GUT . loading out of 54 
wagons received at Bisalpul' during the month of February 1948; 

(c) whether GUT market stations other than Bisalpur got and are still getting 
wagons freely to load trade-GuT, irrespective of the quota limit at a cheaper cost 
as compared to the high cost incurred by Bisalpur merchants for transporting 
their GUT through other means; and 

(d) why Bareilly and other trade centres are fr!lely loading GUT on trade 
account? 

The ~  Dr. John l!att.h&l: (a) As a quota of one wagon per day was 
allotted in F'"bruliry, 1948, for loading Gu.r traffic from certain stations in the 
lzatnagar District, including Bisalpur, it is possible that the Station Ma&ter, 
Bisalpur, gave some such assurance. 

(b) 55 wago.1s Rnd not 54, as stated in the question, were allotted to Biealpur 
during February, 1948, out of which 18 wagons were loaded with Gur including 
11 ~ with Gur for Railway Grainshops; the rest of the wagons were utilized 
for clearing foodgraillB which enjoyed a higher priority. 

(c) No free loading of GUT over and above the quota fi:xed has been per-
mitted at any station. 

(d) It is not correct that Gur lS being loaded freely on trade account from 
Bareilly and other stations. The roading of Gur is controlled by quotas. 

RBOBUlTIIIBNT O. UNQUALII'IBD P08TAL CLBJI.l[S m ll. P. 

1142. *Shri Jaspat Boy Dpoor: Will the Honourable Minister of Communi· 
cations be pleased to state: 
(a) whether there are any prescribed qualifications for clerks appointed in 

Post Offices; 

(b) whether any qualifying examinationa are held for IUch poaJiI, and if 10, 
whether any such examination has been held in the United Provinces sinCe the 
year 1942, and if not, why not; 

(c) how many clerks have been appointed in Post Offices in the United Pro-
vinces since the year 1942, and how many of them have neither passed the qua-
lifying examination nor possess the prescribed qualifications; 

(d) what is the reason for appointing unqualified clerks; 

(e) whether Government propose to recruit in future, only such persona a8 
have passed the qualifying examination; and 

(f) whether Government propose to hold such examinations regularly here-_ 
after? 

'l'he Houoarabla 1Ir. ]taB .Ahmed Kidwli: l~  

(b) Th" last ecmpetitive examination waslleld in 11Mil. Thereafter the 
('ompetitive examination wa.B suspended due to the oondiwna created by .. 
war and candidatps were recruited from the open market; 

(c) Total Number: 1,059. 

Number of candidates not recruited through the examination but from tba 
open market: 538. 

Number of unqualified candidates: 13. 

(d) Paucity and nOD-availability of ca.ndidatesduring ~ ... period. 

(e) Yea. 
(f) Yea. 
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·P.A:!:KU'l8 OJ' DEnNOlI S.a.VLfiGB Dfi'OSITB TO WBO)lO PltBsoJrs 

1143. -Slui lupat 'B.oy ltapocJr: (a) Will tlle Honourable Minister of Com· 
i ~i  be pleased to state the number of cases in which deposit .. in 

Defence Savings Bank ~ have been paid to wrong persons on fa:se iden· 
,tifioation in' United Provinces in the years 1946 and 19471 

(b) What is the total amount involved in these cases? 

(e) In bow many such cases were the identifiers postal employees? 

(d) How many such employees have beeu pr06ecuted for false identification 
and why have the remaining ODeS not been proeeouted? 

(e) What is the total loss caused to Government on this account during the 
aforesHid period? 

'rh& Honourable IIr. ~ Ahmed Xid1hi: (a) During 1946.47-Nil. 
Duriu,g 1947.41;-201. 
(b) Approximately Hs. 10,488. 

(c) Tweutyfive. 

(d) Two-The other cases are under departmental or police IliIquiri6$. 
(e) During 1946-47-Nil •. 

During ~  2.652 (There is stilt a chance of a portiion of the amonnt 
being reeovel'ed from the wrong parties), ~ 

t 

AGENTS POll S.ALS OJ' N&TIONAL SAVlJiGS CEBTIFICA'l'lIIS 

1144. ·Shri Jaspat Ray Kapoor: Will the Honourable Minister of Comm\lDi-
cations he pleased to state: 

(0.) what is the amount of r.ommission allowed b'y Government t.o ~ for 
the 'sale of Nat.itmal Savings Cerf.if,cates; 

(bJ ",·hether Government are aware that many such agents are given Cl:edit 
for even direct sales of the r.ertiAcates at the Post -Offices whi<'h means loss to 
the Government; and 

(c) whether Government propose to prohibit the appointment of any near re-
latives of Postal employees as agents for ~  sale of these certificates 1 

Tbe Honourable lIr. Baa Ahmed Kid_ai: The question should !;ave been 
addressed to the Honourable Minister of Financ". It has accordingly been 
transferred -to the list of questions for the 8th April. 1948, when the HODouuble 
Minister of :J<'inance will answer it, 

BOOXllfG OF li ~lii  .urn Ss:OBS P110lI FIBOZABAD ..um AOIlA BY POST .&lID 
CORRUl"l'ION IN POST OPFIOIIS 

1145. ·Shri 3aapat Jl.01 Kapoor: Will' the ~ l  Minister of Comm'uni_ 
l ~i  be pleased to st6te: _ _ ': 

(a) whether Government are aware that because of the difficulty in booking 
by Railway, a large number of parooia containing bangles are booked at ~ 
offices in Firozabad;' , . 

(b) whether Government Rr'fl aware that he<'ause of the ~  dlfficulty, a 
~ i ~  of parcels containing shoes are booked rAgra Shoo Market Post 

(c) ~  Hre aware that there is a general complaint among 
the bangle and shoe dealer,; of }<'irozabad and Agra respectively of eorruption 
llrevailing in the said ,post offices in the matter of booking of ,the said parce's; 
and 
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(d) whether Government propose to institute an enquiry into these com-
plaints with the " " i~  of Firozabad Bangles Merchants Association and 
A.gra Trades Association? 

The Honourable Mr. B.aIl AII.msd. lDchni: (a) and (b). No. 
,c) No such complaint has heen received .. 

(d) i i ~ have been n .de from (1) thll Bangle Association, (2) The 
Glass Industrial Syndicate, 801 (3) The Glass Bangles Merchants Chamber In 
Firozabad and (1) Agra Trades Association and (2) Agra Shoe Market Association 
in Agra and none of them has any complaint against the post offices at F'irozabad 
II.Ild Agra_ 

l ~ OP CAN'" '00 INDUSTRY 

1146. -Shri V. O. Kesava Rao: (a) Will tbe Honourable Minister of Agricul-
ture be pleased to state wbat steps Government propose to take to encourage 
canning industry in India? 

(b) Have any students been deputed to foreign countries to study tbis 
subJect? 

(c) What is the value of imports' un'der the foH,,;'ing headings: 

(i) Canned fish; 

(ii) Mutton and beef; and 

(iii) canned fruit? 

The Honourable Shri .Jairamdas Doulatnm: (a) As regards meat, fish and 
dried eggs, there is not mucb scope for a Canning Industry in India us there is' 
very little demand for these canned products. Tbe Fruit Canning Industry 
bas, bowev·:,r, bettel' prospects, andtbe Fruit Preservation Industry has l~  

been afforde-i protection by the Tariff Board by way of increased ~  on 
imported 'products (canned or bottled) and also assistance in regard '8--' the 
allotment of ti-r:t-p!ate and other controlled raw materials. Government would 
be glad to consid"r any specific suggestions for encouraging the canning industry 
as such. 

(b) N 6 students have been deputed to foreign countries to study ('/Inning 
induslaJ'. ~  students bave gone to U.K., U.S.A., and Canada for studying 
Fisheries '('I'(·hnolog) which also deals with Fish Canning. Three ~  

ware l ~  sellt abl'Oad in 1946-47 for training in Fruit Preservation. 

(c) A staternellt giving the required i ~ i  the three official vears 
1943·4. 19445 and 1945-6is laid on the l~  ". .  . • 

. Figor... of ·lmporta of canned 01' bottled fmi. and tinned or canned fiab lor each 
of the 3 years ending 1946-46 are givenbe)ow. Figures for mutton or beef are not ava.il-
able as they are not diatingoished in tils Sea-borne Trade Accounts:-

Value in Rup<le8. 

194,1i-46 

Camu>d or bottled fJ'uitl! : 1,%3,092.. 1,74,471 1,90,049 

Tinned or canned 11gb: 1.77,479 33,416 3,(7,019, 

PBmV1n'l'TIOlV 0:1' BOIL EROSIoN .Alm POLIOY OP ~ l  

11*:7. -Shri V. O. ltesava Rao: (8) Will the Honourable Minister of Agri-
culture be p' eBsed t;o statE' what research is .being carried on in -Boil erosi=:O 

(b) Do Government propose fill. prohiljit ~l i i  of our tdmber· wealth Ia 
order to prevent Boil erosion l' 
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(c) Have any new areas been planted iu pursuance of thepoJi'cy of afforesta-
tion? 

The Honourable Shri Jalramdaa Dowatram: (0.1, and (c). The required infor-
mation hilS been called for from the Provincial Governments, and will be luid 
on the table of the House on receipt. 

(b) So far as Government forests'are concerned it will continue to be the 
policy of Government, as it has been in the past, to lilllit the removal of timber 
to what is actually produced; in other words disforestation which leads to ::!rosion 
will not b" alloweu. The management of the Government f<rrests of India is 
with minor exceptions, in the hands of the Provinllial Governments, who have 

~  the princip:e of forest policy set out by the Government of India. 

POLICY BE LICENCES J!'OR IMPORT OJ!' CEYLON COPRA 

1148. *Shri V. C. Xesava Rao: (a) Will the Honourable Minister of Indus-
try and supply be pleased to state the quantity of Ceylon Copra-imported into 
India during the last financial year? 

(b) What policy have Govemment followed in giving import licences for this 
commodity l' ! 

The Honourable Dr. Syama Prasad )[ookerjee: (n) Imports from Ceylon are 
recei vSll in India partly in the shape of copra and partly in the shape of coconut 
oil. ~ total qUliIlt.ity imported during the calendar year 1947 was 26,515 ions 
in ternls of copra including the imports at Karachi. For purposes 9f calculation 
63 tons of coconl't oil are treated as equal to 100 tons of copra. 

(b) The entire imports of copra from Ceylon to this country are :nll<!e 011 
'Government to Government basis. No import licences are, therefore, granted 
to private parties. 

MAxuPACTURE OJ!' ESSENTIAL DRUGS AND SuRGICAL I:NSTBUMKNTS lITC. 

1149. ·Dr. V. Subram&Diam,: Will the Honourobe Minister of Industrv and 
Supply be pleased to state:-• 

(a) the arrangements so far made to increase the production of essential drugs 
for use in allopathic hospitals and for the use of medical practitioners; 

(b) the stage reached in this country in respect of production of surgical ins-
truments and appliances; 

(c) the extent of deficiency in the requirements of surgieal instruments and 
appliances; and 
(d) how soon it is proposed to make up the deficiency? 

'!'he HODOurablll Dr. Syama Prua4 Kookerjee: (a) A ,statement 1Ih0wing the 
IIteps taken in this regard is laid on the table of the House. 

(b), (c) and (d). During the war, the I?roduction of ~ instruments .and 
applillIices was developed to a very l~ l  extent. F!rms . were g'lVen 
techni.}al advice. and the necessary I!!achme tools and equIpment far plating 
were made available to them. Hand methods were replaced by machine 
processes. Schedules of standard instruttlents ~ prepared, and the number 
of patternll greatly reduced. . As a result ~ i i  ~  India l,as l~  
a lot cf CHPSllity, and there IS now a conSiderable defiCiency. Plans 'ire hemg 
considered to make good this aeficiency, but it Is not possible at present to pre-
. dict how soon this will be achieved. 

StaUmeftt 
During the period 194547 capital issue was sanctioned to the extent of about as. 2 

erore.. Assistance has been rendered to firms. requiring it in re.peet of raw materiaJa, 
equipment and trausport. facilities, The Railway. have agreed to reduce the freight 
eharll;es for the .Y&w materialo needed. Technical, advice haa been !!iven, Important 
alkaloids have b..... produced from indigenoUII raw materlah, &Dd arrangement. have been 
nII.de for the supply of chemical. not r""dily available. Samples pmdueed bv firms have 
beau tested and .repol:'ted on. Solwn;t Benzol produced m Ord_ factori ... baa been 
In,.de ~i li~ •• ,t' co/i"essional prlilee· to finu.a needing It.. 
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IID'ORT OJ!' OPTIOAL GLASSBS AND .FRAMES 

1150. ·Dr. V. Subraml.Dilm: (a) Will the Honourab1e Minister of Industry 
and Supply be pleased to state w ha t is tbe present demand for optical l ~  

and frames? 
(b) How much of the demand is being met from imports and from what 

countries? 

(c) What is the value of such imports during the last year for wpjeh the 
figures are available? 

(d) Is there any plan to make India self sufficient in regard to this industry? 

The Honourable Dr. ~  Prasad JIookerjee: (a), (b) and (c). The wbole of 
the demand for optical glasses is met by imports from the U.K. and the U.S.A .• 
q.nd I;I,Wstof the 4ema.n4 far. frames it< similarly met, No statistics are available 
regarding ~ consumption 'in India of optical glasses and frames, but the value 
oj import, of optical articles between the 1st of April and the end of Decembllr. 
1946 was Rs. 23 lakhs. 

(d) The possibilities of doing so are ·being investigated. 

CEME;rT FA,OTORIBS IN C. P. AND BERAR 

1151. ·Dr. P. S. Deshmukh: (a) Will the HonourubleMillister of Industry 
and Supply be pleased to state how many cement factories there are in the 
Central ~i  and Berar? • 
(b) When was each of them started? 
(c) What was the ~  f()l: the years 1938, 1945 and 19471 
(d) To what companies do these cement factories belong? 
(e) What is the number of labourers emp'oyed in each factory? 
(f) Is t here any proposal for starting any new cement factories? 
(g) If so, how far have these proposals advanced 1 

The Holiourabk Dr. 'Syama Pruad Mookerjee: (a) One Sir at Kymo,re. 
(b) 192'2. '  , 

(c) 2.19,184 tons in 1938, 2,57,231 tons in 1945, and 2,00,233 tons in 1U47. 
(d) The Associated Cement Company Limited, Bombay. 
(e) 5,882. 
(n Yes. Sir. The New HinduRtan Cementa Limited were given permiaRion 

in 1\)46 t<> Rtart a cement factory of one lakh tons annual capacity near Wardha. 

fg) The> firm are at present negot;ating for the purchase of machinery. 

WORKING OJ!'. DISPOSALS "~  
. . 

1152. ·Dr. P. S. Deshmukh: 'l;'iIl the Honourah]p Minister of Industl'V and 
Suppl:v be pieased to lay on the -t,able of the House n statement g'ving the ~  01'-
ing pa rticuiars : 
. (i) t·he date on which the-Disposals Depnrlrnent waR opened; 

(ii) the date on which disposals actually began; 

(iii) the monthly expenditure incnr,red ')11 the ciepartment. since its establish-
ment up·to-date; 

(iv) the value of goods di8posed of pe: 'Uonth from the datt' of the stnrt'ng of 
the depan9nent; and 

(v) the kind and quanUy of goods'soldin each lot? 

The HOIIDUl'abie Dr. Syama Prallad Kookerjee: A tsta,temimt giving the 
desired infonnation is laid on the table of the House. 

tNot printed in the day'. Debate.. A copy has been ~  in the Library of the 
HOUM.-gd. of D. 
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DI8P08.&.L O. ARTICUKS LYING UNSOLD 

IlD3. ·Dr. P. S. DealI.mukh: (a) Will the Honourable Minister of Industry 
and Suppl;y be l ~  to state whether the i ~  Department has am 
motor vehicles for disposal? If so, what is their number and where are they' 
stored? 

(b) Are there any cycles, gramophones and radios? If so, what is their 
number in each case? 

(c) Are there any hull·dozers? If so, how many!? 

( d) Are there any libraries, laboratories and cinema projectors? 

(e) If so, how many and what is the approximate value of each? 

The Honourable Dr. Syama Ph8ad lIookerjee: (a) A. ltallemen. mowin& 
Wle number and location of vehicles a.waiting disposal is placed on the tnble. 

(b) Yes, Sir. There are 64 cycles, 16 gramophones, and 1558 radios. In 
addition, there litre 315{) aircraft receiving sets. 
(c) Yes, Sir. 14 bull·dozers of different types are available. 

(d) There are no libraries, bu, laboratories and cinema projectora are avail. 
able. 

(e) Seven photographic laboratories are available. Three of them have a 
book value of about Rs. 27,960 each, and the oliher four a boo·k varue of about 
&. 21,670 each. Two cinema projectors of 16 millimeters and 150 of 35 milli· 
meters are available. The price win vary from Rs.1WO to Rs. 500 tlach for the 
16 millimeter type, and from Rs. 1,640 to· Re. 4,000 eaeh for the 85 milli· 
meter type. In addition, 68 cinema project,)rs valued at about Rs. 620 
each are availablt'. 

" ~ 
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1154. *Dr. P. S. Deshmnkh: (a) Will the Honourable Minister of Jnduatt:y 
and Supply be pleased to state whether the Disposals Department has any 
articles of food still undisposed of? If so, what are they, and what is their 
value? 

(b) What are the reasons for their non-disposal so long? 

'!'he Honourable Dr. Syama. Prasad Kookerjee: (a) About 4,800 tons of food-
~  are at' present awaiting disposal. These comprise tinned food,. (meat, 
vegetable oil, cheese, fruit and juices) and liquors (rum, beer and brandy). 
There are also some grains, gram and beans. Tht\ total value of these stores 
lis about Hs, 40 lakhs. . 

(b j About half of the quantities awaiting disposal were reported to the 
Director General of Disposals in February and March. The chief factor militat-
ing against quick disposal is the ban imposed, with a view to meeting refugees' 
requirements. Most of these surpluses are situated in West Bengal, and the 
West Bengal ~  have objected to the salt of st·ocks with less than a 
year's life. ~ i  matter is under discussion with the Government of West 
~ l l  

ENQUIRY INTO RBCENT Am DISASTERS 
1155. ·Shri Damodar Swarup Seth: (a) Will the Honourabte Minister of 

'Communications be pleased to state whether it is a fact that since November 
1947, four air accidents have occurred in the Indian Union? 

(b) Did Government order an enquin to determine the Cijuse of the Karachi 
-disaster as also of the three disasters following it? 

(c) If the answer to part (b) above be in the affinnative, do Government 
propose to make available t-o the public or lay on the table of the House the 
ll"esult of the enquiries? 

The Honourable 1Ir. Batl Ahmed Eidwal: (6), (b) and ec). Yea, Sir. 
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PRIVlLMII TO 'AlB INDIA • TO MANAGE INDIA'S CIvn. Avu:'l'loN AFFAIRS IJI 
l1ITBB.NATIONAL FIELD 

1156. *Shri Damodar Swa.rup Set.b.:, Will the Honourable ;Minister of Com-
munications be pleased to state: . 

(a) the steps that Government have so far taken to enable India to take her 
rightful place in the international field of Civil Aviation; and 

(b) whether it is' a fact that Air India has been given the privilege of 
managing the affairs of India's Civil Aviation in t·he international field? 

The llonourable Mr. Rail Ahmed Xidw&i: (a) India has ratified the Conven-
tion on Internationst Civil Aviation and is s member of the International Civil 
Aviation Organisation. She has been elected to:the Council of :the Organization 
• on which sh" hilS a wholetime representative. International standards with 
respect to safety and other aspects of aviation (AerQdromes, air navigaj;ian 
facilities, etc.) have been and are being adopted in India. Bilsteral Agreements 
have been concluded between India and the United Statel', France ILnd the 
Netherland8 for the operation of air services. India is at present opel'ating inter-
national air services to Pakistan, Ceylbn and Burma. A new Indian Company 
has been formed, viz. Air India International Limited, for the operation of over-
seas air services to the West. The first service of this Company will be to the 
United Kingdom, via Egypt and Switzerland, and this is expected to commence-
in. June, 1948. Services to other countries also will be gradually established. 

(b) ~ I have stated in reJlly to part (a) a company known as Air India 
Internationl\l hag been formed" for the operation of air services from India ~ 
countries in the West. Air India Limited, which has an interest ci 25 per cent. 
in the capital of this company, has been entrusted witlil£s technical manage-
ment. Government have not yet decided on .t.he set-up of the organisation 
mqWrt)(1 for the operation of air services to other countries. 

POsT-WABCrvn,·AVlATION hANS VIS A VIS EXTEBNAL Am SERVICES. 

1157.*Shri DamodarSwarup seth: Will the Honourable i i ~ of Com-
munications be pleased to state: whether it. is a fact that the Government of 
India, while drawing up their Civil Aviation Post War Plans vi8-a-vi8 External! 
Air Services made a declaration of the desirability of giving a major interest in 
external Air i ~ t.o an Air Transport Operator of proved exper:ence? 

The Ronourable.:Mr. 1h1l .Ahmed Xid.waf: Yes, Sir. 

CULTIVATiON··:.LND PRODUCTION OF RUlIBEB 

1156. *ShrI V. O. Xell&va ~  (a) Will ~  Honourable Minister of llidustry 
and Supply be pleased to state the area under rubber cultivation in the Indiall' 
Union? 

(b) H1l.ve Government fonnulated any plans to increase this area? 

(3) Is there any research being carried out to enable the growth of these-
trees in other .parts of the Indian Union? 
(d) Is there any international convention governing the a3reage that ma:r 

I be cultivated in India? 

(e) Do the post-war schemes of Government include the manufacture of 
synthetic rubber? 

!he Ronourable Dr. Sy&ma Prasad J(OOkerjee:' (a) 158,637 acres as 011 30th-
June, 1947. 

(?) I?di,! is at present l ~ i~i l  in rubber !'Ind .since Indian cost of prlr 
duct-Ion IS higher than world prICes It IS somewhat premature to formula">te plan .. 
for,increase. of ruboor Sl'6a. 
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(e) OI!e of the fWlctionsof the newly constituted Rubber'IIOtlrd is to promote 
research in the cultivation and pl"oduction of raw rubber. Since the limiting 
factor to rubber cultivati<m is climate and rainfall. only South India and possibly 
~  parts of Assam would be suitable for rubher cultivation. Research at 
'prese'lt should be directed fruitful:y towards increasing the ,viell! 'per QlJTfI in the 
eXisting areas undt-r cultivation which is much below world levels. 

(d) No, Sir 

. (e). Since .raw l ~  which. i~ for most purposes superior ~ ~ i  rubber 
IS avaIlable ill suffiCIent quantIties at present, there. IS no lIIlIIlediate need to 
consider the manufsc:ture of synthetic .rubber. 

WITB1IOLDING OJ' PRoVlnENT FuNns OJ!" RAIJ:iWAY EMPI.OYEES 

1159. *Sbri V. O. Xeaa. ... Bao: (a) Will the Honourable Minister of il ~ 
be pleased to state whether the -provident funds of any Railway employee .have 
been withheld during the last financial year for the following reasons. 

(i) for taking part in  political activities; 

(ii) far taking part in strikes; and 

(iii) for disobedience? 

(b) Is it a fact that information about ~l  deductions is withheld from ~ 

individuals concerned and that they come to Jr::n(W Jf it only at the time of 
retirement? 

The Honourable Dr. John Ka.tthai: (a) No 

(b) Doos not arise. 

REPRESENTATION J!"OR FIXATION OF PAY OF ENQUIRY AND RESERVATION STAJ!"J!" AT 

KANPUR CENTRAL STATJON 

1160. ·Shri Barihar Hath Shastri: (a) Will the Honourable ~  of 
ltailways be pleased to state whether it is a fact that the Inquiry and Reserv:r 
tion staff at the Kanpur Central St.ation have made a representation to the 
General Manager of the East Indian Railway and to the Chief Commissioner 
of Railways, regarding the fixation of their pay? 

(b) If so, what action have Government taken in respect of the said repre· 
sentation? 

The Honourable Dr. John Matthai: (a) Yes. Onlv an ,advance N1PJ (If IJ 
repre82'ltati:>n FlIrt,orting to come from the Enquiry and ~ \ i  Staff ilt 
K,mpur C{'ntral Station has been received bv the General Manager, East 
Indian Hailway. • -

(b) Ko action hU5 yet been taken. The  representation will be consi(jpred by 
the General Manager, E.I. RaIlway on repeipt of the :JJ'iginal through the Divi. 
sional Superintenden 1. Allahabad who has been asked to forwflld it. 

INDIA SUPPLY MISSION IN W A!5HlNGTO'< 

1161. ·Shri B. Shiva Bao: Will the ~" l~ Minister of industry :md 
Supply he pleased to ~  

(a) the functions of ~ Indm Supply Mission iro Washington Hnd "f its 
branch in New Yorlc; 
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(b) the total oost of maintaining the }4ission in Washington and New York; 
.nd 
(e) the number of persons employed, Indians and non-Indians separat,ely? 

The :Honourable Dr. B1ama Ptaaad KDokarj .. : (a) The main funetAm cd tla 
India Supply Miss:on, with headquarters at Washington, is to arrange prooure-
ment frorn North America on behalf Of Government, of food grains and stores, 
inc:udiug capitol goods, plant and machinery, which. are not available either 
from i i ~ ('ources or from any sterling area. The Mission is also responsi-
ble for inspection, inland movement and ocean shipment of all goods prooured 
by it. Its operations extend over the whole of U.S.A. and Canada. 

(b) A sum of dollars 271,144 was provided for the period from 15th August, 
1947 to the 31st March, 194B, and for the year 1948-49, a sum of dollars 444,500 
has been provide!\ to cover the cost of maintenance of the India. Supply Mission. 
Washington including its branch offices in New York and Canada. 

(c) Offioer Staff: Indians-4. 

Non-Indians-.9. 

Subordinate ~  Non-Indians--'63. 

BURNINO OJ!' RECORDS OJ!' POST OJ!'J!'ICE AT KISHORII9ANJ, BENGAL 

1162. ·Shri S. K, Ghosh: Will the Honourable Minister of Communications 
be pleased to state: 

(a) whether it is a fact that in February. 1947, tht' papers including those 
relating to Savings Bank and Cash Certificates in the Post, Office of Kishoreganj 
(M:ymensingh, Bengal) were burnt; 

(b) whether)t is a fact that th" depositors havt' not a!" yet been f," .. 'ri their 
dues; and 
(c) which of the two Dominions, India or Pakistan, will now be responsible 

for the payment of the claims? 

The Honourable ][C. 'Raft Ahmed JDdwai: (a) The records of the i ~ 
head post office were destroyed by fire on the 24th January, 1947. 

(b) So far 8S this Government is au'are, The dues of deposito"' have not ;r.' 
been paid. 

(e) Pakistan. 

SMUGGLING OJ!' WHEAT AND GRAM ON BHATINDA-FEROZEPUB LINE 

1163. ·Prof. ~  B.ai: Will he Honouruhl" Minister of Railwa.'is 1)0 

pleased to state: 

(a) whetber Government are awarp, that smuggling iI. wheat and gram is going 
on on the Bhatinda-Ferozepur line; 

(b) whethl'r Government are aware that smugglers hide the B'lCh."l' fulJ of 
whpat and gram in the latrines and thus c-ause trouble.to the passengers: and 

(e) if so, wb-t gteps Government pro'pose to take in this matter? 

The Honourable Dr. J'ohn Katthai: (a) Reports were made b) tha Tick,'" 
Checking Staff sometime ago that both wheat and grain were being carried 
unbook(·,1 frolJl places in East Punjab into Delhi by the ~l \ i  

Line, 

Eh) No slwh casp has been reported. 
(c) A strong post consisting of police and railwe.y Htafl' has been 'lstablished 

at 13uhadurgtlrh. Every passenger train is checked at this point and, IJ,!tlongat 
otb",. i ~  smuggling of wheat and grain i~ prevented. 
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TICXETLBSS TRA.VEL ON'BH..l'l'INDA.-FBROZEPUR LINE 

11M. *Prot. YaahW&Ilt Rai: Will the Honourable Minister of Rnilways 
bt, pleased to state: 

(a) whether it is' a fact that people are still travelling without til'kets ou 
Bhatmda Ferozepur line in large numbers; and 

(b) if so, what steps do Government propose to take in this matt'.)r? 

The HOnourable Dr. John Ihtthal.: (a) and (b). An intensive campaign 
11.5!1inst ticketless travel is now being carried out by the E.P. <Railway. As a 
result of this campaign, the number of .people trave;Iing without tickets over lhe 
Bhatinda·Ferozepore Line has comedown considerably. • 

THROUGH 1IBAIN FBOlIII KISHBNGANJ TO P ALEZA. GHAT IN PmtNEA. DISTRIOT ON 
O. T. RA.ILWAY 

1165. *ShrJ B. P . .Jhunjhunwa.J.a: (a) Will the Honourable Minister 
of Railways be pleased to state whet.her it· is a fact that after the creation of the 
two dominions, Kishenganj, a sub-divisional Headquarters' of the Purnea dis-
trict became the terminus of the Oudh and Tirhut Railway on the ea9tel'l1 point-? 

(b) Is it a fact thst except local trains, no through trains start from and ter-
minate at Kishenganj? 

(c) Is it under the consideration of Government to run a through train from 
Kishenganj to Paleza Ghat? _ 

The Honour&ble Dr. John Ilatthai: (a) There has been no change iil th3 
·pos·t.i·Jn of Kishenganj as far as the rnilway it; concerned, fallowing partition. 

(hI There iii a t.hrough passenger. train daily each wav between Kishenganj 
and Manihnri Ghat. ." 

(c) It is not poss'bIe, at present, to introduce a through train between Kishen-
gallj an,! Paleza Ghat· on account of paucity of passenger vehicles '-lnn engine 
power. 

AGENCIES FOR DISTRIBUTION OF QUOTAS OF TIN PLATES, STEEL AND IRON 

1166. ·Shri Ramnaraya.n Singh: Will the Honourable Minister of Industry 
and Supply be pleased to stat,,: 

(a) t.he allotment of quotas of tin-plates, steel lind iron for the years 1940-47 
and 1947·48 province by province; 

(b) tbe agencies for distribution of the quotl1S reierrecl to in part (3) above 
in each province; and 

(c) the terms on which the agencies have been appointed? 

The Honourable Dr. Syama Prasad JIDoketlee: (a) A statement showing 
allotment of steel for 1947 and Periods I and II of 1948 to Provinces for distri-
bution to the general public including small-scale manufacturers of consumer 
goods, is laid on the table of the House. No steel allotments were made pro-
vince-wise during 1946. Figures according to finaRcial years are not avail-
able. Allotments of Pig Iron and Tinplates are made to Industries and are 
not madd Pl\lvillCe-wise. 

(b) The Provincial Governments make sub-allotments to Registered Stock-
ists who purchase steel from Producers and sell against permits issued by the 
.Provinchl Controllers. 

(c) Regist43red stockholders constitute the agency through which the Pro-
vincial quota is distributed. All bona fide iron and steel merchant.s who applied 
for registration in 1941 were appointed 118 registered  stockists and the list haa 
been revised n,om time to time on the rMOlllmendation of Provincial Govern-
menta. The terms of their appointment require tbat they should sell steel 
only against permitR issued by the Provincial Controller and at llrices fixed h.., 



2918 CONSTITUENT ASSEMBLY OF INDlA (LEGISLATIVE) [1ST APRIL 1948 

the Central Government. These prices, known as 'column 3 prices', are 
Rs. 40 above the" prices which they are requiTed to pay to the producers. ~  

are required to furnish periodical returns and their accounts and books &.re Bub· 
ject to illSpection hy Government both Provincial and Central. 

STATEMBNT 

Elhowing Steel ll ~  i ~ l l  the Provincial quota in 1847 
aT/d perMld aT/d 11/1948 

Total In period Period 11 
• Province allotment 1/1948 1948 

in 1947 

I. Bombay 16,750 '"!I,7l0 2,710 

t 2. AMam • 

... Bengal. 

5. U.P. 

6. Bibar 

7. i~  

8. N. W.F. P .. 

9. C. P. & Berar 

lO. Ori.sa 

11. Sind 

1.2. Delhi 

13. Baluchi.tan 

14. Coorg 

15. Panth Piploda 

16. Andm.man I.hmd" 

17. AjrneT.Merwlll'a 

" 

4,800 775 775 

2!,750 4,000 4,000 

31,250 2,515 3,415 

W/Bengal (W,Bengal) 
2,515 

E/Bengal 
(including sylhet) 

30,300 4,905 5.101i 

17,600 2,835 2,835 

16,750 1,355 1,355 

(E/Punjab) (Etpunjab) 
1,355 

(W/punjab.) 

1,700 255 

6,775 1,095 1,315 

3,675 580 880 

4,050 645 

375 65 125 

1.600 65 

125 65 40 

75 

175 

375 65 65 

N. B.-Th(\se figures inC"htde onll allotmonts made to the Pro',.jnces for wBtribu..,ion to the 
general public including small-s('ale manufacturers of consumers goods. Besides this, steel is 
also distributed to ProvinciHI Governmpnts for their developmE'lnt s("h€-,m('s, fI nd to private indus. 
tries in the i ~  (lmd States) for steel processing, industrial df've]opmfnt and main. 
tenance requirement s. No figures are readily available [,iu these province-wise (or ~ i  

RESTRICTION OF MOVEMENT OF PULSES AND CEREALS FROM BIHAR AND U.P. TO 
• :\IADRAS 

1167. ·Shri Ramnarayan Singh: Will the Honourable Minister of Food be 
pleased to state whether restrictions still continue against. the rnowrnen1< of 
pulses and cereals from Bihar and the United Prov'inces to Madras and if so. 
why? 

The Uonourable Shri Jairamdas Doubtra.m: There are no restrictions on the 
mnvemelh of pu:scs other than gram from Bihar and D,P. to other ~ i i l  
Restrictions, bowever, exist on the movement of cereals (Paddy, riCe, wheat, 
ma.i,ze,' barley. jowaI and' hajra) and their products from the provinces of Bihar 
an.l V.P. tu aU ether provinces. Inter-Provincial restrictioDs on cerea7a have 
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~ l maintained ill view of Government of India's revised food policy. 

TBNDlCRS II'OB LABOUB AT GAYA, MUGIIALSABAI, MUKAMA, .JHAJHA, DANAPUB, 

AND MARlIlADm RAILWAY STATIONS 

1168. ·SbIi lI.a.mnaRJm Singh: (a) Will the Honourable Minister of Rail-
ways be pleased to state whether it is a fact that tenders for contr!lot to supply 
labour for loco-sheds, goods-handling and porter-work at Gaya, Mughalsarai, 
Mukama, Jhajha, Danaplll' and Imrmadih R?ilway Stations were invited i:u the 
years 1945-46 and 1946-47 and if so, what were the principles followed in giving 
the contract? 

(b) How many contractors submitted their tenders? 

(c) What are tlulir names and to whom were the contracts given? 

The Honourable Dr'. John Katthai: (a) to (c). The information has been 
o.llled for and will be laid on the tab:e of the House in due course. 

'1'B.Anr 'SEBVICE BETWEEN UUAIN AND RATLAM 

1169. *8bli RaID Sahai: (a) Will the Honourable Minister of Railways be 
pleased to state whether Government are aware of the fact that there is only 
one train service between Ujjain and Ratlam and that due to her late rut.ning, 
passengers have to wa.:it for twenty-four hours? 

(b) Do 110vernment propose to introduce another train service? 

(c) If the answer to part (b) above be in the negative, do Government pro-
pos'e to at.tach a few bogies to the goods t.rain so that this difficulty of the nublic 
can be overcome? -

The Honourable Dr. John Katt.hai: (8) On the broad gauge, yes. In addi-
tion; a metre gauge train service is available between Ujjain and Ratlam. 

(b) Yes, as soon as  stock and engine power become available. 

(c) As goods trains run· only when required and Dot to hed Wninga IIIld .. 
all spare vehicles are at present being utilized for refugee movements. it is not 
possible to attach passenger vehicles to goods trains on this section. 

RESUMPTION 011' SUSPNDlilD TRAIN SERVICE BETWlIEN DELlII AND BOMBAY 

1170. *8hri Bam Sahai: (0) Will the Honourable Minister of llallways be 
pleased to state when Govenunent propose to resume the service of one pre-war 
passenger train which used to run between Delhi and Bombay? 

(b) If the service of this passenger train cannot be resumed, do Government 
propose to-revert to the ola practice of booking on the Parcel train? 

The HonOurable Dr. John J[atth&i: (a) One passengsr train each 'I\'ay is 
a.lread ,. running through between Bombay and Delhi. 

(b)' Does not arise in view of the reply to ~ (a), 
WAGONS F'OB TRANSPORT OF' TIMBER II'OR IMPIIIRIAL MATCH COMPANY (INDIA) 

LIMITED, Gw ALIOR 

1171. *Sbli Kam Sa!Ial: (a) Will the Honourable Minister of Railways be 
pleased to stat.e whether Government have received any representation from the 
Imperial Match Company (India) Limited, Gwalior regarding the supply ol 
wagons? 

(b) Is it a fact that it takes a wagon several mOhths tc cover the i~  01 
80 miles between Bassai and Gwalior? ' 

-o-(c) Are'Govenunentawarethatdueto the non-availability of wagons in time 
for the transport of timber, the factory has been closed? 

(d) Have Government any alTangements under consider,ation for the supply 
of wagons to the factory? 

'!!Ie ~ l  Ik. 101m 1lUtlIal: (a) Yes. 
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(b) No. 

(C) Information shows ~  the Factory is not closed. 

(d) Everything possible is being done to move the traffic. 

FUNOTIONS 011' CENTRAL AGRICULTURAL MAliXETING DEP ABTMENT 

1172. '"Shri V. O. ][eaav& B.ao: Will the Honourable }f;inister of Agriculture 
be pleased to state: 
(a) the functions of the Central Agricultural Marketing Department; 

(b) the commodities that are being handled by the department at present, 
and the possible lines of expansion in the immediate futUI'&> and 

• (c) whether there is any publicity given to the activities of this department?-

The Honourable Shri Jalramdas Doulatram: (a) Wit·h effect from the lot 
January, 19413, the Centrlil. Agricuitural Marketing Department took over all the· 
functions performed by the Directorate of Inspection ·of the, Ministry of Food 
and SillC0 then the Department has been re-designated as the Directorllti! of' 
Marketing and Inspection. The functions of the Directorate are as under: (i) 
Gan"ying out and publishing the results of commodity marketing surveys in co-
operation with proviQces and States and also by dirpct first hand inquiries, (ii) 
Gonducting research on the fixation of quality standardij for agricultural RDa 
animol husbandry produce, and exercising control over the quality of Agmnrk 
'ltandards, (iii) ~ i  foodgrain. entering into the procurement and distri-
bution plan, of the Ministry of Food, and (iv) Initiating alld co-ordinatin!:; for 
the country as a whole, development work ,on improved D)ethods.m l1ludreting. 

(b) '1'he Dire(·torate dea:s with all products of agricultural and animal 
husbandrj Hnd it has so far published marlreting survey reports on tbe fo:iowing 
Z7 commodities and subjects:-(I) Wheat, (2) Rice, (3) Potatoes, (4) Gmm, (5, 
J3arley, .(6) Grapes, (7) Banallas, {B) Oitrns fruits, (9} Linseed, (10) Groundnuts, 
(11) Cashewnuts, (12) Lac, (13) Sugar, (14) Coconuts and coconut products, 
(15) Tobacco, (16) Milk, (17) F'sh, (18) Cattle, (19) Hides, (20) Skins, (21) Woot 
and Hair, (22) Sbeep and Goats, (23) Eggs, (24) Cofiee, (25)Co-oparative 
mnrketing of agricultural produce, (26) Fairs and markets and ,produce exchanges 
and (27) Caskrseed. <-

'Reports on (1) Rapeseed, mustard and toria, (2) Ghee and other milk pro-
ducts, (3) Cardamums and (4) Arec6Iluts are expected to be published within 
the next few month? In ac1iition, reports on (1) Maize, (2) Millets, (3) Pou:try, 
(4) ~  (5) Minor fibres and (6) ~ and nigerseed are under (QID-
pilation. '. ' 

~  reports refer to conditions prevailing during pre-partition days. A 
large majority of them are out of print and out of stock. They have, therefore. 
all to be redone for the present India. 

'l'tle ipv<lstigatiolls on commodity marketing conditions so far handled by "the 
Director9.te related to pre-partitioned' India. Since T5lllAngust, 1947, there 
have been material changes in conditions. The Directorate, therefore, 'would 
have to uudE>rtakll. fl:esh investigations for the Union !:If India in . commodities 
!!pd subjects already handled by it-and in respect of other ~  w?ie!tare 
'yet to be l l ~  Milch more needs to be done for improvmg .agtlCu.turnl 
marketing conditiom as a whole with particular regard to. the development and 
adoption of quality or Agmark standards for the internal andMternal trade-, 
regIJh!otiol1 of markets including the agricultural proilue8 exchanges, oo-operative. 
~ il  alld standardisation of weights and measures. The. Vijayaraghavu-
l~  Marketing Sub-Committee of Policy Committee (V) on Agriculture, 
Forestry and Fisheries recently reviewed the working of ·the Directc.mte [lnd 
has· made a Inrge number of ii li~  foz::, its . ~ l i  lniihl3lr.nme-
·diate futun. These recommendations are under the examination' of Government, 
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(c) When the survey reports are pubIished, press notes are issued. Agmurk 
posterd \~ exhibited in different parts of the country and some publicity is 
arranged for on the ~ ~  of exhibitions .and shows.. The present publicity 
arruJJgemenu., are not considered adequate and the question of improving them 
w being considel'ed. 
FlWllRAL AGENOIES AND INSTITUTES OARRYING ON INDUSTB!.AL RESRABoK 

1173. *Shr1 V. O. '][esava ~ Will the Honourable ,l\(inister of Industr;y 
and Supply be pleased to state: 

(a) what are the Federal Agencies and Institutes for carrying out industrial 
research; . , 

(b) the nature of the research and the subjects in which research is bemg 
made at present; and 

(c) whether t.his research is bein!f'done inco·operation with industry? 

The Honourable Dr. Syama Prasad. lIIookerjee:' (a) IndustJ;ial research is 
being carried out in the Physical and. C,hemica.l sections of the Delhi Laboratories 
of the Council of Scientific and Industrial Research, who are also financing 
schemes of rcgearch at the Indian Instit·ute of Science, Bangalore, ~  Re-
search Institut.d, Calcutta, Tata Institute, of Fundamental· Resea.rch, Borribay, 
Bengal Tanning Institute, Calcutta, and the Universities of Aligarh, Banaras, 
Calcutt .. , Madras, Nagpur, Bombay, Delhi, Allahabad and Andhra. In addition, 
some research work is also being carried on in the Central GIl\ss and Cemmic 
Research Institute, Calcutt.a., and the National Meta:h,lrgical Research Laborll-
tory is lUlder construction at .Tamshedpur. 

(bl So far as the Council of Scientific and Indnst;rial J;tes8arch is concerned 
the attention of the Honourable Member is invited to Appendix VI to the Review 
of its activities which gives a list of research problems and subjects in which 
research is being cfllTied out at present. A copy of the Review is ill\ l~ in 
the Library of the Legislature. 

(c) Th3 anRweris in the affirmative. 

Cur TRADE WITH PAKISTAN 

un .. *Oh. B&nbilSingh: (a) Will the Honoura.lilil Minister ~ :Food, be 
pleased to .. state the amount. of GUf' e:lported .to Pakist.an during the mORtha 
of January and February 1948? . 

(b) If no e:lportshave been madej what steps do Government propose to 
take to promote the trade of GuT between IndiaBnd Pakist.&n? 

The BonouraJ)le Shri Jairamdas Doulat.ram: (II) Export of sugar and.gtrr to 
Pakistan Was prohibited in December, 1947 simultaneous:y ~i  the . decontrol 
of .these commodities ~  no gUT was transported to Pakist.an in the months of 
January and February, 1948. . 

(bl Who", the Food Delegation from Pakistan was in Delhi in ;January, 1948 
It asked iOt jIld got an lSd-hoc quota of 10,000 tons of gUT. But none of this 
!uantity * ~  lifted and the quota is st.ill 8-,vailable f·or ecxport, Government 
have latel,v received enquiries£rom traders in Inmafor export of guT to Pakistan 
and is williilg t" issue them ecxport licences for a quantity of 10;000 tons. It 
is understood however that the import of gUT into Pakistl\n is contr9lJed .. and 
exporters of guT would have to make sure that the neCessary import licences 
from . the Government of Pakistan become available. Government would be 
willing to continue for a, .further period the ecxpoft quotao! 10,000 tons wblch 
under the origin!\! agreement ecxpires on the  31st March,. 1:948. The, preSEnt 
day low prices.of gUT in certaju producingJlreas are however mainly due to trans-
port difficulties and export of gUT to Pakistan will not materially solve the 
problem. The country is not really surplus in gUT. : 



MOTION. FOR ADJOURNMEN'l' 

INCREASE IN POSTAL HATIIS BETWEEN INDIA AND PAKlSTAN WITHOUT 

CONSULTING THE ASSEMBLY 

Mr. Speaker:. I have rec'3ived notice ot an adjournment motion, which runs 
as follows: 

."T_his House do adjourn to consider' a definite matter of urgent public import.a.nc8, 
nanlely, the disrespect shown to this House by the Government in increasing the p.,.ta1 
rates lIetween India and Pakistan without informing the House or consulting thE" Standing 
Committee of the Department." 

I presume the Honourable Member who hss given notice of it has also sent 
a copy to the Honourable· Minister concerned? 
Mr. Busaain Imam (Bihar: Muslim): Yes. 

Mr. Speaker: I should like to know from the Honourable Member, who has 
!!"ivell notice of this, as to how exactly ui'lrespect has been shown and hl)w the 
e'()nduct is construed as disrespectful to this House, even on the assumption 
that the rates have been changed? -

Shri K. Banthanam (Madras: General): I think disrp,spect to the House 
must be treated by a Committee of !)rivileges and not by an adjournmpnt 
motion. 

Mr. Speaker: That is also true. But at present there is no Committee. 
But, I think if the Government have acted in a way which does not show pro-
per respect, or wal. ~ of respect., or disrespect, tire member is entitled t.Q venti-
late that grievance here in the form of an adjournment motion .. 
But I am not mysell sure, as to whether what is alleged really constitutes 

disrespect. Therefore, I have called upon the Honourable Member to show 
me as to how this constitutes disrespf'ct. It is possible that Government 
might do many tblngs without meaning any disrespect. Many irregular things 
are done but that does not mean disrespect because of having done those things. 

Mr. BUSIIaiD Imam: May I draw 1ha attention of the Speakl'r to the foct 
that the Assembly was in session. The budget had been ~ to the 
House. The Honourable the Finance Minister himself in his speech stated 
that he has not taken into account the effect of the customs duties between 
India and Pakistan. So we had an indioation that Government intended to do 
a certain thing. . 
This is a major issue. Burma was separated from India 12 years ago and 

the change in the rates has been made only now. Pakistan has not been 
separated from India even for twelve months and yet this tremendous ohange 
has been brought about. Lakhs of people from India still have connections 
with people in Pakistan. 
Ill. Speaker: All this is, to my mind, irrelevant to the point which I am 

wanting to have clarified. 
Kr. BDJIIatn Im.a.m: I am coming to that. I say tbat it was the duty of 

the Government to give an indication that they intended to increase the postal 
rates, or in the alternative they should have consulted the Standing Committee 
of the Legislature attached to the Department in order to get their consent, be-
cause it is a matter really of taxation on the people of Inclia. The postal rates 
will not fall upon Pakistan nationals. It is we nationals of the Indian Union 
who will have to pay them. I do not know what the Pakistan Government 
has done. If they follow in our footsteps they will be equally wrong. 

lIr. Speaker: That is notB.nswering the question. Assuming they have 
done all that 'kipd of thing, assuming the thing is irregular, even then, how 
~  .th.e i~l l  constitute disrespect to tbe House? That is the point. 
I shoula say tnatit does not appear"tlol'ne to be l~  

Kr. BUSGiD Imam: The Honourable Minister .did not give us an indication. 
when presenting the budget, which W88 passed only so recently 8S in the 
middle of the month.· 

(292%) 



Kr. 8pMbr: 1 should like to Imow what iIiS. lIonounble ~ JiM .. 
My about tbia increase in the postal rate.. . 

'!'he Bl:laDurable lit. Baa Ahmed :'Iltlwai (Minister for Comm1lIlications): I 
think the Honourable Members forget that it is through the efforts of the parly" 
which they belong that a part of our country has become foreign counWy. Both 
of us are now members of an International Postal Service organization and the 
rates adopted are the rates fixed by that organization. Had we agreed to any 
deviation then I would have come before this House for their approval. But u 
the international rates were to be applied between the two independent ~ 
ries. there was no necessity for me to come before this House. 

At one time there was a proposal that we should agree amongst ourselves '10 
continue the existing rates both telegraphic  and postaL When this questio:l 
of telegraphic rates was considered. the Pakistan Government refused to shaw 
the income with us. They said they would have the full share at the rate 
prevalent there and we could fix whatever we liked for our share. Tberefore 
we had to increase the rates. but before we could take it up. Pakistan had 
raised the price of postcards and other charges. 

Pandi\ Lakahml J[anta l ~ (West Bengal: General) : Telegraphi!! 
charges? 

The Honourable 1(1'. Jl.afI. Ahmed ltidwai: That is common lmowkug'l: 
The Pakistan Government has raised the rates of postcards and other postal 
articles. If we had agreed to continue the existing rates then Pakistan would 
have got the rates tnat were prevalent there while our rates would have remained 
the same. Therefore. we would have been the loser. The alternative was 
either to raise our internal rates also or take up the international rates. Instead 
of raising the internal rates. we adopted the international rates. 

Ill. llUIIBain Imam: Was the Stano;ling Committee of the Houge consulted? 
JIr. 'ilpeabr: Order. order. It seems to me the automatic result of the 

two Dominions being treated as independent .statel vi, II iii. the adoption of the 
intunAtiQDlil pOBtage rates. So it is not even an action of the Government of 
India aud I do not· think thiBadjournment motion ;11 in onler. 

WORKMEN'S STATE INSURA.NCE BILL 

R. apaabr: The House will now proceed with Legilliatl"ge Busin ••. 

, '" ~ SlIrS ~ l  Bam (Minister for Labour): Sir. I beg" 
~  

"That the Bill to provide fM certaiD '*'-Ate to1rarlmoaa ......,wyed in or in .....-sion 
with work of f",,!.9ries in case of .iekn.... maternity and i ~ and to make p,roviaion 
for ___ ~ ~ ill ntlatioll the.....,. u ..,.,...a. bf .. Se1ect. Committee. be tekeD ........... ~  .-
In dIaIdng tbetootion. I may. with your permisaion, Sir, iIdorm the HoUle 

that soon after my motion for referring t.he Bill fooBelect Committee was 8C-
~  I .. ked my Mmistry to eDmine the various suggestions made by 
~ l  Memblln. AU UJeae luggeeUODI were CRefully examined. Amend-
l ~~ i  all accep_ble luggestions were drafted and plaoed before libe 

8eleot COmmittee. As a matter of fac" a oomprehenaive list of amendments 
, __ pt'OIlOMi. by the Ministry itself. This procedure greatly facilitated the 
work of the &lId Committee and tlie Committee was able to 5n.ish its labour 
in ~ i l l  time. I shall also take this opportunity f.o expresa 

~ 1;0 the membel1l of the Selecl Commifitee who ~  considerably 
in improving and elucidatipg the .provilrlons of ilie Bill. ,_ I shall now. explain very 
brie1l.y ~  i,mportant ~  made in the Select Committee. 
Promon bad been made in the Bill fur the applieation of the Iloheme Obiy 

f.o factories and ~ .ob.me did noil apply ro cleril'lal employel!il. Ii hal new 
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''ijeeemdfttfied \o'tlpply to ali employee$ in ~ i  Aiiiiw su,ti-aection hMbeen 
added enabling the appropriate i ~  acting In ~~l i  with the Cor-
,poration and with the,approval of tile'Central ~  the Boheme 
,to other !3stablishmentll; mdustrial, ~ i l  agricultural or otherwise. The 
ell:emption clauses in Chapter 8 hal'e also been amplified to provide, where neces-
eary for the application of one or more parts of the ,scheme as for enmple the 
appli<'Stion of the scheme in 80 far as it relates to compensation;for employment 
injury in, say, seasonal factories. They provide the' necessary authorit.,. to en-
abie the ell:tension of the ,scheme, as soon as some el:perience is gained 'of its 
workIng and the necessary administrative organisation is set up, to othsr catla-
gories of v.'orkers, whether working .in seasonal factories or in other establish-
ments. 
The scheme has also heen modified in regard to the contriibutions which 

ahould bs paid w enable a. worker to '.jualify for sickness or maternity benefits. 
~ had oTigmalJy been provided that before a worker could qualify himself for sick-
ness benefit, there should have been paid in respect of him at least 17 weekly 
contribut,ions in a period of six continuous nlOnths preceding the week in which 
he claimed the benefit. It has nqw been provided that thecontrihutions should 
'be paid for  a period of sil' months known BlS the contribution period and that in 
return for such contributions the worker should be entitled to benefits in a sub-
sequent period of sil: months known as the benefit period. Under the new 
scheme the Corporation will issue to the worker at the end of the contributdon 

periQd >In authorisation card indicating the benefitr> which can be claimed 
12 NOON. by him during the subsequent benefit period. With this authorisation 

and the medical cert;ificate, the employee will be able to obtain the 
benefit speedily and without any waiting or harrassment. 

The principle that contributions should be payable for two-thirds of. the 
period is retained, but the minimum number of ~ i i  has ~  reduoed 
to twelve. In calculating the two-thirds number of contrihutiotlB.;'penod8 dur--
. ing which. the worker was DOt available for employment becaUle of aickneMor 
oonfinement or disability resulting from employment injury would be ezeluded 
irrespective of whether he was in receipt of benefit during the period or not. 

Likewise in the case of m<ltel'llity benefit, instead 'of 26 contributions in a 
lloriod of 52 weeks llrecedine: the week in: whi£1l the claim is'made, bauefit will 
be w:vable if contributiooswere :payable in nlspe,<t of the l l ~ ~ 

thirds of the tleriod in the ,coneapondinB c.ontribUltion. period, ,subject aJ!aUt. to 
the limit of 12 contributions. The number of ~i  liajable between 
85 ll.Ild 40 weeks before the week in which confinem.eni takea 1lla.ce or mitl&& fJI. 
pregnancy ia given, bee beerD redulled fftlm five to one. 
'l'he definition of siCknies& also ,has been changed. The limitini! alaUIIIIII have 

be'ln removM. Under the new definition, a worker will be Qua1ifted to l'lleei"l1 
IlickneBB benefit provided he ia sick and UDable to lI.tt.end W<Ol'k, whailever may be 
'the cause of hili aicknesa. 
These amendmenti are designed to libenolise the ~ aoDditiPna GII!IIi-

derablv and make it ea.ier for the worker .'<:) qualuy for the-benefit. 

The clausa relating to the payment of contributions baa boon 8'i:J;lsndea '. 
p!t'Ovide that contributions should be payable not only in respect of..-dUlini 
which the eUlplOoyee rendEliil senice alId .reoeive8 'wages but also in ~  
weeks during which he is ')n authorised leave or is unable to wOrk either be-
oause of a locikout or beoause of a legal striKe, with a further qu81Hioa6on' tba, ill 
reapeot of legal strike, Il'lntributi()D will be payable only if wages aft! paid ·either ill 
part or in full. This pro'Viaion is intended to,minimiee the ohances of b'ftm in 
unioe-It hM also been made olear thati the employee'a eontribufiilJll Ja ~ 
.Me only fmm the wa891 due for the pariDd Jo which ~  eontributicm retsfloe 
ud DOt; othenrile_ 
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The Bill had provided that only employees whose nerage ~ i  were 
~  annas or below should be exempted fn:>m the employses' contribuw.o.Q. ... ,_.In 
{ieierence,to ,the-wilh eXpYessedin the :House the limit has Dow bli\en ra.i66i!"j;o 
dnclude all those whose daily wages are below a rupee a day. . 
Three more groups have aleo been added.' As originally provided all employeea 

do receipt of II daily wage of Rf! e and above were grouped ~"  and the aver-
.:age daily wage of this group was taken to be Rs. 3-8·0 a. day. This would have 
.meant that workers in receipt of a wage exceeding ~ 78 a tilontb, could 
get ,sickness or disablement benefit at a flat rate of Rs.52-8-0 ,a month. 
This would have pressed hard on the higher income groups, Under the ~ i  

·.scheme, workers with a monthly income of Rs: 260 aDd' below willlillxeceive 
approximately sevell-twelfths of their monthly earnings by way of sickness or 
-disablement benefit. 

Another important change made in the Select Committee relates to the 
-provision of medical care and attend/mce to families of insured. persons. Here 
again, a compromise has been str).lok between, the desirable and thff practicable. 
Provision has been made for the extension of the benefits, jf so requested by the 
-appropriate Government, In other wor.ds, if a Pr,Dvincial. Government is in a 
'position to provide for medic,al care and treatmentnot only for the insured 
worker but also for his family and if the Corporation is ina position to bear the 
-extra expenditure involved; then the benefit would' be extended to the family 
{)f the insured person also. 

The Select Committee also considered the question whether' the maximum 
period for which Bickness benefit is payable should not be extended to more than 
.eight weeks in a year. There was general agreement as regards the desirabilit.y 
-of extending the period. At the slime time it was recognised that we should have 
Bome experience as to how the scheme will work, what will bathe average 
'<incidence' of sickness, and wh8:t would be the financial consequences of such 
Qtimsion: The present scheme has been worked out on the basis of such data as 
'we have rega"ding the incidence of sickness. The'data is not as full and com-
prehensive as it should be. Further it is a common experience that t.he incidenoe 
·'Of sickness tends to shoot up as soon asaState insurance scheme o;fthis type is 
. introduced. For these reasons, the CoIIlIIlittee felt that the existing proViSion 
-:sbould be allowed to, sta.nd for the pres-ent. The pommittee has however 
·expressed the hope tbat'uBoon as circumcta.nces permit tbe Corporation  should 
-' m!lke use of the power given to it under the Bill ahd extend. the period of 
~ i  -

,  I would &Iso like' roo mention anot1;ler ~  change made 'fu defeYenCe to 
,·the wishes of the House. It rela.tes, to the number of representatives' .of 
. 'employees lind employers on theapveming Bodies. Employers and employees 
-will now have Bve members each on the Corporation which is tbe supreme 
.authqrity and mo members each on the Standing ~  •. 

There was l ~ some criticlsm that' the Bill . provides for  oontributlona 
''orily from employers \IJ;ld workers and none from ·Government. This is. not 
'correct. Uiller the scheme l'I:oviI\cial Gov6rnments are expected to contribute 
. about a third of the cost ql providing medical care and -treatment,.,.l\IO$' of 
.-the Provincial GovMIlIIlentB ~  to do so. We expectthati the standard 
-of medical -care and treatmep.i; 'for inaured wQrk,erswillbellUGh sa will 008. 
about Rs. 6 per head per year. The percJ1,pita expenditure now is .. only about 
~  m. The Bhore Canunittee's ~ i  is that it ahon41 be raised 
'to Re. 1-14-0 per be,ad per year during the course of the next ten years. Instead 
of reaching this :ligure over a period of ten years, Provincial Governments have 
been inviW to provide for ir,urured. workel'Bservices costing about :Rs. 0 per head 
'per year and bear a third of the oost from now Op.warda. No mentum bu beG 
-made either of ttIA tHtr OtaT'if,4 expPlllditme whioh the Provincial Governments ~ 

" . 
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~  lo incur or of their 6il&re of e;r;pell8e& because undel' the eooatit;ution Act. 
we-cannot; by an Act of this Legislature, impose a charge {lU Provincial revenueS_ 
The .ubi.ect, therefore, ~  been left to be set:tled by agreement between the· 
Corporation and the Provmcl&l Government. liD far as the Cenwl illl~ 
is conoerned, it will make a grant equal to two-thirds of the IIdI;Wni.strative ex-

~ for a period ~  five years. We have made provisi<>;n for this purpose in, 
SectlOn 27 of the Bill 68 amended by the Select Committee. After the five-
year period is over, the question whether, and if so 1;0 wbat extent, the Central 
Government should continue to 68si"t the Corporation financially will be taken> 
up for consideration and a decision taken in the light of the circuIIlstallces then 
enllting. 

The Bill as it has emerged from the Seleot Committee is a. oonsiderable" 
improvement over t..le one that was referred to it. The quootion of extending 
the scope of the scheme or enhancing the benefit is now 6D admi.nistrative . or 
fiILe.ocial PJOblem, but I venture to hope that it will be possible. before long, 
not only to bring a much larger proportion of employees within the scheme, but 
&!so to enhance the period of the sickness benefit and to make provision for 
medica.l treatment to the faIiIilieli of insured persoDli. 

With these words, Sir, I co=end my motion for the acceptance of the-
House. 

Ill. Speaker: Motion moved: 
" ~ ~  .Bill to provide for certain benefits to workmen IIIIIlployed .u. or iu ~i l  

with work 9£ factories in caae of sickness .. , maternity and a.ccident &nd to make provision' 
for certain other matters in relation thereto, aa reported by. the Select Committee, betaken 
IDto coDBideration. I ~ 

"Before Honourable Members ta1!:e up this motion for d;sousaioo I might jus*' 
inVite their attention to one or two aspects. As the Houseknoys, the Bill:bas.-
already gone through the Select Committee. The prinoiple of the Bill was dis-
cussed, I believe, thoroughly, when the motion for Seleot CommittAle came 
before the House. The Bill runs through 99 cle.use5----jllVtty IBJ:g9 number of 
clausell-and. the number of amendments received is 312. Oonsidering· 'aU· tiliB-
and also the fact that members will get opportunities of placing their pointe. 
Wl't1ireference to the several claUSes, when the amendments oom:e up. it will 
be much ~  in the iIltereats Qf 8J':ring ~  we l),re sitting only for nine-
days and have a long programme-'lliat the speeches should be as short _ 
possible. That is the request I should ijke to make. , ~  I am afraid, 
we ehallbel'8peating the same ~  ~ and over ~  when ~ ,come to ~  
clause :by c1all8est.age.'l'he ~  ~ may be ~ ~ this sta,ge ~  
the 'ci&her small thinga may be Uken, a8 and when the amendmen,ts to the l~  
eome in. . 

Shrl E, 8&D.UIaDam {Madras: Genetsl}: Mr. Speaker, Sir, I .agroe with Y01) 
flbst we ought notJ to taJ[e mUQh time in t.he diseunion. and Ido ~ Pr;opole ,to 
iake moretbanthres or fourminu.. I want 10 e:zpr:ess mt. ~ i i l of 
the way in whiohthe Honounble the ~  MiniSter and his ~  
dealt witJi the Select CoIDmittee. I havebe,en oh many of the Seleot Com-
mittees ~  the last two seBBions and Ib,ave no hesitation in sayiDg that; if 
an the Minmer. and their ltd deal wflihUJI in tbe same way 88 the Labour" 
Minister ~  hissta.ft have de!i1t with U8 mthe Select C9Ip1Ilit;t.ee a great clear 
Qf workandmuoh better and quicker work wc>uld:' be done in tlie Se1ecli CQul-
mittlles . 

. Sir,. tbisis just ~ i ~  Tl;QsBiJ}. ,should D;oti ,be treated 88 if it ~ • 
~ l  liysf,eni (>1 BOO'a! IPsuranoe· It ~ .the begioning, aruJ; we have .t;riecf 
to amend the 'Bill SQ, that ~ ca.n be contin1WUs1y and progreamvely ~  



,  , ~ i  l ~  ll l~ mLL ~  

.Man3 ot.her thillgs can be brought into i.. It provides & l ~ or frame-
'Work which can be iDdefinitel'y extended, and it i& for ~  ~  we muai 
welcome the Bill. It can he extended ~ the agricultural workers; it ClIO be 
~  to' every other clas& of workers. The benefits given by the Bill are of 
course liOj; very exteoove. We have tried to expand the benefilili also. If 
Honourable Members will look at page 33 of the Bill they will find that while 
~  original Bill gave exemption onl'y to people wholie daily wagel are beloW' 
.12 allllas we have exempted all employees whOlie average daIly wage. are 
,below lte. 1 from payiaj any kind of contribution. Even in relipoot of ~ 
who get He, 1 and a,hove, they 1<1\'e to pay only :.l anna,;, The eOlitrJbutiOliS 
,are pitched on a very moderate.ca.le and the benefits are to be on a very con-
siderable IiDle. It will be found that in the case of maternity bep.ejts ,and 
,sickness benefitlo, when the emplo:yees fall ill and when they have to beabsenj;, 
all j;he tim!'. has been cut out from the calculations of the periods duriDg ww 
they should have ,paid contributions. In almost every respect the Select Com-
.mittee haa improved the '!J3ill and expanded the benefits of the Bill thoug.h, .. 
,I have s8,;d, the Hou&e need not be over·aatisfied with tWa Bill but s1!ould only 
take it as an earnest of further benefit,.! which will. come in the, next few Y6am • 
.1 sugge.t tha.li they should accept the Bill as a whole and not ~ to tamper 
'With it because it stands as one whole. We have tried to examine the finan-
,cial implications. There were proposals to increase the benefilili also, and III 
,has. been given in the Notes, the Select Committee as a whole would have 
.liked to hl!.ve expanded the ,benefits. But they found that they should lID' 
,try to wreck tbe .scheme of the Bill by trying to put too much at !ilie start. 
The whole thing has been done on an actuarial basis, and that is the only 
,proper way of beginning with the scheme. The Central ~  should 
not be saddled with unlimited liabilities. The liabilities have been calculated. 
The Central Government is to pay a certain ponion of the administrative 
,chargell and the whole scheme is to be more or .less ,self·supporting in other 
xlllIpeats. When theacheme il further expanded and when the Federal 
. fiDll>DOElIi are Iluah aato proovide cOIlliiderable subventions for social insurance. 
'there will be no difficulty .whatsoever in expanding the benefits. 'Therefore I 
c<)mmeDd to the,House the adoption of the Bill as JI, whole subjeGt  of course 
:to minor, verbal ~  other amendments l1li may he needed. But I would urge 
,them not to tamper with the main provision&. I .upport the Bill. 
Kr. R. I._va' (C.P. and Berar: Oeneral): Sit,I must congratul&tethe 

-members of the Se!eet CQmDlitl;ee and also the Honoll:nloble the Labour ~ 

-for extending the -.ope of this '{ali. That is a very good beginning for the 
tSOCial securityof'lfolkers. When \bia Bill WII8 origiDally ~ 10 ,m. 

~ for being sent -to Select . <)ommitte& it WII8 oonfined only to faotory 
.workera. The· Select ,Comm'Wee·n.. eDeoded itJII 'lICOPe immeuely.....tt hal 
~  it 10 -an the employeet. 1: realiycoogratulak them, beCl8oWl8 ~ 
was a step whiCh .W88 neeBell loD« ~ ago. Faclory workers meaD only 
'lahouret'll who 1II'em inauatrial eonoenw aDIlthey only had beeD i ~
"ion whereas many Of the olher workera had been abscXutely negleCied. In ~ 
.work:era'liat £hete.8!'e 1l00k ~ flhere are lteamen; U!ere aft' ~ 
'men; anel, Sir,the matt imporiaDt. .,t.lNn iIl'e the tally clerks and weighmllD' 
-clMb lVIso. ao the aut)-IJf II l~ .. much .. a real labourer does. Some 
Of my friend. ~  may not 'be 'klJmping it, llut tally olerks are doinl W.od: like 
,oflOOlie6 .. A ta.l1y clerk 'has -to cihe6k the goods unload.d from the ~  and 
i_ed into the wagon .aIld Vic" ",.,... lIe has to 8tand at the dock l ~ a 
cl1&ir and atBib1e; 'he 'haa 'tonmfmm one end of thfi harbour to the oSier. 
'.imi1arlj, II ally cletk 'hu 'to _ao the !&IDe duty in tJ;te r$lway. These ~ 
aft employei not orily'tlythe 'POrt Trocte and the Railwar but Rlao EY pr:va.te 
-AmY for tbepmpoae of chec!.king. Then there are the w81ghment derb. They 
Ib .... alia CiI). 'clo lmsmanU&l iluty alebough they are known 118 clerka. Th_ 
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people have to wprk'in the sun, in rainy seasOn, roam about from one place to-
.another wIth a tally book .and a pencil, and run about markhig down the number: 
of packB:8'eB loaded and unloaded etc. Sir, I am glad they have all been. 
~  mtothe ~ of the Bill. Also clerks who were absolutely negiected. 
1n the. past. I see no reason why clerks should not have all aIong in the past, 
belm l~  under the term 'workers'. I quite nndel'Btand that the clerk. 
has a chaIr ~ a table in an 'Ii>ffice. But t/ley are all difflll'ent kinds of, 
w.erkers. A tYPIst, for instance, uses both his hands and his fingers. What 
an /Ullount of labour he does can be realized only by one who has done it. I 
have myself done it-J can type at the rate of sixty words a minute-and I 
lrnow how it affects a man's chest. Therefore. to have excluded clerks from, 

~  provisions in the past ~  very wrong. But, Sir. in the past we had a, 
dIfferent government and theIr policy all along in such social matters was 'go. 
Blow'. I am very glad that'this Government has adopted the pot;cy 'go ahead'. 
IIlld I would request them to go ahead wit,hout any fear that they will meelr 
wit? many i i~ l i  if in social matters many i ~  are brollght" 
rapIdly. CondItIons have changed; they have materiany changed in this. 
~  And the view that rapid progress in the ma.tter of social improve-
ment of this l ~ i ill bring some kind of disaster or d'slocation or inefficiency' 
is one which I do not share. On the contrary, the rapid' progress for ,their-
looial improvement and the amelioration of their conditions wm improve li~  
ciency. Not only that. It will make them happy and contented. From ~ 
point of view I am glad that the Select Committee liave really given grea.t' 
thought to this matter and I give credit to the Honourable Minister for acceding 
to this request. 

At one time nOn-se'asonal workers. that is those wlio work for four or six' 
months in the year, were omitted in these schemes Because they work only-
'Periodically, for three or four or six months. It was t1iought tIley should not 
be given any benefit. But the Committee, considering the conditions i ~ 
ing in the country, have certainly gone ahead, and I for one am very happy-
about it. While I am happy I would have personally thought that there should> 
not have been any restriction as to the operation of thIS ver:Y.frnportant clause, 

Under clause 2 it hss been stated that the proviSions of this AlJt will be 
applioable to all these classeseJ:cepting factory workers after a certain period" 
ahd thAt period may be, acoordiDg to.my calcufation, nC!lt ear!iBr tbsn two YeaB._ 
There mayhsve been eertain reasons for the Select COlllIIHttee to have taken. 
this decision: TheY'have taken, this desirable step and' I do not wlmt fit). 

criticize themforpostponlBg the opemuon of this clause up to two years. ~  
Act willoome into opllration i~ i l  for the factory workers and ~~  
!ormhlit!es have to be obseried !lDd for that purpoce it is left to tIle proVlIlCiaI 
govtlriiment to frame la'WII al:ldthereby apply tlie otller provisions to ~  class· 
Of people. . Personally I would have gone ahead&Dd would have. l l ~  
without any proviso, given them rel'ef immediately. ~ I do not ~~  to .dls-. 
putethe msjority decision. After 1l11"IVe have to ~  the :r:ns]onty l ~  

wha.tever be one's personal view. I wooJd:·hsve re«:<,rded ;lIlY ~  .evell ii 
I were single but in this matter I feel Seloot Gomauttee OilS ~  ItS Job well" 
and I, therefore, do not want to siIlgle out any clause for oppositIOn'. 

·East l ~ (C.P. ana Bel'ar; MUslim): Was the Honourable 
Member a member of the committee? 

JIr. ~  No. The very absence of a minute of iliSsent shows he" was, 
not, 

~  R. X. l ~ is one ~  benefit in . this Bil! ip the slillp9' 
of sICkness benefit, maternity bene:fit, disablement bene:fit, and Injury beneftt.. 



WOIlJUIlIN'S'STATE INSUll.AJfCB BILL 

These are also provide,d for to a certain extent under the Workmen'. Comp6Jj-
IIltion Act as at present, and there are certain Acts prevailing in BOme proVinceli. 
for instance in Bengal, Assam and !Bihar, and I think in BOilDbay ~l  for mater-
nity relief. This comprehensive law will be helpful butthEi',material initiative 
that has been taken by the Government and the Select committee is the pro-
vision of benefit for sickness, and it has been found that the workers who work 
in a non-congenial atmosphere shorten their lives: they have to undergo very 
many sicknesses and no provision was provided either by the industrialists or 
by the government before. I find in this Bill the proportion is ~ i  as 
fO! the employer and the employee and the State comes in only for maintain-
ing the department. The State has not contributed towards this ~ In 
other countries for social benefit the State gives money. I am very glad, that 
tbp State has not contributed, not that I do not like it. The State has to come 
at one stage,' but I am glad that today the State money has not been utilised 
for this reason that the industrialists today pay very low rate of taxes, com-
pared with other countries. In view of this the industries may be made to pay 
a larger amount so tha,t the State should not be burdened; if it did it woul,d 
mean indirectly the cpnsumer and the average ta:x-payeJ: are burdened; 
therefore the ind ustrialists lia,ve been asked to contribute their share along with 
the share of an employee. It is a very good innovation. We have noll to 
follow unnecessarily the' British idea in health insurance although I do ~ 

deprecate that. For unemployment and sickness the time may come when 
the State may intervene, but today, unless the industrialists pay proper 
taxation to the State, which they are not doing today, unless they pay to the 
same extilnt as is done in other countries, -f9r example in America and Britain, 
the only desirable and right step for the government to take is to uk employers 
to contribute. although the Central Government will provide something, as the 
Honourable Minister just now stated, j-owards administrative purposes. 

There' is one thing in the Bill-the hospitals and dispensaries which are to 
be opened, it is left to the provincial governments' sweet will whether they 
~ l  make pro:vision Or they should give the workers treatment in General or 
other hospitals. I have some experience of General hospitals. There are 
very many good hospitals in capital towns, but these labourers do not really 
get relief thel'e.I would suggest that the Honourable Ministilr s!\puld make 
a" rule ,that provinciaLgovernments must neoelsaril! construct hdlfPitals and 
dispensaries .for j;his class of workers, particularly m Ahmedabad, Bombay,' 
Cawnpore, Madras, and at such other places where there l/l1e induatrial workers, 
and also at other places where large number of employees reside. I am Obly 
mentioning these four towns because the Act will come intQ ,!)peration' imme-
diately rorlacfury workers only, but if the benefit ,is to 1>6 given to aUlabouren,,\ 
tlien Sir, the necessity will arise in almost'lilt . important f.q:wnsfor .. SPecial 
hQ.6pitals to be ·provided. To that extent I would have preferred in the !jill 
oompulsion upon the provincial governments fOl" opening up hospitals, and dis-
pensaric,s. I hope the provincial governments will realise their, duty and_ 
that as the Centml Gcwel"I1Illent is. very keen on improving the conditions of 
the. labourers, . thllyao not lag' behind in giving them. relief. The pretext of 
bancir.1 st,riDgency.· or some such. excUse has always been brought forward BO 
far. I therefore hope that ·our 'own governments in the provinces as well will 
bear this parncular point in mind. They have lEift it to their good sense and' 
I hope good sense will prevail, and. they ~ll  their own accord not bring in 
any kind of pretext orfalseexcllse by allowing these employees to go to any 
hOspitals which may be \~ i~  for. the general public. ,:'here must be special 
hOSpitals· provided for their benefit. . , 

ThEin Sir, 'I also find another matter of impQrtance. AI ~  there is 
• large number of T.B. patients and generslly T.!8. is a disease which prevaila 
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in "Iln atm?Sphere ~li  thez:e ill. no open air, where there ill no proper brea.thing 
And. ~  ~ IS no proper .diet. In the industrial area, if you take the 
l ~  you .ill find that nearly 15 per cent. of these industrial workers are 
Buffenng ~  T.B. :r'.fB. i ~ exist in some parts of India only. One 
we know IS 10 Solan In East Punjab. The provision in this Bill confines the 
treatment to patients in the province where a worker resides. So what I 
contend is that when a patient is suffering from T.B., because the hospital is 
not in his province, he should be sent· out for treatment outside' the provinoe' 
if it is necessary. Provision ought to be made that he shOUld be sent to the 
all·lndia institute wherever it exists for T.B. and other such diseases. 

'!'he Honourable Shri Jagjivu Ram: It is not restricted to the province. 

JIr. R. X. Sidhva: I nave read ;he provision. It; says ·institutes'. Any 
provincial government may say it does not fall within its jurisdiction. If i$ 
does mean, then I have nothi.Qg to. atalie, bu.t, let it be made very clear so. t.ba.Ii 
no one can have any ambiguity about the English luguage and say 'such lUI 
institute is not in my province : my government is not going to bear. the 
eJ;Iienditure.' When the question of money comes in, everyone raises a.\l kind, 
of excuses and. then argue according to onll's own choice and sweet will.. I 
only desire that the object. should be made very clear by the Honourable 
Minister when he frames the r\!les. 

Sir, I would have also ·deeired-I do not want to make any sort; of criticism 
because as I told the House earlier I om very glad at the principle of the Bill-
but I would have desired that· SOllle. provisicm: had been made for convalesceni 
patients. After the sickness,' sol)1etimes a very bad sickness, the patient does 
require a fortnight or, ten days to'recoup if relief is to be given,' If an ordinary 
person desires for recouping health· a little convalescent period, I do not see 
why an employee should not have a small period of ten or fifteen days for 
convalescence, . It is not provided in this Bill. 

Then, -Sir,.I . have only to make a pass:ng l'eferenceto a point which, 
although tllc4nica.ll.y a medical point, if they find that whM is stated in thefBill 
is justifiable then· I have nothing to say. I am referring. to ~  ~ 
period of a woman with reference to the' bene;fits.; PnmsIOIl IS made that 
~ i  willbe given only after six ,months of pregnancy. Well, Sir, as far 86 
I know 8.CcdNing to medical authorities the child OOIlceives after three' DlOnfiba 
of, pregnancy and if .&he gete .the childbeween three months and Biz mon1iha, 
will she get tbe. baDe6t? .. 
. .h JlmlDnra1b"'-: She oould get sickness benefit . 
. ... •• ~  Sldh'rll.: tes, i l l ~  QlII;1efit she could get, ~  maternity bene-
i~ abe could not ~ l  il ~  

~  Speaker; .. The ~ M:ember-may pl'ooeed. .uter. 'all he it> giviuc 
his OWl! vi$WJi of the matter • 
. lb. B: 1[. IMdlI:n: Sir;' I have "~  mentioned this. S.,..tics have 

Bbow,n that there are premature delinriea l l ~ ; there have been 
many such cases in i ~ oannotbe demed. And with the very poor 
health of these W'ODlen many premature deliv'llries ~ plaCe. Therefore, r 
thought it advillAble that if the law is nat very olear on this lI)atter, it should 
be l~ further. 
Then, Sir, IS regards the contribution duriI!g, the sioknelB period, Schedule 
n lays down the average l ~  ~il  wage .• So far as ~  ~ 
daily rate has been worked out, It lB qUlte all,nghti. But If you look ~  
J on page 84, it BBJII: 
"The daUy rat.e of Bicknell benefit dIning &Dy bene!lt period abaD be.can --

aqllivalant to ~  .... ,., .............. .." ••• 



· ~ amount of. relief to be given ia one-half. That il to I&y, if a ~  
,18 entitl.ed to a dIIily .wage ~ .. l-lll then he or she will get &nDU 14 onll-
N"ow, hIS .or her earn:Dg capaCIty IS Rs. ]-12. When he or she falla Biek, h • 
. ?r ahe !l'ets half. the amount. Al.though, of coume, the provision for ncknM!l 
J.S proVIded, ~l  he Wled to earn.Rs. 1-12 when healthy he gets annu 1. 
when he falls SICk. On the other hand. when one is sick there ill more expendi-
~  Special wet ia i ~  sometimes--I do not know if that proviaion 
will .come under Sickness; Ill1lk may be required and lOme special i ~ lIU!.y be 
'-reqwred. lBternaiion&l law h!UI laid down, and in Russia in France and in 
Belg:um even. two·thirds is allowed and here I would ~ wished, it not Sh. 
full amount. at least two-thirds should have been p:/!bvided. I would draw \be 
attention of the Honourable Minillter if he could llee, if not now u a. l&iIer Page, 
to incre!Ule this amount becauae I do feel that It is not fair that when' a ma.n 
falls sick he should earn lesll. After all the induBtrialists can pay. If your 
acheme upsets this payment, then the industry should have been asked to 
contribute more. The industrialist can do it; they are paying very much leBS 
to the State and therefore that should be compense.ted by giviDg this kind of 
,relief to the labourers. I am not saying ~il because I am agains:t the indUI-
trialists but because I want it in the interests of the indultrialists theIIU!8lves, 
',to keep the men content and to step up production, 80 tha\ happy and cordial 
relatioDS way prevail between the two. Though I would have desired thai, 
with the generosity of the' industrialists themselves, I would appeaJ to them 
today. althol!gh my appeal has not brought fru'tful results in the past. But if 
they come out and say. "The Act .gives you SIlnas 14. I will give you BIt; l-U''', 
then I will give them the greatest. cred.ii and I will tell them they are the 
patriots. Here is an open ofI-er thrown to them; my honourabl& friend the 
, Finance' M;nister has been giving them all kinds of opportunities to step ull 
-production, he has given them relief and he feels ·they have now realiaedtheir 
·duty. They mUBt come out and they must prove to the world tha.i they are 
very keen and very anxioWi to see that the labour alBoBhould be oontent. 
After all. labOurers are their lervantll-they a.re not the servants of the State. 
'They are the servants .of the Bt&te 10 far lIS their industries are «:oncemed but 
,they will benefit more by increased production and the State Wln need more 
of production. Therefore, Sir, while .WE;l cannoi, do anything in this matter, I 
have got this opportunity and I appeal to \be indUBtrialillts. While they met 
in the last Conference at Delhi. I mustl admit that I Wall sorry to see their 
-resolutions. While the labouren are ~ content witlb even what the ~  ia 
-doing and lay the charge again. the induatt:ialis:tB that t?-ey are not ~ i  
'that the industrialist. are DOt. w-fid. de8J.rOWI of commg to any kind of 

~  the. indWitrialill. dQ .... want. to part with one pie of. their ~ 
"for the tte'l'lefit of their laboureR. TheNfore.Wr the reaolut'ona p..-i ~  
them one would not give them eredi ........ t least ~ l~ Id ~  them ~  
'1l16y .""" not· ~ helpful to the Gmeft>lllllllt In paaatg tiMr l i~  
the last. Conrerence. After all. seeing what hllppens in the whole of lndul. 

, lie----= I amtdraid thal oIUbject Ia beyond \be eeope of dieoUBllion. 
m may' muni to the Bill, let him not go ouWde it. 
a. .. IE. ~ I W88 referring. to the incnlIDen' of relief, I was not 

dItiDg ~ DI(ft. I -.-ted to imprea upon the iududrial_ thM \bey. 
IDlWIt really conCribute and lee' the l~  

In l i~  Sir. I would lIubmit Shat tn.ia II BID which, hupaYed h! 
·waf. far the induftrialiat. a.lao to oome to the _ not cmIy of the Jabounn-
'lid alto of the Btate. The Btate ia very anxioua, our GMemm8llt ia .., 
anDou., to keep the le.bour-eft oonteDt, but the Government by itaelf ~ 
~ l l om-.the iIHlwIkia.W iaWpful; 'l'berefonl, W. Act ia DOW betr.. 
"-*7 _h,bate9w·1oopha18 IDa" be ~  whatever pp may be ~ 
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which requires to be :filled up, I de.ire, Sir, that  they should not necessarily 
come on and off .to the Guvernment for ~ l i  those loopholes or thoslt' 
gaps, but they themselves must voluntarily do so .. 1 ~  that ~ it is: 
very germane, Sir, wIth due respect to you. to the diSCUSSIOn on the BIll. 

Sir, though there are other small matters on which I  . hold my" opinions, I' 
do not want to lay stress upon them because while I am ~ i  on the majn 
principle 'of the Bill for which we have been fighting for a numbE!r of years, 
rather decades, which has now been accepted by j;his Government, I will not 
have much to say if something is omitted because I know time will take its· 
, own course. i am confidebt' that although the two years provision may be' 
fur application to other workers in this Bill, the Provincial Governments will, 
be made to put this Act into operation much earlier than what is specified. 

With these words, Sir, I really am happy that this (Bill is being passed. 1· 
am happy that whatever was said on the Bill was sent to the Select Com-
mittee; the Honourable Minister has taken note of all that was said and very: 
since"ely placed it before them. Many of the items which we had been sug· 
gesting here have been accepted. One important matter was the 10 a.nnas 
that they had laid down for the iabourer's contribution; they have raised it to· 
one rupee. They have raised it to Re. 1.. I was for Rs. 1·8-0. But I am' 
glad they hll-ve raised it to Re. 1 and thereby given a lift. 

I do aga.in welcome this Bill and heartily congratulate the Govemment for:' 
luch a benevolenb and good measure for the people for whose betterment we 
have  heen striving since long. I am sure ~ when this Act comes into. 
operation, these people will really be glad and they will have no reason to. 
compJa.in that thiS Government is indifferent toward. them. I' only desire· 
t.hat the Rules may be made expeditiously so that the Ac1l may be put into-. 
force without any delay. I know in theMiniiltries the preparation of the· 
rules takes a long time. Sometimes, when a Bill is passed into law, it does. 
not come into operation for six montha or nine months. In the previous. 
regime. I know of certain cases where Acts passed by the Legislature did not. 
come into o'peration for 18 months, because the rules were not framed. 

1&. Speaker: The Honourable Member i~ actually repeating what he hB8'" 
stated. If he does not reolly want delays, then the ptIBIlage of the Bill ahoulct 
be aqu!ck one. 

Ill. it. It. Sidhva:. Sir, I congratulate the Government' fOr thIS very ~  
volent measure whiiili they have brought in and I cOmmend it for the:-
&c<leptanee' of the House. wholeheartedly. . 

][ul Sye4Xadm1l4fi11l Sir, after the il l~ i  speech of' 
the Honourable Mr. Sidhva, Viel'y few points are left for me. I heartily con· 
gratulate the Minister for Labour for bringing a i ~ ~ ~ 
and welcome measure before th;s House. The presentafiion of thislSm ~ 
as what is the difference betweeTl a foreign Governmf'rit, and a National' Gbv. ' 
erument. In Englaud such a Bill was presented in ~  t,ime. cof Lloyd G.emge 
about, 1 i ~  years ago whereas in. India ~  a'llingle mllllBln:c6 of, the kind' 
was brought on the Statute Book in these twenty or twenty·five yeal!!; and-
wij;h the inception of the National ~  within lIix .. months ,9! so .the 
Minister for Labour 'has brought several salutary' i ~  l'$lIlly· 
to his credit. I sincerely congratulate him for i ~ i  .very •. ,valuable· 
provisions in th;s IBID. .  .  . ".. . 

. Sir the Honourable Minister and member's of. the&leet i~  
i ~ much attention to ~  opiniorulthat have ~  rei!i!!iVed that ~ 
alternative lind every Buggest'on made by the Pro"VlIlceB and by responsible: 



~ 

llI'8anisbtioll8 have been incorporated. There were ,bree 8uggestioD8, I think" 
which were very important, The first ~ i l W&ll that there should be 
no contribution from the labour. The second was that the definition of' 
"workmen" should be extended to worker.s engaged in industrial and oom-
mercial 'concerns also, The third was abou; the medical treatment that is ~
be given to the dependents of the laboure.rs. Except the demand regarding: 
contribution, the rest are accepted. But tbe point ~  labom should noV 
contribute at all wes not met "and it Qiluld not be met. In fact, this is a 
measure wh'ch is more or less sn insuraIlce. Of course, ~  

Provincial Governments-and the industrialists must contribute, but at the' 
same .irue, the labour also must realise the responsibility of saving money 
and make tbeir own contribution. 

One tbing more wbicb I want to impress upon the House and the Labo-Jr' 
outside this House is that the entire success of this meBilure depends upon' 
the c(>-operation of labour. My honourable friend Mr. Sidhu has l">sde an--
eAmest appeal to the industrialists to make ~i i  wbich they hav\>, 
not been do:ng generously. In my opinion, the success of this' Bill mainly-
depends upon the attitude of the labour cl8Sa. Uiliess they are properly' 
educated, unless their ignorance is l'emoved and unless their illiteracy i..-
wiped out, they will not realise the benefits arising under tbis Act and they· 
may not make contributions generally. That is point number one. Secondly, 
~  success of this Bill depends upon proper production. If the labour deoidN. 
La go on st,rikes and create deadlocks many a time, there may not be any, 
profits for the industr'Y and when there is no profit. it is impossible that any 
contributions will be made by the industry to the labour towards this fund;. 
The reBult will be that the entire lleheme which is presented by the Govem. 
lItent will fail. Therefore, when the Government- comel fonntli with a-
aalutary measure for the benefit of the labourers, it is up to the-labounm fo-. 
"alise their responsibility and incra&8tl production and not play into the han d.-
..t those who want to engage in subversIve activitie& in order to change tbIt: 
,Older of \IOeiety by violence. 

Another thing, Sir, to which I want to draw the attention of the i i ~ 

1lI charge is about olause 85. In clause 85. deftnition of particulal' contra.-
-..entioJl& has DOt been mentioned at all. It is an ordinalY rule in criminal 
jurisprudence that when you want to plOlecute a man, then a specilfic contra· 
vention under a specific cla,u8e should be given. You will be pleased to _" 
that clause 85, sub.clause (g), merely S8YS: "is guilty of any oontraventiQlll; 
of or non.co'mpliance with any. of the requirement. of thil Act or tbe mgula. 
tion. in respect of which no special penalty is provided". Therefore, my sub; 
miuion is that it ia velY neoessary that contmventio06 of 1!pBOffio olsullS' 
~ ~l  be mentioned in this claUMl in order to bring ~  guilty pe1'llGti to book; 
t Ti6pe the Minister in charge will 0!lr"eCt this. ;-
. ~ I resume my seat, I cmM aglin l ~ the Minister in ~ 

fw tPrlIl very whole.Dole meBllU2'e. 

Shri ~ Natil ShaStri (V. P.: ~ l  Sir, I rise to accord my whole--
hear!;ed support to the Workmen's State Insurance Bill as it ha:s been ~ 
li4;ldby the Sele"t Committe'e. I regard tbis measuni aa --'one of the mo'" 
important ones tbat have been' brought forward in this Honse' in course of the-' 
lsst six or seven ,months. In fact, it marxs the firlfl serious attempt on tbe-
pa'li of the Government of this countt-y to ensure a considerable meBilure of' 
llOCial security for labour, . Tholl!;h th6 problem of BOOial sBllurity has been <lit' 
to!! ~  in the internatiou,a! sph I", for the lalt twenty or ~ 
years, it has all 1l.long been ignored in this countl'? except for 80me ~ 
relief a8 provided for in the Workmen's ,Compensation Act and, iI;l. e ... ~  

provinces, through the Matemitl Act. 
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Sir, in l ~  of your dlI'ootions, I would not go into much detail, but 
lor the information of the House I should like, in a few words, to go into the 
history of sociat insurance in this country. The question of Health lnsurance 
which is the main part of the Bill was for the first time discussed in 1926 by 
-~ Governing Body of the International Labour Conference. The Governing 
-Body included the subject on the agenda of the tenth aession of the Inter-
national Labour Conference in the yeltl 1927 and the Conference while recog-
OIizing that the Health Insurance provided the best means of obviating any loss 
to the worker's productive capacity adopted two conventions and one recom-
· lDenuat.ion in regard to the subject of Health Insurance. 

Most of the countries since then ratified these conventions and rooom-
;-mendations, out theconclusioos arrivild at by the Government of India were 
· that these conventions were not practicable in this country. The matter WOol 

• eilcussed in the Central Assembly in the year 1928, when the Government 
· mo.-ild a Resolution that the ]international Convention should not be ratitied. 
In spite of the fact that the Congress Parly in the Legisiature at that time 
-kied its level best to get the convention ratified unfortunately it could noi be 
··4one and an amendment.moved in support of the ratification was negatived 
and the modified Resollllbion was passed. . 

Between 19.28 and the year 1943 the queation was discussed again and 
again no less than half a dozen .times. It was tackled in the year 1931 by 
· the Royal Commission of Labour and it, while leaving the consideration of the 
'cOmprehensive scheme to some further occasion, suggested a tentative scheme 
· based on voluntary contribution from employers and workers to· be carried oui 
· immediately. It .took. the Government of· India full six years to consider the 
-:Pl"OPosal of the Royal Commission of Labour. In the first instance, it was 
placed before the Standing Committee of the Departments of Industry and 
· Labour. Then it was subjected to the scrutiny by the Commissioner of 
Insurance; again opin;on on that measure was elicited from the Departmenl; 
· Gf Actuaries in London; again the Provincial Governments were consulted anl 
··after full six years, the Government of India come to the conclusion some lime 
"ta 1935, that the whole' idea. should be dropped as it was not practiooble. 

,Again, Sir, after the outbreak of the War, the quest;on was taken up in 
'the year 1{H() when .the first Conference of J,finisi&s was convened by the 
·4lovernIn6l1t of India. and &t that time it WBIi decided that organizations of 
I,.&bour and ~  shOlJld be asked how. far they were willing to contri-
i!ute towards thia ~ A: . lPourab-le reply was received and then the ~ 

"11M again ~ in 19!11 at the aeeond Conference of Labour ~ 
"'!'he ~ i  of the Conferenl:e WBIi that pr&liminary ~ li~i  

-ahould be undertaken in certain large induBtrieabefOre a scheme oouldbe 
mvoduced. Soon, however, difficultiea of 8Dtuarial eIamination COflIriug • 
-1fide :Seld were experienced and the Government of· India. Wfft ill6lined ... 
.. the view thu it might be worthwhile without waiting for a detailed ,.tistieal 
. tnvestigation to abort with some experimental scheme in apply to certain wei 
aefined in®.mes with "'0 pUl'p)tle8; 1inItly to make a start and partly .. 
"t&iDillf! a statistical daia by' tbe utilimtion of which this Bcheme !'.ould be 
. _baeqoently finalZetl. The ~  of India prepared a tentative !SChem. 
·and that tentaiive aeheme1nlll' 1llaeed before the Thltd Conference of Labour 
~ i i  which took place .. probably in the year IlKS, and after a good deal 
-of diaeouion, it waR decidea that instead of making experiment.. with :,l 
. ~  scheme the detmla of a full scheme should be worked out by a 
~  OOIIiiDitt.ee. lAter on the work was entrusted to an Oftieer on Special 
-"utr ri. ~ ...ere ..,maW .a"en ~ l~  and worbn 



and the ~ of the Officer ~  buis of the 'Bill 1M n 11'" ~ 
~  before tWa House. . 

Sir, I would "'iiot go now with the various improvltmenill i ~ hsve beeD 
made in this Bill by the Select Committee as the ~  have already been· 
referred to by the Honourable Minister and certain Honourable Members of 
$his House. But I would refer to a few object:ons thai; hsve been made jus. 
DOW by my friend, Mr. Sidhva and some others. As I alio happened io be a. 
member of the Select Committee, I feel I lihould state the rea.sonwhich led. 
me to support or to accept the proposals that have been criticised by my 
honourable friends. Mr. Sidhva has criticised the postponement of. the Bill, 
for a period of two years. I shO'Uld like to assure my friend, Mr. Sidhva, and 
•. every section of t·he House that every member of the Select Committee wu· 
I1.B anxious as my friend for an early application of the Bill, but he would 
realize that a measure of this kind to be put into actual practice requires a.; 
huge administrative machinery and if a start is made abruptly, the whole-
thing is likely to fizzle out. So to set up an administrative machinery for a., 
,Bill of this nature, of couna, it takes time. Then I might say that the iW'0· 
years is the maximum period. It does not mean that the Bill cannot came· 
into force at an earlier date and I do hope that the Government of IDdia and' 
v¢ous provinces will see to it that the Act is brought into foroe as soon &I. 
possible and even much earlier than the muimum period prescribed uDder 
ih's {Bill. 
Then Mr. Sidhva referred iohOlipitala and dispensariea and urged the need· 

for having separate hospitals for workmen. I must plainly say that I do noi' 
subscribe to .that view. We do not wani the workel'll to be put iniD a ~  

section of UiIltouchablea or depreNed clB8ses; they must be par!; and parcel of' 
$he community. Their standard also IIl8y in that caae suffer. Of course £or' 
certain diseases like disablement due to injuries in factories and things of that 
kind it may be advisable and feasible to alloi certain sections of the general! 
hospitals to be used for that purpose. Bui I do not &gnl8 io separate hospitala. 
for workers as a principle. . 

As regards the crlicism that the provincial Governments should not have' 
been entrusted with this duty, in fact it is they who are in charg'e oftha· 
health and welfare of the people and 't i~ a.duty which t.hey have toperfonn; 
and I have no doubt that they will dothan' level belt in i ~  But 
Ihould there be any ditliculty in this ~ I am ~  . GoYlimment of' 
In& wlll take the necessary stepS !l) this regard. . 
It WB8 said by Mr. Si.dh:va that the Clonvalesce.nt ~  been omitted 

~  I dO noj; think so ~ I preawne ~ ~  ~  period i ~  
~ l~ ~ i  a ~ is ~ l~ to .. ~ io hie duties due fie> Uaa· 
after effects of sickness, is covered ~  .al!d so he need have .no· 
.tnie,e.ppreh.Oll on th4.l)tlC(lI¥l" . 
:.r .• ,.....: The ~  .adIer...., continue after IAuulb. 
'l'hll ~  tll,lft odjovrMd for r"u."la fiR HtJlf Pad '1'_ 0/ fll, 0lHII .. 

Tlle AOMf'l.bly re.aB3embllld. 4/Ur L1Incil vJ HtJl.f ~ TtlIO ~  Cloe"i· 
],b.s,p.q1cer ('1'411 " ~ l  Mr. Q. V. MaV4Ila.r) .. Uti Craw· 

Sbri BatIhar ~ ll ShaRi: Sir I wiD just say a few words about t.h; 
8cope Of tfte 1!ll1. Whien -the 18m. originally came upforoonaiderat'on .-e-
montbs back before this House, I strongly pleaded for the inclwrion 01 lauo_} 
hl,1x>ur intbe wrpew of this IBill. I waa particularly ansioull for work_ in 
the lugar induBtry, whOle conditions otwor.k ere e:rlremeJy unntfafacjoty-
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'-IIiil!ld . who. chum ,every. possible protection' from the State. The'" matter was 
~ l ~  at length In the Select· Committee also and we "lIlso discussed the 

l~  wlth.the ~ of .the .Labour Department of the Government of 
India, and It was fell1. that lnoluslOn .of' any new category of workers will upset 

~ actuanal .calculatlOns ~ ~  It would raise practical difficulties and,.if 
-lnSIsted upon, there was a likelihood of the whole scheme being considerably 

l ~  It was on ~  account that 'we agreed that for the present the Bill 
· be lunIted to ~ l factories.. . All the same, as has beeu pointed out by 
· the Honolll'l;'ble Mimster, a proV18IOn has been made for extending the Act to 
,other establishments ata later stage, and I am glad the Honourable Minister 
.has again. this. morning given an assurance that as soon as possible the scope 
.of . the BIll ,,:111 be extended to other establishments. There is yet another' 

l ~ll  over WhICh -l strongly felt when the Bill was originally'brought  up before 
.thls :gouse and it was in regard to the period of benefits. I had urged at that 
.moment that 13 weeks as suggested by Ptofessor Adarkar be" taken as the 
.basis on which benefits should be paid to workers covered under this scheme. 
But the same consideration tha,t weighed in connection with the previous 
,po;nt did a.pply in this case also. The scheme WIY! framed and calculations 
were D;Lade on the basis of 8 weeks. So although at one stage I had an idea 
.to put in a note of dissent on that point, ultimately I felt that whatsoever 
.,has been done is the only thing' possible 1M a time when the whole scheme is 
passing through an experimentsl stage. But I am grateful to the Honourable, 
· Minister who agreed with the, Select Committee that a clause be added .to the 
· provision whereby it is possible to enhance the benefits at a later stage. The 
· Select Committee, as you will find from the report that has been appended 
,along with the Bill, has accepted the :principle that benefits should be raised 
.:to 12 weeks, and I am sure. very soon it will be possible for the GovernmeJ!li; 
.to implement .the assurance that has been 'given this morning in this respect 
· by the Honourable ,Minister. 
Then, Sir, the original Bill sought to confine medical benefits to actual 

workers only. Here, too, I as well as other members of the Select Committee 
keenly felt that dependents should not be deprived of the medicalbenefit&, 
:.and although a ·beginni.ng, has been made with medical facilities,;confined to 
actual workers, I a.msure it will be possible for the Government to extend 
,medical .benefits to dependents oftp.e workers also. 
· Then, Sir, the ,question arises, ' .. it .has arisen this morning toor Bnd ·alto 
'when the Bill was originally introduced,. that the workers shQuld be exempMd 
from payment of contributiQPs. In this cOImectaon, &ir, it may be ~  
ibat the, whole. idea of social insurance as conceived by the , ~ i  
~  Organizatlion il b,wed on contributions both from labour and' industry 
-Cld the idea as envisaged 'in' this Bm in fact prevails in every other country 
-where the scheme of social insurance is in operation. . 
I would go into no further details, but while offering my hearty congra-

tulations to' the Honourable Minister for this measure, I should. ; With your 
~il i il of this opportunity of spea.k:ingjusta ~  in connection 
,with the MiniStry 0'1 Labour. Although, Sir, the expectations of. labour ~ 
.the Labour Ministry are not fully realized, and. although there. IS a lot. still 
· to be don", yet I trust the .' House will share WIth me the behefthat· Shrl 
~ i  Rain is  sincere _ in his desire to. promote. the. ~  of the worklng 
classes aIld that he bas done his ui!moat III that dIrectIOn ~  be ~  ~  
d this portfCl'lio.If he has not gone so far as we wanted hun.to go,. ~  not 
-beoause ~ lack of earnestness 00 his part but due !to the ~ l ~ limita.l;iom 
_dar w'hich "he has had to work. Even then the Benes of leg;s1a.tive mea&UlM 
-lhat haV1ebeen brought forward in the course of the l!st SIX. ~ speak 
eiUgbly of the eanlestneilswith whioh he baa devotedAumJelf m t.ak1ing. the 
labour problema. J: do not propoM flO enter Into any d eteil but for 101M u1 ... 
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41 the working of the ~ I .. would invit;e Honourable. ~ tp' go 
~  the memOrandum recentlypiel'ared 'by the i i ~  Labour ~  

i~ manifold activities up :to the :Hst Deiiember. ,1..947. In conclusion I 
,re.iterate what has been sa,id this morning by my #onourable i1:1end ~" 
'b .. ntluwalllLhat tius i~ only a beginulHg of SoCial insurance' lH tlUa country 
. .and I trust that t,he present measure will be followed soon by a Bill regarding 
.provident fund and that investigations. will soon be inii;iated to pave ~ way 
.:for l ~  insuranoe in this country. Sir, I thank you for the privilege 
·which you have giveu me of taking UpS0 much time of the House. ,WIth these 
words, Sir, I resume my seat. 

Pro1. H.G. Banga (Madras: .General): Sir, I associate myself wit.h all the 
nice thlngs that my ,Honourable friend lli.i:ihastri has said about the labours 
.of our friend BhriJ agjivan Ram. At the same time I cannot agree with my 
friend that labour has expected so much and has not fouud satisfaction as yet 
from this Ministry. .If labour leaders and workers and wellwishers, among 
whom I consider myself also to be one, were to go on expecting so many 
things and yet not do anything at all from their own end, I do not think i~ is 
quite fair. Shri Jagjivan Ram, our Labour Minister, according to Mr. Shastri 
.and other friends, has done so much during the last six months but ,what is 
it that we have been able to get in the way of response frOp:l labour1 

Shri. B. Das (Orissa: .General): That ie the question. 

Prof. H. G.Ranga: ;Now my answer is, we hear so much about that section 
·of labour which has been creating trouble for Government as well· as the em-
.ployers and the industry, but we hear 80 little about a much greater section 
.of labour which is all the time co-operating with the Government. which-baa 
,pinned its falth in this national government and which likes to SUpJlfrrt the 
.national government. Therefore even on that score it is not possible either 
tor my friend Mr. B. Das or for anyone else to find fault with the gre&1 
majority of the .industriaJ. workers··.in phis country. They are sa.tiafied wilih 
'the nataonal government, they have ,confidence in the GoveIIlIWl1lt. Only very 
·teeeD.tly I had an opportunity of going to ,J)mlshedpur and meeting j;he laboUl' 
.... orkers there and t.beir leaders also and I was lISBuredby j;hem of .thair 
"Wholehearted supporli and JoyalJ;y to the national government. Thls ll~ 

mcreases the respOllSibility of the natioDal, government towa.rd. labour • 

. ~ l  I am very. glad ~ thisprinoiple of,' contribution. has come to 
-tie ~ in ~  to this kind of labour ~l i  I am also glad tha$ 
lily Honouri\ble friend Mr. Sidhva has noticed the fact that, ~  Governmen' 
:1s not ~~  to makE> ~  contribution ~  meeting up to ~  cent. 
~ admini.straljive expenselil for t,he firsp five l'ears but ~ the emplOyers aiUI 
• euwloyees are. 6xpi:lPted to pay for t1i.i!BfiCI8J. insurance .... l welcOme tli1a 
featurll andT hope the acceptlmce 9f this. principle wiUen&blil my Honoutable 
.friend Shri J agjivan}lam to bring forward.in the near future a, BUl for 
.eat&blish.ing unemployment insurSQCealso on ~~  same bilai •. · .. 

There iii One other healthy faature li8re. Instead of expecting the ~ 
... well l1li the employers to contribute in equal measure to· these social funda, 
'the principle has been accepted that j;he employers' share should certainfy be 
much. higher than that of the worker. It i~ all for the good and on the same 
'basis' if legislation Were to. be proposed for the establishment Qf unemplOy-
ment insuiancealSo, 1 think ij;will be II feB8ible proposition and it will be 
possible for my friend to achieve that social reform also in a very shorfl time. 
'$lIr61y it is the duty of the employers to provide compulsorily housing for 
-their workelL If we apply the BaIne oontribut.ory basis the ~ i  of 
'llouainB for indUBtrial workezs may come 1;0 be developed by the ~  or 
~  the initiatoiTe of the ~  
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[Prof. N. O. Ranga] 
I willh to lay one thing more and that is today aiiuatBd. &I we are in ,\ba. 

~  the indlHltrial sector of our social economy iii a very unall ODe. I 
should be Surprised if it is proved to be more thom 15 per cent. of our total 
annual wealth production and yet we are now trying to create such facilitiel, 
for the capi.talists and industrialists on one side and ~ i  proletariat on the 
?ther as would ~ l  them to live in a sort of suspended animation in an 
UlSula.ted ~  l ~l  removed from the whole of humanity of oUr 
country and enJoymg certw.nly a. number of social securities and amenities. 
which are not available for the great mass of our people, 'the industrialists 
,pec:al responsibility rests on these two classes of our people, the industrialists 
ox. one side and t.heir proletariat on the ~  I want to Bound a note of 
warning in the name of our own country and in the name of our own great 
mass of people, the kisans and the labourera, that it is their duty to stand 
by our nation and national government and appreciate these special facilities 
and advantages that are being creo:ted for their special benefit and try to 
C().O'perate with our national goverrunent as well as their national effort. 
A wrong impression has been created ~  all that has been produced or is, 

be!ng produced from our mills is the achievement of the industrialists and the 
workers alone. According to me these industries would not be there o:nd 
these social amenities would not be there if there were no State at all, if the 
State were not a benevolent one and '\ State which has the proletrillt at its 
heart. Therefore these people have their responsibility towards the State. 
Secondly, if all the raw materials on which these industries work are not, 

&I1pplied to them ~ cheaply as they are being supplied at present, it would 
not also he possible for them to carry 011 their own productive activities and 
tlUpply these manufactured goods a,t the prices at which they aNI being placed 
in our hands. Therefore all the profits that are being derived from out of 
<these industries with the c()-operation of the proletariat Gught nGt to be 
treated as a, special contribution or speoial earnings of the indlisWialista and 
.their pmletariat along. On the other hand they ought to be treated as .he' 
oommon achievement of .the whole of the community with of 
COIl-T86 the speeiaJ cooperative . o:fthe indUlltrialists and the 
WOlIkeftl. lBecalHle Gf this I am glad that this oontributory system has been,. 
iotroduoed and I hope ~  in future also the State will try to make the-
financing o:f social inaumnee the apeoial respoJDibility of the iliduatry eon-
cerned, and not of the general public. 
With these general rIiIIDarks I have very great J!1ll88ure in supporting this. 

Bill I have also hadf.he priVilege Gf W'orking on the Select ComIDittee and 
I knGW with what, enthllsiasm' my HonGurable friend Bhri lagjivan :Ram haa 
~ ~  with us sndsteered this tBillthrough the Select ~  :He 
W',8s evejl lD,Ore en,thusiastic than IDany of us 011 the Select COImnittee and if" 
u .,tth& had to OOIDe m' anyW'bare it was only to help us f.o ,appreci&ta tlJe. 
poi.,ti f)f vieW' of his OW'll actuarY. If W'e 'have been unable to gi've mtisfaction 
·:m the direotions in which my tlQnourable friend Mr., Sidhva had asked for' 
~ the IDoming it W'IIII not because of any lack Gf enthusiasm Gn our part bn 
,-beoame it should oome graduany. If intlOUftle of ta.ne, m the nen ~ or" 
three Y_, .. a result of the experience gained in the worJr;ing o:f this insur-
anoe it OODlea 60 be Been that for a longer period relief can be given flO thOle' 
sufferers or spemal benefits can be given to thosesuffereftl; ceriainly the Gov-
emIDent as well as the House will be quite ready to extend these beneftiB to· 
-the extent to wlrlclh my Honourable friend Mr. Sidhva. haa i~  this morn-
m«. 
S1lr\JIIa" ...... ..,. (West Bengal: Geneml): Mr. Speaker, Si1', ,guite 41. 

nun,ber of IDembere ~ spoken on this.nbject and T do nat wiG4 ~  up 

the time of the Routl(\ by i i l ~ have aaid: ,Lsoould like, fIo" 
ally flmt Gf all ~ although we have passed quite a l~~ i l  during this 
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liession I dll feel that the Bill that we Ille now considering is perhaps one 
of the mo.t llnpurtant aad vital. My HUlluurable friead Prof. Ranga has 
pointed out quite truly that a great dea of legislation IS yet to be.'enacted for 
lau"llJ:', awl," iJi,rt.cu.ar tor agricult,ural Idh,"u; ,,11Ioh has not yet been emphasiz-
ed. This ~ ll(,t take away from the fact. th,,! 11.,s Bilt even if it iii not lJoHlpre-
hf'IlSbe enough is the nucleus of the future soria I insurance legislation of th" 
countrv. 1 do not think that member& ot the Select Committee or e\'cil the 
Honou;able the Labour Mmister will say that it is as widespread or as compre-
hens ve as the.y would have liked it to be. My Honourable friend Mr. Shastri 
bus pointed out this in detail and he has told the House romething aQ:out the 
discussion in the Select Committee. The administrative difficultiea were l,ointeci 
out, the lack of trail ed personnel, Bnd it w(,uld not be very practicohle to 
have its terms extended immediately, flS it wouM be difficult to implement 
Nonetheless it is the nucleus of a more comprehensive scheme lind I do not 
think that anyone can deny the merits of the Bill as it stands, 
My Honourable friend Mr. Sidhva and others advanced some objections on 

the ground of its n,ot being comprehenliive and in regard to the need for wider 
application vf liickness benefita--or rather I shruld S8Y he !laR lIuggested SOlll" 
improvements. My friend Mr. Shastri has replied to this and I do not W:1.nt 
to repeat what he has alread.v said. But I want to point out two things to the 
Honourable the Labour Minister. First 'Jf aL. I think that it is not merEly 
II question cf passing iegiilation but of seeing that it is 1 Toperly implemented 
that is most required. The Honourable the Labour MiniR'er will I think agl'ee 
with me wcen I say that some times Provincial Governments do take a long 
time and do delay in bringing in rules for implementing such enaetments and 
that labour legislatlon is some times not impl€:mented as quickly as it eould be. 
I tbink that if the Central Government draws t'P model drl!.ft rules in connectioll 
with, this enaetment and sends them round to the Provincial ~ f.\) 
IIOme 6:ltent the delay might be shortened. Also I hope t.lm Hon(,urable the 
Labour Minister woo is 80 anxious and enthusial!tic about tqis legishtioll will 
endeavour to press the Provinces until they do implement the previsions, 
Otherwise the legia!ation will remain on the ltatute book .as 1\ priumpJe which 
will not be of any real benefit, for much longer than is nec8aaary for nllmiuistJ':l-
.ye r .. lOn.. ~ 

Then there ia another point on which I slltak from a certain amount of 
perlonal ~ i  I haove seen this particularly in the case of such JAbO\!l" 
61 plantation labour or mines labour where the labour ill very il\llorant. What, 
eyer legislation is being passed for benefit of laboul' a large section of labour i" 
not aware. Sometimes they remain totally unaware and t.he employer takes. 
advantage of 1Ihis situation. For instance, -in regard to the Ys;ternity Benefit 
A.ct which 11'811 paned, I have seen in the Pitu.1tatione t.hat t.bewomen l ~ 

were quite sa,tisfied because they W'ere paid a sum of Rs. 5 in all and they 
thought that the employer was very good to them. The employers got their 
tliumb impressions. When the Inspectors come round, the i ~ i " 
were there to show that they had been paid maternity benefits, This sort of 
thing may again arise because labour is still just as'ign0r811t. I ,10 hnpe th.· 
Honourable the Labour Minister will bear in mind this point, which was I 
think discuned in the Belec1l Committee. It ill' very e .. ential to have thc 
proviBi0I!8 of this Bill translated in a simple manner in the lan!<,uaJ:(el o£ the 
different area. and-given to these labourers. And where t.he labonrer il so 
ignorant and cannot lead at all I hope the IlI8pf"Ctors will be specially deputen 
in go round and explain the provisions of the Act to tIM-m. If nothing of i~ 

son is done I feel there will be still a grp.at many employers-with all rc;;pect 
to the!&-who are likely to illfrUlge ~ .pro-'Visionir of the Apt and ~  it 
iB ~~  or _odRIr. TbaIe are the -<;wo pGints I wBntetl to make. 
As ~  the 'Bill itself I do not think. it. can be improved ,upon a.t tile 
~ 1DUIDent. I:bope tlmt within two ~ i  ~ i~i  will be nppli. 
eabIe to agriGulturel labourers and others, and that unemployment insurance 
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will ~ provided for in the near future wso. But it is the implementatil)ll of 
the BIll when it become!! an Aot which is resily most; urgent. 

1. agree with my Honourable friend Mr. Santhanam when he said that the 
~  that 111e affairs of the Select Committile Were conduoted by the Labour 
Munster and by the Labour Ministry is one which I think should be a preceden. 
for others. It is the way in which the Select Committees under a National 
Uonmlment should function. I would like ,to join with other speakers in 
my praise of the Honourable the Labour lVfinister for the sincerity tlnd the 
regard he has shown for the betterment of lebour conditions. 

Suri Ramnarayan Singh (Bihar: General) : Sir, 1 shall not take much time 
of the HOllse. I have stood up only to express my joy over this measure and 
also to ~  lay prpud feelings I have :::bout my Honourable friend Babu 
J agjivan B am. Sir. I 'entirely agree with all the praiscworthJ words which 
h,we been said ubout my Honourable friend Babn J'ngjivan Ram, with whom I 
had the honour to wor4 from the very beginning of Our political cureer. But 
with all ~  things I muot tell him one thing which 1 !:ave repeated several 
tiDIes befol't'. Legislation is going on, but a& has ber"nsuggested by my lady 
friend. much attention ought to be paid to the implementakm of the measure. 
"1 think my Honourable friend the Labour Minister had gone recently to Jharia. 
He must have seen the activities of the welfare committee there. The Labour 
Welfare Act has been passed some time ngo., A Labour Welfare Committee 
ha!1 been established at Jharia and something i6 g()ing on. l ~ t.he :Fund 
some HI. 60.000 have been realised from Bokaro lind Bemmo coalfields and 
their rocighbourhood. 1 think about 1 lakh of labourers work there. But up 
till llOW no representative of the labour has been take.n inb thi_ Committee 
from that area. That is one matter. And up till now lnt " pic,' has heen 
spent ill that-field as regards the relief of ~ labourers t,} ere. 'fhings aTe 
said and done in this House. B.)!t unleso !Jl<,per attentioJl is paid to the 'Nork 
on the spot no good will be done to the labourers. . 

Sir. eycrybody knows that the whole SOCIal fabric depends on hbolll'. It is 
on labour that our very existence depends. I think the whole society ought to 
realise this. The Government also should realise this. Everything, is due 

v! labour. We live on ·labour. but the thing is not realised by 
3. P. M. anybodv. and especially loy the Government. My friend Prof. 
Banga has jusb said that labour is very satisfied and as ~~  of this he sBitl 
that he had been to Jamshedpur and the people there have ~  him of their 
loyalty to Government. Loyall:y does not rr.Mn satisfaction. Loyal'ty is 
loyalty but satisfaction is something quite diflerent. I think nothing is done 
to Bntisfy labour. Of course labour is loyal tll the Government· and they wm 
bo loval to the Government. but I do not think the ~  deserve this 
loyal(y. So long as my friend Babu Jagjivan Ram is there. I a'n8nl'" he will 
do all that he con anrl :<lie are all with him, hut we have to see that substant,ial 
i l ~ are done for labour a!1 soon as this measure is passK!. 

With these few words., Sir, I again congratulate my Honourable friend and 
-support the melliure he has submitted to the Flouse. 

Bhri V. O. ][esava Rao (Madras: Gam'ral): Sir, this measure was expected 
for th" ~ marry yean. but Ido not think th"re is mueh to be' apprecillted in 
it. Sir, the> ~  Compensation Act was passed ir. 1{)!!3 and tl,nt' pro· 
~ ~  fC>1' accident 1nllUrBonce and,. maternity benefit. The only improl'ement 
in thill Bill is the iuelueion of sickness benefit. ~  for thnt r do not 
think there is anv a1imtion&1 benefit that is given to laQourers . 
.Prof. If. G. ~  Agricultur&l labour is to be ~ ,the sphere. 

tttrit T. o .. ~  1&ao: ~  ~ :0,. thu i~  1I!dlJ. ~ 
he bmagh' Into thls. Yrom 1_ to 19C8. l ~ 'hsVe tenn· ~  yean IIPbrht" 
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in this killd of legis:ation,· but 1 do not know how many more years Government; 
will tftke to include Agricultural labour. Thf' scope at-present is restricted 
to factory labour only and not to any other type. 'fhere is organized labour, 
SU.ll as miners and railwaymen dock workers, people working in the leather trade 
and becri industry etc. All these who are organized today are excluded from 
this Hill. 1 do not think any extra burden wili fall on ~ (J0vernmfnt or the 
Corporation that is to be· set up if ~ i ~  labour are hl'ought. into the 
scupe of this Bill. 

Allntll2r thing, Sir, is that risks are restricted, i.fl. only sickness illsurallc-e, 
accident insurance and maternity benefit are dealt with. I tijnk it is essential 
that old age pensions as well as l ~ bpnefit shl.mlcl also be induded 
"traightaway now. 
As legards sickness benefit, they are eligible for it only for 8 weeks and 

t.hat only when they are in th€ hospital and I think one of the Honourable 
\l ~  pointed out that something should be done when they are convalescing. 
So any man, especially a labourer, who does physical work, as soon as he 

~ comes out of hospital-I do not think-will be in a fit condition to do heavy 
work in the factory. So sometimes a margin of 10 to 15 days should be given 
to that man to convalesce and recoup his health. 
As regHrds maternity benefit, a pregnant WLman is allowed ouly a total of 

12 wef'ks before and after contlnement. I think this is tr",) low a period. If 
it is six weeks before conflr:ement it will be teo short a time and it -Will not be 
pl}ssible fr:r a woman to work in the factory up to 8th month or 71 mouth of bel' 
pregnancy. So the period for the maternity benefit shuul,1 also be extended. 
i.e .• it should be at least for four months-two months this si.le alld two month!'l 
that side of the confinement. 

'fhe maternity benefit is restricted to ]A, mmas a Jay I thillk wIlen a 
woman is under confinement, she requires more expenditure than the ordinary 
w')mall. . In this case also I do not think 14 annas is sufficient to maintain 
the .mother. She has to maintain the child inside and she has to lock to her 
-own health. So in such cases, to improve the health of the woman, it is 
llPcessury that the benefit should be increased anel she mqst at least get 11s. 1/8; 
8 daY-Dot 12 annas or H annas a day. 

There are many insurance companies and private 'irms where a large 
number of clerks and peons are employed. They are not included in this 
Bill. '1'hey work throughout thp day and they will not be ah 1e to g,·t the 
amenities of life that they require. 'l'here:lre no rules to regulate their snlnry, 
~  I da not think this Bill will 3e mwle a,)phcable to "hem in a short time. 
All the clt;rical staff and peons who are working in insurance companies, banks, 
firms, etc. should also be included in the scope of this Bill. 

Another thing is that though it is a bit difficu t to inc l'ldn agricultural 
labour in thia Bill, I do not think there will be any extra. expPllditure ineurred 
.by the inrlusion of agricultural labour. Labour on plantatIons and lHbour in 
seasonal fHctories are also to be included in this. Especin!l;V agricultnral 
labour, work only for six months in the year. and they get vf·ry little, and no· 
bod;." notices how they spend their lives and how they spen:1 the rest of the 
t;ix months in the year and how they earn their livelihood. So at least for six 
months thf-S8 people must be given these benefits and during those six l ~ 

sompthing can he collected from the agriculturists and the landlords i"hould be 
asked to pay towards the insurance ~ i  of agricultural labour. 

Another thing is that the standard of life of labour is very low in India ~ 

~ are asking them to pay from 2 snnas onwards Ull to Rs. 4, :iIld I do not 
ihink f1 labourer who gets Re. 1 will be able to pay 2 ann as towards insurance. 
So the Elhare of the labourer should be reduced. The C1ovcrnmf.'lni should pAy 
"'me unll" anti the l ~  "honTt1 be 31!ked to pav ",,,'v 'lne anlla, aad the rest 
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oJ the illsuranCe money by the employer, So this will enable the labourer to 
reduce hiS" burden to a certain extent. It is a fact that labourers have many -1 
ohildren and they have to rear them. ,If a labourer has to pay two annas a 
day, thaL will be a loss to him and with the-two annas IJe C'1V feed. ::me child. 
So this shou d be included and Government should hear 'l nu"t. ot tIle contri-
bution of tho labourer. -

Another thing, Sir, is that labourers working in the textile mills and ill the' 
:lement factories will naturally lose their !>Ight soon. There should be ~ 

provigion in this Bill to employ those people; when the sight is lost, people 
will be drivt'l! away from the factories. So, there should J.>6 Sl-.n18 provision 
in this Bill to re-employ them in such jobs where a keen eye-sight is not • 
neceslmry: up to old age they must be allow!=ld to work and tben get the full 
benefits Clf the insurance scheme_ 

I.abourm's do not get any leave. They hayc to get some loave for recreation 
and that ieave should be paid by the factories. They should get rec'rpation' 
leave of &·t least fifteen days in the year and shoUld be l'ald by the company 
sC'cording to the rateR fixed for the sickness insurance or accident insurance etc. 
Then these people who work throughout the day and throughout the Yf'ar will 
be able to recoup their health and will he ablp b do more and help the nation. 
In ~  davR of an all round appeal for more production. I think H ROrti of 
recreation Ij; also neceRsarv for these peop:e and for that P':lrloJ this CurDoratioJ1; 
ahould pay them sufficiently. . 

A !?ood feature of this Bill is that thp-lumy. sum grant W'lS pxclud,'o. The 
eeasonal factories should also have been included. One of the Honourable 
Members pointed out that there are some administrative ~ i l i  in including 
these. But I think the expenditure involved by includi'l2 these SPflRGnat 
f9ctur'es will not be much; it 'will cost more, but not too much, So I think it 
III hAMer that WP. shouH include all the saasona! factorieR and a 1 the W0l"lIerS 
working in al!ricultural lands. and p\antlttions. 'We shOUld include all of them 
straightaway and do some justice to labour. 

The Honourable Shrt Jagjivan Ram: Sir, I do not propose to. give any 
detailed ren\\' to the various noints that have been raised here [IS J am ft+"nid 
no ~  ~  have been made and there iR nothing new th'lt I mtl,Y !!i'-e in 
thp. Rhllpe of ren1v than whai; 1 hllrl I'llid while replying t-o the debate when I 
referre'l this Bill to the Select Committee. 

~i  I have been congratulated from manv sides and I was just thinking 
with whom to agree-with the friends who havp. congratulated me. or with the· 
frienef whll has ]lISt spoken.-Ilnd I feel inclined that I r;h')uld agree with lhe 
l!.lst, sneaker. I myself feel. Sir, that there is nothing in this Bill wh'ch-
deserves appreciation or on the score of which I deserve any congratu -atiol1. 
But I1S I said on the preVlOUS occasion. this me8f';Ure is a m.,r.lest step towards 
• great !'vcial objective. and I look at this Bil! from that pomt of view. 

Mv frienri Mr. Kesllva Rao has been critical. But T 'ur' nfrairl mlleh of 
hhc: criticiRm ;s due to his ignorance of the 'Vorkmen's Compensation Act. Also, 
hill critic';sm is due to his i~  of the COl di+ion of t.he workers in the RRil-
wav Df".artment. I may point it out t.o nim that the work'll'" in thE' RR!'W'l'V 
DE'partmpnt today have better facilities than what we are providing in this mil 
snef it \\.;11 bE.'. of course. i ~ in'ustice to the railway worK"rR if We WP1·e. aE' 
8UIHreRtecl bv my friend Mr. K"sava Ran. to bring them wil;hin the purvipw of 
this Rill, I f he comes to know the conditions of the railway wOl'kprs I feel he 
will withctrli'" his suggestion. 
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A. regards \he mat;enri'y and dile.blement benefits, I would request my 
friend to go through the Workmen's Compensation and Matelllity Benefit Acts 
and then ~ will oome to realise what is .he differenoe, ·Jr ""hat are the e:>tra 
benefit. that we are providing here in this Bill. 

As regardlL 'he oontribution from the workers, I for one, Sir. feel that all 
the social security measures should be of a contributory nature. Even prl>-
vident fund, old age pensions and unemployment insurance wh'ch my Minist,ry 
.. already examining and which we may bring before this Rou.e in due C01ll:se ,. 
of time, should be on a contributory system. If the GOVi'ml:lent were to 
contribute to these things, I would like to know from rqy friend whq" suggested 
i~ll  Govemment Ihould contribute, wherefrom thpmoney will come for the 
Government 

: An H0110Urable Kember: Hear, hear. That is the question. 

, ne Honourable Shri .TagjlV&D Bam: .It will naturally come from the ~
payer, Bnd wheSher you get it from the labourer or YOll take It from the ts,x-
payer, It cerlainly aftecta the worker. .There is no denying the fBct that whether 
"uu o!mrge the employer ro make a oontribut;on to these ~  or "hether you 
le,vy a cess on the products of the industry, it falls ultimately on the consumer. 
But the thing is to see whether i.js a direct charge which falls on the consumer 
t:lr an indirect one. There ilr no denying the fact that ull these burdens ul.l, 
mately faU upon the consumer. 
Sir, as I Mid-and I do admit ~ .. the Bill i6 noi a very comprehensh'e one-

it is nut ail· embracing at present, but i~i  has been ::nf.lde in the Bill to 
expand it. Icope and also to enhance the perio-i and rates of benefit, whenever 
the Corporation finds ihat the finanoes of the COrporation are in a positioll to 
bear the burden of expansion or extension or enhancement. l::lo there should 
be no mis[\pprehension on that srore. When the Provincial GovernID81lts find 
:*bat they can easily extend.it to the agricultllralabour, they will curtain' y do 
so. The thing to be considered, as I said on the previous oOOBsion, is not ow,: 
lIIe finanoes but also the necessary personnel, medical and :Jthcrs, to man thi. 
,cheuls, ,As every member in this House in aware. we are so short of qualified 
personnel especially in medical field, an-i the whole scheme cannot he proceeded 
with unless we have the requiRite number of qualified doctors and othen. 
:Before "'6 think of expanding the scope of this. Bi I to ru. 'lategories of workers, 
ill the mines, in the plantations and in agriculture, we wll' have to take into 
IIOnsideration the general deficiency of our health ,i>erviCBS in this l ~ll  

·ne question is not to look after the health and medical curt and a1 tendance 
only of the worken, industrial or otherwise, but to look after the honlth' :ma 
medical attention of the entire population. And we cannot cons{,fer this 
-thing in Rolation; We will have to consider the question of the working ~ ll ll 
. tn connection with the entire popu!ation, and the whole questlcn is not ouly for 
the Labour Ministry but for the entire Oovernment, to 1e,6 how Icen and how 
~  we can provide medioal facilities to our entire population. W. 
should .look to this Bill in that context and if we look to thiI Bill in bbd 
tioilterl I feel that Honourable Members of this House will agree with me tha.t 
u' is not e. very small 'Step towards social security of labour. 
As I sRid Sir, Ida not propose to make any detailed reply to all the poin. 

that have been raised. They are covered by my speech which I mad& in ~ 
10 the criticism while ref,erring this Bill to the ~  Committee. I hpe ib8 
Houae will unanimously accept my motion for consideration. 

~  Speaker: The question i!l: 
"That the Bill to provide for certail! beoelita to worlaaen .... pIoyed in or in, coimocWoll 

with work of faetoriee in "'"'" of sickneu, maternity &Ild aecidant and to make promillll 
for 'certain other matte .. in' NiMion t.IMftto, &II reported by tile Select ColI\Jbittee, be taka 
.mto CODBideration." 
The motion waa adopt,ed. 
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Ill. Sptlbr: We will now take the Bill clause by clause. Before we proceed 
_dh ~  varioul lIUlendmente, I might just state that quite ~ Ilirge OlJmber 
of amendments pcupoeed relate to correction of punctuation, printing mista)eI, 
i ~i  of correct articles or the changing of capital into ~ "ll and small 
Into capital letters. The Honourable the Labour ~i i  ~  good enouih 
~ intimate to me the amendments which are ~ l  to him. I must 
mention here the gnlat trouble which the Honourable Member, Mr. Naziruddin 
Ahmad, hae taken in carefully scrutinjeing the Bill from the point ot flew of 
punctuation, articlea and otlier little things to make the languaBe ~ and 
]: pilopose, liS I stated to him the other day, that I shall be forwarding the .. 
'" the Draftilmen because I look upon them as ~i ll  mistakes in wriq' 
out the correr.t t(oxt of the Bill, not in hand but in print. So I do IlOt propole' 
to put them to thl! House and we shall takl!> up the other amendmentB and I 
am sure the Draftsmen will do the necassary work M.t!. do also justice. With 
these preliminary remarks, I will just lut the clauses and the amendments to 
the House, anrl I hope we will procee ae rapidly as we did in the firsl fODd· 
aeration stage. 

r shaH CElll out such 6f the amendmenf.6 as do lIot fall under the part.ioullR 
category which I mentiODed. Amendment ~ 6 in th!l consolidated lid. 

Mr. B&llr\lddln .Ahmad (West Bengal: Muslim): Sir, I beg to mne: 

"That in pori 11) of clause 2 01 the Bill, I,afore tho word i "~  t],e wera 'or" hft 
b._d." 

SIr, the text Isya down a large number of alternative couditions sepa,ratei 
b;, the word "or". But the words "poBt" and "mine" have n"t been so sept.-
Tated. Thia k! the only exception and the amendment fills in the  gap. 

The Honourable Sbri lacllvu. )Lam: Sir, I accept the amendmevt. 

SJui It. Banthailam: I think it is a mietake. Sir. I would like to po:nt tha' 
~  word "couttol" refers to the control of the Ctlntral Government. Mme 
or oilfield is not 1\ matter to be controlled by the Oentral ~  11 is a 
aeparate category. I thiok therefore that he bas J'Ilisundersrtood the !cope of 
the dause. The first part is sepa,rate aDd mine or oilfield is separate. I do 
Qot think the ullJendment is IWceptable. 

lttr. B'&llrllddll1 ~  My difficulty is that the Dr&ftsm&D hal accepted 
.ia amendment. I am ~l  faithfully following the Fame. 

Shri It. BanQaDam: The Draft.Jman, I think, moy I1,"ke a  n istake, but I 
lbink the Hou!,e here will have to do the correct thiuE!. The D1aftllIIlan slould 
not; have acoept,>d this amendmen" 

SIui O. 8IlbraJJWIlam (Madras: Genersl): Sir, may I respectfully submit 
that; estabUshra'lnts uP-der the control of the Central ~  are a separa .. 
~  Feaerl)l Railway is another category; major l il~ is another ~ 
then, mine or oilfield is a separate category. From this, it is not at all neeM· 
Bary, as .my friend Mr. Santhaoa,m says, that mine or oilfield should be on. 
fi! the establishments of the Cent.ral Govemment. I think ~ thl 
luggested insertion of "or" is qrute appropriate . 

• 1lI'. Bpluer; I think the word "or" ehould be Uere. It Fhould be "or • 
mine or oilfield". 

The question is: 

';That III put (1] of cia .... 2 of the Bill, before Ule word 'III illl1 " the ... ~ 'or a' t.. 
~  

The motion was adopted. 
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Mr. BulrUddbl .Ahmad: Sir, I beg to mo .... : 

"That in part (7) of clause 2 of the Bill, after the word 'OP' the word 'with' be 
iDaerted. " 

'lie Honourable Shrl J&Ill'VID Jtam: Sir, I ~ the amendmenl 

JIr. Speaker: The. quea,tion i.: 
'''rjlat ill part (7) of clause 2 of the Bill, after the word 'or' the word 'with' bI 

iaMrted." 

The motion was adopied. 

JIr. BulrudcUn.Ahmad: Sir, I beg to move: 
"That in part (8) of clause 2 of the Bill, for all the ... ordo beginning wi>h the werda 

'employmeDt injury' and eDding "ith >he word. '.rioillg out of', the following b,o aullni· 
_tad, ....... Iy:-

'. "employment injury" meana-

(i) a peroo';a1 injury to an employ .. .,., .... d. by an &eeident, or 

(ii) an occupational disease arising out of'." 

Sir, I think this amendment is necessary in order t{) preven. lome amount 
of confusion which is likely to ensue from the claulle fS it 6tBnds now. We 
have to distinguish a personal injury caused to a workman from the di ..... 
which he may contract in-the cOUl'lle ofhs occupation and !c,r t1:is purpose 
the amendment 1. have suggested appears to be ·leCp.B88ry. 
The Honourable Shri Jagjin.u Bam: I don't consider that amendment _ 

Ite necessary and am not accepting it, 

:Mr. Speaker: I am not, flherefore, placing· it before ihe H ousi. 

:Mr. BUiruddin .Ahmad: Sir, I beg to move: 
"That in part (9) (i) of elauoe 2 of the Bill, for the wordo 'incidental to, or prelimiDary 

to or connected with" the words 'incidental or preliminary to, or connectad with' be 
a .. botiteMd. .. -

Sir, the amendment".4iIRves tlie word "to" at least once. 
The Honou:able Shri JagjiWD Bam: Sir, I am prepared to aceept the 

amendment. 

IIr. Speaker: The question is: 

" ~ in part (9) (i) of c1auoe 2 of the il~ for th'e worda 'incidental to, orjreliminary 
to or connected with'. the wordo 'incidental or preliminary to, or connecte with' be 
Rhatitnted. " 

The motion was adopted. 

:Mr. BAI1rD4dlD. .Ahmad: Sir, 1 beg to move: 
'That in part (9) (i) of clause 2 of the Bill, the word 'or' be added at, the uti," 

JIr •. Speaker: The question is: 
"That, in p.:rt (9) (il of cla,nee 2 of the Bill, the word 'or' be added .. t the aud," 

The motion was adoptee!.. 

:Mr. BUlrudd1n Ahmad: Sir, I beg to move: 
"That in part (9) (ii) of ciao .. 2 of the B1l1, the word 'or' be added at tbe end." 

JIr. Speaker: The question is: 

"Tlmt in part (9) (ii) of clan .. 2 of th .. Bill, the word 'or' be added at tl,e em1" 

The motion w 118 adopted. 

11%. BulruddiD AhIud: With regard to my amendment (No. 17) 1 8hou1!1 
like to bring to your notice that it is not merely a question of spelling, The 
wo.rd "dependent·' thougb oottlmoilly spelt with either 'e' or 'a' after 'd', has 
Ita definite fonn of Bl'eTIinj!' .in the two different parts of speech. When it ill 
l1li adjective it is spelt with 'e'; wben it:s a noun it is spelt ~i  'a' cr 'e". 
Were it is med II an adjecti ... e and so it must be spelt with 'e'. 
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)[r. R. It. Siahva: Sir, I have given no:t;ice of lI>l! IUllendIllmt: 
"That in part (9) (iii) ta) of ca.use 2 of the Bill, for the word. 'Hi. M .. jesty',.' l.ft.e 

words 'Government of India'.' be 8Ilbstitnted." , 

The BOtIOurable Shri Jagjivan Ram: Sir, that pO.llt ~ raised in the Select 
Committee a" well-I myself raised that point, but it was pointed OU\ \bat 
the phrase "'His Majesty's Government" is being med in Lther Bills, and it 
may as well remain in this BUI too. I have no i ~  cbjection 1;0 the 
amendment, but the difficulty is to find a suitable substitute for it. In fact, 
the driUtsman ndvised its retention for the time being. When the proper time 
comes, it can be changed by an Adaptation order. 

Mr. R. K. Sidhva: In that case I do not want to wove the ~ cnendmenl. 

Pliildit Thakur Das Bhargava (East Punjab: General): '1 he last line of 
clause 53 says: "and to minor legitimate or adopted sons and minor l.·gttimate 
unmarried daught-ers". Now I understand, Sir, the word 'son' should be there 
instead of ·sons'. If one son is adopted another cannot be adopted and ordi· 
narily the adoption of a son is possible and the adoption of a dau€,hter is not 
pOBBible except in case of prostitutes. If you will kindly see clause 2 Bub· 
clause (11) you will Bee the word used is 'adopted children'. Now if the words 
'minor legitimate and adopted children' are taken together, it is susceptible 
of variQUS interpretatiQIls and therefore from the point of ambiguity it is 
indefensible. If taken alone it is liable to misinterp!etlltion though it may be 
said that 'adopted children' might mean more than one 60n and even & d6ughter 
and in order tD clanfy it I think that we should havp. some words like Mlis: 
'Minor and legitimate daughters . and adopted son'. 

JIIr. Speaker: Is the Honourable Member referring to clanse 53? 

Pandit Thakur DaB Bharga;va: If the word 'eons' were not used in section 
58, I won't mind, because the word children is capable of two interpretations. 
If with words 'minor legitimate' the word 'children' is taken then there is 
nothing objectionable, because the minor daughter andJdopted son would be 
included in the word 'children', but if adopted children mea.na adopted BOllB 
or adopted daughter, then it is objectionable. So the word is ambiguous to 
say the least. 

Tlle Honourable Smi .Jagjivan Bam: Then make it 'children' in aectlon 53. 

JIIr. Huiruddln Ahmad: I have some difliculty with the word 'legitimate' 
in sub·clause (11) of clause 2. I do noll think ws should here intro4uce 0-
word 'legitimate' because it may lead to a grea.t; cleal of controversy. A SOIL 
may be legitimate, but the question may be raised whether he is legitimate 
or not, This may be regarded as a loop-hole to deprive children of the .protee-
tion. ",Tbether leg'timate or not the children are the most innocent; their 
parents ~  be guilty, but we should not penalise the child who is the mosll 
innocellt>l\lf the lot. I sllbmit th&t 'all children, whether adopied or otherwise', 
1lli0uId1.e the proper expression. I appeal to the good 6ell8e of the House to 
remove 'flUs -stigma and remove the caUile of difficulty for children. 
ShD O. Subram&D1&m: I would suggest that instead of having the words 

'legitima.te and adopted children' we m&y have 'minor ohildren'. It is only 
under Hindu law an adoption can be made and once an adoption is maU, .. 
is the c-hild of the father and it is. not necellBllrY to say for certain purpoee!I 
whether it was an adopted son or not. In this case the adoption refen .-only 
to the Hindu law and I would therefore 'Suggest that it is better we ~ itt as 
"minor ohildren". 

Mr. Speaker: I am not quite olear on thia. Ii depends upon the inflmao •. 
If the expreB8ion adopted were not there ill is poaaible to eonatrue thall ..-
families are restricted to only natural iaaus. Perhaps to a.ooI a ecmliet .. 
tbat type, it is desirs.hle to make ill alear tha;t e91ID. MopW ebiJdnD .. 



~ STATE JNStlBANCK BILL 2947 

intended to be included in the definition. That is what seems to be the idea. 
Further, I cannot quote chapter and verse-but you find many aases in which 
even daughters are adopted by custom in certain communities and the adoption 
is IK)t merely restricted to sons-I am speaking from memory. The matter 
requires clarification. 

8hri O •. Subr&mAniam: In M.a1'\\,ar and other places ihe custom is to adopt 
the ~ 

JIr. Speaker: Therefore 'adopted children' is the pmQlOOlogy used ther" 
and it will be seen that the object of the two sections are quite different. Here· 
& "family" is dEfined, while in section 53 refers to particular rela.tionll or heir!! 
to whom the amount of benefit, is payable. Therefore, there is no pOlsibili4ly 
of any conflict between the two. Here also when the word 'sons' is mention-
sd, l"beliEve the' objection was to the-plural sense: the expression used here 
is: 'minor legitimate or adopted sons'. The legitimate sons may be more lllan 
one though the adopted son eould be only one; or even it is pOBsiblethat there 
may b€ an adoption first and 11 legitimatR. child may be born later on, ~  whicll 
case the expression 'legitimat.e aud adopted son'will not be quite an appro-
priate expression. That is how it appeals to me. It does not Beem to be .. 
much a matter for dOllbt or conflict, as the Honourable M.ember has made out; 
but aft-er all, it depends upon the intention of the Legislature as to whd ahay 
intend. 

Shri O. SubramaDiam: I ,"ggest millor children, legitimate "r Adopted, 
may be better. 

111'. Speaker: Does he ~  to sub·(;lullse (ll)? 

An Honourable Kember: Why 'or'? 

Shri O. Subramaniam: "L-egitimate or adopted", would cover aJ.l 
children to whatever category they miiht belong. 

JIr. Speaker: I will make one thing clellr.· If we are going into dillOU88ioDII 
of that type, I am afraid there is gseater likelihood of our  retouching· the 
wording incorrectly instead of improving it in the right direction. I personally 
feel nervous about touching it, unless the point is very clear . 

• r. lfuirnddln .Ahmad: The question is whether illegitimate childreo uDdar 
the care of a .worker are entitled to protection, apart from the ethical sod mortl 
question? . 

. llr. Speaker: I think the best course is to leave i. as ii ill., 

. Shri It. 'Ananthasa:Janam Ayymgar(Madras: General): Sir, on this defini-
tion itself I ~ l  like to My II word. A. you rightly advilled, 1 sm not gam, 
into the question of children because, as you know, in the Bombay PreBideDIIJ 
a married man also can be adopted, And if. a married minor is adopted biB 
minor wife also comes in. There are so many eonsequence!! coming in; there-
fore let us leave the word "children". 

lily main complaiJit is this that we are defining 'family' to mean ooly ~  
spouse and children; that E the conception of an English family. As soon 
ae a son is married he goes out of hiB father's family and Beta up a family of 
his own, and from that time his family consists of his own wife and children. 
The aged parente. who have .looked after ~i  1010ng are left out. . ~  hertl 
~  are also m the famJly and that IS one of the means of rehevmg 1llI-
employment in this country. In a joint family the SOD takes the responsi-
bility at. maintaining the entire family, including the ~  parents and minor 
brothers and sisters. But "'e are blindly copying 'Englisb standards, ana 
though we cannot change our colour we have changed our ideas. It W&8 t;o 

~il  out the word given by his .'!ged father that one of our greatelit AuotlJ'" 
left the colintry and went to the forest, and we still revere him. But the .. 
~  traditionll have unfortunately been trampled under foot for 80 mey 
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years; now it is time for us to regain our culture allo. I am told that a. 
railway employee gets a. pass by which he can take only his wife. If he i8-
a bachelor is he to take a wife for the nonce? Why should he leave his aged: 
parents and go after somebody? Now that we are trying to provide varioulJ 
measures of social security for our people let us not disturb our ancient inllti-
,utions. Every one knows that for people of all creeds and religions in thill 
country family. includes not only aged parents but also minor ~  and 
sisters. It is strange that we are trying to create and increase unemploy-
ment in thie country. In the west when a man is em{lloyed the woman &11141-

seeks employment. and there is a race between them. Here we should try 
llo solve the question of unemployment and provide that family should includ .. 
not only the wife and children but also aged parents. 

Kr. Speaker: There tre two important suggestions  which have been made, 
~  one is included in the other. The point is as to whail should exactly 
bl' the scope of the "family", whether it should include all blood relations 
or-for the matter of that-even others who are dependent on 
the mQll, or whether a "family" should be restricted only to children, Rnd 
further whether it should 00 rest.ricted to legitimate children. If it is the desire· 
of the House that the point should be considered and discussed l ~ 

whether aged parents or brothers and sisters or even widowed sisters or decea-
sed brother's wife, etc should be included or not,-the point may be kept over, 
because, in any case, we are not going to finish this Bill today. This question 
of legitimacy of children raised by Mr. Naziruddin Ahmed may be considered 
later. It is not necessarily a case of immoral relations. We know of cases 
where a man and a woman even without being married have lived together for 
:rears as husband and wife. It is a question whether the children of such a 
union should be deprived of the benefits of this law. So this may be kept over 
for further discussion and we may go on'to the other clauses and amendment.. 

Kr. B. 1[. Sidhva: Sir. I have no objection to this proposal. I mO'Ye& 
amendment No. 8 exactly on those lines but the Honourable Minister refussd 
to accept it. So it will now be difficult for him to reconsider it. 
Kr. Speaker: What I suggest is that people holding $.ese different vielJlJ 

ma.y informally meet in the lobby and come to a conclusion about this, 
4 P. M.and any further amendment that ma.y be necessary, if 'it is a sub-

stantially agreed amendment, may be discussed tomorrow. We neeel 
DDt be very hard and fast about the procedure. So this can be kept pending. 

[At this Btage Mr. 'Speaker "GCa.ted the Cha.ir, which wa.s then occupied by 
Mr. HU88a.in Ima.m (olle of the Pa.nel of Chairmen).] .  , 
Ill. Oh&lrman: In view of the arrangement come to by the House in 

regard to Clause 2  I am not putting it to the House for adoption. 

The question is: 
"That clau.e 3 stand pm of the Bill." 

The motion was adopted. 

Clause S was added to the Bill. 

Clause 4 was added to ~ill  

:Mr. l i l ~  Sir I move: 
(I) "That sub-clauoes (1) and (2) of cl .. uo. 5 of the Bill be re-numbered as 8ub-claol!8& 

(Il) and (1) respectively," and 

(2) "That in .nb·clauBe (1) qf clanse 5 of the Bill . .for the words, brackots and letters 
'other than the (';X-officio member. and members referred to in c1"uoes (e), (d) &nd reI', 
the words. brackets and letten 'referred to in clauBes (fl, (g), (h) and (i)' be 81ltbatituted. .. 

Sir. th!> wording of sub-clause (1) is most round ahout. It ~ to some 
.t the Bub-clauses of clause 4, but does so in a peculiar manner. There are 
• sub-clauses (a) to (i) to clause 4. Sub·clause (1) of clause 5 refers oIrly'ld 
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4, sub-clauses of clause ~ by a proceas of exclusion. It enumerates them. 
by only describing some exceptions. It ~"  of the Corporation 
other than ex-offiico members and members referred to in clauses (c), (d) and 
(c)". The ex-officio members are dealt with in chluses (a) and ~  With 
these exceptions leit out there remain clauses (f), (g), (h) and (i). '!'hele are 
clauses really referred to but without mentioning them. The procesa of 
enumeration is something like this: There are 9 clauses in section 4. From 
these, exclude the ex-officio members, that is clauses (a) and (b). Then 
from the balance, exclude (c), (d) and (e). The remainder is what I mean. 
This is quite unnecessarily round about, for by these exclusions we are left; 
with (f), (g), (h) and {i). The amendment enumtt'ates the actual 
"lauses namely (f) to (i). 

The next is inverting the numbers of clauJlS (1) and (2) of clause 5. 
Clause (2) deals specifically with clauses (c), '(trrand ~  while clau'Se (1)' 
dtals with clauses (f), (g), (h) and (i). In proper sequence therefore clause., 
'(1) and (2) should be reversoo to remove the incongruity. 

The proposed changes are verbal ,at;ld will not change the sense bUI will 
make the clause clear and logical. 

Shri K. Anantbuayanam Anangar: My own feeling is that this Bill it 
intended to satisfy the employees first. Why not make representations wi .... 
their representatives first and then bring in the ex-officio representatives later 
en? There we have (£), (g) and (h). They )lave been rightly placed. Tho" 
who come under (f), (g) and (h) cater for 5 representing employers, 5 repre, 
aenting employees and 2 representing the medical profession. These come 
under that category. The original scheme might stand. There is no 
purpose for inverting it, It will appeal to the employees. The otheri wID 
come later. -... 

'!'he Honourable Shri J&gjlvu Ram: I do not think he is going to press hJ.. 
amenilmente. ' 

)(r. Chairman: Does the Honourable Member want to press bi:: tW()' 
amendments? 

Kr. Naziruddin Ahmad: No. 
:Hr. Chairman: The question is: 
"That clause 5 stand part of the Bill." 

The motion was adopted. 
Clause 5 was added to the Bill, 
Clause 6 was added to the Bill. 

III. lfuiruddill £hma4: Sir, I move: 
"That in clanse 7 of the Bill/ for the word. 'in this behalf' where they occnr for tD 

acoud time, the words 'by it' De I1lbetitute<l." 

The purpose is to effect economy in worde and direomep. 
1Ir.Cha!rmm: Amendment moved: 
"That in l~  7 of the Bill, for the word. 'in this behalf' whore they ooour for ta. 

....:ond time, the words 'by it' he Bubetitnted." ' 

The Honourable Shri Jac1lnn Ram: Tha\ is a verbal ohange. I aeeept ill. 
JIr_ ChaIrman: The question is: 
"That in clause 7 of the Bill, for the words 'in this behalf' where they OOCur for th. 

8eCond time, the words 'by it' be 8ubotituted." 
The motion was adopted. • 
Kr. ObainDan: The question is: 
"That, clause 7, as amendel'l, stand part of tho Bill." 

The motion was adopted. 

l ~  7, as amended, was added to the Bill. 
C1ause 8 was added to the Bill. 
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Ill. If'ulruddln Ahmad: Sir, I move: 
"That in sub-cl .. Qlle (1) of clause 9 of the Bill, for all the worda beginning with the 

'Words ',. member of' and ending with the words '.haJl be', > the followjng be substituted: 

>'a member of the Standing Committee referred to in clause (e) of section 6 sh,ur 
be'." 

The text says: " ...... a member of the Standing Co=it,tee, other than a 

member referred to in l~  (a) or clause (b) of section 8 •......... " 
There are only three clauses to be considerd. (a). (b) and (c). Instead of 

.aying "a member of the Standing Committee, other than a member referred 
to in clause (a) or clause (b) of section 8" it is far better to say "a member of 
the Standing Committee referred to in clause (c) of section 8 ...... ". This 
is more direct and I do not see any point in expressing it so indirectly. 

. Ill. Chalrll1&ll: This is (mly a verbal amendment. In view of the fad 
that in sub-clause (2) it is &tteady provided that "a member of the Standing 
<JomInittee referred to in clause (a) or clause (b) of Section 8 shall hold office", 
iUlere does not seem to be much cJ..MIcuJty in having it otherwise. 
'1'lI8 KOIIDDlable Bhrl Jagjivo B.&m: To a layman like me the present 

~  reads better than what Mr. Naziruddin Ahmad lIuggests. , . 
Ill •• UIm4dbl AIImad: I do not desire to press my amendment. 
Ill. Chairman: The question is: 

• '!That cIa_ II Bland part 0 f the Bill." . 
Them()\ion was adopted. 

Clause 9 was added· to the Bill. 
Ill .• &liruddfa &hma4: silo I move: 
"That in part. (e) of llulHllr.lI84I (1) of clIluee 10 of the Bill for the word 'orgo.nioatib.' 

iile word 'ol'ganisations" be..llobBtituted." 

'J.'be Honourable S1u1 .T&giNO Bam: Sir, I accepl! the amendment, 
Ill. CDaalrman: The question is: 
"That m. part leI of sub-clauSe (1) of clause 10 of the Bill for .he word 'organisation' 

tbe wOl'd 'organisatIon.' be substit·uOOd." 

The motion was adopted. 

Ill. If'ulruddlD Abmad.: Sir. I move: 

"That in part (g) of 8ub·clawe (1) of ola ... 10 of the Bill, after the word 'whom', 
1tre word. 'not lee. than· be ~ " 

, \ 

The clause reads "three members of whom one shall be a woman" IIoIlcl 
my amendment would make it "~  members of whom not lesstban on. 
shall be a woman". There is no reason why you should limit the number elf 
women members. It might be that there &remore competent women members 
;available. There is no distinction between a male and a female in law or 
in public life. If you say "not less than one" it would enlarge the scope til 
-the olause. 

Kr. 0haIrm1ll: Amendment moved: 

"That in part (g) of snb-clauae (1) of el_ 10 of the Bill. after tho word 'whoa', 
·tlt. word. 'not 1_ than' '*' inaerted." 
The ~ Bhri .Tac1tnll Bam: Sir, I accept it. 

Kr. Ob&trmul: The question is: 

"Tho.t in part (g) of snb·clIluee (1) of cl&use 10 of -the Bill, after the word 'whom' tlle 
'WOl"da 'not 1_ than' be imertBd." . 

• The motion was adopted. 
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Mr. BUirad4in Ahmld: Sir, I move: 
"Thai in Bub-claus. (2) of clauB. 10 of the Bill, after the word .... th. word 'othet-

wile' -be insert.ed." 

The clause reads "save as expressly provided". With the amendment it 
would read "save as otherwise expressly provided". 

The Honourable Minister has agreed to accept the amendment. 

Mr. Chairman: The question is: 
. "That in sllb-clause (2) of dause 10 of the Bill, after the word ·a.· the word ·otherwi.e' be 

inserted . ., 

The motion was adopted. 

Mr. Buiruddln Ahmad: Sir, I move: 
"That in sub-clause (2) of cla.use 10' of the Bill, for the worde, letters and bracket. 

'other ~ a member referred to in any of the clausee (a) to (d), the -following be 
snbat.ituted : 

'referred to in clauses (e), (f) and (g)'." 

There are 7 clauses (a) to (g). While meaning clauses (e), (f) and (g) we-
say "a I the clallses from (a) to'(g) minu8 (9) ~  (d)." 'l'he clause will set fln 
algebraical problem to a school Q.oy. What is the necessity of expressing it; 
in this algebraieal fashion? We only mean clauses (e), (£), (g) and we arrive 
at it by a process of subtraction of (a), (b), (e) and (d) from the whole and 
~i  the remainder. I do not see what kind of pleasure the ~  win 
entertain in going through this. It may sound more mUl!ieal to the ear but; it 
.hould also sound better sense. .  . 

IIr. Ohairman Amendment moved: 

"That in sub-cIause (2) of clause 10 of t.be Bill, for the words, lettera and bracket., 
'other than a member referred to in .. ny of the c1a.usee (a) to (d)' the following be-
oubstituted :  . ._ 

'referred to in e1a"ses (e), (f) and (g) .... 

The Honourable Shri Jagjivan :&am: It has one advantage. It sounds 
musical without confusing the sense. 

Shri II. Ananthaaayanam. Ayyangar: My Honourable friend bas receIved' 
too much of encouragement because we accepted the other amendments. Sir,. 
I sm opposing this. 

Mr. Ohairman: The question is: 
"That in Bub·clauoe (2) of clause 10 of the Bill, for the worda, letlera ... d braeke .. 

'other than 8 member referred to in any oi the clau_ (a.) to (d)' ihe following b •. 
8Ilbatituted : 

'referred to in c:i""""" (e), (f) and (g)'." 
The ~i  was negatived. 

JIr, 0hairmaD: The question is: 
"That clauae 10, ... amended, ataI\4part of the Bill." 
The motion was adopted. . 

Clause 10,,, amended, was added to the Bill. 

a. Buinddin Ahmad: I move: 
"That in sub-clause(Z) of clause 11 of the Bill, for the word 'in' OCClJrriOI! . io liDO-"'0. the worda 'w fill' be .ttbatitu:ted." 
'f}le olause reads "eleoted m a casusl vacancy". I want to make It 

-e\eQt.ed to fna. callual vacanIlY". You are not elecW ill a CIIUIual vacancy but. 
_'ber eleeted to fill a casual vacancy. That.. is the only purpoee of the 
~  . 

. JIr. 0IIaIrDum: It is an innocent amendment. I Wnk the Hcmomable 
Kinister will aeaept it. 
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The Honourable Shri Jagjivan Ram: We shall give him a further encourage-
ment. 

Mr. Chairman: The question is: 

"That in sub-clause (2) of clause 11 of the Bill, for the wOl'l1 'in' occurring III line 
t.wo, the words 'to fill' be &Ubstituted." 

The motion was adopted. 

Mr. ~ i i  Ahmad: I moye: 

"That clause 11 of the Bill as alhelltied, 1"e l'e-Ullllll·ered as clause 14 aud tralliljJl)sed 
_Idter the exisLing dause 14 and the i~ ill  dituses 12, 1;) :md, 14 be re-ntunlw,.ed a-; 11, 
Ul and 13 respectively." 

The House will be pleased to consider the reason for this auwndment. 
Clauses 12, 13 and 14 deal with the creation of ntC'lI1eies, but clause 11 which 
ocours earlier deals with the filling up of vacancies. Glause 12 deals with 
resignations, clause 13 with cessation of membership for other causes, clause 
14 with cessation ~ membership by disqualification. Clause 11 which was 
inserted earlier should rather come in at this stage. We first of all contemp-
late various categories of vacancies created, and then the question of filling 
up the vacancies arises. Due to the speed with which the Select Committee 
acted and probably on account of their attention b"ing diverted to various 
useful channels, this sequence was perhaps lost su;rht of. The crpation of 
vacancies should come first and the filling of vaeaneies sho1l1d p.omf' next . 
First thing first. 

Mr. Chairman: Amendment moved: 

"[hat clause 11 of the Bill as a1l1ende<l, be 1'-1J;1i!_ -'-eo:: a- ,:lause 14 and lansposed 
.-!lfter lilt-' existing ~  14 and the ('xi,ting ~ 12. j: :nd JA be re-numlnccd 9.d 11, 
12 and 13 respectiYely." 

The Honourable ShlCi Jagjivan Ram: This lllay be ~  

Mr. Chairman: I shall firf't put clause 11. 

The queition is: 

"That e:au ... e 11 as anH'll<ll'd, ~ l l~  of the Bill.' 

'£he motioll ,,-as adopted. 

·ClftUse 11, as amelJded, was added to the Bill. 

Mr. Chairman: I shall now put Mr. ~ i li  's atlleudmmlt. 

The question is: 
"Tha.t clallse 11 of thl' Hill ~ aml'llded, be l ~  as clause 14 and ~ l 

,lfter the existing cla.use 14 and the exioting clauses 12, 13 and 14 be re-numbered 1S 11, 
12 and 13 respeotively." 

The motion was adopted. 

Kr. Chairma.n: The question is: 
"That cla.use 12 (re-numbered as clause 11) stand p.:\rt of the Bill." 

The motion was adopted. 

Clause 12 (re-numbered as clause 11) was added to the {BilL 

Mr. Chairman: The question is: 

"That cla.use 13 (re-numbered a,.< clause 12) stand part of the Bill." 

The motion was adopted. 

Clause 13 (re-numbered as clause 12) was added to the Bill. 

Mr. Naziruddin Ahmad: Sir, I ask your ruling as t() whethE'r amend.ment 
.No. 53 in my name requires t{) be moved. It hU8 be ell accepood. 

The Honourable 8hri Jagjivan Ram: It has not been accepted. 

Kr. Ohairman: The Honourable Member need not move his amendments 
-relating to capital and small letterll et{). 
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JIr. Jl'uiruddin .Ahmad: Then I shall move ~  55 B.nd 56. 

Sir, I move: 

"Th .. t in part. (a) and (b) of clause 14 of the Bill (re-numberNl ... clau.. 111). the 
~  'or' be a.dded at th6 end." . 

Kr. Chairman: The question is: 
"Th .. t in parts \.j and (b) of clause 14 "f the Bill (re-numbered aa clause ~  the 

... ord 'or' be added at the end_" 

The motion was adopted. 

Kr. Jl'aziruddin Ahmad: I move: 
"That in part (d) of clause 14 of the Bill (re-numbered as clallie 13). th. word. 'and 

... enumced to transportation or imprisonment' be omitted." 

The clause deals with disqualification hy ~  of conviction. ~ ll ~ 
'Says that a man will be disqualified "if before' or after the 'Commencement of 
'this Act, he has been convicted of an olience im'oh-ing mottl turpitude and 
sentenced to transportation OJ' imprisonment". I think the words "and 
sentenced to transportation or imprisonment" are unnecessary. We !\bould 
merely say "if.. .... be has been cOllvict.ed of an offence involving moral turpi-
tude" he should be disqualified. It may be that a man is guilty of cheating 
'Or of theft. In such cages the sentence of imprisonment or of transportation 
ill not compulsory; but these are offences involving moral turpitude of the 
worst type. Sentence of imprisonment is not compulsory in these offences 
and theft 01' cheating may be punished with lllere fine. But as I said they 
are offences of a seriolls charaeter involving moral turpitude. I submit the 
addition of these words rather UlHlul:-- widenR tbe scope of the exemption. 
It is enough that a lllan· lIns lwell eony;ct"rl of ~ involving morBI tur-
-pitude. That should be '!!'nough to rlisq\Ut1ify him. 

The Honourable Shri Jagjivan Ram: This may be accepted. 

Kr. Ohairman: The <Ju['stion is: 
"That in part. (d) of 1-1H.llse 14 of ll ~ Bill (re-numhered 'til clause 13), the word. 'and 

·,tSentenceci to transportntion or i i ll ~ " he omitt.ed." 

The motion was adopted. 

Kr. Jl'aziruddln Ahmad: I move: 
" ~  in part (d) of clause 14 of the Rill (re·numbered a. clau.ae 13), for' the .. ~  

;rc]ease', the wOl'd ·oom:·kt.ion' be ~ ~ i " 

Sir, this is consequential upon the amendment which has been aoeepted 
just now. This occurs at the end of clause 14, that is, the Governor-General 
TIlay a.llow in any particular case an exemption from this disqualification if a 
proper time has elapged after hi, J·clease. As we do not provide for sentence 
of imprisonment or transportation, 'relesse' would 'not be a Buitable word. 
'The words "after his conviction" will convey the 8811116. That would be 
·quite enough. 

'1'he ]!OJIDurable Shri Jagjivan Ram: Suppose a pefl!Ol} is convicted for ten 
years, if we say here "after conviction", the man ma,. not be released. 
Ill. Jlaziruddin .Ahmad: The Governor-General will have power to extend 

"the term as much as he likes. If he is still suffering fro.m imprisonment, then 
the mlltter is in the dis<l1'etion of bru! GoTernor-General, that is, intheciiacre. 
tion of the Minister-in-charge. and he will of course consider the whole matter. 
The question of relase does not really apply in view of the amendmentl thall. 
-We have just now carried. Conviction would be the appropriate word, and 
'IJle question of lapse of time is entirely in the ~ ~  And 
'the Govemor-GenerBI &0 .... IIIbied by .t.be ~i  ';1'here will therefore 
be no harm and tbe. .. word'eol1vWjon' may be allo1l'.edto. ~  

fte ~ 8Jt ' ...... 1taID: I aeCspl; -the ~ 
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Bhri'll. AlwlthMayanam Anangar: In cas" he i~ iUlpri8OllP:d. it will bave 
to be 'afteT bis release'. Of c(.urse tbtt qUEOstiun of rele!>"" uloes nut apply'to alt 
-cue.. Tbis is tbe mishtke of acceptinj! amendment... oBband. 

Xl. .ulruddln Ahmad: The amendllwnt was acacpted long before. 

Stili II. Anauthallayallam Ayyanlar: It WPS Rcc(\pted just. five minutes be-
fore. A3 ev"ry ca8e dOt's not menn impr:i80nnlent 1 think we must aud at the 
end 'unless a periud of ten years Gr sucb less period hilS elapsed after his con-
~i i  and after bis relt'ase from imprisoUiflent in caS(. of imprisonment'. 1 
an. rIot satisfied e\'en with tb,e. 

Blui K. Santll.&n&m: I suggest tbe ~ l  clause be dropped from "unless" 
to tbe end. 

IIr. Chairmaq: May I just point out, th!l.t it is after a man b86 been convicted 
1hat tbe quest.,n will ceme iu whether he is disqualified and tbereto,re if tbe 
power is given to tbe' Go,emmert of ~  day, tbere JS no danger ot an.} kind of 
inisuae being made of tbis power. Tberefore I do not tbink tbere is anytbing 
inoompatible between ~ i i  and imprisonment. Even if a m8ll i. in 
jail. the Govprnment will Mt release bim. Koturtllly be will be disqualified 
because be is )lDable to attend b;msel£. Tberefole tbere will be no difficulty 
as far as that goes. Tbe difficulty wb1ch the Honourable ).fembel' poiuted out 
win not arise but otherwise it seems; to be consequential to t.he fact that when 
you do not insist on imprisonment but a fine is imposed. tben tbe question ot 
releRAe dot's Dot arise. It is tbe question of conviction tbat comes in. So 
as Mr. Naziruddin pointed out, once b8'v;ng accepted fhe ~  ot do· 
lug away witb imprisonment. you are bound to bave it. 
Bhrl II. Anantbll&yuam Ayyupr: l.[r. Santhanam's amendment is more 

fundamental. He feels tbat it is not as if tbis disqualification attacbes to 
alIV I"llrker wbo is entitled to benefits but i t ~  to members wbo &til 

cbosen 86 memben; of tbe Corporation, the Standing Committee or the Medieal 
Benefit Council. Tbere ougbt to be ntt suspicion attacbed to tbe conduct of-
tbe individuals. and tberefore if once a ~  imprisonment or il! COlt 
vlCted of 811 c!fence involving moral turpitudl, be is the last man to be ~ 

and therefore wby not we do away witb all tbat? Tbe entire further clause 
of exemption must go. Some of our friends.-tbe Premier of Oriesa-w.s 
dillou .. lified and later' on be was allowed to come back. But it was apparently 
a different thing. I 'would therefore, tbougb a formal amendment bas not 
been mOl'ed, agree witb my Honourable &iend Mr, Santbllnam tbat all ~ 
..mrdli from "unless" to the ~  he omitted. 

fte ~  Shrt 1IIl19au 1Iam: I feel inclined to agree witb tbis view. 
Shll X. ll~  May I requ64;t· ;vour i~ i  to move formalily: 
"That io part (d) of claD ... 14 ( ... nwnbered ... daD.e 13) of the Dill, ..u the word .. 

~ i ~i  .... ith the word. ·"Dt ... a "" i ~  of ~ ':<ear", to the elld. be omitted," 
.,. 0IWrmaD: Tbe question is: 
"'That in part {dl of cla_ 14' ( ... ·nombered u d ..... 13) "f tile lIill. all tile "ard& 

.,.inDing with 0", '\lord. 'ont_ a neriod. of len yean', to th .. end. be omitted." 

The motion W86 adopted. 

Ill. CDlmmal: Tbe question Ie: 
"That. d ....... 14 ( ..... "" ~  a. dauoe 13), .. ~  .• tud p.rt of the lIill." 

Tbe motion was ~  

ClaU118 14 (re.numbered 8Ii clause HI). && amendE-d. was added to the Bill_ 

Ill. Jl(utruddm ~  I beg to move: 

" " ~ iD. d&1I8II 15 of tluo Bill. the word" 'from time to time' be "",;",,01." 
Thill expreaeien bill! oome up !leveral tim .. beb:e-the ~"  nlGs\' be 

jDdaed in ita cOilltext in each ease. 1&lId that." ~  .. ~ __ i ~ 

.,. need OD. .ome ocDBaions ~ bave not. been ueei on other 0CII:IIIIiEmI. 
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S!Iri X. 8anthanam: The words are necessary here. 

Shli •• Ananthasayeam Ayyangar: Notwithstanding his persistently 
moving the deletion of these words, we have been persistently continuiIlg to 
have them from time to time. 

Kr. Nuiruddin Ahmad: The difficulty is that the words "from time to 
time" have not been used consistently in all cases. Sometimes they have been 
given up, and at other times they have been inserted. The difficulty will be 
that wherever the words "from time to time" do not appear, the interpret-
ation might be that power could not be used except once. We are ignoring the 
Gene:al Clauses Act and introducing a kind of draftsmanship of our own. I 
have no objection to that, but I only point out the danger of a wrong interpret-
ation in cases where the expression does not. appear, but which would be imp-
lied by the Gerieral Clauses Act. There may be serious difficulty \~

ment .as to whethllr any power may be exercised from time to time though 
it is not specifically stated. The words "from time to time" are implied. 
That is why they are unnecessary, and that is why I want to remove them 
also to rf'move misapprehension in other cases. 

Mr. Chainne: Amendment moved: 

"That in clause 15 of the BID, the word.' 'from time to time' he omitted." 

8hrl X. 8etheam: Here the words are necessary because otherwise t. 
would mean that fees and allowances may be fixed once and for all. It is 
only to allow the Corporation power to change these fees and allowances that 
the words are there. Thll words are quite necessary and it is quite convenien* 
to have them. Even if they are not necessary, it will make the meaning ",lear 
by having them. My friend Mr. Naziruddin wants to have a thing -vrhen i. 
is not there, and when the thing is there, he does not want to have ill. 

Kr. Chalrme: Does the Honourable Member want to press hia amend-
ment? 

Kr; Nuiruddin Ahmad: Yes. 

Kr. ChaIrman: The question is: 

"That in clause 15 of the Bill, the wordo 'from time to tim.' be omitted." 

The motion was l!Iegatived. 

Kr. Nuiruddin Ahmad: I beg to move: 

"That in clanse 15 of the Bill, the words 'by the Central Government' be omitte4." 

The word "prescribed" has been defined. 

'!'he Honourable Bhri .Jagjivan Kam: I think those words are necellSalJ. 

JIr. Nufruddin Ahmad: I do not press the amendment then. 

Kr. Chairman: The question i8: 

"Tha,t. claose 15 stand pM"t of the BiIl." 

The motion was adopted. 

(}lause 15 was added to the BUl. 

• ShI1 •• Ananthasayanam Ayyanp.r: May I say about procedure that. the 
form should be "do stand part of the Bill "? If it is a new chauae that i& 
added, we may have to go in lor a different language altogether. 
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1Ir. ChaIrman: Both forms of words have been used. In the House of 
Commons, they use the words "be added", and here they U5e mOlltiy ",tall" 
~~  of the ~ill"  

8hri E. 8mUwwn: Sir, I move: 

"That in Bub-clause (1) of clause 16 of the Bill, after the word 'may', t.he wm:da 'ia 
t,bo cue of the lirat appointments itself and m the ca.se of aub!l8'}li8U IOppoinkJlellli!l' be 
werted_ .. 

The Honourable 8hri .Jagjivan Ram: Sir, I accept it 

1Ir. ~  The question is: 

"That in Bub-clause (1.) of clause 16 of the Bill, after the word 'may', the ,,"orda 
'in the caB. of the Iil'Bt appeintments itself and in the case of BubBequent appointmenta' be 
m-te<l," 

The motion was adopted. 

1Ir. :JuifuddJn Ahmad: Sir, I want to move a ahort notice amendmeD'_ 
It is of a consequential nature. B.y reason of re-numbering clause 11 aa 
14 and clauses 12, 18 and 14 as 11, 12 'and 18, this amendment. is neoeea&r1 
consequent upon the rearrangement. 
Kr. Ohairman: Is it one of the -a..mendments of WnlllL. notice hus been 

Biven? . 

1Ir. :JulruddJn Ahmad: No, Sir_ I beg to move: 

~  in Bub-c1&use (6) of clause 16 of the Bill, for the figure '14', the o.ga.re '13' be 
IIlbstituted_ " 

The JlOIlO1ll&ble 8hri .Jagjlvan Ram.: That is neoessary, Sir_ 

~  Ch8lrman: The question i.: 

"That in Bub-clause (6) of clause 16 .of the Bill, for the figure '14', the Iigaft '1.3' be 
aubstitutsd," 

. The motion was adopted. 

1Ir. Ch&irma.n: The question il: 

"That clause 16, as amended, atand pm of the Bill," 

The motion was adopted, 

Clause 16, 88 amended: wal added to the Bill. 

Ill. :NUiruddin Ahmad: Sir, I beg to move: 

"That for Bub-clause (1) of clause 17 of the Bill, the following be BubBtituted : 
'(I) The Corporation may appoint .uch other officers and •• rTa1lb u' U may .,.,...ider 

necessary for the eftiaient transaction of ita busin ... : 

Provided that the sanction of the 'Central Government shall be obtained for ~ 
creation of any poot with a maximum monthly salary of :Ii:". huDdred ru.peu 
and abo'vet• u -

Sir, this is a rearrangement of sub-clause (1) of clause 17. In faot, ~  

operative part of "the sub-clause and the proviso have been welded together_ 
I have merely separated the proviso part from the operatiVe part. Tha' ia 
the only ,change. Then there is one little drafting change. For "as may 
l ~ "  I have introduced .. as it may consider neoessary". This. 
of H. verbal nature, but otherwise the efiect is merely to separate the proviso 
from the operative part of the Erllb-clause, I think it is in accordance wit.h 
the accep\ied Jl-Netiee_ 
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'!he Honourable Shrl Jacjivan 2am: I think, Sir, it is better u it Ia. 

Kr. ClIAirman: Does the Honourable Member preal hi8 ameudmenU 

Kr. lfuiruddin Ahmad: No, Sir. 

Kr. Oha1Jm&l1: The question is: 

"That d"" •• 17 etand paTt of the Bill," 

The motion was adopted. 

Clause 17 was added to the Bill. 

Clause 18 waa added to the Bill. 

~ ~~ ~ ~ l  lll ~ lttT ~~  ~ l ~ ~ : 
Sbrl Qoltulbhai Daulatoram Bhatt (ERstern Rajputana States Group): ¥y 

amendment is as under: 

"That in tho heading of e!au .. 19 of til. BiU. loT t.h. .... 4 'emplo:r-', $lot __ 
'iDlnTed PSlSODSI be :IIllbstituted." 

Mr. Nallruddln Ahmad: Thi8 is an amendment to a marginal tIOtiI. 

Mr. Obainnan: As a matter of fact, in the Select Committee Report tha. 
i5 before 1)S, this marginal note nas been left out. 

Shri )to Ananthasayanam ~ There is no h8rm in aCBepting i$. 

Mr. 'Nasiruddin Ahmad: Sir, it has been ruled that the marginal note can-
not be amended in the House because it is not part of a section. But a note 
may be taken and the dr8ftsm.en asked to Bonsider the change at Ii J8i1er stage. 

Mr. Chairman: 1 think it is a better procedure. As it has been held 
that it is not a part of the Bill, the House may not make the amendment, but 
it may be noted down by the Secretary., It is a very necessary amendment. 
but it is not within the purview of the House. 

Shd K, Ananthalayanam Ayyangar: The House may indicate It. opbligo 
th8t the marginal note may be amended. 

10:. Chairman: Yes, the Secretary is making a note ot i~ 

The question is: 

"That dau ... 19 to Z1 .taDd part ~ th. Bill." 

The motion was adopted. 

Clauses 19 to 21 were added to the Bill. 

Xr. Baziruddin AJImad: Sir, I beg to move; 
'''Thai in part (b) .,f el.u... 22 (If the Bill, &ita loll ... ord 'prM:ribod', the ...... 

'by the C.ntral Government' be in.o.Tled." 

Sir, the object of the amendment is that the word "preaerlbed" hu been 
4enned as "prescribed under the Act". But a provision b8a been made tor 
prescribing by the Centre.] Government and another section has been pro'Vided 
where the Provincial Governments may prescribe. They have diBerent ob-
jectives and applicable to different circumstances. but tbe word "pl'e!lcribed" 
has been used promiscuously as "prescribed by, the Central Government" and 
"prescribed by the Provincial Government", In this case all that is said. 
is "prescribed", I wke it that lt is me&nt, in the context. as "preacribed by 
the (".entTal Gavernment", If we do not say that then it win not be known 
wnetbAr the (lenni Government will preseribe under its appropriate rule or tile 
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Provin1'ial Government will prescribe it under another rule. It is better therefore 
to make it oAbsolutely clear. It ia a question of intention. If the Honour!l.ble 
Minister means that the Central Government should prescribe it, then n 
should be made clear. '1 think the Honourable Minister is already aware 
that there are two rule-making powers. Clause 95 gives the Central Govern-
ment the power to make rules. Again clause 96 gives power to the Provinci!!.l 
Goverument& to make rules. The word "prescribes!" has been defined in 
elauee 16 aa meaning "prescribed 'by rules' made under this Art". So 
"prescribed" includes "prescribed by the Central Government under tbis 
Act" and "prescribed by the Provincial Goyerument under this Act". In 
the face of this ambiguity it should he made clear whether it is the Central 
Government that should prescribe or the Provincial Government that should 
prescribe. I think in tlie context the Central Government would be niore 
appropriate, but it is a queation of policy which only the Honourable Minister 
will be able to clari fy. 

Kr. Ohalrman: Amendment moved: 
"That in part (bl of cl.""" 23 of the Bill, .fter t\e ... ord 'pre.cribed·, the word. 

'h:'1 tIoe ('",ntr.i Government' be inoert<,d." 

8ml K. Ananthasayanam Ayyangar: I think the Honourable Mover is right. 
If you will refer to clauses 26 and 95, the powers and duties of the Medical 
Council have been included in the rule-making powers of the Central 
Government. 

TIle Honourable Shrl JagJvan BaJh: 80 it is not necessary to mention the 
Central Government here. 

Bhft II. Anantbuayanam AYY&I!P.r: If YOII want to he more explicit, you 
may do eo. Really, it does not matter whether it is there or it is not there. 
For the aake of uniform:ty, I think you may accept this amElndment. 

Kr. OhIirJlla!l: The Honourable Minister has drawn attention to the faci! 
that already provision exists in Section 95 as pointed out by Mr. Ayyangar. 
Therefore. there is no ambiguity and it need not be cleared. While it is 
necessary to remove i~ i  it is not necessary to bring in points repeated-
ly and overburden the BilL The whole point is whether this is covered by 
Section 95 or not md you may state yoU!' case on that. 

Kr. !lrazlruddln Abmad: I beg to draw the attention of the House to • 
large number of clauses where the word "prescribed" has been used, namelY, 
clauses 15. 29(1), 29(2), 83, 22,  23, 21'j nnd 3"4. Inal1 ~  ~  we have 
said "prescribed by tlie Central Government". In dauses 77(2) and 78(2) 
we have said "prescribed bv the Provin('ial Govenment". We hav"" l ~  
used the expression "prescribed by the Central ~ and "prescribed 
by the Provincial Government" in severa} plac,es .. The real oonfusion hegan bY 
using one expre,.,ion "prescribed" for meaning "prescribed" by Central &II 

well as Provinc.ial Governments, In fact. two different word" should have been 
used, but ainoe we have used the same eX1lression for expreseing rules made 
by the Central Government and Provinc;!)1 Govpmment and as we have already 
provided for the authority which will "prescribe" in various other clauses, 
apart from its being mentioned in clause 95, I submit it is necessary in thil 
case also to mention it. It would m"ke it unifonn and would be .. ~ l l  

fr-ee from ambiguity. I may _draw the Honourable Minister's attention to 
clause 15. 

o '!'he Honourable Shrl Jagj1V&1lllam: May I just point out to my HOil1Ourable 
friend, in order to remove his misapprp,hension. He refers to cle!lse 15. It 
wall neeellary there to mention "Central Government" because that "pn!&-
cribe" d06ll not mean "prescribe under the ~  That means "prescribed 
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b1 the Central Government" 1IoDd that may vary from time to time, Here it 
fa not neces8ary because jf my Honourable friend will refer to Section 95(2) 
(e), be wi!! find that it baH been specifically mentioned there that the rules 
giving the powera and duties of the Medical Beneiit Council are to lie rreao'l'ibed 
by the Central Government alone. 80 ineeriion of the word "Centra ~ l  

ment" here will be superl!uous . 

• r. 0ha1rmaD: The question is: 

"That ill part (u) of l~  22 of the Bill, ~ ""  tbe WOld 'p:wcrlhed', tM ..,.. 
~  the Central GovclUDent' be 'merted,'· 

The motion W811 negatived . 

• r, 0halnD8Il: The question is: 
"Tb.t ·cl.u ... 22 otand p.rt of tbe BilL" 

The motion was adopted. 

Clause 22 was added to the Bill. 

Clause 29 was added to the Bill. 

)fr. lfaUllddln Ahmad: Sir, I beg to move: 

"Tb.t in "la, ... ~ of tbe Bill, .fter t'--ro ....... on· -.uriDg ill l.neo ""-.ad 
IIl<, tbe word 'only' be iIlMrted." 

The text aayl; 

"No ad of the Oorpor.H<Rl, et.c., oball bo deemed to he invalid '" .. MOD of defect· 
er 0 .. Ihe gxoulid that .." lII_ber thereof (8t.ndillg Committee 0 .. Medical Boa!it Cotmcil) 
.... not i~ll  10 bold or coatinUII in <>ffiee 6)/ .......... 01 ny ditqu.liflc.tioill. ................ .. 
The Corporations acts will not be invalid on the ground o! ao meny th.inp, 

one of which is that OD the ground of ~  in the consHution or of an), 
member not being entitled kI hold or continue in office by reBIIOn of any dil. 
qualification. It may be invalid on other grounds, ~  simply becaule of a 
member's dia/luali6cation. For instance it may be invalid because it may 
be that the Act is entirely lIU"" '!IiTIJ'. Therefore. we should make i~ clear 
that the lIl'OCeedings shall not be null and '!Ioid by reason only of any dilquali. 
fication of the members. That is why I have suggested the amendmellt 
leeking to add the word "only". 

'!'he ~ Sbd lali"''' .am: Sir .. I cannot, accept the amendment • 

• r. 0lIaItmAn: Iroes the Honourable Member preaa the l ~  

lit, lI'aISm44in Ahmad: No. 

Xr. OhiUmaD: The question is: 

"Tbal; clao>... 24 lund part of Ule Bm," 

The motioll W811 adopted. 

Claule 24 wal added to the Bill . 

. ~~~ ~" ~  ~~~ l i ~~ 

"Th.t in cit....., 25 of the Bill, tbe followilll{ be .dded .t u.e end: 
'r" .n IC1dI Boardl _ .. or....... lIIut be ... p.-at..!.'." 

- j 

~ m ~ ;If) ~ arm ~ ~ l i ~~ i  (Corporation), 

~  (Regiona.l Boards). ~~ ~~ ~ (Local CommitteeB\. 
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~ (and) ~ ~ ~ ~ ~i  ~\~~ Regional 
~  and Local Medical Benefit Councils) iI<fr ~ ~ ~ ~ ~ 

~ ~~  ~ ;;[t ~ (RegulationB) if ~ ~ am ~ ~~ 'fiT1f 
~ ~ ~ I ~~ (Corporation) #. i~ ~ -«? ~~ 

(Central ~  ~ ~ (nominated\ ~  ~ ;rm iT<!; ~ 

~ ~  l l~~  (nominated) ~ ~  ~ ~  ~ ~ ~ 

~ ~ ~ am ~ ~ -« <I\i (Board) # ~ ~  (Coopol'6tion) ~ 

~ ~ 3lR ~ 'ilfm rn t 1fiTlf ~  ~ i l ~ t ~ ;RT ~~  ~ , 

~~ ~ ~ II ~~ aiti (Regional Board 'fir 'flTT ~ i titm 

fi ~ ~ qaT ~  ~ ,ath: ~ ~ (1.ocal Committees) # Ofm ~ 

~ 1ft ~ qm ~  ~ I ~ ~ 1i ~ ~ f.f; ~ ~ ~~ (Regional 

Boards) ~ ~ ~ l Committees)}';;-T ~ ~ ~ ~  ~  

am ~ ~  ~ ~ ~ R; ~~ iflIl ~ ~ i  ~  ~ i  ~ am: 

~ ~ ~ ~~ (provisiQP) ~i  ~l~ i ~ i 'Ii'i1: ~ ~l  tfO( 

~l l  workmen) ~ ~ ~ (interest) ~~ ~  0'01 a) ~ ftiM;;it 

~  ~ ~ l ~ ~~ ~ ~ fit; ~  (sickness) ~i  

(disabled) 3JR ~  injured) t f<:?I1' m ~l  !l'r<i'r,'jf'f (provision) ~ I 

f(,1f'!T«l # ~ (labour) ctT ~ ~~ ~ f.t;;u ~ 'i ~  ~ ~ Tl'R ~ 

'fiT ~ ~ rn ~ ~ ~ ~  ;l ~ ~  ~ ~  f3f«# ~~ ~  ~  ~ 
~ ~i  t ~  ~  t I tTl' ~ ~" i  <fiT ~i  ~  Ii ~~  ~ fof; t)u 

~ li  (amendment 1fTCf ft:5m' ~ I I 

(EngliBh tl'llnB/ation of the ~~ Bpeech), 

Sbn Lakshm.lna:ayan Sahu (Orissa: General): I ~  ;he foUowitlg amend-
ment: 

" ~ tIl clauo& lIS of the Bill the following be a<.ided at (he end; 

'In .11 .ttth 'Boards """'" workmen must be repre,enl:ed." 

First of all we take up fhe section which i ~  that a. corporation eM 
6 form Regional EoardB, Local. i ~  and Reg;onal and Local 
. l ~  Medical Benefit Councils, and ~  it can give them the power I! pro-
'Vlded In the RegulatIons and thus the busmess can go on. The Central 00-
ftIlIlment will have five nominated memhers on the corporation but otbBl' 
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membel'B will not have much faith in nominated persons and the work of the 
Board will su1l'er for want of cooperation among its membel'B. 

Secondly I beg to say that the functions of Regional Boarda 
and local committees have not been amplified in clause 25. If the Regional 
Boards and Local Committees wiU meet ouly once how can we know, what busi-
cess they will transact and how. This should be made clear in the Bill. I 
therefore want this provision. If this is done the workmen will certainlY 
take interest and we can say that the present Bill has provis:on for the 'sick', 
the 'disabled' and the 'injured'. In factories the condition of labour is lIuch 
that well placed persons do not care for labour at all and generally it is found 
that they are not the best friends of labour. I therefore request that my 
.amendment be accepted. ~ 

1Ir. 0haIrman: Amendment moved: 

"That in clause ~ of the Bill the following be added at tho end : 
'In all such Board. some workmen mUllt be represented'." 

Does the Honourable Minister accept this amendment? 

'!'he Honourable Shrl Jagjlvm ltam.: No, Sir. I have every eympathy 
with what the Mover has said; but I may point out to him that in all these 
bodies, it has been provided that thettl will be workers' representative. n 
may be possible that the representative may not himself be an actual worker, 
but all the same it is for the workers to see that when their organizations are 
8sked to send representatives they do send some actual workers. I have 
every sympathy with that. There is no necl!ksity for the proviso as suggested 
by him and therefore, I do not ilCcept the amendment. 

Shrl Lakshmlnaraym Sahu: I beg leave of the House to withdraw my 
.amendment. 

1Ir. 0hAlrman: Has the Honourable Member leave of the H6ilBe to with-
draw his amendment. 

The amendment was, by leave of the Assembly, withdrawn. 

1Ir. OhaIrmm: The question is: 

"That clause 25 stand part of the Bill." 

The motion was adopted. 

Clause 25 was added to the Bill. 

lIr. 0ha1nnm: The House will now adjourn till 10-45 A.M. tomorrow. 

ThB ASBembly then adjourned till a Quarter to Eleven oj the Olock on 
Friday, the 2nd April 1948. 
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INTRODUCTION 

In the following pages. an attempt has been made to formulate in concrete 
form short-term plans for the development of 42 industries listed above. which 
we hope to execute within the next 3 years. It will be seen that the executioD 
of the plans in most cases will be dependent on the availability of steel. cement, 
coal and transport. The requirements of each industry have been separately 
given. 

2. It is clear that if these plans are to materialise. it will be necessary to 
provide immediately for a million tons of steel by imports. The present de-
ticiences of a million tona can be classified as follows:-

Tona i ~  

(i) Mild steel. Heavy struetmaI. Rolled Sections. i.e. I beams. Toes, 
abgles & Channels 2 

(ii) Mild st.eel. light structtaals, RoDed Sections, i .•.• Toes. Angles 
& chBllIlels l! 

(iii) Mild steel bars '" rods a 
(w) Mild Stool plates 1/8' to I' thiok 

<e> Tin pi&te 0'1i 

''''1 Black Mild Steel Sheets & Strip o· Ii 
("ti) Corrugated galvanised shoots; 

10 
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3 .. Equally serioUs is the supply position of oertain other raw materi&la 
which need to be imported to tide over the present diffioulties. These are to be 
found in Appendix 'A.'. 

4. With regard to coal, the present deficiency in supply is largely due to the 
Iiranspor1i difficulties. It will be seen that for various industrial deve!opments, 
we will roughly need another half a million ton& of coal per annum from 1949. 

5. The position regarding cement is clearly explained in the note relating to 
She Cement industry. .  . 

6. 'As regards transport, it is extremely difficult to assess ·the require,?ents 
of various industries. Every industry has reported that unless the transport 
problem is solved, improvements in the industry cannot be effected . 

. 7. It is understood that the Tatas are taking steps to establish a dyestuff 
industry in India in co-operation with. the I.e.I. No accurate information is 
available in this Ministry about the probahle requirements of steel, coal, cemen_ 
awl. transport which the industry will require iJn the next three years . 

. 8. For taking an effective . part in implementing these various schemes, B 
large number of scholars have been sent abroad, many of whom are returning 
to India on completion of their studies. There is a considerable re'uctance on 
the part of industry to employ these scholars even when they h.'1.d practical 
training. Unless the industry realises that it is necessary for them to have 
new blood, they will remain anaemic. On the other hand, the unemployment 
of these technical men is likely to have serious repercussions on the future in-. 
How of technicians. In the table be!ow, an attempt has been made ro assell 
the requirements of technical personnel for the industry on the fl'asis of the 
new capital that has been Hosted in 1946. 

New capital Estimated reqiuremomta 
Industries floated in 1946 

(in lakbs) 
A B a 

Glasa cerami"" 213 10 30 20 

ObmnioaIs Drugs 570 20 100 Z50 

8oaps& Oils (excluding edibla oils .. V,anaspati) 110 8 10 

Bayon Art ~ 402 6 so 20 

Paper, BoaM, etc. 281 10 50 150 

PIatestica 50 10 .40 tOO 

Leather . 85 5 13 35' 

Oomen' 463 10 !O 11& 

Wool ... 137 to 36 100 

Rubber • .- 117 94 188 

~ 1,242 25 150 1,000 

~ 910 25 150 SOl) 

NOIl-fmrowt .......ua 98 6 45 25(). 

¥aohine Tools 122 100 400 ~ 

'A' .. =Expsrts 

'B' =Teclmicians with BtIperior qaalifioatiolUl 

'C' =1.0 .. "" grade *hnioians inoluding mechanios 
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PAR'!' II 

1. In the ebon-term p,la.ns which have been formulated in·this note, no re-
ference has been made to the development of engineering industries which will 
manufacture machinery for (i) Agriculture, (li) Dairy, (iii) Textile, (iv) Hosiery, 
(v)" Sugar, (vi) Paper, (vii) Leather, (viii) scientific and surgical in1ltruments, 
(bt) films and photographic equipment, (x) mining, (xi) chemicals and electro:. 
-chemical industries. Yet these are key industries which should bc the basis of 
all planned development. With the. exception of limited production here and 
there, no progress has been made. Too much stress cannot be laid upon ac-
celerated development in this field. Private enterpri1le has been shy for lack 
<If technical experience and legitimate doubts about reasonable profit. It is 
auggeited ~ 

(1) these industries be sponsored under the auspices of the State with 
luch &IIIlOCiation of private capital as is a vaila ble, and 

(2) a Development Cell be immediately set up in the Mini1!try of In· 
dustries and Supplies which will plan, prepare detailed blue prints 
and generally look after the establishment of the industries enu-
merated above. The Provinces m-ay be .requested to actively 
associate themselves with the Centre in this enterprise and, for 
that purpose, it is desirable that these industries should be so 
diapers that each Province has at IABst one such industry within 
its bo:rders. 

2. The manufacture of exp!osives for civilian A.Ild industrial requirements in 
bother subject which is already receiving the attention of Government. It is 
necessary to formulate· plan1l early for the mll.Ilufacture of these exploeives in 
the Ordnance Factories. 

3. At present, about 3 million tons of soft) coke are being produced by stll611: 
-burning entailing considerable waste of l ~  by-products. Tt has now been 
found in England that efficient recovery of by-proilucts can be made. which 
makes soft coke manufacture an economic process. . This subject has received 
the cursory attention of various experts in Indill. from time to time but no pro-
gress seems to have been made. It is Ruggested that the State should take up 
thl" DS one of the important industries. the establishment of which will have ita 
~ i  on various' chemical industries dependent on coal tar by-products. 

4. India's coal resources are limited but, at present, much of the first class 
ooal is being wasted by the Railways. Immediate steps should be taken to see. 
whether the Railways could not burn coal with high ash content. . 

6. Our resources of petroleum are very limited and, therefore, for na-tional' 
self-sufficiency, it is absolutely .essential that we should have a plan for the 
production of synthetic petroleum by the Bergius process. It is possible that 
luch a plant may be available as a part of the German reparationl'i and in· 
lItructions ~  be issued to be on the look-out for one and have it im!talled' 
in 's suitable area to aim at a production of 100,000 tons of fuel per annuni. In 
this connection, attention is again invited to the question 01. distillation and 
retining of imported crude oil in India. This will give valuable training. in 
the methods of Petroleum Technology and will be a considerable saving to the 
tall-payer. 
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ALCOHOL INDUSTRY 

OBaCTIVB8 

1. 100 per cent. increase in production of power alcohol . 

. 2. Production of acetic acid* from alcohol.* and acetic anhydride. 

S. Establishment! of production of Butyl alcohol and Easter Solvent. 

MEASURES 

1. Assistance in respect of ate-;i-non-ferrous metals etc .• wiII be required. 

2. There is now no production of Acetic acid in ~ country. Plan to pro-
duce 300 tons per annum of acetic acid and acbti\l anhydride.y end of 1948. 

S. Plan j;o produce 2.000 gallons a month of Butyl alcohol for oonversion to 
Butyl acetate by end of 1948. MIs. Shadilal Chemical Works will be producing 
2.000 gallons of butyl alochol by fermentation. 

Probable amval of Plant & MCliChinefil: Approx. value 10 lakhs. 

Requirements of adjuncts in respect of two dillti!leries e:J:Pandtrtg production 
lOUT distilleries in proceS8 of con8truction: Biz new diltil/.eriel envpage/l jn 

~  Acetic acid plant: Butyl Alcohol Plant. 

"" ".,., 

Non-ferrous metaJs (copper tubes. rods ""d s,heets eto) 

Cement 

~ .. 1 

Power 

2.500 tons 

600 tons 

2.000 tons 

30.000 tons (AnnU&i) 

300 Kw. 

AUTOMOBILE INDUSTRY-TRUCKS. LORRIES & CARS 

This Industry being of strategic importance to India. will be given ,a high 
place in our short-term plans. It will also be the training ground for labour. 
required later in the long-term plan for aircrafti manufacture. 
In 1946, Government gave permission and assisted (a) Messrs. Wa.'chand 

Hirachand & (b) Messrs. Birla Brothers to floo.t (a) Premier 
Automobiles, Ltd .• & (b) Hindustan Motors Ltd., the former in Bombay and 
the latter in Calcutta. The Automobile Assembly porlion of the Bomb:IY 
factory is in operation now and that of the Calcutta factory is expected to be 
ready in January 1948. Those portions of the factories, in which Engines will 
be manufactured are in course of construction; a fair portion of the machinery 
has arrived and the remainder will arrive in the next year or 110. 

Va.\ue of Plant & Machinery which h ... arrived for tbe two factories 
but not yet inIlta.lled... . -15 _ B.s. 2 Crorell 

Estimate of additional Plant & Macbinety likely to .. rrive £or inst .. l-
Img in the ne" t  3 years . Rs. 3 Cro""". 

" 'When the above plant has been installed, ourcapacit:v will be 30,000 
vehicles pet ann'Um. Onr demand is likely to be 30.000 vehicles in HW3, 36,000 
in 1949 and 45,OOO,.in 1950. To bridge the gap pennission will be given for 
the construction of a third fact'Ory; plans for this third factory may be t"ke .... 
In hand immediately: " 
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To oomplete the two factories mentioned above, t.he following raw material. 
and transport will be required: 
o.mant 

Coal l>uBt for burning bricks 

8Nel 

3,000 tons in 11148. 
1,500 tons in 1949. 
4,000 tone in lU48. 
2,000 tone In 1949. 
2,000 tone in 1948. 
1,000 tons in 1949. 

Teleplume CODlI8Ctiona 

.-
1. PrIM.., P""",--

lUisting capacity 

Pn!eant production 

Domeatio CCJJl8Wl1ption 

8U1pl ... 

200 Nos. in 1948. 
100 N 08. in 1949. 
8000,000 tone miles per m""",,'" on E.I.B. 
Q.I.P., and B.B.C.I. eystama. 

BICHROMATES 

(1\11 figures in tons per a.nnum) 
(5 unite economic 3,000) 
( u uneconomic •• ) 
6,000 

3,000 

2,400 (Tariff Board'. eotilnate) 
600 (can be stepped up to 

1000/2000 

This is one of the successful wartime industries of which the late Supply 
Depo.r1ment could be legitimately proud of, as the industry is meeting all in·" 
ternal demands and has ~ l  export markets. Photographic quality has 
also been developed. . 

2. BhoTt·term plan 

No increase in capacity contemplated but part of the idle capacity can be 
utilised (i). by stimulating internal consumptipon i.B. mineral khaki dyeing can 
be encouraged (ii) by developing export markets and thus earning 16 to 20 lakhs 
rupees ~  foreign exchange. Uneconomic units should be forced to improve 
their efficiency or to go out of production. 
8. What it involves 

(i) Raw material-soda ash-l00 per cent. requirements of efficient units 
should be met i.e. some 4,000 tons soda ash per annum plus 1,000 
tons for 8 months stocks for uninterrupted production. 

(ii) Some of the efficient units in the Bombay area have already develop. 
ed export markets which have more than absorbed tbeir surplus 
with the result that they have sold forward up to March/April 
1948. . • 

It would nevertheless be advisable to tackle the expc;nt trade at Govt. 
level by bringing our Trade Commissioners in U.S.A., Canada" 
European countries into the picture. 

(iii) GoVt.-had" promised. to make sulphuric acid (another raw material-
available at RH. 160 pM ton). This promise is to be made good 
(see sulphuric acid plan). 

(iv) Some 200 tons of steel for remodelling furnaces or rai-sing the unit 
to an economic one as recommended by the TariJf Board. 

4. A<'fion .,equired. 

Please see prepage. 
BICYCLE INDUSTRY 

Bioyole Industry can at present meet about 17 per cent. of India's estimated 
~  Our Short·Tenn p'an should be aimed to reach the target figure of 
l ~li i i  at the ehd of 8m year. 
The fim fJJuue of the plan wm be to develop the existing units within a 

J8V (i.e. 1948) to meet 40 per cent. of the demand for Cycles and 100 per oent. 
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of the requirement for Ball Bearings ou!y_ Preliminary arrimgemenfa for the .. 
expansiona ale &:!moat complete and the present position is as follows:-

(<I) Velue of pl.nt '" ~ which h ..... tri .. ed C.;.. Bicycle F.." 
tcril!&, but not )'et installed _ 

(b) Value DC Plant & M.chinery lil<&l), to •• ~i"  in the Bioyol .. Pee_ 

toties within n8][t 3 to 6 ",onthe •  • 10 La .. 
(e) do_ fotB.UB..-ciqPlant. .0 ..... 

To complete the aboft projootoo tbe £oIlowing n ... mat&iAla lOUd traA8pOtt ",ill be ."'lUI ....... 
Steel 756 toas (Re!MM fw 350 toGa .I .... dy 

Dement . 

OoaIDn.t to B""" Brieb 

900 toas 

800 taD8 

do 

do. 

l'8COIDmeGded) 

Cor .00 toile do. 

~ ~  do. 

n,,,,,,,pott _ 2 million ton mile. on E.I. B)'., B.B. <I; OJ. RI)' ..... d B. N. Bl)'_ 

Tho ~  phc86 of the plan will bo·to select private li~  to stan 
8 more new ~ i  Two for the manufacture of complete Bicycles and one 
for the manufacture of Freewheel$ and Chains. 

It may be difficult to find private enterprise to start a Chain aud Freewheel 
manufacturing factory unless the Government take initiative' to finance 50 
per cent. of the CapitaL BeCAuse an elJonomical unit for these items will pro-
duce much more than the requirement of the home market and wiIl ha-ve to 
depend ultimately on export trade. • 

The location of two Bicyc1e Factories should ~ l  be at Calcutta or 
Bihar and in Madras. The chain Factory may start near the new BalI Be8!"ing 
Factory at Jaipur where labour will be trained for precision work with specia-
lised steeL The' Rollel'!! for chain and steel balls for the Free-wheel should also 
come from that Factory. 
To start these new FactOlies it will be necessary to import machinery worth 

about Rs. 45 lacs. The building materials and transport that wiU be necessary in 
1949 is estimated l1li follows;-

St.eel 

Cumvnt 

Coel Dnst to burn Brick. 

TtaDApott 

~ li  "nd 'I'..-,.t: 

(IJ Eziatiag ~ 
(ii) ~ Prodaation 

(iit) ~ (e.b.ort.term) 

(e) I_;a prodociion 

p1anned at to be plamIed 

3,600 tons 

1,800 to .... 

800 ton. 

5 million too mil .. on B.N. BI)' •• nd MA 8. 
M.Rly. 

CAUSTIC SODA INDUSTRY. 

(An 11gun. in ton. pM 1ID!lam.) 
Oapocity 

10,600 Electrolytio lInita=3 6,2&0 

3,0tI0 Lime.Sod. Unit = I 5,250 

100,000 Idle oap.city 7.500 
N.... cap.city pIanmd QI' 

to be pIanDed l1li,500 

Idle 

91,(100 N"", 

117,000 

7,GOO 

89,600 

117,000 

~ " ""  • 
EIeotJ-o)ytie S 4,500 (will go into 

production in Jl • ..,h 
July 48. 
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Electrolytio 12 

1Ml) P1anta for which import Iioenoee have 
been granted. 

Prooesa Units 

LIST AP&lL .llt'OO 

28,600 

(lapacity 

-; Production capacity already planned 
(U)& (ID) 

AddexistiDg capacity. 
33,000 
10,500 

43,50 

Of thia 45,500 only 80,000 may materialiee. The rest will have problema 01 
ehlarine utilisation (by product of electrolytic pla.nts) which may not be solved 
in the short term or may be given up by the firms. 

(ivy Capacity still to be planned New 89,500-43,500-46,000. This quality 
of 46,000 is best planned not by electrolytic but by causticesing (or time-soda) 
process. This· will therefore be linked with soda ash plant (Please see Note 
E on Boda Ash.) 

The lollowing are the emting pla.nts in difterent areas and their capacity . .. 
Area N ... oj PImvs P_ bn....z 

Oapac;t.p 

Auam Nil. Jfil. 

Bombay 

Punjab, Delhi, U.P. Baroda ... 

Nil. 

Nil. 

1,')0 

Nil. 

1.600 

7,500 
Nil. 
-------, 

3 10,500 

Import licences have been iesued to 15 firms and the plants will be located 
sa follows:-

Ana NewPlm>t8 ~  OOpaofty 

Assam Nil. Nil. 

Bengal 2 3,000 

Bihar Nil. Nil. 

Bombay 4 7,500 

Madras 5 13,500 

Punjab & Delhi 1 1,500 

U.P. 2 6,000 

Baroda 1,500 

.. Total 15 33,000 

The requirements of various adjuncts tor theereetiml and running of thee 
additional plants will be as follows: - "~~  

AreG Roqu,inment A .... ~ Requirement 
oJ Sled SoU Power Ton Mikage. 
(To .... ) To .... K.W.H. Row_io18 

Aaoam Nil. Nil. 

Bengal 1,200 6,000 105,00,000 84,72,000 

Bihar Nil. Nil. 

Bombay 2,800 15,000 262,50,000 6,90,000 

MAdras 4,100 27,000 575,50,000 17,64.000 

Punj"b& Delhi. 600 3,000 52,50,000 30,22.000 

U.P. 2,000 12,000 210,00,000 132,48,000 

BarOda '. 600 3,000 52,50,000 18,00,000 

Tntal 11,300 66,000 1155,00,000 29,IU,600 
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'. 
Out; of 15 plants licenced two have already arrived and are under ~ i  

Out of the remaining 13 six firms are known to be definitely going forward with 
liheir plants, while the other seven do not seem to have solved their iniiiBl 
problems like the utilisation of chlorine. 

ActjoJto-_IIggestea: 

1. To cancel licences where no interest has been .shown by the partiea con-
cerned to implement the . licences . 

2. Active procurement assistance for plants through the goods offices of 
India Supply Mission and India. Supply Commission U.S.A. & U.K. r8llpeG-
tively. 

3. Techni.ica,J advise and help to be given in solving the problem of cjJ.lorina 
utilisation. 

4. To get the importers of soda ash plants to order out or loeally.fabricate 
caus1li.cising equipment for a part of their soda ash production. 

CEMENT INDUSTRY 

PABT II.-SHORT-TEIW PLAN. 

The requirements of the Cement Industry in connection with the Ihor'--
term plan of the Government are shown in a series of tll,lUes giving the infor-
mation required as compiled by the Hon. CoJ;LSulting ~  (Cement) to the 
Government of India who explains that he has ~ all the ~  

factories which are in operation and which may be expected to be in operation 
by the end of 1950. He has stated the rated yearly output for the factories on 
the 1st of January 1949 and the rated yearly output as it will be on the 31st of 
December 1950 and this list will be in accorqance with the sc.hedule showing 
new capacity included in the C.;E. (C)'s report of September 1947. 

On the subject of raw materials tlhe C.E. (C) reports:-

1. Haw Materials which aTe difficua to obtain. If any. 

The main raw materials required for the cement industry are limestone-and 
clay and in few cases bauxite and laterite. None of these raw ~ l  are 

difficult to obtain as the cement factories are  usually constructed at sites where 
luch raw materials are available, and in practically all cases the raw materials 
are carried to the factory on the factory's own rails and with their own wagons. 
In a few cases a certain amount of transRo,t on Government railways is in-
VQlv:ed. This is calculated -in schedule No. 4, under "S.UDdries." Apart from 
\he improvements' calculated a few "I'I'ot'lrs obtained small quantities of bauxite 
and laterite by Government railways, but the amounts and the distances are 
negligible. 

2. Gypaum. , 

A secondary raw materiaJ is gypsum. Gypsum is obtained mainly from 
the salt range in Punjab (Khewara) from deposits in Bikaner and Jodhpur, and 
from small deposits fl,om Kathiawar and ~  India. [The C. 1. (C) is not quite. 
certain whether the cement factories still receive gypsum from Khewra but has 
taken iii for granted they do]. The' only alternative source is Bikaner and 
Jodhpur. The amount.6 required for each Cement Works as well 31! the distance. 
from the source sregiven in Schedule No.3. 

3. Gunny Bags. 

Another seconda.ry raw material is gunny bags used for pecking. Such 
gunnies are received from the Ca.lcutts region and the number of bales required 
for each fMtory S8 well DB thE' i~~  from the factory to Calcutta. sre given 
in Scbftdllle No. S. 



2970 CONSTITUENT ASSEMBLY OF INI;IIA (LBOIBLATIVB) [lST,.\paIL 1948 

4. Ooal. 

In Schedule No.2, the C.E. (C) has indicated the amount of coal whicb 
will be required by the factories at the end of 1950 (all the figures in the 

~ l l  having ~  calculated for that date). Most of the coal has to be 
obtamed from the Bihar and Bengal Collieries and only in the case at a fe". 
works is coal used from Local sources. The Schedule shows from where the 
coal is obtained and the average distance to the works. It is impossib!e to 
state exactly from which colliery the coal is received as this may vary from 
month to month. 

6. Steel. 

~ normal requirements of iron and steel for maintenance and repiare of the 
works are not very considerable, for instance, the whole requirement of A.C.C. 
is 100-200 tons per month. These amounts and other materials which require 
railway transport have been included ,.nder "Stores in Schedule No.4". The 
figures in this Schedule are estimated, but in the view of the C.E.(C) ~ 
quantities are negligible compared with the other raw materials required. 

It is different with steel for extension. To build a new cement Works, ii 
requires between 1000·2000 tons according to circumstances and to construct 

• an extension of an existing Work\; it would require 500-1000 tons. 
Schedu'e No.5 indicates the approximate amo\lnt of steel which will be 'reo 

quired by the Worl. in question during the next 3 years. 
The C.E.(C) .bas ndt included steel which has already been allotted, al!lO 

he has not calculated steel for maintenance and repairs which has been con-
sidered under "Stores". The steel requirements for the next It years for the 
first 12 factories have been worked out together with A.C.C. 

6. Railway. Movement by Zone8. 

It will be noted, for all materials mentioned above, the Schedules indi('ate 
amount.s and sources as well as the distance .of the factory from the ~ l  

From these schedules the railway movetnents necessary can easily be calculat-
-ed. 
In the case of cement, the main ~  to. be fed, and the average distance 

eannot be filled in from information at present at my disposal, but this infor-
mation can be obtained, if required. 

Name of Works 

2. BhupendrB 

11. Coimbat.ore 

4. C. P. 

-Ii. Dwarka 

~  Khalari 

7. Kistna 

11. Lakheri 

Sd/-H. E. ORMOROD. 
Han. Cement Adviser to Govt. of India. 
8,'w1ul.e No.1 !1.11-11 

Rated Rated 
y ..... ly Yearly 

Sly. Address Outnut OutPll' 
1/1·1948 31/12·19110 

Bsnmor G.I.P.Rly. • 60,000 60,000 
GwaUor State. 
Smajpur. 
Patiala Sbate. 

N.W.Sly. 100,000 200,009 

Madukkarai S.I.Sly. 180,000 2110,000 
Madras Pro 
Kymore G.I.P. Sly. 250,000 350,000 
C.P. 
Dwarka 
Baroda State J. &lid D .Rly 180,OOG 180,000 
Kahiawa.r 
KhaJari E.I_Rly. 100,000 100,000 
Bihar. 
MBIlgalagjri M. & S. M. Rly. 80,000 180,000 
Madr .... 
Lakheri 8.8 andC.I.Rly. 225,000 125,000 
Bundi Btaie 



• 
N .. m', of Worke 

II. Porbanar 

10. Shah .. b&d 

11. Chaibaa. 

12. Bal&sino. 

13. Roht .. IndIDtri .. Ltd. 

. 14. D .. lmia Dadri 

15. Da.hninpllram 

HI. Sone Valley P. C. 00-

17. Andhra C. Co. 

APP.NDm 

Sehedule No. l-contd . 

RI,.. Addr .... 

2911 

Rated ,Rated 
y .... rly Yearly 
Output  Output 
1·1.IMB 31·12.1950 

Porbandar, Gondal 40,000 40,000 
Porbanda.r S", .. , Kly. 
E&*101 .. var, 
iihahabad, O.I.P. RI,.. 240,OOU 240,000 
Hyderabad State, 
Ihlnkpani, B.N.RI,.. 100,000 200,000 
Bih .. r. 

Sevalia, B.B.4: C.I. 100,000 
Bombay Proy. Rly. 

Da.lmia.naga.r, •. 1. BI,. 150,000 300,000 
lIih .. 

D .. limia D .. dri, B.B. '" C.1. Rly 4,0,000 70,000 
Jind State. 

Da.lmia.puram, 
Madru. 

IURI,.. 70,000 220,000 

J",pl.., 
Bihar. 

E.I. RI,.. 200,000 200,000 

Bezwada, 1I.AS. Kly. 30,000 90,000 
Madr .... 

18. Myaore Iron "" ~  "'.r_ Bhadravati .,..ON State Bly. 20,000 60,000 
MY"""" 

19. Ka.lyanpur Ba.njari, 
Bihar. 

20. Jhajha C. ... Ind. 1.*d. .Jh&jha 
Bih .... 

:!I. Shree Digvijay Oemant Co. I IJ.IUII88&I' 
(Hawanagar). 

22. India CeJIlant Ltd. 

23. Tra.vancore Cem. Ltd. 

I 

3 

4 

:0 

• 
~ 

II 

\I 

10 

11 

U 

III 
U, 

CEMENT 
Konthl,. 
tone 

s.ooo 
-4.,1100 

23,0011 

13,000 

18,000 

8,800 

16,000 

1f,000 

a,800, 

20,000 

1I,lIOO 

I,lOO 

,15,000 
' '5,800 

Tinnavelly 
(Madr&l). 

Kotta.yam 
(Tr .. vancore.) 

Schedule No. 

Outgoing 
IIlOftdlento 

to 

, 

Av .... 
di.t_ 

DehrI 38,000 36,000 
LIght 
BI7. 
X.I. Bly • ~  12,000 

J:.a.D. Rl,.. 

11.1. BI,.. 

g 

COAL 
montbly 
tons. 

2,200 

~ 
6,000 

111,000 
Oil,),,-,, 
',000 

',800 
6,000 

111,000 

1,800 

9,000 

11,300 

1,800 

1',000 

1,.00 

, (Incoming) 
movement. 
from 

Bengal 

C.P. 

Port Okha 

Bihar. 

Beqal' 

Bengal 
.. C. P. 

~ l 

Bingarenl 

Benpl 

100,000 

100,000 

60,000 

_APProx. 
~  

800 

1,100 

1,300 

100 

28 

iO 

7iO 
1,000 
200 

1,500 

200 

200 

1:100 

SOt 

J,800 



1975 CON8TITUBNT ABSDm.f 011' INDIA (LBGIBLATIVE) [1sT .A,PRIL 19'49 

Bohedul. No . .9-oontd. 

CEJ(ENT Outgoing COAL (Incoming) 
Works J(onthly movement. Ave •• monthly movementa Appro%. 

tOM to diat.&no •• toDll from distance 

HI 18,000 4,500 Bel1gal 1,250 

If! ~  8,1100 100 

17 7,1100 1,100 700 

18 4,1-00 1,200 1,300 

19 3,000 1,600 3()0 

20 1,000 600 150 

Oil 

21 8,300 i,OOO Port Oltha 80 

lit 8,100 !,OOO 
Oil 

Bengal 1,400 

23 4,100 1,000 Coc.hin By sea. 

S'ohedule No. 3 

GYPSUM (Incoming) GUNNIES 
Works Monthly mo\-emen' Appro][. Monthly Movements 

Tons from dilI'"",.e Aprox. 
Da ... f .... m dista.nce. 

1 200 Jodhp .... 180 ~  Calanti .... 850-

2 660 Khewra. 165 11M ~ 

3 920 Trichinop. 150 920 1,300 

" 1,160 Jodhpur. 685 1,160 676 

5 600 Jamnag ..... 60 600 1,600 

6 ~ Khewra. 1,150 310 150 

7 600 Trichina. 400 1i00 750 
Siurupeta. 

8 1,080 Badwasi. 300 1,100 1,000 

9 150 Jamnagar. 60 130 1,li50 

10 800 Tricllinop. 600 800 1,200 

II 660 Khewra. 1,250 660 250 

Ii 335 Jodhpur. 400 130 1,100 

11 1,000 Khewra. 1000 1,000 350 

14 235 Khewra. 450 230 1,000 

15 720 Trichiuop. 200 720 1,250 

16 660 Khewra. 1,050 600 350 

17 SOO Trichina. 400 300 750 
Suluru peta. 

200 165 f3,OOO'" IS 165 Triehinop. 

III 120 Khewra. 1,056 120 350 

.20 40 Khewra. 1,200 40 200 

21 ~ Kathi .. w ..... 20 330 1,500 

21 115 Trlchlnop. 100 130- 1,400 

23 1M tOO, 165 1,350 



STORES 
Works Monthly Movements 

Tons from 

20 Bombay 

2 60 Bombay 
Caloutta 

3 80 Mwaa 

4 80 Bombay 
5 60 Bombay 

1\ 40 Calcutta 

tlO Madraa 

8 80 Bombs:", 

9 20 Bombay 

10 60 Bombay 

11 60 Caloutta 

12 40 Bombay 

13 80 Calcutta 

14 20 Bombay 

15 60 Mwaa 

16 60 Calcutta 

17 40 Mwaa 
18 20 Madr88 

19 20 Calcutta 

20 10 Calcutta 

21 40 Bombay 

22 40 Madraa 
Mwaa 

23 20 Cochin 

APPBNDIX 

Schedule No. , 

SUNDRIES 
Appro>:. Monthly 
distance oOlllDlodity 

Movement,s Souroe 

Tons 

750 • Limestone 7.800 Samai 
Khailaro 

1.050 
..... 100 
300 

675 Clay 7,000 Okhamandi 
600 Magasar 

150 
K""a 

275 LimBlton8 2t.000 Sitaram· 
puram 

600 

650 

375 

250 

300 

350 LimEliitone 40.000 1Ianjari 

1,050 

350 

350 

2973 

Appro>:. 
distance 

87 
30 

14 
a 

7 
70 

10 

3.000 
250 

Lim""tone 12.000 Nadikude By River 
Qunaeneni 

350 

200 

450 

550 

By ...... 

Sohedule No.5 
~ l required for Expansion of Cement Industry during next-a years up to 
31-12-1950 (including modernisation Ol existing works, maufacture of 
cement, machinery, housing, etc., but exclusive of maintenance and 
repairs). 

~  ofWerks Works Total 
Construction Homiing Tons 

1. Banmor (Modernisation) 150 150 30Q 

2. Bhupendl'a (Extension) 50 150 20(l 
3. Coimbatore ( ) 600 200 800 

4. C. P. ( ) 250 250 500 
5. Dwarka (Modemiaatioll) ~  150 1.350 
6. Khalari 0 100 100 
7. mstna (Extensi6n) 800 200 1.000 

8. Lakheri ( ) 6;;0 250 900 
9. Porbandar 0 1:;0 350 
10. Shahabad . 100 250 .350 

----.--
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__ "--________ Schedule No.5 
~Name of Works • Works Total 

Construction Housing Tons 
--.. ---

11. Chaib""" (Extension) 400 250 650 

12. B&lasinor ( ) 3,300 
(incl. r .. illl 
1700 tons) 

13. Rohtas Industries 1,000 1.,000 

14. Dalmia Dadri (Modernisation) 100 100 

15. Dalmiapurarn (Extension) 1,000 200 1,200 

16. Sone Valley (Moderniaation) 300 300 

17. Ajdhr .. (Extension) 600 600 

18. My.mre Iron &. St. 

19. Kalyanpur (Completion) 200 200 

• 29. Jhajh .. C. &. Ind. 

21. Shree Digvija y  . (Completion) 600 600 

22. Indi .. Cements . (  ) 1,000 i,OO I 

23. l'ro.vancore CerneDl ( ) 600 600 

4,500 
-----
20,000 

The monthly demand ~  steel for Maintenance and Repairs have been in-
cluded under "Stores" and &.mount to ~ 800 tons per month for all WOt'ks. 
This gives a total consumption up to 81-12-50 of 10,800 tons. 

CEHAMICH 

58. Existing :Factory-

Total produc.tion of the above (including white wat'es, ,,·bite glazed ":"c'p,) 
working at 70 per cent. capacity-28,OOO tons (apptox.) 

No. of new factories starting in the course of next 8 years--12, 

Plan. 

(1) to increaie the production by 711 per cent. in. the pourse of next 3 yearl . 

. (2) to i~  new factories coming up-for produetion of white wa,res. 

(3) to encourage industrial,ists to .'stablish factories in areas where no fac-
tories exist a.t ~  

(4) to improve t,he qualitY' of wares. 

Capital Equipment. 

Capitar equipment to the exteut of nearly Rs. 5,00,000 ordered outland are 
expected within the next three years. Machinery and equipment to the va.lue 
of nearly Rs. 3,00,000 have already arrived in 1947. One of the factories is 
changing their kilns outright and converting them to modern tunnel kil118. 
Equipment !IDd machinerj in t.his connection have already arrived. 

Re.quirem.ellts JOT increasing production: 

Steel. 

Steel released for ~ i  and new constn1ct,ion during 1947-133.5 tl)"S. 

Steel reqUired for extensions and new COl1stru'ctions in t.he CQUl'se of :lext 

8 ~  tons. 
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Most of the stee'rwill be required in the form of heavy and light structurals. 
Arrangements have to be made to' release steer to the industry. 

Cement. 

Cement release in 1947-Nil. 

Cement required for 6xpa,nsion, new construction, etc., duri"g the next 3 
years.-About 1,000 'tons. . 

• Power 

.Power connection recommended in 1947.-•. 

Power required in the course of next 3 ~ ~  K.\V. apJ?l'ox. 

30 per cent of above will be requii-ed in Kathiawar, 30 per cent in Bengal 
area and the rest at different plHces all over India. Bengal area is alrendy COn· 
gested in connection wit.h electric. power hut it is expected that Damodar Vlli. 
ley pl'ojec't will come into operation within t.henext R yen,., find the difficulties 
"ill be ,olved. . 

Raw ,\1 aterials 

Chilla day and iJall clay are the two principal ingredients required e.G.!. 
may btl ad"ised to issue licences fteely for the impol'tatlon of ball clay to manu-
facturers of ceramic ·"ares. GeologicRI Survey of India may be request,ed to 
.tab· " survey and explore occurrences of China day' at different places. The 
Gm'-f"'lll1lent Test Honse or aqy ot1her organisation have' to test the samples of 
China clay and classify them acco!ding to theil' ~l i ili ~  fOl' II"" ill i i ~  

qunlities of ceramic wares. 

Coat 

The present R.1l0tUlCut of co,,1 io this industry i. ,1[,0\11. ~  tons per month 
from the centre. In addition, the Provincial' GOI'enuneut allot-about 1,500 
tons per month. '1'he totllol requirements for the industry are neaTly tI,UlJU tons 
pel' month. Additional quantity of coal have to be found by the CORI Com-
mittee to allot to i~ inaustry. ! 

&)lnE' of the firms are keen 'to dispense with coal and to \j,;E' producer gas 
for firing their kilns. The mflin difficulty in this eonn<;;ctioil i" proeurernent 
of produeel' gas plaut. A few plants were available from U.K. Disposals of 
surpills stores and· when Indian firms contaeted. Dispos.als Ministry £Or allot· 
ment of. these plants, they were refused as the plants were needed by the U.K. 

ll ~  . ~  nllW plants are also .. available to them. The Glass and 
Cerami.c Research Institute ~ li l R-esearc-h Il1!ltJtut.e mny he asked to 
. ~  attention otithe design and fabricationo! producer ga,pinntR whijJb 
w;i.ll be suitable for use by this innustry. 

~  

The. present ton x mileage required forthi" indllstr,v is about million. 
Thi. i, to be increased by 33t per cent. in CAse of increase of proi!uction l.ikely 
to OC(1)1' in the. course of next. 3 years. 

DISEL ENGINES 
IlIfrodllction 

Diesel Engines, due to their' simplicity in operation' ani! relatively mol'c rug-
ged construction, nnd high "thermal efficiency, wjl1 play an important p"rt ill our 
national life. This observation is made since it is felt tihat the e.1ectrificatioll 
of ,.mal areas will be a slow proees@, attdin the mean time India's Agriculture, 
Road Transport and some .of. thecotiiage industries. willbave to be' .mach3cllised. 
Di·e£eI Engines areexpec.ted to bet>he mMt popnllw motivl" power for' thig 
. pumose. 



2976 CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE) [1ST APRIL 1948 

Present Gnd Future OGpo.citll. 
At present the only two factories ma.nufacturiug Diesel Engines in India are; 
(i) Messrs. Ruston & Hornsby (India) Ltd., 1, ;Forbes Street, Bombay; and 
(ii) Messrs. Cooper Engineering Ltd .. Stara Road, 

The capacity of both these factories put together is only 650 engines an-
nually against our ~ i  of approximately 5,000 engines per year. In 
order to fiU up partially the gap in the next three years, the existing capacity 
will be raised Hnd assistance will be given for the completion of the factory of 
;Messrs. Kirlosher Oil Engines Ltd., Poona. The capacity will thus be raised 
to 2,(}()() engines annually, i.e •• ver 100 per cent of the existing output. 
/ There is need for further ca.pacity upto 3,000 engines annually. In order 
to meet his deficiency and to render zonal self-sufficiency, establishment of new 
factories in Bengal, U.P. and Madras will La encouraged. Plans for starting 
these factories, if necessary, with state help, may be taken in hand immedi· 
ately. 

Imported Oomponents. 
Since India has to depend upon import of certain component parts of the 

engines, viz., Crankshafts, fuel oil Injection-EqUipment, Forc:ed Feed Lubrica-
tors, Piston Rings to complete the engines manufactured in the country, faci-
lity will be given to Eha manufacturers for the import of these. Efforts will also 
be made to promote the manufacture of some of the components within the 
country, through the Ordnance Factories, where the Government may have to 
bellr a certain portion of the cost to bring down the price of these component 
pUTtS to a level competitive with that of imported components. 

llG!ising BtGndard8 of Indigenou8 Engines. 
The engines manufactured by Messrs. Cooper Engineering Ltd., the biggest 

existing manufacturer,are not of high standard. The manufacturer will be 
urged to raise the standard. For this purposp Government may take imme-
diate steps to appoint inspectors. The tecpnical advice of the Interllal Com-
bination Engineering Lab., which is being ~  up in Bangalore, should be made 
readily available to this industry. 

Requirement of Bwilding MGteriGla. 
The following materials will have to be transported on a high priority to 

.complete the factory of MIs. Kirloskar Oil Engines Ltd., and to raise the exist-
ing capacity:-
(Jement 

Steel 
Petrol 
Telephonea 

300 toni! in lU8. 
100' toD8 in UIU. 
tOO tons in 11"8. 
7110 gallons per month for of I month. f:rom now. 
100,000 ton mil .... per meD88JlW>n B.B.R., G.Y.P., and B.B.&:. 

O.Y.R. 

Impo1't of OGpitGl PlGft.t 
(a) Machinery which has arrived in this country for MJs. Kirloskar Oil 

Engines Ltd., and is not in operation yet, is valued at Rs. 3,00,000. 
(b) (i) Machinery worth Rs. 13,00,000 is likely to arrive in the next three 

years. 
(ii) Components worth Rs. 15,00,000 to ccmplete the indigenous enginBs 

are likely to be imported during this period. 

DRUG INDUSTRY 
1. The Drugs Act of 1940 is now being implemented and consequently a 

larger mpnber oi unsatisfactory firms are being automatically eliminated. 

2. ProgGmme. 
ALKALOlD PRoDUCTION 

The existing production of 90,000 lbs. of quinine will in 3 years' time be ex-
panded, it is hoped, to about 120,000 llls. per annum . but iii the meantime.. 
private agencies Are being encouraged t() extract quinine from bark imported 
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trom abroad. The production rif the following drugs is being established to 
meet the internal- requirements 118 well as for export. 

Sa.ntonin 
Caffeine 
Ephedrine 
Strychuine 
:Minor O¥ium alkaloids, etc. 

3. Synthetic Drug. : 
With imported phenol, aniline and other basic chemicals, plans are rendy 

to establish tbe manufacture of tbe following drugs:-
SULPH A DRUGS 

Atebrine type of anti-malarials. 
Chlorosal type of disinfectants. 
Arsenicals of neo-salvarsan type and carbarson type. 
Organo antimony compounds of urea stibamine type. 

4. A plan which is a short term project is the i=ediate establishment (If 
production of phenol. This is being looked into. Arrangements are being made 
also to produce aniline at the Ordnance Factories but the present cost of produc-
tion at the Ordnance .Factories is high due to higb overheads. Relief is required 
in this direction. When aniline is available in larger quantities and at cbeaper 
prices phenomenal development of the synthetic durgs enumerated above will . 
take place. The general trend of production inspite of this handicap is on t·he up-
grade 

5. Bound up with the question of production of caustic soda is the pro-
blem of utilisation of chlorine. An outlet for chlorine is being t!Ought in the 
manufacture of D.D.T. The present plan is production of 1,000 tons at the 
end of 2 years period. Machinery equipment and other requirements are being 
planned for starting production. The production is expected to commence in 
full swing in 6 to 8 months time. Priority assistance is required to be given 
to finns producting D.D.T. in respect of steel and buildnig materials. 

6. Intermediates requiTed fOT synthetic dTugS industTY. 
The most important deficiancies are with regard to phosphorus, phosphorus 

pentoride, chlorosulphonic acid, acetic acid and a cetic anhydride. 
Plan: 
To produce chlorosulphonic acid sufficient for the requirements 6f the 

flynthetic drug industry in 2 years. Already sufficient progreM haa been made 
in that. a fair quantity of chlorosulphonic acid is now available. 

Acetic acid: -'-'See ·under PLASTICS 
Phosphorus and phosphorus pentoxide aannot be produced under the shorl-

tenn plan. A po.licy decision will have to be taken for the establishment of " 
factory under Gove.tnment auspices when one of the hydro-electric schemes such 
as the Damodar Valley Project. materialise. 

7. Fac1liti6S T6quiT6d. 
At present, the help of the Bio-chemical Standa.rdisation Laboratpry for 

the testing and assying of drug!! by private firms has been stopped by the 
Ministry of Health. It is necessary that arrangements should be made in th. 
Alipore Test House to give firms assistance in getting their drugs .tandardised 
and tested. 
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8. It is difficult to give a comp,ehe9sive account of various drugs under 
planning as their tofiaJ., embraces will over a thousand. The plan is therefore to· 
take up the manufacture of such dru!l's as have a bearing on the treatment Qf 
major diseases such as ;Malaria, ~  Venereal Diseases, Diseases of 
bafteria.l origin, Antiseptics and disinfectnnts. 

9. Vita.mins and Hormone·B. 

Plans. 

To put t,he preseut shark liver· oil iudustry on its foot. To pltn produtltion 
of Vitamin A from natural sources. Productiou of livel' extracts and other 
hormones in well established firms. 
Synthetuc ~ i  of Vitamin C or failing that, its production from 

natural sources, 

10. No. of new firms expeeted to shrt production in the course of next three 
years=24. 

Bengal-IS: Bihnr-l; D.P. 1: Bombay-2: Madras-I; Delhi-I. 

Existing firms extendiug capacity A production =1l. 

J3engal-5; Bombay-2 Baroda-2: 

U. P.-]: Madras-I. 
11. D.D.T. Production: 

Target ......... 30,000 tOlls pet: a"ilIlllIJl. 
Present production .... " ... 20-30 tons p"!l' ann Uln. 

Plall. 
To pi'oduce 1,200 tOllS pet· a.ntJlllll ,luring th" Ilext ~  ye1l16. No. of finn. 

expeeted to eomruence production-4, 
~  Madras-I: Baroda-I. 

Action: 
(i) Importallt raw materials are Beuzt!lle, Alcuhol, elilorine, 6ulphul'ie 

Acid. F.irms will produce their OWD Chlorine and Sulphuric Aaid 250.000 
~ ll  .. 0£ Bensene per annum will be avaib.ble from Ordnance Factiories and 
(150,000 galls. of Alchol pel' llnllum are to be provided. The quest.ion of excise 
dllt." is involved. . 

P'reSC1Jt position of the 8chemes for manufaelure of antibiotic •. 

A mission was sent by the GOYel'lllnent of India to illvest,igate Phe possiblity 
of production of penicillin and allied rfroducts in Iudia.The· report has i!een 
received and' is under. examination py Goverument. It may not be possible to 
start production immediately as tlonsiderable planning has yet to be done, 

12. Raw ma.terials: 

Steel...2.500 tons per annum. 

Cement .. .4,500 tons per annum. 

Steel for containers ... l,5.00 tOng per ann-urn. 

Additional coal requirements ... 36 ,()I)() t{)ns per annum . 

. Additional requirements of ton x il ~  per annum ... 1.W.OO,OOO. 

Alcohol.· .. O.5 million gallons per annum. 
13. Action required: 

(i) A stat.utory body to coutrol production and quality of shark livt'r oil. 

(ii) To make the Test Rous.e available to induAtryfor testi'ilg pl'odilctS. 

(iii) To make the OrduanceFactol'ie< produce nitrobenzeno, ili ~  etc. for 
the ind1.M!try ata reasonable price. , 

(iv) To improve the quality of benzene pr&iuced at the Ordnllnce Factories. 

(v) 'ro .provide for the basic requirements indicat<ed in paragraph 12. 
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DRY, BATl'ERlES 
Pretent capacity. 
The present productive capacity of the .oountry ~ Dry cells is 132.000,000 

OElis. per annum. This is regionttlly distrilllIted as £ollows:-

" ~"" .. / 814<.. No. i" ll ~ i  
~ " .. ) 
Bengal I 

~ 

l ~ l i  by 1950. 

.' 

Aggregate 0(;1 ;p<IoiW 

2,000,000 

100,000.000 

30,000,000 

By 1950, this capadty vi'ill he expanded to 180,000,000 cells pernnnum 
11" ,il,g the follo,.,ing regional distlributio U:-:. 

~  ~ 

Baroda' . 

lhmblly 

3engar 

~ "  

~  

Tour 

11'0. l# faolo .. i .. 
1 

oga,..gate capaoity 

2,000.000 

55,000,000 

120.000,000 

3.000.000 

1,80,000,000 

Iliis expahsion of 48,000.000 Cetls will be acnitwed hy expandiug the cap"· 
~ ()f two existilll( factories and by settiug_ up two new olle;;. The cllpitaiissue 

up ~  date for the Industry is Us. 40,OO,{)(j(j out of which Rs. '-'0,00.000 \\111 be 
~ "  on the "hort t·erm expa.nsiou referred to above. Floor UrI''' (jf"factory 
(','nsH,ncr-ion to hou.se the additional and new plants beillg imported !lllIOU'lltf; to' 
8J.(j(k) gq. ft. 13t:llk of the .plant !ot the exp!!llsiou of the exi;;ting f,wttwy in 
" "~  ~ \ lms "rriv('d while thp plunt "l lli ~ l .by the np\\' ll ~  iu. the 
Siln,," ,u,en i~ on water.. A feature of-tile former ,,·ill be th,' introd,,,,tion of 

~~ l \~  lin,. ~ ~ for prodll<'tion of dty ll i ~  

LQ"!I ~  Target. 
Thpre doe" not geem to be aHY ':Ieed at th", moment t 0 ~i ~ long ter'l.l. tacl(et 

fot this iudLlstcy as by 1050 the industry i8 eX!?<,c&ed to fully meet the cono-
~ reqUIrements all(\ show !l substautiol " l ~ fur ~  

Rllj<' materiab '. 

The present annual requitements of the prilleip,,1 rlll>- i l~ an,\ illo",,' 
thnt "ill he re'1uire<i lIy llHiO nte given l \~  :-. 

Pres- By-19M 

~l ~ i" i ~ 

Oral""w 
Z;nk 8heei, 

An>nrooium ~  

~"~  l~  , 

3-.690 tOilS 

920 ton. 

2,500 tODEJ. 

1.200 ~""  

)32.000.000 ~ .. 

~  

1.260 tone. 

3.400 ton., 

1,630 ~  

)80.000.000 Pe". 

Wb ..... t, Flour &nd Coto !\t....,.h 240 t..,II8. 325 ion •.. 

M ill ~  ate beinl( imported for the rollin!; of Zillc Sheet!; in the count'J 
fmc! making ot cans Part of the equipment for pr()(leS6inl( ~  e1ootrod'!s 
is at i ~  prawings are now being obtail1ed from Germ,m ~ ~ a i~  

of the mixiJig ~  finishing machine for tbe process. AUempt" have been initio 
ated to process activated manganese diozide in the Cl)'IJntry, havinl( regard t>O 
the abundant snpply a.va.ilable in India 01 Manl(llnese ores.h'lt iI il ~l  drh-.. 
in tbe ne1:t two years, however. in c'Ollaboration with thp Council of Scientific 
Int111strinl' IleSMl'<.lh if< l ~  to put the l~ i i at Manl(ane!le i ~i  

oil R.eominercir.1 scale and comme,nSIII'ste ?Oiith the ~ " of th,,' ~"  h"fu.!'y ;u. 
~  .. <. 
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Estimated Annual Transport { Rawamterials • 1,500,000 tons/mile (250 wagon.). 
ReqUlrernent by 1950 Finished product. • 4,000,000 tons/mile (500 wagor;s). 

ELECTRIC LAMPS 

Present ~ i  

The present· production capacity of ~ country is 13,350,000 pieces. per 
annum. This capacity is regionally distributed as follows:-
.Province/State. Number oj Fy.. Aggregate Capacity 

.Bengal 
Bihar 
Bombay 
MY80re 
D.P. 

Eotl'all.8ion: 

Total 

6 
1 
1 
1 
1 

10 

11,150,000 
~  

400,000 
1,000,000 
liOO,OOO 

13,350,000 

This capacity will be expanded by 1950 to 22,000,000 pieces. The regional 
distributiQn will then be as followtl:-

Province/ ~  N1I.mber oj FIIB. 

Bengal 7 

Bihar 1 

Bombay 

My80ro 

Madr"" 

D.P. 

Total 12 

.Progres8 : 

Ag gregate cu pucuy 

11;,500,000 

200,000 

400,000 

2,000,000 

900,000 

3,000,000 

22,000,000 

The expansion of the capacity by 7,000,000 Pcs, per annum is proposed to 
be achieved by expanding the capacity of all the big lamp factories and by 
'Putting .up two new lamp making plants. Licences for import of lamp making 
equipment for the entire expansion have already issued and deliveries have 
began in most cases. The entire scheme for expansion was sponsored by this 
Office at sever&l stages. This expansion is covered by capital issue of 
Rs. 6,500,000 approx. of which Re. 7,50,000 is for the insta:11ation of furnace. 
-for blowing glass sheUs in .one factory above, 

Long Te1'm TaTget: 
By 1950, the lamp industry's capacity will not only be sufficient to meet 

1;he country's requirements but also pFomise export prospects for this item. 
As such, there does not seem to be any need at the moment to fix a tRrgel 
-covering a period longer than three years. 

Raw Materials: 

The present requirements of the industry for the principal raw material! 
and these anticipa.ted by 1950 are given below: The figures represent " ~ 

'where annual consumpt!)on:-" 

P,..,..,nt 

~  .beD. 

'Br8811 Caps' -

-Glass To bing &: Gl ..... Rod. 

Molybdenum wire 

'TIIDgateD. wire 
~ i i"" 

14,00,000 N 08. 

14,700,000 Nos. 

126 ton •. 

1,4&1,850 M_. 

14,685,000 P"". 

30,715,000 Pc •• 

By 1950 

23,000,000 Nos, 

24,200,000 Nos. 

200 tona. 

2,442,000 lilts: 

25,300,000 Pc •• 

52.900,000 Pe •. 
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llldigeuous productiou of l~  shells is now approx. <&5 pIlr cent. the ill' 
dustry's needs. Plans for installation of furnaces by the biggest manufacturers 
for blowing glass shells are however under way and it is expected that by 1950 
there will be a far greater measure of self.sufficiency than at present. Mlo· 
cations of chemicals like Soda Ash, Borax, Salt Petre and .Sodium Nitrate aud 
Fuel, mainly ·coa.l, will have to be substantially increased if the adtlitional 
capacity for glass shells is to be utilised. 
E8timated Tran8port Requirements: by 1950. 
&,w material 500,000 tonJmi)e 

Finished stores .... 625,000 ton/mile 

(45 wagons). 

(62 wa.gollS). 

ELECl'RIC MOTOnS. 
Pre8ent Capacity: 
The present productive capacity of the country for A  C  3 Phase 50 CvL:ies 

Squirrel cage motors is 100,000 H.P., per annum in the range 1 to 30 H.P. 
This is regionally distributed as follows: 
PHWi-nce/StaJe. No. of 1'ar.to,iea Aggregau Ca.pacily 

Baroda 

Bengal 

Bombay 

Madraa 

Total 

1 

2 

3 

3 

9 

... H.P. 

4,500 

26,50U 

54,000 

15,000 

100,000 

There is a.t present ouly one factory (situated ill Bengal) ill the country 
which produces fractiol\al Horse Power MOt01"8. This Factory's production is 
small being of the order of 600 Nos. only' per annum 

E:z:panBion by 1950. 

The existing capacity for AC 3 phase squirrel cage molors is expected to be 
expanded by 1950 to 250,000 .JJ.P. pcr annum while that for fractional Horse 
Power Motors will be increaseT to 25,000 NOR. per aUDum bv the sanle time. 
The regional dishibution of the expanded capllPity by 1950 will'i:>e as follows: 
r  - Provj...,,/8IaIe No, oj 1'Y8, Aggreg,lt'l Oapaci'Y 'n H. P. 
AC 3 :Baroda • 1 4,600 
Phase BeugaJ ., 86,500 
Squillelc..... Bombay 4 83,000 

Bihar 1 10,000 

Madra. S 16,000 

Fractional Bengal 

Horse Power. Myaore 

C.P. 

ProgreB8 : 

Total 

I 

1\ 

I: 

60,000 

MO,ooO 

12,000 Nos. 

12,000 " 
1,000 

25,000 No •• 

This programme of expansion is covered by a part 9f the total capital issue 
upto Ilate for this industry which is now to the tune'of Rs.l,200.000. 60 per 
cent of capital equipment licensed for import has already arrived. Cons\ructio,n 
·materi"!\ls like glue and cement are being released in Pd. 1/48 for some of the 
new faotoriEjs. With the expected further arrival of plant in 19i8 it is expected 
that by the beginning of 1949 ihree out of the six new factories will be in pro· 
dUction, w.hile two of the existing factories will have expanded therein capacity. , 
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The net elfet't.. o.f tbis explWSioll hy the beginning of 1949 is expeeted t,o be an 
additional capacity o.f 100,000 H.P. The possibilities o.f increased supply o.f 
~ i  ra,1\' Toateria.\s to engage this capacit:o; ftllli lin' no.w being inveslligated. 

LV1Jg Term Target: 

It is difficult at this stage to Ii x II long term target for i~ industr.v n& tbis 
must ~ il  be related to sllch unforseeable factors such as the demand 
of the cotliltry 10 yeoTs hence. the fllcilitiel' that are Iikel.\" to be ~ il \" for 
t'he rnpid expansion of industry etc, A productive capacity of ~  H, p, 
per annllm within the next five yellrs is. however, l' worth]. target. in vi&w Df 
the fad thnt ~  contempillte i~~i i  an additi<,nRi instnlle;1 

l\ i ~  (If 800.000 K.W. by ]9,')8. 

Row M ateri6b; 

T' engage the eXl'!mded ll i ~  llll~  by ]9\')() the l~  of the prir.clpat 
IIlW materihls in the countn-will hav,· to he cousiderablv increas.ed. 'I'he 
pre<('nt f(·qllirements fln,1 thm-e ~ t will be "equirE'd h." 19.,,0 are Iti"en beiow:· 

01 .'i" Irro 
~  l ~  • 
(31 Et l~ l " ~ ~ 

(4) i lii ~ WiT"", 

Ea'imat,d ll l ~ "  l " ~  by 1950. 

PWlIUtfit 

1.000 ~ 

400 l~ 

I,JOIl to .... 
00 ton-

By 19.';11 

Z ~  ~  
1.2410 tOIUI PP.f annnn:l, 
S,OOO tona ' 
230 ~  

Raw m .. " i"l~ 4.000.000 tOnl;,,,.il .. 

Fillilllht'lci Strff'P. -4,nno,oOn i l i ~ 

ELECT11TCAL ~  SREE'rs 
~ ~"  Oapacity: 
Th(· prellent, l'roclu('tiou ca!'Il<,it\· of tlw country j" 1.800 tons 'per ann"",. 

There is only one ~  in th .. · ""1111117" prroil!rin,s:-Rlech',('aJ Rtef'l gheefs. 
n,mwl,> ~ Tat-¥1agar. 

~l ~~i  : 

~  1fIfiO. this i ~  wi'l h,· ""l'lIudi',I to J"OCM) tons per II'nnllm. Prodnc-
tinn of TrllD8f(lnnel' gradfl ~ " will 111«<:) I,e Iludertllke'n. 

l l "~~ : 

Thi. expansion will be acllieved ~  tIlt' instilllrltlOl\ 01 a new annealing 
Imrtla('e which ll~ n1readr been " ~  br Tata's on Rirlec. ~  l ~ 
have ~  ~  to tbe Iuilia Supply C(lmmission for takiug IIp the question of 
~ i  on a priorit:y i~ fmlwthp Unit ... d i ~  Both the ~  

Hud auxilillr.v equipment like ~" ar" expec!:;e,1 to arrh'e by the middle 
of i!l48. It i~ expected ~  the ~ l ~ will be in productioll. ~  the' 
c"Jd of ]948, 

["Mil] ~ l  Target: 

AOOO tionll. 
Raw Materials,: 

~  difficnlt." is ~  in the procllrt'nwnt of 1111' " ~  
fOT utilising thE' e,xpan<filil ~  

~ i l l"  an1tual Tl'dI'l8p<>l't " l i ~ b1l lw,i(1: 

Finished sheet:-4,OOO.()()() ton/mile tllOO i ~  

raw m .. terials 

:\s stil] further ~ i  is lli ~  it i~ ~ l ~ that ~ ll i 

Iron and Steel Works should be e:ot ipt_ted in instamng capacity in $beir 
works ~  ~l  ~ i  .honld be ~  to,,"!l.rds i~ end, 
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ELECTRIC TRANSFORMERS 

(a) The present :productive capacity of the country is 102,000 KY A. This 
is distributed regionally 8S follows:-

Bengal. 

&mbay 

~  

Pt'ovincejStal,e 

Total . 

AggYegate 
Capacity 

3  . 28,500K.V.A. 

3 43,500 

3(;,000 

102;000 

(b) This capacity j,s expected to be ~l\ l  to 177,000' KVA by 1950. 
The regional distribution will thell .be as follows:-

Bengal 

Bowhay 

~  . 

ProviflCe/State 

Total 

No. Aggr6f/ate 
oj ./i'll8. Capacity 

3 63,500 KY. 

4 93,500 

30".000 

8 177,000 

lc) This expll,nsiou will be liehieved by expauding the capacity of "wo of the 
existing factories and by setting up a new fact.ory. The new factory which is 
in the Bombay area will iO into production by vhe end of 1948 VI.'ith an initiul 
allnual capacity of 25,O{)O KVA. 80 per ceut. of the plant for this factory is 
at_ site while the remainder is 011 its wRy. Steel for factory building is being 
allotted in period 1/48 f.(lr this project. 'rhe technical . director of the firm 
has recently returned from an inspection of the centres of hen,vy electrical 
machinery production in Germauy, and it 'is expected that his experience will 
be valuable, Steel is also being allotted in Period 1/48 tq enable t,he biggest 
transformer factory in Eombay to expalld their facilities for handling transfor-
mer components thus paving the way for an expansion of their capa:city. The 
existing transformer foctory in the lVIysore State is planning to instal its own 
'punching press and cotton covering machines for making laminations and 
winding :wires respectively. 

(d) Long Term Target.:-250,OOO KVA per annum 'in the next five years. 

(e) Supply of basic raw materials like transformer grade elec.trical Steel 
.sheets, porcelain bushing, boiler tubes, insulating materials will have to be 
arranged in considerable quantities. At present the bulk of these materials 
.are imported. A beginning will. however, be made with tran'Sform<lr grHde 
electrical steel sheets in 1948 when 'T'l,ta'ssecond annealing furnace will be 
received a.nd put into' operation, The initial annual out-put ill unlikely to 
exceed 200 rons per annum which will be inadequate. Experiments are al-
ready in progress regarding the production of Transformer grade sheets in 
the country, It is also proposed d'lring 1948 to develop indigenous production 
of bushing as samples of bushing produced by the Government Porcelain Fy .. 
Bangalore, promill9--to be of acceptable quality. 

Mysore Electric Company may be got interested in producing the' extra 
material necessnry for self-sufficiency. 



291)4 CONSTITUENT ASSEMBLY OF INDiA (LEGUILATIVE) [lST Al>ruL 1948 

ENAMELLED COPPER WIltE 
, 

i'resent U(I;pacit!l: 

The present production capacIty of the country for ~ ll  wire is 
negligible. 

Ezpa7l8ion : 

This capacity will belleveloped to 120 tons. per annum by the end ot 
1947. Further expansion is also contemplated. There is only one factory for 
the ~  and it is situa.ted in Bengal. 

Progres8 : 
'The whole project was sponsored by this Office. The enamelling plant was 

licensed with the active support of this office from U.S.A. and its shipment 
was made finally as a result of the efforts of this office. The plant is now 
. in experimental production stage. 

Raw Materials: 

No difficulty is anticipated ill respect of the basic raw material for this 
industry, namely copper wire. Copper wire is produced ill the factory's own 
works to BoB.S. aud in !l quantity-sufficient to guarantee the necessary off-
take hy the elllmlelling plant. The ,J"velopment of indigenous resin for ena-
melling, however  has to be speeded up iu the next one or two years. 

Long Xerm Target: 
500 tons per annum. 
Estimated Transport RequiTem ents by 1950.-Finished Store: 30,000 tonI 

mile-(3 wagons). 

Existing factories 

No. to be added by ~ 

Production in 1946 

Capacity in 1947 

ENAMELWARE INDUSTRY 
22 (10 since 1945). 

14. 

10 to 12 millioll pieces 

24 million pieces. 

Cause of shortage Steel mostly and coal partly. 

Short-term plans: 
(1) To equip 'the factories on modern lines by importatioll of machine .. 
worked by power; 

(2) Improvement of quality of products: 
(3) To cat'er for export murkets for which just at the moment there is a 
good demand from the neighbouring countries; 

(4) To find steel for the industry for processing. 
In assessing the ~ i  of the firms those having fi·rst class equipments. 

are given more steel than others. Factories possessing less efficient equip-
ment are advised to modernise them by import of up to date machineries. Two 
such factories have got their machineries out in 1947. Three more factories 
have ordered their machineries out which are expected within the next n 
years. They have to be given assistance in connection with power for running 
them. The total vallie of cnpit,,] equipment e-.:pected within the next three 
yearR is ahout I! Lakhs. 
Requirement of Steel, Cement and I'ower for the increased production. 

Steel. 
Steel allotted for buildinf( new faotory in 1947 

Steel req1.1ired for honsing machineri,* of i~i  Fye. in connection 
with their extension8 i.n course of next 3 :ves·rs. 

a_n!. 
Cement released in 1947 for extensions and new COYlPtructions 

~  i-equired for expansions m ne"!(t a years 

Nil 

1,JOO to .... a.pprox. 

Nil 

1,700 tons appro>:. 
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Pouel' : 
To instal the m,oohineries impo.rted by the existing fys. power needed will 

be about 10,000 K.W. 75 per cent .. of this is ~ i  in Bombay. There is-
already congestion in Bombay and the l i ~ l  COI'Eoration has to be 
advised to increase their output to supply additional power to the new ex-
tensions. 
Utilising  Ordnance FY8. for need8 of the Enamelwareln.dustry. 
Steel castings required by the enamelware factories are not easily available 

from the indigenous production. It is understood that the Ordnance Factories-
can turn out those castings off suitable materials. Our efforts in this direc-
tion lately have proved to be unsuccessful in persuading ·Ordnance Factories 
to take such castings. High level action is required to induce them to take-
to these castings whenever necessary. 
In order to have the steel castings, special tool steel will be required by 

the Ordnance Factories. Estimated quantity for this item likely to be re-
quired is about 20 tons per quarter. ' 
l(,aw materia!s: 
2,000 tons of mild steel .sheets are required to be provided to this industry 

every quarter. For period 1/48 only 900 tons have bl6n provided. Factories-
may be allowed to import freely such sheets if they can procure the same from 
abroad even at a higher price, in case sheets cannot be made available from 
indig!lnous production. 
Fuel: 
Coal supply to this industry at present is about 2,200 tons per month. 

This has to be supplemented by an equal quantity as the factories are running 
50 per cent. of their capacity. Coal committee may be requested  to give ade· 
quate allocation to this industry. 
Export: 
The export quota is to be increased to 20 per cent. of total production in 

1948 and 33 per cent. in 1949 provided steel quota for processing is corres-
pondingly increased. 

GLASS 
Plan8 : 
(1) Replacement of the inefficient factories by moPe efficient ones. 
(2) Modernisation of the existing factories. 
'3) To increase the production of glass. 
(4) Improvement of the quality of products. 
(;"i) Planning for the export market for which there is a demand. 
In pursuance of the above plans, furnace designs for nearly 25 Fys. havE 

been modified. 2 more factories are changing their designs and replacing thE 
old furnaces. with new ones in 1948. New factories coming up have beel 
advised to use furnaces whereunder their consumption of coal may decrease 
2 factories in Calcutta area are changing over from coal to fuel oil within th, 
next 6 months. . 
There are at present 174 factories in different areas as detailed below:-

R<'nllnl . 
Bihar 
Bomhay 
C. P. 
Delhi 
. Mad,'''' 
Punjflh 
Oriseft. 
U.P. 
Hvderabad 
l ~ "  . 
Oi.her Indian States_ 

No. 
32 
8 
32 
6 
~ 

3 
6 
1 
';'0 

2 
1 
II 

174 
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These include about 65 bangle factories. Pi'esent annual productiOl, of 
·glass is about 90,000 tons against the rut-ed capacity of 150:000 tons. 

In pursuance of the plan for· inCll·e..'lse in the produetjon of glass, 7 ·.nore· 
new factories are st'arting in 1948 as foilows: 

~ I Bibar 
Baroda. 
Travancore 
Bharatpur 
Dholpur. 
Madr"" . 
U.P. 

I have already 
I tM8Chlnery and equipm.ent. for them 

arrived or ~ on 
I way.-
I 
1 J 

In addition, the following new fys. are likely to eome lip 
been sanctioned for them:-

ill the 11E,,<t 3 
years, as capit.al issues have 

~ll  • 
MadraB • 
Bombay. 
Id..,. State 

4, 

2 
4 
I 

II 

Further, a number of 'faetories are extending their capacity for l" ll ~i l" 
'which are classified as follows:-

(I) Sheet glass 2 ~ i  (Bib..,. . 1, Benga.l 1.) 

(2) Bottle & table wares 10 factoriea. (Bombay 2, Be,,!!,,] 3. U.P. 2,. Ct'. 
Oriana 1, E8St Punjab I). 

(3) Glob"", & Chimneys 2 factoriea. (Bengal I, Bombay I). 

(4) Scientific gl .... warea 3 ~ i  (Bengal 2, Myoore I). 

Machinery lind equipment in some instances hA\'e already urri\'ed. L, all 
·cases, they have been ordered alld are expected to arrive withill 3 years. 

II. 'fotal value of machinery and equipment ordered from abroad: 

Re. 

(a) VRlue of t.he i ~ etc. already arrived 26,50,000 

(b) Value ofthemachine, etc. expected within next, 3 year. 18,53,0('0 

TIl. On account of the above expansion, the following i i ~ of ctee1 
and cement will require to be released for housing the lactories : 

Project,. 

Total 
Qty.of 
steel 

required 

Steel 
a1rea.dy 
released 

BoJau<16 
to be 
released 

Total 
Qty. of 
cement 
reqd. 
(tons) 

----:&;"":-. -----.-------'----:..----

tons 

New Fys. 4.426 

~i  ),200 

tons 

1,020 

287 

tOns 

3,406 

933 

tons 

9,000 

1,800 

c..ment 
already 
released 

i,ODS 

Balance 

~ 

tons ~ 

Steel required for ne ... pro)eou. ...,d ~  in the coune of next 
3 years 4,339 

Cement reqd. for new projecto IIl1d ext<lNlions in the oourse of next 
3 years 10,800 

As Steel' and cement, are in short supply, high level action is requireJ ~  

-secure them for this industry. 
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1,. Raw -materials and Fuel. 
Soda Ash: Present allotment is about 9,000 tons per quarter of which 

there is a shortage of 2,000 tons and, therefore, the factories have 'been ratioll-
ed to take only 75 per cent of their normal off take. The cut has to be restored 
and another 2,500 tons per quarter are required to meet the increased pro-
duction. The distribution for the additional i~  will,\"".e as follows: 

TOIU A.,...,.r 
Bengal Factories 

Bihar Factories 

Madraa Factories 

.', 

Bom ba:y Factories 

Travancore Faotories " 

.Bha.r .. tpur Factories • 

Dholpur Factories 

u. P. Factories 
Punja.b .. nd Delhi 

Other St .. tea 

• 

600 

100 
250 

6110 

150 

90 

90 

250 

100 

'20 

2,600 

If we can get the production of ioda ash of :M:js. Dhrangadhara Chemical 
Works in our ~  then our pt\IBent shortage will be eliminated. The bala.nce 
of 2,500 tons required for £he increased production of MJs. Tatas which is 
likely to increase in 1948 and from imports. The present monetary ceiling 
limit on the import of soda ash has either'to be increased, or this chemical may 
he allowed to be imported freely into the country. 

Coal and fuel oil: 

Present allocation of coal to glass industry is about 15,000 tqns per month, 
of which actual supplies are not more than 10,000 tons. In order to meet the 
increased -production this has got to be increased by another 7,500 tons per 
month of .. A" grade coal. In addition to the above, 1500 gallons of fuel oil 
will be required to supplement the coal for the increase in production. 

ARotment of coal is done by the Coal Committee. Factories in Bengal 
area are willing to take coal by road transport if they are given an adequate 
quantity of petrol to run the trucks. If this is agreed to, then the transport 
of coal, due to which supplies fall short of allotment, will not be difficult. 

Transport: 

The present ton mileage required for the glass industry to transport the 
raw materials and finished stores is about 500 millions. In order to mee_ 
the increased prodtiction, another 100 million tOn mileage is to be added to th:l 
above and facilities for the same have to be provided for. 

V. To improve the quality of the products, specifications have to be dra:wll 
for raw materials. This is already under "Correspondence with the Glass Tech-
nologist ·to the Government of V.P. and the lndian Institute of Standards. 
It is presnmed that the qua.lity of glass will improve when these specifications 
are introduced. 

VI. Export market: 

We have already received enqwnes from Australia. New Zealand and 
other neighbouring eountries of the expo,rt of glasswares, particularly, sheet. 
glass, to these pIsces. In view of the shortage, no export, was permitted. With 
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.the increased production, it il expected that we shall be able to meet Ijte 
axpoI'11 market. 

Annual production ca.pacity 

Present production (IM6) 

Annual requirements 

Number of factories 

Plan: 

GLYCERINE 

3,000 tons distilled. 

1,782 tons distilled. 

1,000 tons distilled. 
5  • 

, 
To modernise existing equipment and to set up distillation plants in !Ill 

the major factories 80 that larger exports may be made and a large reserVi> 
captlcity built up for Defence purpose •. 

LANTERN, INDUSTRY 
General: 
Hurricane Lantern is a generiu utility, article considered necessary by the 

common man in India. It is, therefore, essential to produce them in i i ~ 

number for all the people to obtain their requirements without difficulty. 

PTe8ent and futuTe capacity: 

At present there are the following major factories manufacturing Hurricane 
Lanterns in the country: 
(1) Mis, Oriental Metal Industries, Calcutta. 
(2) Mis. Jay Engineering Works, Calcutta. 
(8) ,Mis. India Industrial Works, Calcutta. 
(4) MIs. Ogale Glass Works, District Satara. Bombay. 
(5) MIs. J. Hardware Works, Delhi. 
Apart from the above factories there are small units located in Delhi. 

The combined output of all these factories is 7,00,000 numbers aDllUally 
against a requirement of 50,00,000 numbers per annum. In order to fill up 
partially the gap in the next three years the production will be raised to the 
maximum available capacity at present in the country ma., 12,00,000 num-
bers per annum. MIs. Harbans Lal Malhotra & Sons Calcutta have imported 
plant with an annual capacity of 1,50,000 Lanterns. They will be assisted 
to complete their project which will raise the total capacity of India to 13,50.000 
lanterns per year. 

There is need for further capacity upto 37,00,000 numbers yearly. In 
order to meet this deficiency new factoties will have to be set up. The main 
capacity is, at. present, concentrated in Bengal and Bombay areas.' In order 
to render zonal self sufficiency new factories in the following areas will be 
encouraged: 

Bihar 
Madras 

U.P. 

Province Factories h .. ..ing annual 
, production of 

4,00,000 Nos. 
6,00,000 .. 

7,00,000 ;, 

c. P. 2,00,.000 " 

East Punjab 4,00,000 .. 

New factories will be encouraged to be put up in these areas during the 
next' th".ee years and  any further deficiency after this period wiJI be dealt with 
in the long term plan. ' 

Rai8ing StandamB at IndigenauB IAntemB: 
At present the indigenoUB, manufacturers have to use BlatlksheeLs, whiCh 

is not generally of the uniform gauge. The correct raw material for the 1311-
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terns is tinplate. Goverriment will be persuaded to import correct raw material 
for the item viz., tinplate, so that the indigenous product can compete in 
quality with the imported article. 

Some of the units ill India are not balanced, resulting in inefficient pro·' 
duction giving bad workmanship and finish. All unbalanced units will be 
urged 'to balance themselves and workmanship and finish of t·he indigenous arti. 
".le8 will be raised within !;he naxJ! three yea.rs. Fo:r this purpOse the Ordnance 
Factories will be requested  to prepare dies on behalf of any manufacturer who 
wishes to utilise them, 

Import of capital plant: 

Machinery worth Rs. 2,00,000 has arrived in the country, but is not in 
operation yet, 

Machinery worth Rs. 20,00,000 is likely to arrive in the next three years. 

A major portion of the plant for fabrication of lanterns will be manufactured 
in India. 

llequirement8 oj building materials: 

The following materials will have to be transported on a high priority, to 
complete the faictory for Messrs. Harbans Lal Malhotra & Sons and to raise 
the existing capacity to 30,00,000 lanterns per annum, .;\-. 

~  

eel> ent 21i0 tons in 194M.' 
250 tons in 1949. 
250 tons in 1950. 

eo .. 1 (or b,t! ning bricks 

Steel 

Transport 

INDUSTRIAL GASES. 

OBJECTIVES 

400 tons in 1948. 
400 tons in 1949. 
400 tons in 1950. 

200 tons yearly between 1948/50 

1,00,000 ton miles per mensem 
on E.I.R., G.I.P.; B.B.C.I., 
E.P. Rly. & B. N. Rly. 

1. 50 per cent. expansion of production of Oxygen and Acetylene Gases 
which is now almost the monopoly of one firm. 

2., Increase in capacity for production of C02 gas and dry ice. 

MEASURES.' 

1. Plan to assist Mis. The Industrial Gases Ltd., with steel etc. They 
have been allowed the import of plant and equipment to the value of 12 lakhs 
for acetylene and Oxygen. 

2. Plan to assist in the construction of factory of Hindustan Gases Ltd. 
Calcutta; Carbon Gas Co., Trichinopoly and other firms so 'as to increase prO: 
duction by 50 per cent. 

Frobalile arrival of plant and machinery (for C02, Oxygen and Acetvlene 
gases Approxi. 20 lakhs) • 

Requirements of adjuncts against construction of five new factories and 
expansion of existing factories, 

Steel 

Cement • 

Coke 

Power 

.. 
1,000 ~  

800 tons 

3,000 toDs (MlnnaI) 

200 K.W. 
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INSULATORS 
. ~  The ~  production ~ i  of the country for insulators is 4,200,000 
Pcs. per annum. -
This is region&ly distributed u follows: 

Number Aggregate 
of capa-Provine/State 

Factriea i~ 
Bengal 2 3,700,000 
Mya:>re 1 600,000 

(b) It is proposed to expand this capacity by 1950 so as to increase the 
output of P&T insulators for tele. communication schemes and H. T. insula-
tors in particular.· . 
(c) Two new kilns are being constructed by the biggest insulator factory 

in the country and import lioonces are being arranged for the l,mpor!! ~ 
hydraulic sagger Press and Kerisulghar for this factory. Release of steel and 
cement for the project hu been recommended to enable provision of facilities 
for improved storage of Pearl Coke. Essential raw materi&s like ball clay 
have also been licensed for impart. Plans are also under way in respect of 
the expansion of thE' existing State Government owned factory in Mysore with· 
the abject of nearly doubling its present capacity. Import licences ·have al-
ready been issued for Routine Testing equipment for the entire industry. It 
is hoped that the resources of the High Voltage Engineering laboratory which 
is being set up in the Indian Instit.ute of Science, Bangalore at a cost of 23 
lakhs will be available for technical advice on manufacturing and testing of 
H. T. insulators. 
(d) Long term· target: Information regarding the anticipated annual re-

quirementS of insulators in the next few years is being collected. A long 
:term target can only be fixed after the above information has been collected. 
(e) While China clay occurs ~ i l  .in the country, its qu&ity is ~  

of such a high standard as to be Ideally SUIted for H. T. Insulators. It IS, 
however, believed that deposits of excellent china clay exist in the country. 
The same is &so true of b&l clay, another essential ingredient of H. T. in-
sulators, for which no deposits have so far been i ~  on. a large s?D-le 
in the country. It is reported that ball clay occurs III Ralmahal Hills, 
Monghyr distt. The D. G. Geological Survey is being requested to make :l 

aurvev of such deposits. 
. IRON CASTINGS INDUSTRY 
This industry is the backbone. of the ~  Tool Industry and of. In-

dustrial Machinery B'nd also supplIes essentIal needs such as Cast Iron PIpeS. 
aud Cooking pans. The location of existing ~ i  is given below, together 
with the proposals ,of rationalisation and expanslah. 

EXiSt,ng founctanea 

Province No. Capacity 
Tons of 
casflings 
per annum 

4 SOO 
A .. am 25S 256,000 
Bengal S3 22,0000 
Bihar 175 43,600 
U.P 17 3,800 
CP 49 14,400 
Delhi 261 84-,000 
E. l'1iri.jab . .. I 

.. 183 60,000 
Madral. • ~ 

123 34,400 
l'>ombaY 2 SOO 
Ori8llB 157 
States 

'S,OOO 

1,292 5,57,600 

PropoeeeJ rstion&.IiBa .. 
tioD as at end of 

19110 
Capacity No-

4 S,OOO 
100 300,000 
40 ·SO.OOO 
75 1,60,000 
17 34,000 
20 ~  

76 1,10,000 
75 1,50,000 
75 1,50,000 
4 
76 1,50,000 

580 UOO,OOO 
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Amongst the existing foundries, only about 40 of them manufacture 2,000 
tons of castings or more each per annum. The rest of the foundries are aU 
small ones. Out 'of 40 large-foundries, only  about a dozen or so could be 
termed really efficient units. The quality of the castings produced by the rest 
is poor. Therefore, if we are to rationalise the industry, it will be necessary 
to shut down more inefficient units but there will be difficulties in doing so, 
However, in order that the foundry may be run on economical lines, its out-
put of castings should be at least 2,000 tons per annum. If the piau of 
rationalisation can at all be adopted, it is estimated that 24.000 tons of coal 
can be saved of an ou1oput of 50,000 tons of castings. 

The chief raw material needed for the foundries is Pig Iron. A Jlew Blast 
Furnace has been erected at Kulti by the Indian Iron and Steel.but has not 
been put into full operation yet due to shortage of transpori to move coal and 
ore. We should now do everything in our power to get t,his Blast Furnace 
put into fu:!l operation. 
Value of Plant & M"",hinery which has arrived for the foundaries 
but has not yet been installed . Negligible. 

Estimate ~ i i l Plant & ~ i  likely to arrive in the next 
three years for modernising the foundaries ... Ba. I crore. 

The following raw materials and t,ransport will also be required in the next 
three years. 
Cement 

Steel 

. 2,000 tons in 1948 . 
. 2,000 tons in 10.9. 

. 2,000 tons in 1948. 
2,OOU tons in 1949. 

AddiUonal transport for movement of raw materials for 
putting the blast Furnace at India Iron & Steel into 
opera.tion 5,OO,uOO ton miles 

on the E.I.R. 
per month 

Additional transport if and when this Pig ~  is pro-
duced ~ move· the Pig Iron to the foundaries I,OOO,OW ton miles per mont]; on 

alI systems in India. 

LEATHER 

The following short-term plans for development are put forward: 

(1) Increase in the production capacity of finished leather from Taw goat 
and sheep skins: 

It is estimated that the total production of raw goat and sheep skins in· 
India, excluding the Pakistan area, is about 39.25 million skins a year. It is 
also estimated that about 23.25 million skins are processed a year by the 
organized and the cottage tanneries in India (excluding Pakistan), leaving a 
surplus of about 16.0 million skins a year for export as raw. One unit of the 
organized tanning industry in the Madras area ,would be increasing their tan-
ning and finishing capacity during the next three years to be able to process 
additional 1.000.000 raw skins a year for the manufacture of fin'shed leather 
for internal consumption as well as export. 

(2) 'Increase in capacity for the production oj machine-made footwear: 

The Leather anti Leather Goods Panel estimated that at present 30,000.000 
pairs of West.em types of footwear are being manufactured in India annually 
mainly by hand and suggl'sted that the production of shoes Rhollld be mecha-
nised to step up production as ·the production of shoes by . the h9nd-prooesR 
cou!d not be increased much Iurther on account of the shortage of skilled 
labourers. Two  new factories, one in the Calcutta area. and the other in the 
. Bomba.y area are being set up and it is expected that within the ('ourse of the 
next three years, a new production ca.padty of about 850,000 pairs of machine-
made footwear a year win be established. 
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(3) Production oj 8uitable belting BuH8 for the manufacture oj leather 
belting; 

About 400 to 500 tons of leather belting valued at about Rs. 50,00,000 arll 
imported every year. Indigenous production so far had not beeu upto the 
standard. Samples of leather beltings produced in the Government .tI.arness 
& Saddlery Factory, Cawn£Ore, were forwarded to the Alipore Test House 
for test and report. The reports indicated certain defects iIi the beltings pro-
duced by the H. & S. Factory. The Superintendent, H. & S. Factory, Cawn-
pore, is being further requested to produce fresh samples of Ieuther beltings 
after removing the defects pointed out by the Alipore Te'st House for further 
test and report. tlhould the reports on the new samples be encouraging, steps 
will be taken to introduce production of suitable Belting Butts by the Tanning 
Industry in India for the manufacture of leather beltings to standard specifica-
tions. The scheme, if successful, it is expected, will reduce .the import by about 
75 per cent. 

(4) Possibility of utili8ation of indigenous vegetable tanning ma.terials as a 
8ub8titute for imported wa.ttle bark to meet the 8hortage cause] bfLthe cessa-
tion of tTlJde relations with South Africa: 

Steps have been taken to _ carry out necessary survey on indigenous 
vegetable tanning materials not generally used by the Tanning Indus-
try, their laboratory and small-Bcale practical tanning tests for in veS-
tigating the possibility of their use as a substitute for wattle bark. Assis-
tance of LG. Forests, the Director General of .ordnance Factories, the Supdt., 
Bengal Tanning Institute, Govt. of West Bengal, and the Principal, Institute 
of Leather Technology, Madras, have been sought in the matter. Tangible-
result are expected soon. 

(5) Improvement in the quality oj Babool bark and Avran bark used as 
vegetable tanning material8 by the Tanning Indu8try: 

Actions have been initiated for carrying out necessary laboratory and small 
scale practical tanning tests on various samples of the barks coJlected from 
different age groups and different soil areas for improving the quality of babool 
bark and avram bark produced in Indie.. Assistance of LG. Forests, the 
Director General of .ordnance Factories, the Supdt., Bengal Tanning Institute, 
Govt. of West Bengal e.nd t.he Principal, Institute of Leather Technology, 
Madras, have also bee? sought in the matter.', 

(6) Improvement in the quality of raw hide8 produced in India: 

It is estimated that the total production of raw hides ill lndie. excluding 
the Pakistan area is about 21: 5 millon hides a year. About 20 per cent. of the 
total production is at present obtained from slaughtered cattle and the 
balance 80 per cent from falleIJlllhides, The percentage of production of hides 
from slaughtered cattle is likely to fall off jn the future, Hides obtained from 
the fallen cattle are very poor in quality and it is therefore essential that steps 
should be taken to improve their quality. .one of the reasons for the poor 
quality of hides obtained from fallen cattle is the delay that takes place in 
:flaying after the death of the' aIlim31. The defect is unavoidable under the 
present methods of coUection as the agencies  working on carcasses are often 
either single individuals (village chamars) or very small groups scattered 
throughout th'l country. To generally improve the quality of rRW hides and 
to utilise other bye-products obtained from the dead cattie ~ as Tallow, 
Bones,. e'6c. it is necessary to set up collecting centreR of dead cattle through-
out the country for quick flaying of the carcasses e.nd to attend to the preli. 
minary works connected with the recovery of Tallow lind Bones. etc, arid 
to forward them to Iluitable centres ~  final recovery. , 
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To start the neucleus for the above, it is proposed tID set up in oonsultation 
with provinces experiment&! plants ill suitable centres where at iB88t SO or 40 
dead cattJe eould be collected a day for :flaying and curing of raw hides and 
recovery of hones, tallow, etc. Should this scheme prove to be a SUOOB88, the 
long term plan mentioned above C'ould then be lutroduced. 
Private enterprise may be shy in stBrtillg the experimental plants, and Pro-

vincial Govemmeuts may ask for nnauciaJ. usistance. In that cue it may be 
neeessary to make a non-recuJTing grant upto Rs. 1.00,000 to each Provwce 
willing to undertake the enteTprise. 
(7) Probable a,,.i1'ah of new machine'1l during .ths. nnt thrlle yean and th, 

nquirement' 0/ iron and eteel etc. 
It is estimated that new machinery valued at ab01lio Rs. 35,00,000 would 

be arriving in India during the next three year for the re-organisation of the 
existing units and to effllCt the increase in capacity mentioned in paru I and 
2 above. Requirements of iron une steel, cement and coal during the next tb!,Be 
years for the re-organisation of the existillg lao:tories and carrying out the e,x-
tensioos mentioned above are given bolo w:-

(tt) Est. reqQl9lJlente of iron and sleei for the nen three )'eatII 1,000 

(b) Boot. ~  of cement daring the nen ~  YMtW .' 4,000 

(0) Eat. inQ .... oed lequi..,<ment. of "",,] per y .. r daring the Deltt 3 
years iD .. i~  to e][;'tiDg norDllli requirements Qr the. 
indu.try S,OOO 

(8) Additional" ton mileage required; 

As the 60urees of supply of raw materials and the mRZ'kets for finished pro-
ducts of the tannjng and leather industry lIZe very much diBused, it is regretted 
that it is not possible to aSBess the extra ton mileage that would be required for 
the increase in production capacity mentioned before. 

MACEINE4TOOL INDUSTRY 

Important target' aimed at in ths ,h()rt.te,..,. dstlslopment programme: 

(i) Double the present production of machine tools within the next 3 yean.. 
"£he averBge present production of about 7,500 machine tools to be raised to 

15,000. 

(ii) Build latest models of machine tools. 

Accelerate the manufacture of modem production type of machine toOl& in 
addition to tbe Primal:Y types already successfully manufactured in the COUD· 
try. To achieve thjs result. every manufacturer of machine tools to Grade I 
limits of the sccuraey shOUld at least produce 1 new model per year. 

Step. required w be taken to achietlll the 2 object. ennumerated above, in 
the 8hort term Programme: 

Development of this important key industry is only possible with close co· 
operation between the indigenous manufacturers and the Government. Certain 
steps have to be taken by the ms.nufacturers and others have to he implement. 
ed by Goverument. These are:-

Step'll tq bt taken by the indu.trll; 

(j) The indigenous machine tool industry must be rationalised u quickly a,s 
possible. This forms the foundation on which l i ~ West.erD countries have 
btiilt up their powerful Machine Tool Industriea. 

(ii) Componentg of the machine tool industry must al80 be developed on 
Cottage Industry lines. The conditions in the country are very favourable for 
such development. Oertain experimental measures already carried oUt hsve 
proved BueoellBfal 
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(iii) The Indian Machine Tool Manufacturers' Association should establish 
"I:)cales & Service Organisation" to saieguard the interests of the. consumers. 

(iv) Essential raw materials, vis. stllC, pig iron etc. must be conserved and 
6a ved as much as possible by every posllllile means, vis. rationalisation and 
specialisation, which enable the right type of firms manufacturing the right type 
of products. 

Manufacture c;mponent pa.rj;s as efficiently and economically as possible, 
thus minimising wastage to the utmost extent. . 

Steps to be taken by Govt. 

(i) Machine Tool Manufacturers must be provided with necessary Balancing 
Plant for increasing tbtiir production capacities. As suitable machinery equip· 
ment is not readily available from foreign countries within reasonable periods, 
suitable types of machines available from reparation E'lants must be allotted to 
~ i  tool manufacturers. 

A provision of Ri!. 50 lakhs worth of Balancing Plant'must be provided 
either from reparation plant allocations, or from other foreign resources 

(ii) Provision of a subsidy of Ea. 10 lakhs to enable the Indian Machine 
Tool Manufacturers to meet the heavy cost of jigs, tools and fixtures, which 
are very essential for producing new models of machine tools. 

(iii) Effect to be given to Tariff Board's reco=endations with the least 
possible delay. ./ 

(iv) Appointment of 4 high.calibre specialists in order to strengthen and 
establish the Machine ~ l Industry in the country. 

tv) Assistance to indigenous manufacturers in the procurement of foreign 
technicians for employment in their factories and improving their products. 

(vi) Provision of facilities for training qualified Machine Tool Engineers con· 
nected with the industry a.ud obtaining specialised higher training abroad. 

(vii) The Services of Government Machine Tool Inspection' Organisation to. 
be placed at the disposal of the industry free of cost to assist the infant indigen· 
ous industry. 

(viii) Government should permit higher percentage of depreciation being 
shown in the income· tax returns to "ssi3t the speedy rehabilitation and esta· 
blishment of machine tool factories. 

(ix) Government (Central & Provincial) should assist the maehine tool 
manufacturers in acquiring suitable plots of land fOF expansion of their facto· 
ries. 

{x) Preparation by the Indian Standards Institution of Indian Standard 
Specifications pertaining to machine tools at an early date . 

. (xi) Surplus capacity of Ordnance Factories for the manufacture of forgings, 
drop-stampings and steel castings to be placed at the disposal of indigenous 
machine tool manufacturers. 

(xii) Regular supply of necessary raw matf'.rials. and electric power in re-
quisite quantities at reasonable prices. 

Essential Taw materials. 
The total present Quota of steel is about 5.000 tons per annum. The alloca-

tion of steel per annum dliring the next 3 years to enable the present production 
being doubled is roughly estimated at 6,7008,400 & 10,000 tons respectively,. 

Pig iron requirements per annum during the next 3 years to achieve the 
production target indicated above, is roughly estimated at 13,400 ]('..800 & 20,OO() 
tons respectively. I  . 
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./ ramjlOrt ; 

(a) 'J.'he preseDt ~  miles etlected due to transport of raw ~~i  

from sources of lupply to factories are roughly estimated at ]5 mi!li()n ton 
miles. 

If the talget of doubting our present produotion is t() be effeoted, then 
the tonnage miles dUriug the next 8 years due to t.r8Jlsport of raw materials 
will be 25 millilln and 30 million ton miles. The tollDIII(e miles covered in 
transporting fiDished p!oducU! to marke\iDg centres at present are roughly 
estimated at 7. million ton miles. If the production target is to he doubled 
during the ned 3 years. it is roughly estimated that the tOlUlage mi,es on 
finished producte durinR the ned 3 yean; will be 10, 12. &. 15 million k>n milea 
respectively. . 

MATCH lNDUSTRY Oroao 

250,00,000 

248.87,887 

~  

Annual &oductioD oRp .. dty 

"-t Pt<lduction (1Il0l8) • 
Annual reqlli!mnB!lta (eatilnated) 

~ of ractoriaoo wwkiag 150 

India bas eDough capacity to meet her entire requirements 8Jld a!1IG t/) 
export small quaDtities to neighbouring countries. Number of new fsotories 
are also coming up, but irregular distributiou bas ~  occasional 1000.1 
shortages. , 

The main raw materials of the industry are chemicll1s for the dipping com· 
position and soft wood for making sticks and boxes. The ~  is at-present 
self·sufficient with' ~  to these cbemicals excepting for phosphorus .. ud 
sulphur which are required to the extent fo .. ]20 and ]70 tons per annum rf'· 
spectively. The most important chemical potall6ium cblorate. ill made in-
digenously; the &.nnual oapacity of its production is .. bout 2.000 tons, hut 
potassium chlotide, a raw material required in its ~  is mainly im· 
ported as chloride of the rec;uired purity is not rna'de in the oountry. 

41.]8,()()() o.ft. of soft wood are required for makinl( tne required amount 
of stioks aDd boxes. The l ~ l industry also depends on similar speci66 
of wood and not enough is avai:lable all over the oountr;v to meet the totul 
demands of both the industries. 

'l'be Provincial Forest Departments anil other authorities have. tuerefore, 
been requested to give preference to the requirements (If the M"tcb Indust'ry 
by reserving tbe;;e species as ~ as pnssible excent in tbose ..rw.ao; when; ply-
wood comes in serious competitioll with the match inilustr;v. tdl i ~ l  dis· 
tribution between the two indus trips o;re to be arraIll!ed. If tbiij, Mn bp rl(1ne .. 
large exports of matches are possib!tl. 
New Units: -

l"ortv new unit-s are likely t() come into beinl! ~  the pni",1 of r.omin2' 
~  ye>lJ'S. They will be distributed as under:-

Madtu 

Bombay 

Bengal 

Capitat [88U/!: 

Unito 

%6 

12 

2 

There is no capital issue i ~  Most of the equipment "'ill be i i~  

ed in India and no i ~  of capital goods S\$O Kre eX!lecte[i. 

1ron &: Stllel nqt,i .. eme",t.: 

Approximlltely 400 tone of iroo 
'with the settiDg up of these unita. 

. 
lind .. ~  ""ill he nonsllmerl in conn .. dioR 
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Raw Material,: 
M .. toh Wood • 
Potassium chlorate . 
AmorphoWl phoapbol'W! 
Sulphur 

Ton mileage. 

2,101,000 oft. per year. 
, 110 tons per year. 

8 tons per year. 
8 tons per year. 

Ton·mileage involved with respect to the movemem of raw ~ i l  II.Ild 
finished goods in regard to the production of these units will be about 160.00n 

METALS 
Development of Metal Industries requires special treatment in RO far as raw 

materials are concerned. Availability of ore for metals su"h as copper, zinc, 
lead, antimony, etc. is limited to ·the extent to whiqh prospective work is 
carried out. The necessity for active  prospecting though Government help 
• for metallic ores should, therefore. be considered in the short term plan. 

The short! term plans for metals will embrace increasing the production 
capacity of plants already in existence. In many cases. t,he plants were 
started originally with a projected capacity higher than the present proouc-
tion. The projected capacity could not be attained because of non-availability 
either of machinery, raw materia,ls or power. The short term plans also em-
brace new developments which could be put into operation within the next 
three years. 
ALUMINIUM: 
No. of plants in operation :-2 

Location :-J. K. Nagar near Asansol (Bengal), Alwaye, Travancore (Alu-
mina plant in Muree, Bihar) . 

.l:'rojected capacity: --8,000 tons (Alwaye plant 5,000--present production 
rate 2;500/2700 tons; Asansol plant 3,OOO:"-present 
production rate 1,200/1,300 tons) 

Present production rate:-3.500 to 4,000 tons per year_ 

Present consumptiove rate of aluminium in all form.:-

About 15,000 ~  per year. 

What it involves: Realisation of projected capacity would involve: 

(a) making available additional power (10,000 kilowat) and equipment. 
(b) steel )4/5,000 tons), 
(c) catlstic soda (100 tons per month in addition to present supplies). 
(d) donbling the import of cryolite, aluminium fluoride: tl0urspar, l;ning 

materials, etc., and 

(e) Additional transport required wi!! be of the order of 12,000 ~  miles, 

Starting construction on proposed llew plants will involve import of major 
plant and equipm&nt and making available raw'materi;l.ls for building construp,. 
tion, furnaces, etc. 

Short term plans: To attain the projected capacity of the present l ~ Ilild 
start construction work on two proposlJd plants of 10/12,000 tons capacity 
each, for which capital issue sanction hal been given. -The long term target 
of production may not be fulfilled even with the two new plants. The final 
.target to be aimed at should be between 50,000 and 60,000 tons of aluminium 
per year. 
Action to be taken:-(l) TO DECIDE ABOUT THE PROTECTION OF 

THE, INDUSTRY BY CONVENING THE 
TECHNICAL COMMITTEE APPOINTED BY 
THE ~  DEPARTI,{ENT. '-

(2) Td make a block of 7,500 kilowat available to the Alwaye plant from 
the PaUivasal Hydro Electric Project. 
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(3) To facilitate import of additional boiler, generating plant and ancillary 
lquipmsnt already pn order for Asensol p:lant, and traDllformers for Alwaye 
plant.· . 

(4) To make 4(5,000 tons of steel '&vailable for additional reduction cellR and 
cell house. , 

(5) To arrange for the provision of about 100 tons a month additional caustic 
soda and faei!itate availability of hard and petroleum coke locally, and flourspar, 
aluminium fluoride and cryolite and lining material through impor£s. 

(6) To facilitate transport of additional "supplies of raw materials and 
. finished products. 

2; COPPE:a FROM COPFE:a BAS;E SCRAP: 

No. of plant: -Nil. 

No. of plants projepted:-l. 

Location: Bombay 

Present production:-Nil from srap. 6(7,000 tons from copper sulphide are 
at Uhatsila in Bihar. 
Projected capacity :-10,000 tons per year. 

Estimat"d requirements of copper in the country: 70,000 tons estimate 
made by the Tariff Board. 

Short term plans:-(1) To expedite degign and erection of ~ proposed plant 
by providing necessary facilities. 

(2) To do extensive  prospecting work for copper ores at sites where copper 
is known to occur. 

What itinvolves:-The procsss involves erection of the plant having con" 
verters for blowing the scrap, furnaces for fire refining of blister copper and 
electrolytic tanks for final refining of copper. The process is economic and 
would make available electrically refined copper nt less than the landed cost 
of such material at, present. The plant is not yet designed, but would roughly 
require 2,000 tons of steel and other building materials: about 200 tons coal per 
month and 2,000 K.W. power. Transport requirements would be about 
11,000,000 ton miles. 

Action to be ta1i:en: -(1) To give an undertaking to the en!repreneurs that 
~  materials as well as power would be ava:ilable. 

. (2) To procure the services of two German Technicians, 
ed. by the enterpreneurs sometime ago. 

3. LEAD: 

No. of plants:-l. 

who were contact-

Location :-Mines at Zawar, Udaipur; Smelter at Katrasghur, i ~  

Smelter i ~ tons· of refined piglead per month. 

Present production:-5 per cent. to 6 per ~  of c,apacity. 

Requirements :-15/18,000 tons. 

Bottlenecks :-Inadequacy of wagons for transport, petrol, diesel oil, steel 
ClaIre, etc. 

ShOTt teTm plans :-(1) To increase production of ore and pig  lead. Since 
lead and zinc occur and are mined together, zinc oxide can also be produced 
from hand ·picked zinc sulphide ore. • 

(2) To investigste lead deposits in other aress. 
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Aotion to be taken :-(1) Grllnt of further Rs. 20 lakbs i~l issue for which 
they have made applications. Application is pending for the last several 
months now .. We have supportcd the applicatIOn. 

I (2) Technical help from the Works Minies & Power Deptt. for the proper 
dllvelopment of their mines. 
(3) To increase their petrol allotml¥J.t from 800 g:dlons per quatter to 

L,5000 gallons per quarter immediately and 3,000 gallons per quarter from 
March 1948. jAil the transport of ore from mines to railhead is through trucks.) 
(4) Supply of about 160 tons steel for which orders have been placed and 

'Ccepted by Tatas. Only 80 tons have so far been received out of a quota o)f 
\150 tons previously given. Supply of pipes from Calcutta or ~  stocks, 
,"8 it is not possible to get pipes from Karachi stocks. 
(5, Regular supply of 200 tons of coke per month to their smelter at 

Katrasghur. 
(6) Most of their trouble is due to inadequacy of wagons for transport. 

Equipment required for development of mines has been held up either in 
Bombay or Ca1eutta. Transport of ore from Zavar to Katrasghur is also held 
up and ore is ~ --'lUmuiating due to shortagE\ of wagons. They require a stand-
ing priority for at least 24 wagons per month for the next six months to take 
tiare of the backleg in transport. After that they require 48 to 50 wagons per 
month. Movement of refined pig lead from Kat.rasghur to Calcutta is also held 
up due to ,shortage of wagons. 
(7) To encourage prospecting work on lead by private parties with financial 

and technical help from Government if necessary. 

4. ANTIMONY: 

No. of plants:-1. 
Location: Mines at Cbithral (Pf!kistan); Smelter at Bombay. 

Smelter capacity: -300 tons per year. 

Present production:-80 per cent. o!. ('apae-ity. 

Requirements :-1,200 tons approximately per annum. 

Bottlenee-ks :-Availability of ore and transport of ore. Cbithral having 
aC(Jeded to Pakistan, transport of ore has almost stopped. 

Short term plan ~ l  make ore or ~  availllul" J'run DUl'lIla,' '''.oj 
'other countries and to increase the reduction capacity .to 600 tons per year. • 
Action to be t,aken :-(1) Government assistance in making available ores 

from Pakistan, Burma "nd other countries. 

(2) Putting antimony ore in 'Free List' of import. 

(3) To double the allotment of caustic soda for production of antimony to 
32 tons per monilh. 

(4) Assist in procurement of Steel and other raw materials for additional 
furnaces. 

5. REFINING OF ZTXC AND ~ DROSS FOR RECOVERY OF METALS: 
Zinc and tin drosses available frolil galvanising and tinning plants could be 

processed to reCover either the oxides of the metal or the metal itself. Tin or 
oxide enn al.obe recovered from t,inplate scrap. At present there are three 
smn,ll units producing tin oxide and very small quantities of tin from tinplate 
scrap and tin dross. The main bottleneck is regularity in the supply of tin-
plate scrap. . 
There are no units for recovering zinc oxide or zinc from zinc dross. It is 

feasible to put up a small unit somewhere in Bengal to utilise the zinc dross 
available trom steel Companies. The equipment required would not be ela-
. borate and we lire trying to interest. some parties to take up the project as a. 
short term plan. 
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i ~  AND STRIPS: 
No. of Plants: Major 2, Medium 4, Small 12, Cottage scale units not as-

(-ertained. 

Under erection:-Major 1 (Bombay), Medium 2 (Bombay), Small 1 
(Madras). 

Under contemplation: Major 2 (1 in Bombay & 1 in Travancore), Medium 

1 (Bengal), Small 1 (lJ P .'). 

Cot18ge and very s)nall scale units not taken into account. 
Present capacity:-20/22,000 tons pgr year. 

Capacity when units under erection completed: 28/30,000 tons. 

Additional capacity of the contemplated mills: 12,000 tons. 

Present requirements :-50/60,000 tons. 
Short tenn plans:-To complete "rection and ~  production in the COIl-

templated mills within the next three years. 

Action required :-To facilitate the import of machinery and supply of raw 
materials foc the erection of building etc. -Quantities of raw materials have not 
yet been i i ~  tB us. 

7. ALUMINIUM FOIL: 

No. of plants: 1. 

Location: Bengal. 

Capacity: 600 to 7{)0 tons per year foil for .tea chest lining. No capacity for 
light aluminium foil for wrapping purposes. 

Short term plan : To set up a factory for light aluminium foil, bottle caps, 
condenser foil, etc. in Bengal for which an application for capital issue has 
already been made. 

PAINT INDUSTRY 
OBJECTIVES 

1. Increased production (doubling of present production). 

2. New lines of production. 

3. Development of raw materials. 

4. Local fabrication of simple grinding equipment & importation of modern 
oil to varnish Kitchen plant. 

5. Organisation of the industry on scientific li ~  

MeaBures.-Assist&llce to establish manufacturers for raw materials and con-
tainllrs: steel and construction materials for new factories. Complete scheme 
in respect of an economical unit for prod\lction of Paint materials made, avail-
able tc those who w!tnt to instal new factories and technical advice, re. formu-
lation in respect of new lines of production. Expect to double production in 3 
Jears. 1946-47 production is about 25 per cent. above .1945·46. 

Lithopone.-Establishment of manufacture-2 plants (2000/2500 ~  
l;lnnum cash). One in Calcutta other in Madras. Calcutta fi;m Mis. IndIa 
Alkali Ltd., have completed planning. Madras G.9vernment ~  and 
have carried on correspondence with us for 18 months. Blue pnntshave been 
given to Madras Government. They .. should. ~ i ~  to go forward and ~  
barytes bleaching plant along with It. Pnorlty aSSIstance for. constru<:tlOn 
materials .a.rid assistance for coal a,ndprocurement of Zinc dross WIll be reqUlred. 
Zinc Oxide.-Production monopoly of one firm; extra production,of at least 

2 000 tons per. annum required. A Calcutta firm • Associated Pigments Ltd.' 
has been brought in the field. Special priority re. Steel, etc., required to be 
given. 
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Titanium Dioxide.-Plull is Lo produco for self su!ficiency and export. A. 
'l'ravancore firm lDdian Titan Products' is engaged on the project. By end 
of 1949 hope to produce 1,500 tons. All assistance is being given. Priority as-
sistance in respect of steel required. 

Aluminium Pa8te.-Plan to produce for self sufficiency. Hope to -c·omplete 
project by 1948. 
Synthetic Oxide lron.-Will be able to produce enough for the paint industry 

by 1950. Samples from Mis. Chemicals Ltd., are being tried by leading firms 
to eliminate defects. 
Chrome Colour8.-Plant (i) to utilise surplus bichromate. (2) Present Ero-

duction 500 tons (3) Plan to produce 800 tons. 

Ua8hewashell Oil.-Plant (i) to-utilise in industrial finishes (2) except to 
meet all requirements by 1950. 

Oil Modified Alkyd.-Plan (i) to produce 200 lbs. Expect to comp'ete by 
1948. 
industriai Nitro CeUul08e.-Required to produce nitro celhilose in Ordnance 

Factories. 
4. Plant and Machinery-(1) An ideal kettle has been devised. (2) It is being 

fabricated in U. K. (3) It will revolutionise manufacturing ,practice in small 
paint factory with this upto date equipment. Priority 8BBistsnce on steel and 
building ma.terials required. 

PROBABLE ARRIVALS OF NEW PLANT AND MACHINERY 

Grinding"'mills alread licenced } 
in l ~ and due to arrive Value 8 lakhs. 

Plant andmaclinery for 8, new } 
factori ... emvisaged in· 1'947-60 Value 12 lakhs. 

Plant and machinery for expansion ') 
of existing factories and replace. )-Value 10 lakhs. 
ments envisaged in 1947·1960. J 

Total 30 lakhs. 

Requirements of adjuncts ,against ~i  of new faotorie8, ezpan8ion of 
eziBting factorieB and installation of the above pla,nt and machinery. 

Steel 

Cement 

Coal 

Power 

Requir,menta againBt two Lithopone PlantB 
each. 

Steel 
Cement 

Coal 

Power 

2,000 tons. 

3,500 tons. 

3,000 (Annual) 

900K.W. 

of 2,50IJ ton8 annual capacity 

400 tons .. 
700tons. ' 

6,1100 ton. (Annual). 
200 K.W. 

Require-mentB Of Zinc Oxide 

Steel 

Plant (2.000/2.500 tona per annum capacity). 
150 tons. 

Cement 300 tons. 

Coal 1,500 tons (Annual). 

Power 60 K.W. 

ltequirements 01 Titanium Diozdll (1,800 tonI! peT annum capacity). 
Steel 1,000 tons. 
Cem .... t I!OO ions. 
Coat 

Po""" 
900 tons (Annual). 

90 H.W. 
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ltequiTementB oj .1luminium Pa8te 
capacIty: 

Pigment Plant (300/400 tons peT annU'!!l 

•.. Steel 
eemoot 
Coal 
Power 

200 tons. 
400 tons. 
300 tons (Annual). 
100 E;.W. 

RequirementB again8t Synthetic Uxide 0 / i i~  Ohrome coLours, li ~ 

all and Phthalic anhydride for allBJd resin production. 
Steel 
Cemf'nt 
~ l 

Power 

250 tons. 
600 tons. 
800 tons (Annual). 
150K.W. 

i ~ of total requirements af adiuncts for Bhort term plan (1947-1,950) 
lor the Paint industry is as follows: 
Steel 
Cemoot 
Coal 
Power 

ORDNANOE FAoTORIES. 

4,000 tons. 
6,000 tons. 
12,000 tODS (Annual). 
.!5,OOOK.W 

The question of production of industrial nitro cellulose has already been 
taken up with the Cordite Factory Aravankadu. ;/d.G.O. 'Were investigating ~  

possibility. This matter should be pursued with the Defence Department. 
SOLVENTS. 

Large amounts of fusel oil are available as a by-product in the fermentation 
industry, which has' been employed as a solvent. Mis. Shadilal Chemical Works 
~  now producing butyl alcohol by fermentation. Their capacity is 2,000 gallons 
per month. Necessary assistance has been given to them to keep up productioll. 

(b) The present production of acetone in the Cordite Factory is about 400 
tons, which is sufficient to meet the requirements of the' industry for the pre-
&ent. 
(c) Large amounts of benzene and toluene are available from the Ordnance 

Factories Production, ,which can be used by the industry as thinners. 
PAFER INDUSTRY 

1. With the successful execution of immediate plan, it is expected that the 
production of the indigenous paper industry, which has during the year 1947 
dropped to about 95,000 t.ons, will be raised to its maximum output of 120,000 
tons. The next stage of expansion will be the creation of new capacity by the 
additions and extensions to the existing plants and erection of new mills. 
2. Additions and Extensions to the nisting units. 
Out of the 15 existing units of the industry, only 5 viz. Titaghur, Beng(ll. 

Sirpnr. Orient & Shree Gopal Paper Mills are making sincere efforts to raise 
fueil' pIOliuction by affecting extensions to their existing plants. As a result 
of this, t.he increase in production within the next three years is expected to 
be as follows: - ' 

TItnghu'l' 
Bengal' • 
Sirpur • 
Orient •. 
Shree GGpaI 

Tons 

8,000 
~  
25,000 
10,000 
10,(100 

55,000 

~  the proposed extensions, machinery for Titaghlll", Bengal, Sirpur and 
Orient has already started coming ill and the building work for housing this 
macbinery is being exepeqted. The orders for tbe extensions to Sbree Gopnl 
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Paper Mills have ben placed with the manufacturers in the U.K. aud DwedeJ;.. 
According· to the stipulated delivery period, the machinery is expected to ~i  

a t site by the middle of August ,1949. The chief .l!ingineer is shortly proceedi!liS 
to England and to discuss the final details with the manufacturers. It is ex-
pected that if the necessary materials in short supply and transport is made 
a.vailable, it will be possible to obtain the increased output from the first four 
units by the beginning of 1949 and Shree Gopsl Paper Mills will be able tQ put 
the additional plant into commission by the end of 1949. 

3. Propo8ed Nell; Mi1l8. • 
As far as we are aware, only 3 of the 15 units which have been allowed capital 

issue sanctions against the Paper Panel recommendations of 10 new units ill 
various deficit provinces will be able to go into production by the end of 1950. 
The production of thelle three units is expected to be about 27,000 tons per 
annum. Of these 3 units, MIs. United Paper & Board Mills and Tribeni TiBBUtlB 
have made definite headway. The machinery for the former plant is already 
on its way and is expected to arrive at side is about 2 to 3 months time. 

4. From the above, it will be observed tha.t the total tonnage available by 
these developments will be about 82,000 tons. It may be stated that this 
tonnage will not include the newsprint paper for the manufacture of which  no 
various attempt has yet been made. The paper Panel had estimated a con-
sumption of about 280,000 tons of paper including Newsprint in 1951. The 
normal consumption of newsprint during the pre-war years had been in the 
neighbourhood of about 40,000 tons and it is expected that the consump-
tion in 1951 mill not be legs than 80,000 tons. Against t,he balance require 
ments of 20,00,000 tons of writing, printing and wrapping varieties, the follow· 
ing tonnage of paper will be available within the next 3 year8. 

(0) P ..... entpotential capacity 
(b) Extension to the existing unite . 
(c) New capacity 

Total 

Tons 
. ),20,000 

55,000 
27,000 

. 2,02,000 

5. Later on, as the requirement of paper increases, the other new units will 
come up which will be included in the long term plan. It is expected that, with 
the successful execution of these plans, we will be able to meet the whole of 
our present requirements of writing, printing and other such, ravieties of paper. 
The above increased ootput will also include varieties of paper like coated 
papers, grease-proof, cheap printings, tissues, specialised lines and other 
varieties which are not so far manufactured in India. 

6. For the execution of these plans, the following Rssistance wi)1 be required:, 
(i) Forpurohaae of oapit .. 1 good. E<oh .. nge fscilitieg 

for abClnt . Re. 3 Cr.lr9;;. 

(ii) Structural steel 

(iii) Cement • 

(i .. ) COMel 

(,,) C ..... tic Soda 

("'j ~ i 

• 7,000 tons. 
In 194R 3,500 tons. 
In 1949 2,500 tons. 
In 19.30 1,000 ton •. 

10,000 tons' 
In 1948 6,000 ton •. 
In 1949 3,000 tons. 
In 1950 1,000 tons. 

Additionsl 4 lakh. ton •. 

Additional 4,000 ton •. 

Movement of 3,200 ton. ofm .. teria I 
(requiring 156 ..... gone per clay 
,for an a ver .. ge distance of 200 
miles). 
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7: It is also suggested that the Ministry of Agriculture should b& asked to 
.arry out an immediate survey of at least the known raw materials like Bam-
boo and Grass (Sabai) in different regions of lnd,a, so that arrangements could 
be made kl l~  to each unit, forest arellO large enough to meet individual 1'£ 
quirements. The areas allotted to each unit should be nearest to it to avoic-
long haulage. The leases of thes",", fOlOests should be given on the condition ,tha' 
systematic rotational basis of felling will be employed and the allotted areas 
will be developed by the paper mills concerned. Tills will not on'y ensure re-
,ular supplies of raw materials to the paper mills bul; will a!I!i'give an impetus 
to the mills to grow more. suitable types of raw materials ~ i  fo,r paper 
manufacture. 
8. The systematic regiona!' collection and distributioo of other paper-making 

raw materials like old rags, tailor outtings, old hamp rope, waste paper, etc. 
will have to be organised.' This work in our opiniou, should be taken up by tht' 
tw'O AssociatiolUl of the industry. 

9, There do not appear to be any chances of' this  industry being ablp Go 

utilise the production of Ordnance Factories fo'rmeeting their immediate needS. 
Enquiries made so far by this Directorate General revealed that no surplus 
eapacity exists at present for these jobs. 

STRAWBOARD AND MILL BOARD 

10. The potential 'productiou of this industry is about 30,000 tons per annum, 
~ i  which the present output is only about 16,000 tons. The bringing up 
of this production to its maxiIflum capacity has been dealt ,with in the imfne-
diate plH15 

11. Mfs. Jaswant Board Mills have imported a plant for duplicating their 
.xisting unit. This will give an additional 4,000 tons of straw board per annum. 
Besides this project, we are not aware of any other going into production within 
"he next three years, although 4 or 5 have received capital issue pemission. 
12. The ban on the use of straw by various Provincial Governments in the 

manufactUl'e of straw-board has been responsible for the deterioration in the 
4Juality and the drop in production. . 

Newsprint: The quest·ion of 'lroductioll of newsprint is being actively pursued 
but it will take some time before the plans ma,ture, a Nagpur finn has been per-
,mitted capital issue sanction for this purpose but their progress is, not known. 
The 'chief difficulty is the fhiding of a suitable raw materia.!. Bulk samp!es"'of 
boswellia serrate have been sent to Canada for actual trial in the manufacture of 
newsprint. In the meantime, sterculia rainpanaluta occurring in the Alldamans 
'is ~  investigated, 

PLASTIC INDUSTRY 

OBJECTIVES 

1. l'1xpansion of manufacture of PlastIC goods (by compression and injection 
moulding, extrusion and lamination metho.ls and machinc fabricat,ion.) Doubling 
cf present production. 

2. Development of indigenous woodll.our as filler. 

3. Stabilisation of manufacture of Phenol Forrnaldehyde Moulding Powder 
and experimental production of Urea Formaldehyde Plastics. 

4, Raw film manufacture. 
MEASURES 

1. (A) Assistance for the importation of upto date presses where difficulties 
experienoe and procurement of modem plnsties materials required. (B) Reduction 
of import duty on plastillS ma,teriaIs which are not likely to be ptoduced in' the 
immediate future such as Polystyrene and l ~ l Methacrylate, hlYritiyeh 
ebloride etc .• for a temporary period proposed. (0) man' to produce moulds in 
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lndia Assistance for the importation of special alloy steel required. As the manu-
facture of moulds is a highly specialised job and services of an expert acquainted 
with the latest developments in mould design and manufacture on short term con-
tract will also be required by manufacturers who have the necessary tool &hop 
equipment for the purpose. (D) Policy deci8ion has to be 1!aJren regarding the 
establishment of .a lO-ton plant for the manufacture of urea lind an economic 
plant for the manufacture of synthetic metl1anol and formaldehyde at Sindhri. 

WOODFLOUB 

2. Samples of woodflour are being tested by Moulding Powder Manufac-
turers. Expect suitable material to meet requirements completebr will be 
available by the end of 1948. 

MOULDING POWER 

. B. Production of Phenol Formaldehyde Moulding Powder or satisfactory 
quality already established. A plan is to stabilise production and increase the 
full demand of the Moulding Industry. Experimental production of other 
Phenol Formaldehyde Plastics for Plywood Bonding, Textile, Anticrease and 
MGulding powders-will be initiated. . 

4. PIRn to produce 8 tons of transparent film per month. The Film casting 
plant of tbe ClIlcutta firm M/s. IndiR Oil Plllstics has arrived and is being-in-
stalled. Production expecied by middle of 1948. . 

PllOllAllU;, ARRIVAl S OF PLANT AND MACHINERy 

Machinery for eomple;sion, monlding, injection znol11cling 1 
• extrusion, lamination and Dieshop equipment-s, li ~  )-Value SO lakhs 
in 1946-47 (i) already a1Tived and awaiting instBllation I AI. 
(ii) due to arrive. J-

Plant and machinery for three big factories, ·envisaged in 1947-} Value 30 l"kb •. 
60. 

Plant and machinery for six medium sized factories envisaged in } Value 15 lakhs 
1947-50. . 

PllUlt for expansion of existing factories V MUll 10 lakha 

Total 85lakhs 

RequiTement8 of adjunct8 again8t con8truction of new factoTie8 and ex-
pansion of e:risting·factorie8 and installation of the abOve plant and machi?tery. 
Steel 2,1100 tona 
Cement 4,000 tons 
Coal 
Power 800 K.W. 

Ordnance Factories: 

1. Investigation of possibilities of making dies in ordnance factoriofll e.g_ 
gun and shell factory Cossipore. 

2. Possibility of manufacture of special alloy brass . insertg for Bakelite 
Electrical accessories. 

~  TERM, PLAN (TIMBER) 
GeneTIJI: . , 
Thi. plan deals with what can be achieved in the next three years, i.e., 

em1 of 1950 with proper plnnning of the industries. The main industries con-
suming wood as raw material can be devided into three main categories (1) Ply-
~  (2) Bobbin factories and (3) sawmilling. 

'PLYWOOD 
The mAin consumer of plywood is the tea fndustry. There is a IIrowing 

dNlland for other eomDleroial purposes 81 11'811. 
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(i) l'6&Ckc,t3: The requirement of teachests is indicated below:-

Region 

!forlilllndia 

South India 

Tota! 

Production 
oft .... 

(in million 
Ibs.) 

490 

90 

580 

No. of 
tMchest. 
required 
(i':',Prillions) 

4·9 

0·0 

5·8 

Equi ... oJent 
sq. ft. (in 
millions) 

86·2 

As tea production is not likely to increase appreciab!y. the required quantity 
at the end of 1950 may. therefore. be taken as 110 million sq. ft. of teachests 
plywood made up as follows:-

.. 
Norl.h India 

South India . 

Total 

Million sq. ft . 

90 

20 

110 

. (ii) Ezisting capacity: The ~ i  from the existing mills is estimateu 
9S follows from the tlctual production figures ~  so for. 

North hili! 
Million sq. ft . 

.Aaoa.m (% £Bctorioa) 16 

Bengal (10 ractories including 2 mills in Cooch Bihar) 6 

Bihar, Orisa & the U.P. (5 factories) . 

Total 23 

, Million sq. ft. 
Bomba,y, Madnoe, Myaore, Cochin & TravancoreStates 

(&bout 20 factorioa). •  • •• • 17 

Total 40 

I 

The total deficit in supply therefore stands as follows: 

North India (90-23) 

South India (20--17) 

Million sq. ft 
67 

3 

(iii) Commercial Plywood: The requirement at the end of next three yean 
may be taken as I!O. million sq. ft. against the present production of 10 million 
sq. ft. 

(iv) Location oj new jactoTie8: During the next three years. it mlly be 
possible to locate new factories in the following places:. 

Eastarn States (Kalahandy) 
Central Provinces • 
Andall\8D8 
A.am . •  • 

1 
1 
l! 
4 
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Ca.pitllol iuues for Kalaho.ndy and th.e C.P. factories have been already re-
commended. Mis. Rohtas Industries, Dalmianagar and Plywoocl Products, 
Sitapur have arranged with the Ministry of Agriculture to shift their machinery 
to Andamans where timber is plentiful. Negotiations are in progress to esta· 
I!lish another plywood mill in North Alldamans. Besides the two existing 
factories in Assam, there is room for another four factories mostly in the areas 
now opened lip after t'" last war. 
The estimated product.ion of the different factories pro'posed above will be 

88 follows:-

Eastern State.. 

C. P. 

Andamans 

Assam. 

Tota' 

Million sq. ft. 

9 

6 

40 

40 

'95 -

1£ the abo·ve mills cau be installed, India will be very nearly-self-suffioiunl. 
in the matter of plywood as will evident born the following:-

Thf l~  Mm'JM at the end oj '950 

Cammeric .. ' plywood • 
TOMI 

Tile s<timfl'e.d productiofl at th8 end oj 1950 

Ib,isting factori .... 

New f"",tor"", 

Lea8 contingencies . 
Total 

Nett 

Million sq. ft. 

no 
6('f 

160 

Million sq. ft. 

50 

96 

145 
16 

130 

1'hc deficit of 30 million sq. ft. will be mostl.x in (nmmercial plywood r ,. 
which the existing demand for local consumption is not considerable. 'fh" 
eommercial plY''II00d requiff.'s special glues and before attempting to speed up 
prod uction of plywood of this category, it is necessary to organise research on 
the glues. 

(j) Timber 
To produce 145 million sq. ft. of plywood, the quantity of timber required 

",ill be about 1,45,000 tons. Timber requires special ~l  of wagons and long 
distance movement of t.his large qUllntity of timber by wil to feed factories far 
away from the sources of raw material, is out of question. When the new 
mills are located, the factories have to be located ail liear the ~  of raw 
materials as possible to avoid.' rail mOVE rnent of logs. 

(it) (RuII,1I 
C886iD glue is. in general practice. Some South Indian Factorie6 use PI'O' 

reiD glues. Besides casein, other chemicals required for the purpose are, 
Sodium Silicate. Borax. Sodium Fluoride etc. Some Caustic Soda is &lIe. 



required. To produce 145 million sq. ft. of plywood: the quantil&tive require-
ment of the important gradients is indicated below: -

ea ... in 

Sodium eilicae 

Sodium Fluoride . 

Borax 

2500 tons--Existing productioD in India i. ..bout 
1000 tons. Bal&nce required to .... met 
by uSe of Protein glues for which enough 
raw materials eldst in -Inolill. 

40 " -Available in India. 

250 " -To be imported. 

CO " ditto 

(Note.-The ban of the Bombay Government on large scale ~ i 

butter in the province has seriously affected by production of cllsein. It may 
be necessary to resort to import of casein. from Australia., New Zealand and 
other countries. Dr.. Narayanamurti in collaboration with the BangaJore 
Institute' of Science found a formula fOl groundnnt, protein glue and if· the' 
shortage continues, this glue may substitute casein in course of time:) 

Fn."1'INGB 

Materials required for the fittings of the proposed quantity of teuche!;t pi',-
wood is estimated to be: 
(a) Black plate, Terne Plat .... etc. 

(b) Bifureated rivots 

(oj Nails 

ld) Staples 

4400 tons (to.be imported) 

200 " 

600 " 
2110 

(e) Aluminium lining 800 " 

Mjs. Venesta Ltd .• Calcutta hold the virtual monopoly of the entire trade, 
Indian customers have compiaiped of unfair tr&atment, rightly or wrongly. 
This can, however, be remedied by introducing some system of licensing of ·the 
production. 

MACHINERY 

Altogether nine new mills have been recommended. This includes two 
existing mills in a. new site in the Andamans. The ba(ance seven wili require 
to be imported from the USA including the value of the additions to the exist-
ing factory for improvement, the va'ue of the machinery to be imported is 
likely to be in the neighbourhood of Rs: 90.00.000 in 1he next three years. 

TECHNICAL PERSONNEL 

The FO'rest Research Institute, Debra Dun, provides ili i ~ for the train-
ing of the technical personnel. Besides, a number of students have been de-
puted to the USA to acquire uplodate technical knowledge of this industry 
who will be available to the industry in a short time. 

ACTION TO BE TAKEN 

1. The provincial Governments of C.P .. Assam and Orissa shou'd be re-
quested to IITant lease of forest areas on a l ~ term, basis t.o deserving parties 
with good financial backing for establishing plywood ill~ in t,he reRpeCtive 
areas within a specific period, 

2. The provincial Governments should be requested to undertak" detailed 
stock taking of timber in the areas which hold out prospect of supporting ply-
wood industries. 

3. EstabliRhment of glue research eent>-es in other scient.ifk institutes be-
sides the FRI, Dehra Dun so as to get quick results. 

4. Investi!!Rt-e the possibilities of producing vnriOUB chemieals requirer} for 
glue and the fittings in ,the country. 
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. 5. Obtain consent ol the provinces concerned authorising the DGI 10 13 to 
imporl the necessary mactunes from .he LJ bA in adva1!ce on behaJi 01 the pro-
vinces, The macbwery take a long time to arrive and if speedy action is in-
tended, it is eBsentia.! to make adva.nce arrangements. 

D. Arrangements for the fittings and chemicals. 

2. BOBBIN INDUSTRY 

The figures available so iae indicate the India can meet only a small pro· 
portiotJ of the total demand. The balance require to be imported and the valve 
of the import a.nnuaUy amounts nearly to a crore of rupees. Haldu and Kail 
timbers have been extensively used for the purpose but ohey are good enough 
Jor heavy type of bobbins but far lighter varieties more suitable tunber has yet 
to be found. -The main bottleneck is the availability of suitable timber at com" 
petitive prices. Small sized trees can meet the demand of the industry. It 
may be possible to initia.te at this stage a policy of forest plantations of su:table 
species at the most canvenient places. '1'he plantation's are likely to mature in 
,about 25 to 30 years, if not yearly, 

Some countries such as Australia, Germany etc., are using compressed wood 
for this purpose. Attempt should be made whether similar industry can be 
developed to meet this demand in India. If this succeeds, it will utili&e a good 
quantity of veneer which are otherwise wasted in the plywood mills. 

AOTION TO DE TAKEN 

1. Hesearch in the use of compregnat,ed wood for bobbin making; 

2. The provinces should be requested to intiate a policy of forest plantations 
to grow suitable species for nobbin manufacture in, the most convenient places, 
from the point of view of ~  

3. SAW MILLING 

The last' war has depleted all the accessible areas of the forest of exploitable 
growing stock. It will now require. a. very heavy outlay on opening up com-
munications in the remoter areas. Hand sawing has been the rule but the num-
ber of sawyers .is decreasing, the wages are going high and if the number pro-
duction has to be maintained at the pre-wal" level, it will require to be organised 
on a more systematic sc./l-Ie and the hand sawing has to be rep!aced by mechine 
sawing. This can be achieved if the provincial government would initiate a 
sale policy on a long term basis to encourage capit.al invest.ment.· on machinery 
9.I1d development of extraction rules. 

\ 

The number of leave/lend sawmil!s which were installed during the last 
war are-at present considerably handicapped for not getting any replacement 
of parts. The number of such Il).il's is not large and the total demand is not 
sufficiently big to encourage the ordinary traders' to maintain any stock of such 
spare parts. It will be a he'p .if, by negotiations with different, firms in various 
parts of India., some arrangement is made for importing these machinerv parts 
and keeping a stock of them to meet the day to day demand of the mills. 

ACTION TO BE TADN 

Provincia.! Governments should be persuaded to agree to a sale policy of 
foreat coupes on a long term ba.sis to encourage sa.:wmills. 

2. Establishment of agencies in different parts of India. for maintaining " 
Itook IIf importell W'oOOw(orking machines and spare parts, 

C, PURKA.YABTIIA, 

De'Velopment Officer \l'iD:'ber). 
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RADIO REOEIVERS 
l'rB8Bnj Oapacity:, 

The present production capacity of the country for Radio Receivers is 8,000 
Nos. of which only 800 Nos. are for large sets while the remainder ace for 
l'eople's sets. Bengal. 1 fy.-800 Nos. Bombay-l ;Fy.-l,200 Nos. 

l i ~ by 1950: 

This.capacity is expected to be expanded by 1950 to 18,000 Nos. per annum. 
The regional distribution will then be as follows:-

No. of Aggregate 
Province/State Factories cap80ity 

Beng.u 3 5.000 
Bombay 2 5.000 
Bib ... 1 4,000 
Mysor. 1 3.000 -

Tot .. l 7 18.000 

Progre88 ; 

The tot& capital issue for this industry is Rs. 1,62,00,000. As manufac-
ture of Radio Sets will largely mean assembly of imported components for some 
time to come, no elaborate equipment is needed. It is howe\'er intended to 
undertake progressiye manufacture of Radio components except valves in the 
country in -the next three years. A beginning has already been made in this 
direction. Steel for i~  01 factory- buildings is being licensed in 
Period I of 1948 to two of the new factories. 

Long term Targdt: 25,000 Nos. per year. 

Raw materials: 

The present requirflments of the principal components nnd those that. will 
be requir,ed by 1950 are given below. 

v.ufttl 
Paper Condenoer. 

Hiea CondMl8&ra 

Dry Electrolytic condenoer. 

Ceramicon Condenoer. 

ResistaDeer. 

Loudspeakers 6" • 

• 

ChasiB complete with Tuning condenoera. outI>".t tr&b8-
former """""'bly. loR. Transformer RF. Caoe Wash ...... 
Cleats. Clip. KmI bs. etc. . 

Present 

No •• 

25,600 

1i2.000 

34;400 

16,600 

27,200 

31.200 

R.OOO 

8.000 

BT 1950 

No •• 

90,000 

1,98.000 

1,26,000 

36,000 

1,26.000 

8.78.000 

11l.00O 

18.000 

I, is proposed to develop manufacture of all these Radio Components ill 
order to ~ the Radio Industry on a Footing of sell-sufficiency. 

Manufacture of transmitters and Valves for Radio receivers is a defenc9 in-
dustry-and immediate steps should be taken to establish, with State help this 
Industry in the country. It is understood that C.S.I.R. has receivea a small 
Pilm ~ tor making 'Val" ... 
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TELEl'HONE EQUIPMENT 

The . ~ Services ~ i  Bombay, have made considerable ,progrell5 in 
connectIon With the ~ li  of a large and modern factory· to fabricate 
complete telephone eqUlpment and accessories, and a new publio company 
under the name and title of Indian Automatic Telephone and Electric Co., 
J.td, with a capital of one cr01'e and 25 lakbs will be floated in the near future. 

There are three factories viz. Mis. Super Services (India) Bombay, Mis. 
India Electric Works Ltd" Calcutta and Messrs. Telephone ~  Ltd. 
Dehra Dun, who are at present; _ manufacturing the following telephone com-
ponents:-

1. Bakelite and Ebonite Ear Piece •. 
2. l'lell type Receiver. 
a. Ringing and Listening Keys. 
4. Hand Micro Telephones. 
IS. Brass Earth-plate for box pattern Telephone, 
6. Drop Coils, Heat Coils a,nd Winding Coils. 
7. Generator Handles. 
S. Reieivers and Transmittel'l. 
9. Glass FUBe. 
10. Ringer movements. 
11. Mouih Pieces. and 
12. Certain types 9f Relays. 

There are ceTtBin components which are !lot present not manufactured in 
India and these 'ar&-

1. Permanent Magnets. 
2. Soft iron pole pieces. 
l'I. Stalloy Diaphragms. 
4. Special typeA of carbon electrodes. Carbongranules. Carbon diaphr&gmB. 
II. Numbering Dials. 
6. Condensers. and 
7. Special type of Relays.' 

The difficulties in manufacturing ~ above-mentioned compobents 3rfl-

la) Non-availability of requisite materials. sl1ch as: Stalloy, Processed 
qarbon, required for electrodes and granules and Bakelite moulding powder. 

(b) Lack of specialised technique. . 

Attempts are being made to ~ " N.LC.C. and I.C.C. to take up the 
manufacture of paper cor.e cable for te'ephones. 

RAYON INDUSTRY 

OBJECTIVES 

1. Two Rayon factories expected to come into production before 1950. 
2. Inni!!enouR production of minor parts of Rayon Plant. 
l'I. Development of pulp for Rayon. 

MBQ.SUPBII : 

1 & 2. (n) Pr'od:v assistance for construction of factory and in respect of 
steel to Indian Engineering firms for rabr:cation of minor parts of Rayon plant 
will h" rl,(mired. 
(b) InveRt.i!!ation into the possibility of ohtaining pulp from sources lik .. 

Russia ann AustrRlia is required. as the SllPP'y position on the continent U.K. 
and Amp"';"a is reported to be not eaRV. 
-(c) Expmption of dntv on importen p'Rnt ann machinery and refnnd of duty 

on TRW mRteriolR ~  in Ravon ll "~  required to be -e'iven considera-
tion RR promot.ors of Ravon-31'epaving deAl'lv for the technical 8PrvlceB from 
Rbroad and price of plant is 8lso repoTted to have gOIle up copsiderablJ'. 
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~~  are Btages; 

8. Plant for (a) survey of cellulosic materials with iii view to get correcll 
data of availability of raw materials required to be carried out by the }'Qfi!S* 
Deptt. Plan (b) Preparation of pulp from these raw materials and testing their 
suitability for rayoll manufacture. Plan (c) Standardisation of method of manu-
facture of the pulp from the best suited material and working out of the detail .. 
80 as to arrive at the cost of manufacture of the pulp to be carried out at the 
Forest Research Institute. Government Pilot Plant if established will be re-
quired to be at the Forest Research Institute (Pulping Plant) and at the Rayon. 
~  which first comes into Uroduction (Spinning Plant). 

Probable arrival of new plant and Machinery. 

Approximate value 3 crore.; 

Requirements oj adjuncts against conBtruction of two jactones and mataj,.. 
lotion oj the ab4be plant and machinery; 

8teel . 

~ 

Coal . 

Power 

Preltmt capacity: 
REFRACTORIES 

6,000 tow!_ 

10,000 toD!!. 

30,000 tone (Annual). 

8,OOOK.W. 

The present productive capacity of the country is 2.18,700 tons. ThiB i .. 
regionally distributed as folloWB;-

ProvineelState ~ Aggregate eapw.ty 
01 flllDtoriea (in t01l8) 

Bengal • ,1l8,4,SCI 

BihM 6 80,600 
~ 

2 18,060 C.P. 

Delhi 3 .,800 

Korvi £'8,.011 

K}'BOre 3,3110 

TM.&.L 16 2,13,700 

~ i  by 1960: 
This industry is expected to be expanded by 1950 to 2,25,000 tons. The 

regional distribution will then be as follows:-

~  

B.har 

C.P. 

Delhi 

Korvi 

Ky.Oftl 

Progr6111/: 

Province/State 

T07AL 

Number of AggJ"Og.,(c capaci!,. 
~ i  (in f.ons) 

4, 

5 

2 

3 

1 

J 

16 

1,02,280 

84,600 

18,060 

.,800 

12,000 

13,360 

2,25,0(k; ~ 

One of the two existing factories in the C.P. area "nd the fnet-ory Ull Morn 
have /iliIeady started work in putting up two tunnel kilo!\,. while the other {.wo 
factorie!l intending to eli:pand are now t·uking steps to finalise their plans. 
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Long Terma Target,' , 
&111 M ate,.iala .. 

2,50,000 to Jl8 by 1952. 

The present requirements of Basic raw materials and thnose that are anticipat-
ed by 1930 given below ;- ' 

Present 

Cool , 1.8u,OOO tone 
Bauxite , 9.500 tons 
Fireclay , 2,10.000 tone 
Keyoni te , 2.100 tone 
Magnesite. 6.500 tone 
Sili.a Stone 32,OCO tone 

JiJalimutm " ~ Tmnspart Requirement8 by 1950 : 

Bi 1950 

1,92,000 tOile 
10.000 tom 
2,30,000 tons 
2.300 tone" 
6.000 tone 
34,0011 tons 

Raw mat.erials 
Fini.hed produots 

. 23.71.500 ton/mile. (23,711; wagons) 

. 11.25.000 . ton/miles (11:260 wagbne) 

~  ~  

1. At present the Industry consists of :-
Tyre ~ .. ctoriea, 2 
Cable factories. ,  . 1I 
Genoral mech. goods factories 53 
Latex Factories. . 28 

Many new smail factories have come into existence and they are ~l  run 
on cottage industry basis. 

2. The above factories have the capacity to consume approximately 21.000 
tons of rubber per annum. At present due to want of rllw materials like coal. 
cllemicals. steel (bead wires) >l.nd tf'xtile materials, the full cbpacity is riot 
utilised. With the exception of the tyres, tubes and footwear and a few other 
items. the entire production of the industry is Leing utilised against home 
requirements. The statement showing the capacity and the peak production 
achieved during 1945-46 in India is placed below (List 'A'). 

3. We had recommended the applications from about 27 factories for thf' 
import of new machinery from U.K. and U.S.A., the total value of which is 
approximately a crore of'rupees. Some of thA machlnery have already arrived 
and the rest are likely to reach India before the fourth quarter of 1948. With 
t,he installation of the additional machinery under order, it is expected that the 
pl'oductiou capacity in India will be increased by approximately 30 per cent. 
Many specialised machinery like Banbury mixing mills. clOOndars, extruders 
and spreading machines are required for the rubber industry and it is ve1"y 
difficuU to get these perfectly manufactured anywhere in India. Various moulds 
and dyes can be manufactured in the Ordnance Factories and the matter will be 
taken up immediately after the new machinery arrives. The majority of rubber 
goods are required by other industries and hence as industrialisation proceeds 
in the country, the demand also will proportionately increase and it is expected 
thAt this increase will be' about 30 per cent. of the ~ requirements by 
1951. At that stage it is expected that there will be an exportable surplus in 
most of the items, A statement showing the position in 1951 is placed beloW' 
(List 'B'). 

4. To house the machinery under the present programme, it is expected 
t.hat an additional quantity of 6,000 tons of steel will be required. When the 
,factories start working to 'full espacity, the followin€ will be the additional reo 
'iuirements of raw materials:- _ 
i1, Rubber (eI) hi!l;h ![rade 
• (b) reolaim 

8) Coal. .  . {
II Chemioal.. . 

4) Tenilea (eI) 0100. . 
{"l 7"rIl . 

(I) 9teeI (baed wire) 

4.000 funs per _ ... 
1.5/10 tone Jl"r annum_ 
2.500 fOIl. per e.nnum. 
24,000 tom per __ _ 

21.41UIIII> yard. per &IUlUJlll,. 
8.00,000 \be. p"r ....... m..' 
40 tone per ann-. . 
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5. TTan8port: The transport facilities that are· reql.lired at preseni for the 
industry is partly made by movemen. through sea and partly by rail inland. 
The, requiremems of the industry per month for the movemelll, to the works 
and for finished products dIstributIOn throughout Ilidia is 7,247 toIlS covering 
an approximately mileage of about 41,200 per month, When ~  production 
inl1reased, it is expected that there will be' approximately an increase of about 
30 per cent. At preselit the manufacturers experience great difficulty due to 
want of railway transport faeilities. 

6. Rem'aT/'S: The following are some of -the important points which, if 
initiated, now, will facilitate the working of the short term plan. 

(i) Some parties who have applied for import of machinery complain' that 
there is much de!ay in receiving the necessary licence and further deluy may 
result in missing their chance of procuring the machinery which is earmarked 
for them. Therefore, t,he Ministry of Commerce must· be requested to expedite 
the issue of t.he import licence for machinery; 

(ii) The fuctories are to be ~ i  to mUll ui>lcture goods strictly according 
to the British Standard i~ i  for at [l later stage when India has g(}t a 
large exportable surplus, the goods wi!! have market only in "aBe the quantity 
is high; 

'(iii) By the end of 1951, the countl'y will have ,. large quantity (}f exportable 
surplus of rubber gows and in order 'that the Indian manufacturer may be able 
to capture the foreign markets, it is necessary that we liave to encourage ex· 
I?Orts in spite of the fact that some items will he in short supply at present 
in India. This export drive may also give incentive t;o the manufacturers to 
st'lP up production; 

(iv) RU,bber, Alkali reclaim rubber, chemicals and Bead wire have to be 
imported into the country and hence ~ " have to render all facilities to the 
manufacturers to procure these. 

7. Conclusion: The ~  term plan envisages an increase of production of 
rubber goods by 30 per cent. of the present production in 1951 and the 
materials indicated in paragraph 4 above '\ViTI be required to achieve this targct. 
RUBBER INDUSTRY. UST 'A' 

8latemenl.howing the pre.ent in.talledcapacily peak productiim achio<:w 'n 1945·4f1 
Ite,n. of goods manufactured Capacity of all Peak produc. Country'. 

factories tion achieved requirements 

Motor ca.r, giant and Aero. 10,OO,000.et.l 7,00,000 set.' 6,0;'),000 sets 
Tyre .. nd t.ube •. 

Cycle tyres .. nd tuba •. 50,00,000 .... t. 32,00,000 set. 30,00,000 .... ts 

Wrapped hoses 70,00,000 ft. 35,00,000 ft. 50,00,000 ft. 
Dipped goods (cottageindu •• 
try) 

400-tollB 100 tons 300 tOIlB 

Moulded good. 6,00,000 pcs 3,80,000 pos. 8,00,000 pOI!. 

Soles and Heels . 2,00,000 groSs 16,000 gross 1,50,000 gross 

Calendered amelee 1,000 tOIlB 500 tons 650 tOIlB 

Extruded Articles 3,000 tons .00"tons (,000 tons 

Built up goods rollers . 2,060 Nos. 1,400 Nos. 2,400 Nos. 

Ebonite rodsanct tube Sheet. 150 tons 130 tons 120 tous 

Surgical Goods 120 tons 120 tons 80 tons 

ProoIed fabri08 42,00,000 yda. 10,4:),000 yds. 37,80,000 yds. 

lI'oot.ba.II Itladd_ 22,00,000 pre. 19,00,000 pogo 18,00,000 pes. 

Expor!.e.ble 
orurplilllel! 

1,00,000 seta 

2,00,000 ""t. 
Nil. 

10 t_ 

~ .:a 
1119,000 pes. 

CanY118 ahoea .2,30,10,000 p .... 1,80,00,000 prs. 1,58,00,000 pra. !!.OO,OOO prs. 

Gamboote 1,50,000 pra. 80,000 pta. 50,000 pra. M,_ pre. 
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RUBBER LNDUSTRY. 1MI 'B' 

8_ 6hotM"/llh •....... <M.d eaplJ(;ily oj all Fae'"... •• H 0"" R.qui1'( ",,,.10 .tr, in J9bJ 

Items of goods manufactured Capacity of all Home require- Exportable 
factories ments surpluses 

1 Motor car, giant and aero tyl't's and tubes, 

2 Cycle tyres and tubet! 

13,00,000 sets 8,40,000 sets 4,60,000 seta. 

66,00,000 sets 42,00,000 sets_ 23,00,000 _.-
3 Wrapped hooes 91,00,000 ft.. 70,00,000 ft.. 21,00,000 ft. 
4 Dipped goods (cottage industry) 

II Moulded goods 

II Soles and heels 

7 c..Ienoored articles 

8 Extruded articles 

9 Bruit up goods or other 

10 Ebonite rods and tube aheet .• 

II Surgical goods_ 

12 Proofed fabries 

13 Football Bladders 

14 Canvas shoes 
111 Gum boots 

620 tOD. 420 tons 

7,80,000 pes. 11,00,000 pes. 

2,60,000 groas 2,10,000 gross 

1,300 tons 910 tons 

3,900 tons 5,600 tons 

2,600 Nos. 3,340 Nos. 

Ill/; tons 168 tons 

Hill tons 112tons 

M,oo,OOO yds. 62,92,000 yds. 

28,00,000 pcs. : 11,20,000 pee. 

2,99,13,000 prs. 2,21,20,000 prs. 

1,96,000 prs. 70,000 prs. 

100 toua-

Nil 

60,000 gr .... 

390 ton •• 

~i  

NiJ 

27 tau 
•• ton 

1,118,000 yWo. 
3,40,000 ~ •. 

77,93,000 prs, 

1,25,000 prs. 

N.B.-it is gathered tha.t more parties a.re interested in the import of machinery and 80 it ,s 
expected that the shortage in the i ~  Nos, 6, 8 and 9 will also be met bef'ore the (Dd of 1961 

SIDP BUILDING INDUSTRY 

General : 

India's capacity for (Steel) shipbuilding was llil in ~  days_ Iu the 
interest of war effort the British Admiralty took initiath-e in building ships in 
India during the war period. Within a short period of 5 years the industry 
lias developed to such an extent as to produce nearly 2 lacs gross tOni; of 
6hipping including two of the worlds largest floating docks 50,000 gross tons 
each. 

Unfortunately, the efforts of British Admiralty was only a means to all end 
and was not motivated 'by the idea of developinl( the industry on a permanent 
hasis, as a result of which the temporary shipyards and the extensions made to 
the existing yards o:t. enormous cost were dismant!ed and !ost, to the country. 

PTes6nt Ma.l'im1lm Oapacity. 

At present there are 6 firms (who were engaged in ship-building during the 
war) capable of undertaking new constru(li;ions namely:-

(1) M Is. Scindia Steam Navigation Co., Ltd., Vizagapatam. 
(2) M 15" Garden Reach Workshops, Ltd., Calcutta. 
(3) M is. Shalimar Workshops. Ltd., CR.lcntta. 
(4) Mis_ ITooghly DockiIJg & Engg. Co., Ud., Calcutta. 
(5) Mis. Alcock, Ashdown l Co., Ltd., Bombay. 
(6) Mis. Shaparia Dock & Steel, Bombay. 

Out of the R.b6ve six firms, onlv Mis. Rcindia have :l-definite ~  

for building new ships, whereas Mls_ il~  Reaell have none a'thoU!rh they 
ha';" nil the facilities and equipm''llts to takp new construct.ion work immedi-
atP.lv. ··Thp remnining ones are more or 'ess Ship-repairers. but their clHlacity 
oon be switchod to shiphuilding with ven little effort. If the capacity of these 
firms b" proner'y mobilised. then we may expect a·n average OllttUru of nearly 
10.000 gross tons per annum. 



Al'PBNDIX 3015 

Estimated Reguirement.-Indi&'s estimated l'equiremellts of Mercantile 
Marine is about 2· millions gross tons, whereas the existiug shil'ping Cllpaclty is 
-appl'Oximately 2,50,000 gross tons or about 12.5% of the actll! .. i ~l  

Our 'l'arget.-Altbough it may not be possible to meet our immedide ro'luire-
znents by building new ships an:! we will have to depend on buying ~lll  8hips 
availabie with other maritime countries, our target should be t{) produce a mini· 
mum a,erage quantity of 50,000 gross tons of shipping per annum ut. the end 
of HI..,\(l. 

The Firrt phtU6 oj our Plan is to mobilise the existing units wit,h the object 
·of building 10,000 gross tons of shipping per annum. To achieve thi3 objeot, 
the following raw materials and transport will be necessary:-

(1) Steel (Shipbuilding plates, Heavy Bulb Angle,;, Rivets, etc.)-4000 
tons annually 

(2) Transport-Ii million ton miles on 13. N. Rly. B.  B. '" G. 1. 
Rly. and M. &. S.M. Rly 

The 8ccond pha8e oj OUT Plan should be to achieve the target figure of bliild-
ing 00,000 gross tons of shipping annually. For this purpose it wiil be necessary 
io have ~ least 50 Nos. Building Berth. Provision lor 11 Nos. of Bui'ding 
Berths hae already been made by Messrs. Scindia. To \<lJ out the balance 
Building Berths, it will be necessary to construct 3 more new ghipyards pre· 
fm-ab'y at Government initiative. The location of the 3 new shipyardS-should 
be at l~  Bombay and it is. This can only materiRlise within I!. short 
period if Government of India is able to obtain shipyard machinery as preparations 
from Japan for which maximum endeavour should be mude. 

The estimated requirements for raw materials and tranSFJ1·t for to .... 

construction of 3 new shipyards are as under:-

(II Steel. 

(2) Csmont 

(3) CoalDuot to burn brick. 

(-1) T .... n.porl . 

8,000 £ono in 1949. 
4,000 £ono in 1950. 

6,000 £ons in 1949. 
8,000 to 1111 in 1950. 

2,000 ton. in 1949. 

15 million tOD. miles in 1949. 
5 mIllion ton mile. in 19110. 
onB. N. Rly.,BrB. &: C. I. Rly. 
and E.!. Rly. 

It will. therefore. be necessary to make a provision to long.'rerm Plan for 
ate"l at the rate of 20,000 tons annually to build 50,000 l" ~ tons of shipping. 
It is defence industry for the development of which the ftnteshoulrl take a 
large share of responsibility. 

SILK 

l l ~  of ,encultural induBtry of India 

1. Consllmption and production oj Tau; silk in ]939 l ~  plMse see appendix 
alta.rhed). 

(a) CODllumptlOn 

(6) Production 

· Approximately 

• ~ i l  

3,75B,OOO lb. -I ,500,000 Hi". 

D06.5itin 1939 betw...-n production and l ~i  . 2.250,000 Ih8. 

2. Ed" .. ate-d p"oduction and COMtlmption in lIMe 

(II) Eaiilm .. ted consumption 

("1 Uim .. ~ produetioD 

• A.pprorimateiy ',OfJhl,OOI) It.. 

· Approl<imatiely 2,100.400< •• "" 
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made up 11.8 foUowe ~ 

Cbarka Filatll1'<' '1'otsl 
lb •. lb •. lb •. 

(a) w .... t Bengal Government 350,000 50,000 <100,('0(1 

fb) Madra. Government 100,000 50,QO() 150,000 
(0) M)'IIOre Government 1,100,006 300,000 1,400,U)9 

(d) Kashmir and Jammu GoverJ1ment 140,000 140,000 

(.) AsMm Government· 15,000 15,Ot(\ 

'I!) Bombay Government 1,00 1,000 

1,565,000 541,000 2,106,(l(lU 

Gr&.nd. total 2,106,000 lb •. 

8. Deficit between consumption and production in 19·!8. 
App,oximately 1,900,000 lb •. 

4. SllpTi term plan. 
Targets for 1950. 

~"  Kashmir, Bengal and Madras are the present 4 big 1\1 uiberry !;iik 
producing territories. Assam, Bihar and C.P. produee SOUle llon-ITlulll<,rry 
nriety, i.e., silk produced from wild cocoons and are of rather inferior quality. 
The term raw silk appl,es to Mulberry raw silk which is the standard qUl\lity 
.ilk nIl over the wor:d. Bombay and Assam have, howe';'''. already made 
useful start in producing mu'berry silk. The turgets wilH], ~l  ](ashmir. 
lIeng8.!, Madras, Assam and Bombay Governments are now s.trivin:; to attain, in 

~ with their present plans are:-
Filature: Charkn. 
lb •. Ibs. 

(a) My.ore 550,000 1,450,000 

(b) K",bmir 250,000 Nil 

(e) Bengal 200,000 400,OOe 

(d) Madras 275,000 92,(,0(, 

(.) A.sam Nil 20,000 

(f) Bombay 25,000 Nil 

1,300,000 l,Il62,OOO 

= 8,262,000 lb •. 

i; To increase the production up to this target, during the next 3 years, we 
have to ttoke the. following actions:-

('1) A Central Silk Board should be formed immed:at.e:j'. 
(b) Supply of lsrge quantities of disease-free seeds to cocoon rearers is 

vitally nerdad. The Centml Sericulturtl.l SW.tion at Berhampo:re 
should be expanded, and placed under a ~ l i  Officer-in-
Charge, so that in addition to its research work it can produce 
annually at least 300,000 c1.iseEse-free layings. The re-organisation 
and expansion is likely to ~ i  about ;Its. 15 lakhe non-
recurring expenditure and about Rs. 2 lakhs recurring expenditure. 

(c) A!! filature raw silk produced in Mysore al.'l Beng3l shou;d be 
canalised through Conditioning Houses (i.e .. Silk Test Houses) and 
for this purpose Warehouse 'Acts should ~ enacted and ware-
Houses establishe'l before the end of 1948. 

(d) AU the Provinces have got plans for Elstablhhmelll of Rt-gional Re-
search Stations and Central Government to insist thlil these 
schemes he expedited so that the regional stations may begin toO 
fUllction before the end of the next year. This ohould bennme' 
diatfl1;v firttJ.liaed. 
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(a) Silk ;Directorate's present technical staff (tho Illopectornte staff of ,five 
at present posted in Calcutta), which i~  tilatures in Bengnl to 
develop their production quantitative:y ~ " i i l  to be 
increased as the above mentioned plans l i ~ l  by December, 
1948, and a Chief Inspector of Conditionhlfr'Houses in India, as 
recommended by the Silk Panel, wili nave to b,) appointed and 
attached to this Directorate by the sam!' period. Although this has" 
long term aspect, the neoessity for initiatiJ¥" it io immediate. 

(I) 800 fully eqllipped, grainages are required to bf; set up by the V.lriOUS 
Governments concerned for seed requirement of Indian Sericulture; 
the cost of buildings and equipment of ~ "  grainllge would be 
about Rs. 20,000 each. "fhese to be set UI; within the next twc. 
years, "ill. IH48 and 1949. 

(g) Development of Spun Silk IndUf;try should .. 'so:> be immediately und.er-
taken. 

SOAPS 
Tons 

Present ea.pacity 200,000 
Present production 85,000 
MiniIlfIrtn requiremen ts . 200,000 
Target of production as suggested by Pand 300,000 

It is planned to stablise production at 200,000 tons per anumn i~ the 
next a yearo, It is not necessary to increase the present enpacity !Jut it is 
desirable that the industry. be rationalised with a view to make the best use or 
Ilv!lilable supplies of raw materials. 

AifJitional requir6m.ent8 of the Industry. 

(Jauetic Soda 

Steel 
Cuai • 
Tons miloage 

14,000 tons 

400 tom 
20,000 tons 
20,000;000. 

(3,()00 tons from indigenous produc. 
tion and lJ ,000 tons .trom imporle) 

(for remodelling and maintellAllce of 
existing factorieS). 

sODA-ASH 

I. I'rcunt Position and Targst.-(All figures in toms per Annum) 
(i) B:ltishng C&pa.city . 115,000 DBmgadhrn 19,000 

Tata Chemi: 36,000' (Juat going 
into prodn.) 

(ti) Preaenl Produotion 

(iM, Target (short-tI>rm) 

Short 'f Cl'tn Plan: 
(0) Iacrease in prodn"lion planned 

(H) PlanE unlier erection 

I.G.I. ! 20,000 
12,000 ! Idle caparity 43,000 

~  New capaCity} 
Planned or to 111>,000 

98,000 

be P l&1lI1ed 

[Idle capaclty i New cl>,pa.city 
L 
. No. of 
UnIts. 
NlI 

Capacity 

NIl 

! 43,000 
66,000 

118,000 

(''') P1anhforwhichimpnno licence. hove been "rEntrd 3 36,000 "ill normally 
~  three yean 
or more ~  

mellt"e producI'iDD. 
Please see 3 below. 

(''') P1","taf or which ~  industria".!. and interest 
them. .  .  . .. 2 of 18,000 eaoh or' }aa,ooo, 

10f38,OOO 

72,000 
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(Inn two units, at least· one could be put into commil!8ion in abort term. 
or 54,000 if only one unit of 18,000 is to be installed) 

'i'he following lIl",e the existing plants in different areas. 

Area No. of Plants Present annual 
Capacity (Tons) 

Bombay 2 55,000. 

Im.port licences have been issued. to three firms and th3 plants will be bcated 
:&8 follows :-

New Plants 

3 

Additional Capacity 

36,000 
tons 

'l'he requirements of various a<ijuncts for the erection & running of these 
.dditicn"j plants will be as followlr:-

. Area Requirements of steel 
(Tons) 

Annual requirements of 

Lime Coal &; Ton mileage 
Stone Coke 

-----------------------------------------------------------
6,000 48,000 63,000 30,000 

S. What it in.volve8:- , 
(i) All assistance are being given to 'rata Chemicmls to Pl.\t their plant ill 

commiasion. 

(ii) Active Assistance for proeur,ament of the 3 plants licenced [see 2(iii) 
above] I.S.;M. Washington & India Supply Commission U.K. to 
be brought into the picture with action to be initiat" I fit ~ y 
High Commlssicmer level. 

(iii) An industrialist, preferably in West Beng .. : to be got interested ill 
installation of a plant there to ]Deet Re£{ic,",,! r.3quiremeltts ,)f ~ 

Eastern Area. West Bengal Goverment may be asked to parti-
cipate directly. 

A·,tion Uequir8d:-

ei) Above will result ill production 36,000 tons more. Most of it may be 
available in 1948. 

3(ii) oud' 3(iii) may result in produotion matL.ri:l,;! onl,) after th,> expiry 
of the short-term but action in the short terri' is ree uired to <·nwre 
results thereafter. • 

(2) Ie cancel licences where the parties are not intere.tecl ill going for-
~  

~  'To interest other industrialists and enc:>Ur:lg'(' them in the soda ash 
industry. 

(4) If private enterprise shows ~  in b'l'lcmenting the projects 
already . approved, the Provincial Gl>vel'nment,; and {,he ('entr" 
should 'help them with finance and tec!miclIl advice. 
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STORAGE BATTERIES 

Mill 

PreBent Capacity.-The present productive capacity of the country for 
l!4;orage batteries is 172,000 Nos. This is regionaliy distrihuted us ll ~  

Provinee/St&te 

Bengal 
Bombay 
Mysore 

• 

'. 

. No. of Fys . 

2 
2 
1 

5 

Aggregate 
capa.oity. 

112,000 
36,000 
24,000 

172,000 

E:7!pansion by 1950.-This capacity will be expanded by 1950 to 272,000 ~  

The re-gic.naJ distribution will then be as follows:-

Province/State No. of Fys. Aggregate 
capa.oity, 

Bengal 2 112,000 
Bombay 2 100,000 
Mysore 1 60,000 

TOTAL 5 272,000 

PTOgT888.-It will be evident from above that the capacity of three out of the 
five existing factories will be considerably expanded by IH!IU. The capital issue 
for the industry up-to-date is Rs. 30,00,000 of wilieh Rs. 2u,On,()I;O will 
be spent on the short-term expansion under reference. Almost the entire 
equipml'nt required by the larger of. the two facto ... ies in Bombay afea has 
8lTived in the country with part of it having a.'rc1ady been cJnlL'lissioned. A 
feature of "this project is the modernity of the plant which is illustrated by such 
items os ar-.tomatic die casting and pasting mat'hines. ASll"embly line roller 
conveyors etc. Negotiations i~  foreign manufacturers are now in progress 
ill respect of the other two factories for the ~  and import of· the plant 
required for the expansion. Besides above, two CO'lL" !ner plants have been 
imported for two of the existing of five factories ()f 'lY1.l!ch one ~ alrf'ndy its 
container plant. Possibility of indigenous product;on of Hecluirr. I{ubber for 
hard rubber containers is now being investigated. 

Long T81m TaTget.-Industry's Capacity by 1950 will be adequate for ~  

country's requirements. 

Raw Material8.-The present requirements of basic raw materials und thrn;e 
thut ure anticipated ~  1950 are given below:-. 

Lead . 
Antimony .  . 
Red Lead and Litharge 
Sulphurio Acid 
8ep8.rators • 

Present 
2,500 Tons 
175 Tons 
800 Tons 
120 Tons 

6,500,000 Nos. 

By 1950 
4,000 Tons 
275 Tons 
1,300 Ton" 
190 Tons 

10,500,000 Nos. 

Experh!lenlls ha.ve been initiated with regard to t'Je lise of Inilian timber for 
the manufacture of separators which are almost entirply impm·terl lit ~  

E8timate!/ Annval TTanspoTt TequiTem ent8 by l(\:;(). 
Raw Materials . 6,00,000 ton/mile (40 Wagons) -
Finished store 1,700,000 ton/mile (120 wagons) 

In the absenCe of quality contIol, the ~  l ll ~ i  is or" v!l""incr 
qualities. Iii is absolutely necessary that some form of qUl1lity control shoald 
beintroducecl if this industry is to survive con:petition. 
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SULPHURIC ACID: 

1. PrelBnt porition and ta,:rgBt (All figures in tans per-annum) 
(i) Existing capacity 100,000 

65,000 
35,000 
1110,000 

(") Preeentproduotion •. 
. ... IdJuapaoity 
(m) Targfl (Short-Term) 

N e ... oe.pacity required 110,000 

The following are the ~ i  plants in different areas "and their capacity. 

Are. 

• AaI8.m 

~  
Bombay •  .  .  .  .  . 
Madr ..... Myaore, Hyderabad and Tra".moore 
!'unjab and Delhi. .  .  .  . 
V.P. .  .  .  .  .  .  . 
BQoda 

.2. Short· term plan,. 
(i) Inareaee in produotion planned 

New .  .  • 

Uoing idle oapacity 
(it) Plants under erection' 

(t») Plants for .. moh import \.iO<ll1oes issued 

No. of 
plants. 

I 
6 
6 
6 
4 
9 
6 
I 

38 

85,000 
50,000 

35,000 

Capacity 

4,500 
16,000 
21,000 
ro,ooo 
32,700 
9,600 
5,000 
400, 

.100,000 

2 oont&ct-6,OOO 
production expe· 
oted &hortly. 
9 oont&ct---60,OOO 
2 years to oom 

menoe produotion. 

'Some of the new plants are for ]'eplaeement of absolete and worn out ones 
110 ~  the tinal aggregate capacity still will be .1:)O"j •. G t'lm 

~ licences have been issued to 9 firms ,,1.1 thn plunt8-will UP located 
•• followlI:--

Benaal 
Bihar, 
U.P. 

4 
4. 
1 

9 

The requirements of various adjustments for the erection and running of 
the'ne additional plants will be aa follows:-

Bengal 
Bihar 
V.P. 

R )..j, li {" 3.n)ub3 Aunual require .. 
of steel menta 

700 
650 
150 

Sulphur Ton-:mi.¥>age 

5,500 55,000 
4,500 15,75,000 
1,000 6,30,000 

1,500 Il,009 22,60,000 

r l l~  imporlB.-Total 50,OOQ tons impor:t;ed sulphur required for existing 
~"  ~ W·()fi> to capacity and for new plants Wfl;JU they go into producHon 

i~  gypsum a8 a Bub,titute faT 8ulpher i ~ l  minimise 
deFender-oe on import of foreign sulphur, a ~  \lion aggrnviltedJ,y the 
sheri supply of foreign exohangel indigenous resources of gypsum have to be 
harnE·saed. In this connection, a licence for import e.f " piant with n Cnpacity 
(If 10,ollo tons sulphuric acid per 'annum has bellI} grllltd to IhjlJ. 8"hio .)f 
YeDkatagiri. The pIan:) is expected t.o co=ence production by ;1.951, when 
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results of experiments will be known. The results <Ire for the long ten.: petio! 
but th,) plan itself belongs to short term. A pc·,i.·y decision wilJalso h,ne to 
be tllk(m fel' the establishment \ll ~ ~l l  auspices of a ~  ;.t 
~ill l i fm th!' manufacture of 10.000 tons of il "i~ :lCid per anllum from 
g-ypsuIil. 

Pric6.-Existing plants by not working to capacity and by working· by 
·absolute precess or in uneconomic unit,s pl"Cduce sulphuric acid at a high cost 
d produc·ti)ll which hinders the consumption of 61dl :l hasic ?hemical. Lower 
consumption leads to a higher cost of production and still lower p.l'Oductioll Illd 
~  a vicious circle. Stopping up TJr·,r:t:ctJ.l11 is linkPd with 8uper-
phosphate manufacture, a major'''lonsumer of sulphuric acid. Price question 
may resolve itself automatically in competitive area . 

.'ldiMI ·required: 

(I) CLuing up and progressing the firms who have (,btoined the imparl 
• )jcenc·es. 

(2) Ac·tive assistance in procuring the pj'1"tS 0 SM Wa8hingtons and 
LBC, LQndon to'be brought into the pictlll'e). 

(3) Provisioning of 28,000 tons more of sulphur required for increase in. 

Production. 6OOO/(j()()() tons more in ]!}48 ~  112.000 t,lllS 
rn..ore in' 1948 28,000 tons more in 1950. 
(i.e. in addition to the present ~  tons per annum) 

(4) Provisioning of stmctural mat,erials, steel, etc. for inst:alling new 
plan.f.s. 

(5) Capacity exists in Ordnance Factories for pwluction of sulphuric acid 
but the cost is very high due to high \ ~  To hring down 
the general price of sulphuric acid. Ordnan(,e Factories Ilroduction 
should be sold fu consumers at a competitive Tlrice or straight, 
control over the price of sulphuric acid should he eRtahliRhed. 

SUPERPHOSPHA TES 

(All figures in tons) 
1. PU8tnt position and target 

(1) Existing ca.paoity 

(2) Present prod uotion 10,000 tollJl 
Idle Cl&paoity . 110,000 toIIJ) 

(3) Target (ahoril-term) 100,000 "'1IJl 
(4) ;!i,o. of existing plants 6 

Superpnosphates are important. ferlilisers required for increased production of 
food. This industry is linked lip ~i  sulphuric acid indulf.ry, the growth of 
eoleh affeeting thali of the other. Reasons for short production are 

(80-) high price of bones, the main raw material, 
(b) high cost of production of sulphuri .. acid, the processing raw IfJaterial 
(0) non-availability of adequate ~ l  of rock phosphate,. 
(d) poor off-take by Agriculture. This is the most importan'ti factor. 

2. Bh.ort-term plan 
Totsl .... pacify (idle and new to be put into 
commi88:ion). .  .  .  . 

No.ofunitii 

Plant onder erection 
Plmts for which import licences have been granted' 
Plant for which capital is'UA ha. been saneti<>ned 

Idle eapaeity . 

• 

1 

-2 

• 

!,9.000 
(JapIWtity 

10.000 

20,000 

10,000 

50,000 

90,000 
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There is enough capaeity of su:phuric acid for the purpose llS they -are 
actual of potent.-ial manufacturers Qf l ~ i  acid having acid plants already or 
having import licence for them. 

1'he above plan supplements the plan for ammonium sulphate production in 
the country. -

3. What it inl1!llv68. 
(i) Energetic action by Ministry of Agriculture in effective and ~ i i  

collaboration with i i l ~ Ministeries/Departments of 
Agriculture for lifting aud ~ i i  the Superphosphate ,in 
consonance with the production schedule of the Mini6try of Industry 
and Supply. Bihar & Mailras nre undMstroci to have working 

~  for tlist>ribution; Bengal and Bomba.v have shown no 
interest. 

(iil .Following a provisional decision on (i) "bove, i i ~  of 'Industry 
and Supply to outline a production schedlll .... 

(iii) Following (ii) ~  Minist.ry of Industry & Supply/D.G. T.&.8. 
to estimate the. requirement'S of the rltw ~l l  (u' bones to 
too extent available in the country and (b) imp'.rts of rock phos-
phate for the balance. 

Ma king an assumption of 5,000 t.ons ~ in 1948, 80.000 in 1949 
aIld 120,000 in 1950 and assuming again that only 1 third of the rnw n,atf'rial 
will be llsl·d as bones due to the difficnltie" of collention 11'anspott and high 
price (and say. balf in 1950). the necessary provision for the import of rock 
phosplmte will be 18,000. 27.000 nnd sO.ono ~ per nn'lllm ill 1946. 1949 t,nd 
1950 ~ ~ i l  Tbe C.S,LB.. and l l i~ l Rurvpv "~  be asked to take 
up immediately tlm ~i ili  of mining & heneficiating the ~ i  
oredeposits_of Bihar and Trichinopolly for ~ ~i  wnnufact'lll'e, 

(iv) Ministry of Agriculture (or preferflhl:v ftt ~ i  'level) to get Pro. 
vincial Governments interested in the collection of bones. 

(v) High cost qf llroductjon ofsulpburic acid rplease see l(b) abo"e] win 
con:ect . iwelf Ill'< the production of superphosphate and the 
concomit.a-nt ~ i  of sulphuric "acid l "~  stepped \lp.' 

Th following' Aret.he exist.ing plants in different ~ l

Bombay 

Mto<ll'as, Myeo .... Hyderahsd and Tt'T"'''?'''' 
Punj"h and D<o)hi • 

No. or 
Pl"nt. 

33.000 toDa. 

15,000 tans. 

60.000 toni, 

Imvorl li ~  have been issued 00 2 -firms and tt,e plants will be IMated 81 
''i-ofll.lws:- . " 

Bombay 

~  

Area , N _ Plant.. Additioouol 
c..JlIIcltl' (Tono) 

10,000 Caw!. 

10.000_ 
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The requirements of various adjuncts for erection and running of these plants will be 811 
follows :-

Annual requirements 
(Tons) 

Steel Sulphuric Bone or Tons 

Bombay 

Bengal 

Action-required. 

(1) A priliminary meeting of the 
& Supply and Commerce 
above. 

Acid rook pho.· mileage. 
phate 

200 3,700 10,000 100,000 

200 3,700 10,000 100,000 

Ministeries of Agriculture, J ndustries 
for set,tling the points raised in 3 

(Commerce are concerned with export policy Re: bones \Iud import 
of rock phosphates.) 

(2) To provide for the raw materials mentiOlfed above. 

APPENDIX" A ". 

The supply position of the following stotes is serious as explained below :-

Items Purpose" for which required 

L Elootrica.\ Steel Stamping. for electric fan. 
sheetsl & motora and lamina.tion.q 

for electric trans£ormera 

2. Enamelled cop- Armature .,. field windings 
per wire Cor electric Cans motor. ate. 

3 Nic b:rome wire. Resistance wire for domestic 
appliance and fian regula. 
tors. 

Remark. 

Our requirements are 5,000 ton. par 
annum, but only about 1,500 tons 
are available from Tat.... 'We 
sought the assistance of the India 
Supply Commission a. well as of ih .. 
, IndIa SupplyMis8Ion. We ~  

to obtain about 600 tons from Bel· 
gium through their London Agents 
.,. 400 tOM from the U. S. A. It is 
pointed out, hoWl!V1!ll', that Tatas 
do not manufacture transformer 
grade electrle£l steel sheets and .... 
have not yet been able to locate any 
aouroes of supply In either the U. S. 
A. or the U. K. 

On t 0 f 1100 tons required annually 
only 50 tons can be expected {rom 
the plant installed inApril/1947. 
for the remaining 450 tons we have 
to depend on foreign countries, 
The retI11lt. of our approaches to 
the U. K. & the U.S.A. ha"., been 
disappointing. We are, however, 
making arrangements for the ins· 
tallation of a plant Cor the manu· 
fiactura of thl. kind of wire. 
We want 50 tOM per annum ,and aer 
dependent solely on the U.K. the U..BJA. 
and Canada. The U.K. ill unallll! to 
meet our requirements on aooount of 
her Rehabilitation Schemes which 
are und<mrtood to .. bearll all her 
available suppli.... The possibility 
of IIiaouf&cturing the right type Of 
alloy is being ez:amined m COlI8IJ!ta-
tion With the Mining 01: .lIfetaIImgic&l 
Deptt. of the Benar9a Hindu UDi. 
v .. lBity which have aIre&dy done 
Slime work in this connection. 
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Item 

4. Caustic Soda. 

1S.80deAsh. 

8. Zinc Oxide. 

7. ~ i  oxide. 

8_ " i ~  

Purpo"". fOI' whIch reqUIred 

Manufl/lcture of soap, tex-
.tile, paper, oil refining, 
van6Spati, etc. 

Manufacture of gI&as, oIli-
oate, washing, text·i1e p .... • 
per, bichromates, photo .. 
graphic chemical •. 

Manufacture of paint and. 
rubber. 

Manufaoture of glass. 

':or n ..... printing. 

Ren arks 

Our minimum 8.rinual requirements are 
64,000 tons and the Indian ,'apacity 
. at present is qnly :l,600 tons. The 
local production is expected to be 
6,000-8,000 tons per annum by the 
~  of 1947 and it may rise to 15,000 
tons by tbe end of 1948. Facilities 
to import equipment capable of 
producing 100 tons a day or 36,000 
tons per annum have also been 
afforded to the interested parties. 
U.K. is perhaps the only country 
which can help us. Possibuity of 
obtaining some supplies from 
RU88fa. ~ however, being examined. 
Against our annual requirements of .. 
110,000 tons, India is producing only 
30,000 tons. By the end of 1947 
. production is expected to reach 50000 
tons per annnru. IJnporta.tion FRcio 
cilities for the production of 60,000 
tons a yero' have also been granteds 
The critical situation can be brought 
under control if the U. K. and Ea.t 
Africa come to our rescUe. 

India's produC"tion is 4-,000 tons per 
annum, but requirements are about 
6,000 tons per annum. 2,000 -tODS 
should be imported. Australia and 
the U.K. are the possible sources of 
suWly. The Australian Delegation 
expressed their inability to help us. 
We want 400 tons 'per I'nmim. There 
.are no workable arsenic ores in India. 
The poSbibility of obtaining ores from 
Chitmi has been investigated but the 
results are not promising. We have, 
tharefore, to depend entirely on im-
ports. Pcasible sources of supply 
are the U. S. A. and Australia. 

Our requirements are 42,000 tons per 
annumn, but only 30,000 tons are 
&ve.ilabie by imports. We want 
anot,her 12,000 tons. U. S. A., Canada 
and the Scandina.via are. the principal 
sources of supply. 

Net below in order of importance and urgency came the followJIlf' item", the pr_nt positions 
bemg ... stated agamat e&A>h :-

Item Purposes for which Remarks required 

(1) ManUfacture of tin-Tin is subje(·.t to international contre 
plates. _ and the allocations are made by the 
(2) Tinning utensils and do· Combined Tin Committee in WaAhing-
mastic hollow ware and ton' OU!' annual consumption is 6y500 
hospital equipment. to 7,000 tone, but 8. the result of the 

(3) Mlinufl&Ctuie of alloys, ~  of our representat.ives at the 
'.g., BOlder whIte metals, meeting of the Tin Study Group and 
bearing metals brODll.e, ben the Combined Tin 'Committee, we 
met·a.l, type metal, etc., have been able to get a provisional 

allocation of 3,263 for the second 
haJf ofl947. Adding to this the anot._ 
ment of 11"0 tons for t.he first half 
of thIS year, the toal allotment 
stands ~ 4403 tons. India is now a 
Memher 'of the Combined Tin Com· 
mittee," 



Copper 

L •• d 

AQt.amOllY 

Hair Yarn. 

Packing Paper. 

APPENDtit 

Purposes for which required 

Copper sheets, br8811 sheets, 
strips, rods, pipes, casting, 
and alloys. 

J}emarks 

Our annual requirements are nearly 
70,000 tons. India's production 
is only about 7,000 a year, all of which 
is converted in br88B sheets. The 
main souroea of supply are the U. S. 
A., CllIl8da i>nd Rhodesia. Praotical-
Iy alI the copper produoed in the 
BritIsh Empire is diverted to thie U. 
K. and we have largely to depend on 
dollar areas for our requirements. 

~  

sheets, 
etc. 

white metal alloys Our annual requirements are nearly 20,000 
alectric batteries tons but the indigenDus production is 

negligible. India has, therefore, to 
depend almost entirely on imports. 
There is a world shortage of this 
materiaL It seems that the capa-
oity of producing countries (U.S.A., 
Canada, Australia aDd South Africa) 
is booked only a fraction of the Aus-
tralian production is likely to he 

Braas eheats. zmo sheek, 
glavanizing foar battery 
manufi8OWre, prooeso, 
platee, alloy oaettng, eto. 

Type met .. 1 alloys, bearing 
metal, antimonial lead for 
batterie., es.o. 

• 

Msnufactltre of hair belting 

Manufacture of coated ab-
rasjve paper. 

available to India. 
Our requirements are estimated to be in 
the neighbourhood of 60,000 tons a 
year, ~  which we have to depend 
entirely on foreign countries. The 
sources of supply are the U. s. A. 
Canada, AllStralla and European 
Qountries. Recently Indian impor. 
ters luwe reported that Australia 
·will not be able to send us as muoh 
zinc as in the past, because she ~ 

poses to divert supplies either to the 
U. K. or the U. S. A. 

~ annual requirements are about 
1,500 tons; only about 300 tons per 
year used to be available Jrom Chitrsl 
which is now included in the Pakistan 
Dominion. Recently 8OD1e antimony 
are has been imported from melting 
in Bombay because of the nons av'loil-
ability of supplies from Chitral. China 
is the only exporting country but she 
insists on payment in dollars. In 
the 'past such an arrangement was 
permitted by the Ministry of Finanoe . 
and it is proposed to approach them 
for sanction of similar arrangements 
in future. 

India's requirements are 150 tons a year 
and Bhe is almost entirely depedent 
on foreign countries. The U. K. 
Wool Controller was requested to 
. arrange regnlsr supply of yarn but 
so fiar only about 10 tons have been 
reoeived ~ this year. 

Against our requirements of about 2,000 
tons per annum 55 tons ha,..e now 
..rrived into the country" from 
the U. S. A. and 10 from Norway. 
Licences for .. bout 105 tons have 
already been recommended, but 1U! 
ture supplies are uncertain. Attempet 
are b<oing made by the indjp:enous 
paper manufacturers to Dl8Ilufactwe 
this kind of paper to the required 
~ i  but 80 r..... no sucoeu 
hii!. been aohieved. 
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Item Purpose. for which required 
t 

Sodium Bicarbona1e. Bakery 

Remarks 

Annual consumption is roughly 6,,000 
tons and the looal production is preai-
tioally nil U. K. is the only 
p088ible BOurce of B1lpply. 

BI .... hi". Powder. Textile, paper, Publio He&lth Our requirements are 10,000 tons yellr. 
India's production is a little over 
2,000 tons per annum. Arrange-
ments to import 7, 700 ~  have to 
be made, U.K being the only source 
of supply. Steps are being taken to 
expand the production capacity in 
India o.nd it is hoped she will be 
... If-suffioient by 19'8. 

and I&llitaaion. 

PhoapbOnM. Match industry and alloy 
industry. 

~  :Paint and rubber Industries. 

Gallium larbida. Engineering industrit'B. 

Batylamlyaoetate. Lacquer induetry. 

F. F. .oulding Plufi_ 
Powder. 

u. F.1ii; MOuidilll' Plaatie .. 
Powder. 

Only about 1ISO tons are required by 
Indio every year. This quantity 
doBB not permit the iDstalation of an 
economioal unit in the country. 
While posaibilities of econom.cal WOr-
king of a smaller unit are being ex-
amined' *,e U. S. As. IIB9istance 
may be oought in obtaioing our requre-
ment.. It is a materin&l ....... ntial for 
defence and a omall plant which oan 
produce 300 tons per year may be 
set up in an Ordnance Faotory. 

Our requirements are 4,000 tons per 
ol,nnumn and howe entirely depend on 
the U. K. and the U. S. A. for 
supplies. Blueprints andllow wheet. 
have been given to the Madras 
Government for the esta.blishment of 
a f","tory. All technical data h ... also 
boon given to them. It will, however .. 
take some time to establiah this 
industry in India.. 

Illdia solely depellds on South Africa 
and Canada for her requirements.-
6,000 tons ]><,rannum. Faoilities 
have b .. lilfordPd to Birl ... for eo-
tablishing a factory, but the d.ate 
on which production will begin oan-
not be indioated. 

India's. requirements are about 40 tons 
a year. A factory h&B just come into 
beiug and is expected to produce 10 
to 15 tons in 1947. We have, there_ 
fore, to depend mostly on the U. K. 
and the U. S. A. for our reqUire-
ments. 

India'. annual requirements are of the 
order of 1,500 tons. 600 tons are 10. 
call y a.va.ilable. 900 tons should be 
found by imports from the U. K. ,and 
the U.S.A. 

India's requirements are 500 tons per 
- WlIlum. An attempt will be milde 
to produce urea when the Sindrl Far-
tiliser plant start. functi0nmc. In 
t.he meantime. efforts should he'made 
to obtain supplies from the U. It. 
and the U. S. A. 



APPENDIX 

~ --------
tem 

BOr&ll: 

RailwaT Sleeper; 

~ for ~ i  ~ i  

Glaa industry 

Repalra and couatruotion of 
.... il .. "7 coachees ship. 
buildiug and "'POW'll, House 
constructionB and furni· 
ture. 

-8tructural MftilogoI and wa· 
baildiJog, AmmunitiOn e ... and other wood ...... 
i-. 

Rf'mar,kro 

Indja's ('oDBUmption is l i ~ to bp. 
4,000 tOIHl, but thl9fe are no loc, I 
source. of supply. The entire '1u",,-
tity has to come from the U. S .• 1 
and Italy. The manufacture of 
bora" from Tibetan tinll:a1 1:.811 p"". 
ved a failure on account ot' he ... " 
tranaportation charge •. 

'\\'e have received a dednd for 800,000 
sq. ft.. preferably in 1/8',-3/16' and 
1/'" thickn .... on bbola of Railway .. 
Only about 40,000 "'I. ft. whl"h wet. 
BIlrrendered by the D. G. S. R. ar. 
being given to Railways in parhal 
sa,tiBfaotlon of the demand. For 
the balance of 760,000 sq. ft. ,..e 
have largely to depend on the U.S.A. 
The ditBoulty as poinW out by tlie 
India Supply Commission whom .. e 
approached, howtWer, is that prac. 
oaDy the entire output in the U. S. ~  
i. being consumed .. ithin the Stateo 
in the housing schemes for their 
returning service pel"llQDDel and the 
U. S. Government are rigidly con· 
trolling distnbution of the material. 
It -.. that unless a special appreach 
is made to the U. S. Government no 
help can be expected from that 
quarter. As indicated in column 2, 
hardb<>ards, are al80 in great demand 
in the marll:et. If aupplies become 
available, the public will' also buy 
Jarr quantities for furniture 
...,d house building in India. :Plana for 
the marwfacture r:L this material may 
be taken in hand. 

The ru-,snd for 1947 i8 :-

B. G. 15,000 No •. 

lIf. G. 1,800,000 NOlI. 

Acoord.G.g to the indication givet. 
bT the Provincial repreeentativetl 
at the recent Tltnber Supplies Con· 
ference, we will.have to _II: import. 
to the 8l<tent of 400,000 B. G. Slee· 
pan.and 300,000 M. G. Sleepers. Aus. 
tralia I. the only country we cw. 
loa,1I: to for help. 

The demands are of the ord<>]-
of 111,000 t",,,, per annum. Supplies 
in India are expected to be onIyabou. 
3,500 tons. For the balance, .... 
have to depend on Burma, Siall1 
and Java. ... -, 
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